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LE:-;ISLATIVE ~  

]}/ondoy, 2ml ./lIne, J.{):!.f. 

Th!' Af.;sembly met in the Assembly Chamber at EleYen of the Clock; 
Mr. re~ d ~nt in the Chair. 

QlJESTIOXS A:\"D ,A:\"SWERS. 

ANNl'AL PROGRAM"E OF TilE TARIFF Bo.mo. 

1128. ~an Bahadur M. Ramachandra Rao: Hav!" thf' Gowrn-
ment laid down any yearly programme for the Tariff Board 1 \Vhat are 
the matters which the Board has beel! dil'l'cted tf) inycstigatn. in ~ , 

and what are the subjects which arc nm\' cng-aging tae attentIon of the 
Board' 

The Honourable Sir Cha.rles Innes: It is not possible to lay down 
an annual programme for the Tariff Board as snhjeets are referred to 
them for inquiry ms they arise. At present the Board are investigating 
applieations for protection from manufaetun'rs of Cement, Paper and 
r n~t r s Ink, Boots and Shoes, and a ~ es um Chloride. This fact 
was notified br a resolution published in'the " Gazette of India" of 
1:he 12th April 1924.. 

ES'l'AB1.;SITMENT OF R\JU>A Y I}.'Dl"STI!1ES IN INDIA. 

1129. *Diwan Bahadur M. Ramachandra RJ.o : In yie\\' 0; fhl' fiIHl-
ing's of the Railway ~d str es on m t~ (>;" do tlH' Gm'crnnwl1t intp!l(l 
takinv-any and what further steps for the {'stablishment of Ha]\\'ay 
nd ~tr es in India T 
The Honoura.ble Sir Bhupendra Hath M\tra : ~  t)H' IIonoll1'ahi., 

Meml cr is now aware, 1he Government (If India p:'opose to ~ e (En'l'; 
assistance towards the estahlisllmC'llt of two most. impoJ'tant Rltilwi:Y 
ndu tr ~s by 'granting llOunties foJ' tI](' m:lnuf<lclnr •. ' ill IIlilia of st('t'1 
rails and fish plates and of wagon>;. Tlw fUJ'llwJ' proj){)"aJ:.; I'lllhn:\i,',l 
in the Bill which is being-plllcpd IH'fnre t h(' As-.;en:l:ly: this ~  for 
the imposition of prot.ect.ive duti!'>; on ef'l'tllil! IIl'ti('1('>; ,lre also de>;i!.;'l1ecl 
to a"sist the establishment in .India of industrtes whose products are 
ar ~ y used by the railways. 
For the rest, I would invite the lIono:lrable ~rem er s attention 

to the Resolution No. S.-217, dated 6th May ~ , of the Gowrnmt'ut 
of India i11 the Department of Industries and Jjf..bour, publishing t ~ 
]'evisell stores purchase rules. This Resolution aIHI the rules with their 
p;·e'l.mhle indicate the amount of assistance whirh .the .Goyernmerit of 
lmlil' is prepared to extend towards the establishment. of railw&y, as 
d n1h"r. industries in India, apart from the srecial assistanc.e 1 haye 
lllt'ead)Y mentioned. ' .. 

l\Ir. Jamnadas M. 'Mehta: What is the amount so far spent towards 
the encouragement of railway industries of the loan o£.130 crores 1 

-24(3 ) 
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The Honourable Sir Bhupendar Nath Mitra: I shall require notiee 
'of the question as I do not carry the figure in my head. 

PROPOSED CONSTRUCTION OF RAILWAYS BETWEE.. .... RAIPUR AND VIZIANAGRAM 

Al'."'D f:lIRONCHA AND RAJAIIMUNDRY. 

1130. -Diwan BahadnrPfI. R!lmachandra. R.a.o: (11) Will the Govern-
ment be pleased to state ,\'het I]('r tite )ll'()]l,)sals foJ' tlte eOllstl'lletion of a 
railway line froll1 Haiput· to \'izian:tg-ram hHYt' 1)(>1'11 penrling for 
several years and wlH'n tlll'Y art' likt'ly to be ta/(f'n inte) consideration? 

(b) "Till the Goyernll1cl1t be pleased to state whether the suney 
4)f tlw railway line from f:lironcha to Rajahmundry has been under-
taken and whether the further progress of this project is likely to be 
undertaken T 

Mr. C. D. M. Hindley: (a) The Vizianagram-ParYatipur section 
of the project has dread:; been opened for traffic. The ('stimateR for 
t.he rrmaining sections (Pa.natipur to Raipur) han" recently hren rf'-
"ised and brought up to date, and are at present under the consideration 
()f Government. 

(b) A survey for a railway from f:lironcha to Rajahmunrlry was 
car'ried out in 1909-] 0, but as 1 he result}; showed that the gross earningR 
would not suffice to cover working expenses, the further considcration 
of the project was droppcd. 

Diwa.n Bahadur M. Rainachandre Rao : ~ a  I aRk ",hen the decision 
of the Government with regard to the Raipur."\'izianagram section may 
be expected ! 

Mr. C. D. M. Hindley: I am afraid I cannot promise any exact date, 
but the ID:.atter is under close cxaminstion now and Uoyernment hope to 
come to a decision shortly. 

PROPOSED REMODELLING OF THE NIDADA\'OLU ~  TADF.PALum:DE:lI STATIONS 

ON THE MADRAS AND SOl'THERN M.\IlRATTA HAlLWAY. 

1131. *Diwan Ba.hadur M. Ramachandra Rao: (a) Will the Gowrn-
ment be pleased to state the illCOnll' derived from passenger traffic, an(i 
also from goods traffic in the official Far ] ~ , hem the Nidadavolu 
and Tadepalligudem stations on the l\L K M.. Railway': 

(b) Whether it is a fact that there is no first and s('cond class 
:waiting room at these two stations a11(1 1hat the waiting room for third 
class passengers at these two stations is altogether inadequate 'I 

(c) Whether there are any proposals for the remodelling of these 
two stations, and when it is proposed to give effect to them '! 

((l) Do the Government propose to issue instructions for the con-
struction of 1st ana 2nd class waiting rooms and further improvement 
of these two stations at an early date 1 

Mr. C. D. M. Hindley: (a) 'rhe earn n~s at Nidadavolu and 
~ade a ude  s~t~ons dur:ng the financial year 1923-24 were: 

Station. "  . Passenger traffic. Goods traffic. 

Rs. Rs. 

Nidadavolu 
'1 1,44,626 2,18,439 

Tadepa!ligudem 1,48,.588 5,37,810 



• 

QUF.'8tIONS AND ~  • • 2405 

(1;'" (e-) nnd (el). Government understann that the question of 
remodelling Nidadavolu station is pending deci,lion regarding the con-
siruction of the Nidadavolu-N.arasapur Bl·anch. The remodelling of 
Tadepalligudem station will be considereJ in order of urgency: with 
pther stations. 

The Government are-nnabh, to e'Xpress an oT'lnion whether the 
addiLonftl fllcilities suggested b;v the HonourabLe Mrmber are required 
but they will forward copies of the question and answer to the Agent. 

ApPOINTMENT OF EXECUTIVE OFFICERS UNDER THE NEW CANTONMENT ~ 

1132. ·ItIr. Ismail Khan: (a) How many e~e ut e officers have been 
appointed under the new Cantonment Act ? 

(b) How many of them are Indians f 
(c) Have any Indian officers holding the King'6 Commission been 

at~ nted tc> these posts ~ 

(d) What salary is to be given to the Indians ap})ointed to these posts 
and what nre their qualifications? 

(c) What salary is to be given to a British otlicer appointed as ali 
executive officer and of what military rank must he .be! 

Mr. H. R. Pate: Ca) Forty-one. 

Cb) FoUl' . 
• 
(c) One E'lf tlle Indian officrTs so appointed holus an HonorarY; 

King' 's Commission. The remaining three: hold only Viceroy'8 Com .. 
mIssions. 

(d) Rs. 400, l'iging' by annual increments of Rs. ~ , to Rs. 500. The-
Qualifications reqliired of t es ~ offierr;; are that they should have a 
good knowledge of English and should possess s'tlfficiE'nt education and 
intelligence to be able to understand and ,,'ork tlw Cantonments Act. 
They must also be men of' character and of active habit-so 

(e) The scale of pay which was prescribed ror Kiner's commissioned 
officers of the. latc Cantonment a~d trates  DepartmeJlt, as detailed 
r-n a~e 17 of the Pay and Allowance Regulations for fhe Army in India, 
Part J, a copy of which is in thl! Library. ~o restrictjun in the matter, 
of raLk has been laid down. . 

'VAITING ROOM F0R INDIANS AT ~r M  .JuNcrmN. 

1133. *Mr. Ism:til Khan: (u) Js it a fact that at Manmad Junction", 
Great Indian Peninsula Rail'way, Indian ladies and gentlemen holding 
1st and 2nd class tickets are not allowed to use the waiting rooms on thQ 
maIn platform T ' 

(b) Is it also a fact that the so-caned Indian waiHng room is no better 
than a covered sheu, ·without 'proper appointments and furniture, etc., in 

~e proximity to a nb ~ latrine l' 

Mr. C. D. M. Hindley: (a) No. The rooms ari! a ~ ab  and arq 
:used by 1st and 2nd class passengers irrespectiv<! of natlOnality. 

(b) No. The rooms are in a masonry b ~ and well furnished 
with necessary equipment. The lavatories reft'rred to form part of these 
rooms and are built in the Indian style. They arc ilot u:;ed by pthelj 
~ an ~  o'Ccupants of thE'se roolllS . 



2tt'6 LEGISLATIVE .\SSEMllLY. [2N:Q JUNE 19'24 .. 

• • 
Mr. Jamnadas M. Mehta: Is it a fact that a distinction is as a :matter' 

d ~t t made? 

~r  C. D. M. Hindley: Does the Honourable Member wiih me to-
repeat the first part of my answer 'I 

Mr. Jamnadas M. Mehta: Will tllr Honourable llemocr inquire-
further? As a matter of fact 1hat distinction is made'. 

l\fr. C. D. M. Hindley: Was the Honourable M.ember as n~ mer 
a qu.'stion f 

Mr. Ja:mnadas M. Mehta : Y rs. 

Mr. C. P. M. Hindley: W hat was the question 1 

Mr. m~ ad  M. l\lehta : Thc;t the distinction is RR a mattC'l" of 
fllC't made between Indians and non~ nd am  in the occupation of waiting-
r<)OlllS •. 

l\'fr. O. D. M. Hindley: That appears to me, Sir, It statement of fact 
apd :Jot a ne~t n  
,  1 
l\Ir. Jamnada<; M. Mehta: I am a..<;ldng whether yOlI win hvrmre" 

furiter. 

Mr. C. D. M. Hi!:J.d1ey :  I will make further inquiries certainly,. 
<." ulr. 

STOPPAGE OF b:rT!E:\fEXTS or. POf;TAI, Il'SPEC"l'ORS IN 1921-22. 

1131. ~ r  ~t Sa1iq P.:as'!1n: (a) Will the Go ~mrnt be pleased too 
state tbe nllmb('r of G~ta  ns t ~ in the Punjab whose n r m e ~  

were f-tollPcd during the year H):!l·:!Z J 

(7;) If there is an increase, what are the reasoIlS for tills '1 

Mt". H. A. Sarns : (a) One. 

(b) TEere wrre nine sl1ch CflRCS in ] ~  TIllS increase iR dUe" 
in th" fililure on th(> part of 1he Im}!ectorR concerned to C'arry out the-
~ s e t n of o~t offices afo; speeially directed by the Po!>tntaster-GeneraL 

XC1II3Ea OF HEAT) POSnfA8'l'ERS AXD SU'ERlNTEKDEN'fS OF PORT OFFICES 

~ G  ~ THE ~  Il' 1!J21-22 AND 1923-24. 

n ~  1!:M:r. 3. 3adiq Hasa.n : lIow many Head Postma. .. ,ters lind m~r

nt ~n m,  iJi the PltnJah were e a ~ s e ted in 192:3-24 as compared with 
the year HJ21·22, and "'hnt are the reasons fOr'tne increase, if any f 

:Mr. H. A. Sams : The fib,'llres are a.s follows. ~

~  1921-22. 

~n e r ntendents and first class Head Postmasters _"-'!. 3  1 
Elceond class Head Postmasters 1.:1 10 Nil. 

The increase is due to the failure on the part of the officers con-
'!erned to carry out the prescribed departmental procedure in onne ~ 

tion with the p\l]lishment of officials subordinate to them. 

RECOYERIES FROM POSTAL OFFICIALS IN THE PUNJAB :rOB Loss OF INSUBEl' 
ARTICLEC;, me. 

1136. *Mr. S. Sadiq Hasan: (a) What is the total amount of monc.\" 
:ri!con:l'cd from tlu! Postal Officiuls in ihl; run a~ o~ acco:unt a! ~ 0; 
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• • 
~ ure  articles awl. fralldulent payment or mispaymcnt of money orders 
in the year 1U23-24, and how docs this figure compare with the yenr 

~, and what reasons 'can bc attr.buted f0r the increase, if any 7 

Rs. a. p. 

Mr. H. A. 8ams : (a) 1923·24 6,282 4 3 
1921-22 7,276 9  6 

J UOGES APPOINTED TO EXAMINE TliJ: C.\SES OF STATE PRISONERS IN BE.. ... GAL. 

1137. 'l'Mr. Gaya Prasad Singh: With reference to my Starred Ques-
tion No. 762 of the lath March, 1924, and the reply of the Government, 
will the Government be pleased to lay on the table a copy of any official 
announcement which may have been m:tde, or any communique which 
lilay have been issu .. d, on the subject of the appointment of two Judges 
in Bengal to examine papers of the State Pri·.;oners under Bengal Regula-
tion III of 1818 T 

The Honourable Sir Alexander Muddiman :  I lay on the table a eopy 
of the official communiqu(' of the Govcrnmcnt of Bcngal on the sub-
ject. 

CUI'Y of a comlllulIiquc issued by tile f;owrllmrnf of Bengal, datd Calcutta, the s~ 
OCtC>/JCT j [/.':3. 

The GOVI'MIOr in rotlocil has (1ir('ch'u' that th!' t''I'id!'llc(' in rt'spl'ct of the PNSlJlllJ 
wI 10,,' ddc'ntion !J:18 t.,'('n ordpr((j 1;lHkr ~u at ,  III of 1818, 3haH immedllitp!y 
1·(' , ,, ~ o('fure two J·lldj:!'t's for th('ir opin;ol1 ;is to \\']'('ther thN,' are n'asonab!p grona.ls 
f(lr heli"ving thnf tll('Y aTl' lIIelT.\Jl'rs of a rC'I'olutionary conspiraey and whether their 
IJl!illg at large invol\,('s danger to the 8t:lte. 

DISMISSAL OF l\lR, N. SrB!3A RAO, TELEGRAPIIIST OF BEZWADA. 

1138. ·Mr. Gaya Prasad Singh: (a) Is it a fact that one lIr. N. Subba 
Rao. telegraphist of Bezwada Dladras) Wh0 had 17 years of service to his 
eredit, was dismissed by the Pru;t l\!a;;ter Generdl, partly for the alleged 
offence of wearing Khadllar cloth 1 

(lJ) Will tb .. GOVl"rnment be pleased to lay on the table a copy of 
the cbarges against Mr. tluhba a~ together with his explanation, if 
any T 

(c) Is it a fact that Mr. Spbba Rao had sent up an appeal to His 
Excc-llcncy the ro~ , but it was summarily re e t~d without any 
reason being assigned for such action Y 

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). A copy 
of the memorandum of charl,?es sen cd upon Mr. Subba Rao, which show 
the offences for which he was distnisscd, and a copy of his explanation, 
are laid on thc table. 

(c) The telegraphi<;t appraled to His Excellency t.he Viceroy, but after 
full consideration of hi!) case his memorial was rejeeted. 

Memorandum of ohargtJ8 (1) sCTvc(l on Mr. N. Subba Rao, Telegmp7list, BCZfI}QdtJ 
Telcgral,11 Office. 

1. Thero is clear evidl'nee th:!t n list calling for st bser t o~ to thl' " Tilak Swamj 
Fund" was started and circulated by ~ ou ill the Bezwadu. Telegraph Office. Thu 
following members bcar testimony to this fart: 

. ~ 

.(0.) :M!". M. u ra ~ am, Telegraph Master, Bezwada, 
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(b) Yr. X. Krishna. Ruo, Telegraphist, Bezwada, 

(c) Mr. P. Hanumantha Rao, Telegraphist, Bezwada, 

(d) Mr. P. Krishnnswal\tl Naidu, Telegl"llphist, Bezwudu, und 

(e) )ir. Mohamed Abdul Razaek Sahib, agcnt of Mr. S. M. Abdul Rahim: 
Baig, ~ r .. hnnt, B('zwuda, who eays taat you asked lrim to subscribe to 
the Funn and tri"tl t ~ ali Uleall.l to prevail on him to do so. 

yo~ han' ~urs  admittrd bpfol"e ~r  J. J. E:.tlTY, Superintendent, Telegraph Traffic,. 
Matiras, that ~ u subscribed. to tIll' FUIi<l. 

:!. Tke Offici.'lls num.ed below ha",' depo8e<1 that you have been associating with 
u!m'('o--opl'rators, 1,th'lldillg thl·ir IIlc0tillgs, discuilsing non·w.op('ration t or ~s in the 
Qli.il·,·, :lRll ro at~n  with zea1 those theories ainong the office staff : 

(a) Mr. C. l:i. Hookins, e ~ra st, Bpz\\'mla, says thut ~ ou attend",l non·('o-
operat:on meetings and' di8e\l&leQ the· suejecta le!lltinl,: thereto in ele signal 
ofiice.. 

(b) 

(c) 

Mr. Chiranjem n~e, ~t, Bpzwada, says that you as~oe ated with; 
non-co· operators, harangued the r.taiI on t~ e benefit of f::iwlU·:.j. 

MI_ &\ngiah Kaidu, Telagraphist, Bez,mda, says that you d s ~uss ,d non-co-
operation matters in the signal office :l1Id. attended non-co-operation IlIcc·tings_ 

(d) Mr. Kri8hnaswami Naidu, e ~ ra ~t st, Bezwada, says that you attclhlcd no!)-
co-operation l\Ieetinjrs. , us~ d th" suL.i,·ct in the ofiil·c and nd~ u  other' 
signallers to adopt Kh:l<ldar an<1 g;ve nl' f()feign cloth. 

(e) Mr. Purniah, J),-puty Sup"r,atcn,:ent, B('zwada, dl'po:es that ~ ou have rre u~ 

lar cOllversation in the ChIb rOOIll and that he was obliged to speak to yow 
on this SUbjCl·t on reee:villg (·olnpl:tints from the Staff. 

3. Evidellce has also bl'(,11 obta.i!l('d to ~ o  that vou agitated for th" di:l,"olltrnuall<'.9· 
"f the loyalist paper " Justice" subscribed: for the ChIb attaf'hcfl to the ofiice in 
fa,-our of the" omba~ Chronide," the" Hindu," the" Andhraj'''' ,.iku, " and thug 
created party feeling alllong the office staff. 

4. There is above all tilE' e"ldl'lIee of Mr; O. Ramaswami BastTi, Clerk, Office of 
the Distrlei Superintellfll'ut of Polh-e. G"davari Tlistri<'1, CO"nnnda, "'lite ·t stranger 
to you, that on the 26th December; 11l:!1, wltl'n he Was travelling from Bezwada to 
Masulipatam. ill whieh train !l"lr. :,luhuIII1ll:II1 Ahdul Hub, lnspCl·tor of Post o ftices , 
BezlVada Snb-Division, was al80 tra"elling, he (:\ir. RamaRwami Bastr;) spoke againRt 
nnn-eo-operation, th:Jt one of yon tr.l"l'lling with him got infuriated and that thpro 
was a danger of serions disturban("e. 'I'his is ('orroborated by the statement of :Mr. Rub, 
'who states that you are the person referred to b.y Mr. Ramaswami S:.utri. 

5. You have been wearing Kltaddar and Gandhi cap even in the Offire. This in· 
itself is no offence; bl!t ~ ou have bepn inducing the other telegraphi8ts to dresH 
similarly and also to bOY"ott forl'ign ~ ot t  This action of yours !"onpled with what 
is stated in the preceding paragraph clearly betrays that the dress you were wearin,!: 
had a political significance about it. 

6. There is thus abunrlant e en~e that you are an open non-co-operator. You' 
are now called upon to show en.URe why you should not bo dealt with as tho Post-

~te  General deems fit. Your explanation should reach this office through the Deputy 
n ~ r ntend nt, Governml'nt Telej!raph Office, Bezwada, within 13 du~ s of the rec<3ipt· 
cf tids memorandum. You mU8t undprstano thd failure on your part to reply to· 
tt.is rommunic,ation within the time allowed, will be hplrl to constitute a furth,;r 
offence, which, if not 8atisfa.ctorily explained, will be added to the charges laid against 
you. 

Copy of erplanatioll dnted thr-Hth April. 19$.&, from Mr. N. Subba Bao, e e r ~ s , 

Governmrnt Telegraph Office, Bezwnda, 10 the Postmaster-General. Madras. tllmu!;l •. 
tile Deputy B,uperilltendeJlt, ill charge, O.vernment Telegraph Office, Bczwarla. 

I beg to submit the following explanation for the memorandum of charges served 
on me at 17 hours on the 30th March, 1922, for the fair, noble and sympathetic con-
sideration of the Circle f)fficer. 

Count 1.-1 emphatically deny having started" Tilak Bwaraj Fund" and 1 e u~t 

the Postmaster-Genenl to substantiate his clta rge by documentar,Y cvidellcc. The ~  
a ~ !cJtimouy borne by l:Iome melllberli is worth nuthinB-' . -. . 
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(a) Mr. M. Subramanyam.-This official has been influencing me to join the 
Tndian Tl'legraph Association Imd I ilatly d!'rlinpd to do ~o for reasons of my own. 
In the discharge of his duties he was very \'"in,lidive and his supervision was highly 
defe(·tive. I, therefore, made a eomplaint against him to the Deputy Superintendent. 
This has made him giVe a false statement a a~ t me. 

(b) Mr. N. ~ ma Rao.-This official was more or les8 the Private Secretary of 
the Deputy Superinu'ndent aRd he was a t~ror to Mr. B. PooniaJ"ya, trimpl,y because h. 
was the son of Mr. N. Raghavcndra Rao, Superintendent, Telegraph Tralfic, Madras. 
This g,'ntlcman hlUl beeR supplying Bangalore vegetables to the ollicer in charge and 
thus gained his favour. He was the pradieal Deputy Superintendent. When the 
Deputy Superintendent was ordered to seml a smart telegraphist to General e~r 
Commanding ('Almp, the Deputy Superintendent was in a fix as there were many 
,'olunteers. lh', hO\\'Her, managed to exhibit all hi8 tactics till the last moment and 
silently ordered Mr. Krishna Rao owrlooking the claims of seniors, Typists and those 
who had previous Ca1JlP Office er en~e  Myself and ~ r  P. K. :Naidu wired to the 
Postmaster-·Geneml but in vaih. Mr. Krishna lffio had a grudge against me in this 
"Connection and hence his false stntement against me. 

(c) Mr. P. Hallumantllll Rao.-This gentleman tells me that he ne\'"er said that 
.I sturted the " TBak Rwaraj Fund." I request a copy of his statement may kindly 
be furnished to me for my satisfaet ion. 

(d) Mr. P. Krishnaswilmi Nainu.-This gentleman is a.lso an 1. T. A. member and 
11 staunch Brahmin hater. HI' nsk('d me why J did not join the I. T. A. as Mr. bubra-
manyam hus done re,-('ntl)". I sa.id it was my own look out. This gentleman with 
the rest, 'Viz., Messrs. Hookf'ns, Chirnnjivi Rao Xaitlu, son of Mr. Rungayya Naidu, aml 
H:tngayya Naidu, 61"£' lIl('mbl'rs of a  ' ,·ollfedt'ra,·y fOTIIll'd by themselves and they are 
:dl of the same clique. ~  fonr gentl('men haw a )leeuliar dislike for nrahm..ins an,t 
tlwy USl'tI to ridicule Brahmins, withont allY r('aRon or rhyme.' This is how thpy sowed 
the se ~ of racial ma ~  Hin,'e thell th(' oftit·c a~ bp,'n in a regular chaos. This 
~ra~ a  malire (,ombinetl with III." ,li .. like to h""01I1" " lll('mbet of the 1. T. A. as they 
tll'sin'd made them giv(' a ~,  st~ t , ent against me_ 

(e) Muhalllflla<l Abtlill Ra.;:ack Saliib_-This gentlemun tells Illl' that "Mr_ Barry-
put him all Borts of «(u('stions a d n~t nll', but he (Abdul RaSIl<"k I'lnhib) says, he never 
aait! anything against me rpganliug " ~  Swaraj Fund." HI' further tells me that 
BOlllpthillg was WMtt"1I in English, which he was unaware of an(i that he ,,;as asked to 
.sigll it by sOllie Indian g('ntlt'man who had follow(,J .Mr. Barry. He does not know' 
English language though he signs his nallle in English. It is now open to doubt 
whethl'r ~ r  Abdul Razal·k gaYL' n  d .. famatory stah'IIH'nt agaill1lt me or the investigating 
offir('r m ~r resented fads. In ortler to obtain a sworn stat(,lUent frolll this gehtlemall 
before a Magistrate, I am taking lip the nuttl'r legally through my legal reprl'sentat;\'"e 
011 tlw strength amI support. of the memorandum of (·harges served Oli me .. e ard n~ 

m~  :tflmission before Mr .• r. J. narr~ thnt I subsrribpd to " Tilak Swaraj Fund,' 
I im-itp thl' special ath'ntion of the PORtlllastt'r-Opneral to my registered letter Ko. l;:;lJ 
of 20th March, 1922, und also to my r('gistprcrl lettl'r Ko. 171 of 21st ~ arr , 1922, 
ud,1 ressl'd to the Ditector·General, Tell'graphs, Rnd submitted tl'rough the Deput1 
Superintend('nt, B('z,mda. 

Count .!'.-Regarding the e.hargc that I am assoeiating with non·c.o-oper:ltors, I 
request the Postmasrer-Generul to nominnte 80mI' of those non-co-operators with whom 
I assor.iate nnd I further beg to snbmit that as n member of the Town Hall, I havo 
many friends among the Ilwlllbers of the local bar who are all practising Yakils with 
extensive busin(,BI!. None of my friends are non-co-opl'rators, inas11luch as they have 
1I0t b ~ eotted thc Law Courts, a fundalnental anti a vital part of the programme of 
nOll-co-operation. As a member of the Town Hall and E'oehl Club it is absolutel! 
impossible for me not to becolII(, acquainted with m n~ respe"table members, whose 
political ereeds it was quite unne"C8S:lry for me to ('nquirt' ar.d with whom I only deal 
a.s lIIall to man. To be a member of the Towll Hall is 110 badge of lion-co-operation. 
Still less with my casual "iAits to sOllie of th(' 1II(,lIIb"rs of the said institution. I have 
neither discussed nor lectured about the ~ on~,  of thc llon-e.o-opel'ation programme 
either in or out of the office. If really I had givpn any I'xpression to any political ideas, 
the officer in charge might have, in the ordinary ('ourse of his dutieB, reported the 
mlltter to higher authoritit's. In the absence of su~  report t-he charge automatically 
eollapseB. This iR nothing but the outcome of racial malice in the office and the 
slumbering 'fCngeance of the Cirrle Officl'r bctWt'(,D whom alUl mys~  there was no love 
10Rt, who wal only wwtiulr au opportunit,y to POUUC41 upon ,1Ilc, to do Wi n a u ab ~ 
barm. -



(a), (b), "(c) unrl «(1).-The-e four g('ntl::nlPn a~  b~rs of conf(l(leracy ns pr('-
viousl'y stated in Count 1 (d) ,wil as such further l'xplnnatiOIl appl'ars to be UIlIH'?eSsary 
as the ahoyc ('ount explams fully. X othing shoilld ha.ve prewlltcd th-.'se people from 
eompl:tining to officer in rhargl' and tl,.-n.'put.'" ~ nt~ de t, III turn, shoul<l h)..e 
suitably taken up the m ,tt~,  Failure lJIl the pa:t of 1111 ,o ern~d to do so, naturally 
(!ollapsl's the eharge Illttomatieally. 

Regarding (e).-I do admit that ){r. oornn ~ a spoke to me that I should not 
ha.e any hot discussion in the Ch:b room about tilt' discontinuing the" .Tustice " pap.'r 
and in doing so, he d ,d not spl'uk to lilt' a lone but spnkl' to eY"T)' onp not to have any 
discussion in the Club Roa:ll. 'I'IIP I'xl'rpss!oa-compi(l;;lt from the staff-referred to 
includes the whole staff. This WIlIl n['\'"r t;,e ~ase  It is ollly (a), (I), (c) and (Il) 
referred to in the previous paragr',ph are the usunl "ompl:tinants against Bruhmias 
.and they too had no moral ,·oumge to ('ol!lplu.in ofiidaily. The whole affair was only 
.a silly talk desen'ing of oe:ng treatt'd with greatest I'ontempt. 

Gount S.-From thl' e r tn~  of eharg"s it is quite e.ii\l'nt th'Lt the Post-
master·Geneml was not kept fully inform.-ll of ell' affairs here. I now enl:ghtt'n him. 
It is not understood wh\' t:10 PO'ltmast('l'·Geupral s:d,·I" omith-d " Mail" nnder this 
Count. There were four daily papers from Madras, uamely "Hindu," "Andbrapatrika," 
«Mail" and" Justice. " All of them are ~ a  a ~rs  Frolll Bombay taere W:lS only one 
paper, i.e., " Bombay Chrollic-le. " Therp was a proI'osal from the General Body of the 
{)lub to discontinue one of fae Madras' Duilies. 'fhls sbp was actuated by a desire to 
introduce a Caleutta paper presumably being t:red of four Madras Du.ilies. In defer· 
ence to the wishes of Genr:',,1 Body, a notice \\":lS circulated among the staff uud::r the 
Secretary's signature. F'ou:te,'n lIlt>lIll>ers of tile Gem·ral BOlly \'oted for the ,liswnti· 
nuance of " ust ~e " \"fbiie ou ~  four voted for digl'ontinuiug " ~  The eeret r~  

sent up the result to the Pre3i(!ellt,i.c., the Deputy ScljJi)r:nkudcut, Mr. P;)ornayya, ,\'110 
ordered diseout.nil:ng " ':u;tice." The" JU3tie(' " paper was coming in t ~ lIamn 
of Mr. Rnngayya .:'\alUU '8 (b"lng h'" O\\'ll (,01)'-) ,mIl tllen·forc, thp Dl'puty Snpr,lt·intPllrl· 
ent sent a note to Mr. Rnnzayya .:'\aidu's house, as he Was off duty, asking him that 
his paper was no longer required for the Club as tile same w:!s lost Ily majon.y 01 votes. 
It was accordingly stoppe:\. Hence the di8colltinn:!nre of "  J nstiee " paper was due 
entirely to the action of the General Body and nono else. I have absolutely no Yoil'e in 
the matter. Independently I could not stand and unfortunately I sccm to have been 
made the scapegoat of the wisdom or folly eitllCr politically or otherwise of Ulf' G~ner  

Body. 
~ ard n  thl' a e ~d party feeling created by me, I beg to submit that matt('ra 

which are beneath the notice of ('ven tl:(' 1II02t iU::juisit:ve ~ er are gin:n great prolili. 
nenae, simpl;.' becuusf' of the party fc('ling which h:Js been ripe in the Offi"e lOllg 
l.efore the discont:nu:1n,'e of " ast ~e "paper. r ~e nOll·Brahmins in the Offiee hNc, 
ha.e always been only wait;ng for a:l opportun'ty to do :lIIy amount of harm to tllpir 
nnfortunate lirethren, son3 of the sa:;\{' "oil. It is in vic\\' of this highly deplorable 
party feeling and aLo partly du(' to Illy previolls bittt·r experienee with the Cirde 
Officer that I de3;rl'd for a transfer 0:!t3ide this Cirele which, how,-ver, "'as rlenied to 
-me, (vide my lettl'r rlate,l the J Rt ~ nb r, 1 !1:!1, and the PORtmastpr·Gt':lPral '8 reply 
No. P.E.·0409, dated thz 4th to~ r, 19n, and a ~o letter date,l 25til October, J9:!1, 
addressed to the lJiredol'·G"lIeral and fOl'\\':Jnled by the Deputy SupI'Tintcndcllt nnder 
his No. IOfi6, d"t"d the ~ t  OetolJer, 1 !J:!I, aIHI the Po,tmaste.·,C(,Ill'1'al's reply on 
this No. P.E.-O!09, dated theIst November, 1921). As t ~ nOll· Brahmins were only 
-waiting for some chanee, nllwh to thdr relief, came the nOIl·co·operation a thing thcy 
grappled at as weapons of offence, to wipe away the Brahmiuical worm from the 
()ffiee and all these hits below the belt only indicate the Tancour and the venolll of thl'sC 
non· Brahmins, without whieh these mob hills would not have" developed iato mountains. 
If at all there were any faults they have been grossly and unjustly exaggerated anll 
Tepresented in various colours highly fantastic. I submit thut it is no feeling thnt 
one party has against the other but only the feeling that they have against the 
Brahmins, who "as he is well aware cannot get adequate 'justice except ,in the hands 
~  very fair and really noble officers. I am neithpr the author of this party feeling, 
nor h..'.Lve 1 in any way championed the cause of Brahmins again3t non-Brnhmins, but 
ellly have fallen an unfortunate vie1im to the dubiolls intrigues of the non· Brahmins: 

CQunt ~  may be permitted to mention that while I was travelling from Bozwfl,i@, 
to M.asuHl'atam, I chaficed to be seated in tho same compartmcnt in which" Mr. O. 
Ramaswami Sastri and other respectable gentlemen were Beaterl. The discussion to 
;Which I was no varly, began with :Mr. am~s am  a~tr  hims(,lf and somo ent ema~ 

tlf Anc1hradesha: Both of these "II'ere talkmg about thegreatnes8 of" Mr. Gandhi, 
",ben ~r  RamaswalJli Sastri, a Brahmin cOlLvert to Christianity, suggestcd, to" thl 

• 
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Telugu gentlenulD that :\Ir, Gan(lhi lIlay be called a  " J)uratlllll " ml':tning (111 ,t'!;i1 .piri.t 
rather than" Mahatma" m~t n  "A great man." The Telngu gE'ntlemaD got infnri· 
ated at this and th .. re was aB altercation bet.ween theMe two persolls, which terminated at 
Gudivada, a mid(Il(' station, where the Telugu gentleman alighted. So it is clear that 
I was neither a party to the discussion nBr in any way interested in the affair. TW9-

respectable gentlemen who formc,l ('omplwy in the same lompartment bear clear testi-
mony to the faet that 1 had ab.oJutl'ly nothiuc to (lQ with the (liscu8sion nor wall 
I in any way interesteu in it. he Postmaster·Geu.eral call satisfy m ~e  from the t ,~ 

enclosures, that there is absolutely no foundation for the statement of :\fr. Rub, Postal' 
::-nij'fctor and r still ~  lUll SOli'" (·.reuit, t!lOugh 1I0t desen;ng that he ruust u:l.ve 
n:istaken the e t t~  oJ· th,' p,'rRolI who ~ sed with ~ r  Ramaswami Sastri. ~ I 
have clear evidence to prove that Mr. Rub hus given fal!!e statement, I request tll8' 
Postmaster· General, to permit me, for suing Mr. Ruh for damages. 

eo.",$ i.-The reasoning adol)ted in this COWlt i8 most illogieal and is ]lot warrant!Xl 
by facts. The stau>meBt Illude by the Hon 'ble Sir Willium Vincent in the Imperi:u 
Legislative AS8elllLly of S('ptember Hession, H121, ear ~  indicates that Khaddar by 
itself has no political significance he hind it. To conned this harmless and entire", 
non· political action of mine in \\'earing Khaddur, with a maliclOnsly falBe statemeot, 
that I induced otbers to adopt simiLtr dress, thus converting me int.o a non· co-operator, 
is, I snbmit, ollly givillg a name to hang it. The faet "f ru:,' wearing Khadcar, I nevl'T 
denied, but I strongly den~  the ehurg" that I induced others til adopt sneh dress tB 
urt~er the cause of nOIl,('o-opl'rdtion. If the higher authorities were to pronoun<,(t 
that Khaddar savours politics, I shnll discard Khuddar alld take to other stuff. 

To sum up, thl'refme, it will be. apparellt that in the light of explanation furnished 
by me, I am Reither a nOll· eo-operator nor ooe Ita,·ing any sympathy for the movement. 
Therefore, I hope, that ia thl' ntt re~t of Equit.y alld iu cOllsideration of my IonIC 
service of over 16 ~ ears, the fnir-minded officers \\;11 tak" the explanation gi"en by me 
above, i:t the proper spirit, and thus ul'('ord ml' the justice legitilUately due. rust ~ 

to the nnerring apirit of beniga British justire. 

ARTICLE IN " FORW AltD " G ~G THE GRAXT OF FRE.<;IT ~  •. 

1139. -Khan Bahadur Sarfaraz Hussain Khan: (Il) II as the attention 
of Gm'llrnment been dra ~n to the paragraph puhlislH'd in the" Forward .. 
of the 12th April, 1924, under the heading .. Towarrts &If-Go\'ernment. 
Fresh Reforms likely. Local Goyernments asked to repol't on ,r orJ.:ir'g 
of Reforms "  , 

Cb) If so, will Goyernment please state if the stat{,IUeut tht>rein: 
made is correct , 

(c) If corr('et, by, what time are the r!'plies of Local Governmen .... 
expected to be received' 

Cd) Do Gonrnment int!'nd to puhlish their views wflen formulatC'f1 
before SUbmitting them to the Secretary of State , 

The Honourable Sir Alexander Muddiman : I havp nothing to adtl 
to the information contained in the Commuuiqu{'s ~ ed on the 16th 
and 231d May, eopi('s of which hay!' alreaily heen p!acert on the table 
in reply to Mr. Rangaswami Iyengar's unstarred question Xo. 262, datclI 
the 27th May] U24. 

NEW STORES PURCHASE ReLE8. 

1140. -Khan Babadur Sarfaraz Hussain Khan: (a) Ha.s the attentioB 
of Government heen drawn to the paragraph publishd in the " Forward ., 
of the 12th April, 1924, under the heading " Purchase of Stores. Nil ... 
Rules sanctioned by Secretary of State " T . 

(b) If so, will Goyernment please state if the statemt'nt. is eorrect ! 

~ (c) If correct, by whAt time is the Government ResoTution on the sub-
Ject expected to be issued ? 

L79LA. • 
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The Ronollrable Sir Bhupendra Hath Mitra: The attention of the 
HonouraUe MerDher is invited to the Resolution by the Department of 
Industries and a~our, No. S.-217, dat!'d the 6th May 1924, which a ~ 

publif.>hed in Hlt' Sur'pl!'rnent to the Gazette of lndia, dated the 10th 
May ~~  r nn ~at n  the new rules ~o ern n  the purchase of stores 
required hy (t'ntral DE'partments of the Government of India, State 
a ay~ 3lJli minor admini:"irations. 

PROPOSED SvnSTITrTION OF THE WORDS "INDL\NS AND BeRMESE" FOR 

" NATIVES OF INDIA AND BCRMA " IN GOVERNMENT PlHlLICATlON8. 

1141. *Khan Bahadur Sarfaraz Hussain Khan: lIas the attention of 
the Government been drawn to the use of the words "NatlYes of IlHlia 
and Burma" in tb! Supplement to the Gazette of India, April 5, 19:N, 
first line? 

'Vill Government be pleased to state if they are willing to substitute 
the words" Indians and Burmese" for" Xatives of India and Burma" 1 
Mr. J. W. Bhore: No. 

As nd eat ~d in the footnote to paragraph ] of the Regulations 
referred to by the Honourable Member the words" Natives of India" 
have a s e ~  signification. The Government of India will however 
considel' tbp ""'i'gestion made and let the llonourable Member know 
their decisi(,n lilter. 

• 
CONTRACT WITH 1IE,;sRs. nr , ~ Ronsox AND COMPANY. 

1142. * Khan Bahadur Sarfaraz Hussain Khan: With-reference to 
Question 142 asked in t he Council of State in the last Delhi Session undPr 
the heading "Contract with Messrs. Clements Robson and Company " 
and its reply by Government, will the Government be pleased to statc-

(a) whether tbe contract with the Company is annually renewed, 
or bas been executed for a number of. years T 

(b) If the latter, when will it expire T 

Mr. H. R. Pate: (a) and (b). The agreement is for a period of three 
years fl'om the lst July 1922 and will, therefore, expire on the 30th June 
1925. 

GR!EVANCES OF TmRo CLASS PASSENGERS. 

1143. ·Khan Bahadur Sarfaraz Hussain Khan : 'Vith reference to 
Question 151, asked in the Council of State under the heading" Grievall-
ees of the Third Class Passengers" and the l"eply of Government in thtJ 
affirmative, will Government please state : 

(a) whether the grievances pointed out in the report have been 
redressed 1 

(b) if not, what steps are being taken to redress them? 

Mr. C. D. M. Hindley: The Honourable Member has apparently 
overlooked the answers given by the Honourable Mr. D. T. Chadwick to 
the furtbf'T Questions Nos. ]52 to 158 asked by the Honourahle Raja 
Moti ChI.nil in the Council of State on the 19th March 1924. His atten-
tion i<: JiredcJ to these answers. 

CASUALTms AMONG INDIAN'S IN THE RIOT IN BRITISH GUIANA. 

1141. "'Khan Ilahadur Sarfaraz Hussain Khan: (a) Has thc attrntion 
oI Governmcllt been drawn to thc paragt'aph }lubli:,;hed in the" Stat.esman " .. 
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of the 1!Jth April, 1924, under the heading" Hioters fired on. Indians 
killed in British Guiana" f 

(b) If so, will the Government be pleased to state if the statement 
made il> correct , 

(c) If correct, will they please state under 'what special circumstances, 
the order to fire was given 7 

Mr. J. W. Bhore: (a) The reply is in the affirmati,-e. 

(b) and (c). The Government of India haw made inqull'les and 
nre shortly expecting a reply. If the Honourable Member will repeat 
tht' qnestion to-day week,. I hope to be ab ~ to an:iwer it. 

Mr. Chaman Lal: May I ask why inquiries were not made by 
cable J 

Mr. J. W. Bhore : Inquiries were made by cahle. 

Ml.'.Chaman .La! : Why is there so much ,~ ay in the rrply Y 

Mr. J. W. Bhore : Because we are exp(·c:ting-a reilly by post and 
not by Cflble. . 

COMPLAINTS REGARDTXG THE GO,ERXlfEXT CEXTRAL ms ~  

1145. ·Khan Bahadur Sarfaraz Hussain Khan: (a) lIas the att ~ n 

of Government been drawn to the letter published in the" Forward" of the 
16th AJlril, 1924, under the heading .. The Government Central Press" 1 

(b) If so, will they please state if the complaints referred to are 
correct f 

Thl Honourable Sir Bhupendra Hath Mitra: (0) Yes. 

(b) The complaints are incorrect. If t ~ IIononrablp ':\fembcr eare~ 
to cl)me to my office, I shall be glad to ),iupply him with the facls in enry 
talSf'. 

REALISATION FROM THE SALE OF POST OFFICE CAPon CERTIFICATES. 

1146. ·Khan Bahadur Sarfaraz Hussain Khan: Will th ... Goyemment 
be pleased to state the amount realised b~ tilt' s<"lle of Post Office Ca..-.;h 
Certificates during the years 1920-21, 1921-22 and ~  respectively 1 

Th'J Honourable Sir Basil Blackett : The figures are : 

1920-21 
] ~  -22 

~  

Rs. 
~  

47.9M.OOO 

6.rl8,O."i,OOO 

FAll.rRE OF THE ~G  r~~ s SERVICE. 

1147. ·Khan Bahadur Sarfaraz Hussain Khan: (r) HAS thf' attpntion 
of Government been drawn to the paragrAph published in the" Stat('sman " 
of the 20th April, 1924, page 7, under the heading" Rangoon isolated. 
Failure of Wireless Service" f 

(b) If so, will they please state : • 
(i) when the Rangoon to Madras Wireless Rervice wm; imrtalled , 

(ii) how many times and at whAt season of t~e YE'ar the interrllp. 
tion, as complained of in the paragraph, has taken place f 

(iii) the cost of the imtaIldioII t • 
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Mr. H. A. Sams: (a) The paragraph in question has been seen 

but it does not accurately represent the true state of affairs. 1.328 
messages were carried by this route on the 15th April and 369 on the 
1tith April. 

(b) (i) The stationfl were practically completed on 29th February 
1924 and commenced working' traffic wry shortly after that date. 

(ii) l'p to date the service has not been totally interrupted but 
partial interruptions to ~ s eed working lIecessitatmg the use of hand 
speed t('mporarily may be expected for a limited number of hours d~ y 

during April to .July. 

liii) Approximately 61 lakhs. 

MAHsro R,\IDE ON THE FRONTIER. 

IllS. ·Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention 
of Gon-rnment been drawn to the paragraph published in the" Englishman" 
of the 21st April. 1924, page !:I, under the heading" Frontier Raids. 
::)eventeen persons carried off. l\1ahsud daring" 1 

(Ii) If so, will the GoYernml'nt please state if the report is correct 
and if correct, what action has been taken 1 

Mr. Denys Bray: (a) Yes. 

(b) The report is correct. Other measures taken for the recovery 
of the unf')rta.'ate victims havinl2" failed. the ho!>tile Mahsud !>eetionM 
r , on~ b e ,;'cl"e given definite warning that unless they return~d the 
euptivel:. and (·tlIl!plied with ollr other tl'rms by a fixed date, tlwy would 
be visited by punishment \"'bether by land or from the air. 

As so()n as t hI' Jwriod of ,,'arning expired air operat ions were 
ordere.l and Im'llarations made for movement of ground troops if neces-
t;!\ry. A:; :t l'('sult six kidnapped Hindus. including. I particularly 
re jOiCf; 10 a(tri. t hI' woman. were relt'ased six or SI'\'PIl days ago. I am 
~orry t.o say thl'lt two yictims of this raid l'cmain in captivity, and the 
6.pel'at:cn" 111'(, "till incomplete. 

COMMl'NICATKlN jo'I!r.M TilE bmlAN MERCHANTS' CHAMBER REGARDING THE 

r ~  BOARD'S REPORT. 

Hill. -Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Govern-
ment be pleased to state if they have received any communication from 
the Indian Merchants' Chamber as published in the" Englishman " of the 
22nd April, 1924, page 11, under the heading •• Tariff Board Report" , 

(b) If so, will they please lay a copy of the communication referred 
to ou the table 1 

Mr. C. D. M. Hindley ~ A copy of the letter from the Indian Mer-
chants' Chamber referred to, with a copy of the Uovcrnment's reply, 
i.i being sent to the Honourable Member. 

ALLEGATIONS AGAINST ASIATIC CLERKS ,~  INDIAN M ~ ,  IN THB 

REPORT OF TIU; COMMiSSION ON AORICl'LTl'RE APPOINTED BY THB 

ZANZInAR Gon:itNMEST IN ~  

1150.. ·Sir Pur!.lhotamdas Thakurdas: 1, Have Government seen 
the Report of the ("(/lI1mission on .I.\griculture sul1mitted to the Zanzibar 
Government in 1923 1 

2. Are Goverhment aware that the Commissioners appointed by tho 
British Resident in December 1922 did not include a single Indian' 
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3. Will Government be pleased to state the qualifications of the five 
members that sat on the Commission' 

4. Has the attention of Government been drawn to some remarks 
against Asiatic clerks and against Indian money-lenderlO as contained in 
the Heport of the said Commission T 

5. Will Government he pleased to state if the said Commission 
examined any Indian witnesses, and if so, are the qualifications of such 
JDllian witnelSses known to Government 1 Ur, if they are not known, 
are Gon'rnment prl'rHrl'd to find out th(' nnaiifications of ~m  Iudian 
Wtll""l>H'I' and maj,(, the information available to the Assembly T 

fl. Are Gon'rnmt'nl 1'1'cparPfl to lEet the evidence collected by the 
said Commis.r,jion and put a copy in the library of the Assembly T 

7. (a) Do the Gonrnment of India propost to address the es den~ 

in Zanzibar, and convey 10 him the opinion of the Government of India 
regarding the remarks maue in the report in connection with Indians lend-
illg money to Arab cultivators in Zanzibar 7 

(b) lIas the attention of Government been drawn to the Minority 
Report of ~ r  R. H. Crofton, Chairman of the Commission, Section 6, on 
pllge 49 of the Report Y 

Mr. J. W. Bhore : PUI'fs 1, 2, 4 and 7 (b) .-The reply is in the affirma-
tive. 

J>1, ,'f..; .';, !l. C and 7 (a L-The Government of India are not in posses-
sion of all the facts, and have asked the authorities concerni'd for inform-
ation and copies of the {'vidence. Their future course of action will 
be determined hy the result of these inquiries. 
Sir Purshotamdas Thakurdas : Will the information received by the 

GOH'Il'nment of India be available to the Members of this House f 
Mr. J. W. Bhore : Yes. 

'STATE I'S. COMPANY ~ ~ G ~  OF RAILWAYS. 

1151. --Sir Purshotamdas Thakurdas : With reference to the Ad-
ministration Report on Indian Railways, 1922-23, Volume I, page 6, 
pal'llgraph 14, headed " ~tate 1'S. Company ~ ana ement  where it is 
stated that the Gon~rnment propose to continue their efforts " to devise 
a Mt s t ~tory form of Company domiciled in India to take these Railways 
('the East Indian Railway and Great Indian Peninsula) oyer, eventually 
on a hasis of real an~  management" will Governme;)t be pleased to 
state the stage at which t1wir efforts in the direction indiCl.ted in this para-
g-raph have reached at re~ent T  . 

Mr. C. D. M. Hinclley : The problem referred to has been kept in 
ahl'yancl' pending a settl£'ment of the question of th£' s£'paration or Rail-
way Finances from the General Finances of t.he Country. 

Sir PurshotamdasThakurdas : Do I understand then that the pro-
jf'ct depends upon that' 

Mr. C. D. M. Hindley: I do not think the Honourable Member :8 
entitled to make that afoo'Snmption. 

Sir Purshotamdas Thakurdas ~ If the question has been held ill 
abeyance pending the decision of t.he Assrmbly re the separation of Rail-
way finances from the General finances, I think the supplementary 
question is justifiable as to whether the question of company ma~a e e t  
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of these railw"ays depends upon the separation of the Gelleral B\i.dget 
from the Railway Budget Y 

Mr. President: The Honourable Member's supplementary question 
has been answered by Mr. Hindley saying that such assumption sh.ould 
not be made. 

Sir Purshotamdas Thakurdas : May I ask another question T What 
relation does that bear to the question of company management of tiles!} 
railways! 

Mr. C. D. M. Hindley: It would take !':ome considerable tim;>, to 
~ a n the exact relation but it has generally been agreed that in the 
event of separation being' effected some of the objections of 8tate 
management. which were advanced at the time of the discussion, would 
perhaps disappear. 

Diwan Bahadur M. Ramachandra Rao : May I a!':k whether any 
decision has already been reached that, at the termination of their COIl· 
tract, these two Railways will be taken over by the State Y 

_ Mr. C. D. M. Hindley: I have already stated that the problelll is 
at present in abeyance. 

Mr. Gaya Prasad Singh: Is it a fact that a confidential circular has 
been issued by the authorities of the Ea!':t Indian Railway asking the:l' 
employees to take long furlough, if they so desire, in view of the ueci-
sion of the Government to take over that Railway 'I < 

Mr. President: That does not arise out of this question. 
Diwan Bahadur M. Ramachandra Rao : :M:ay I ask the Honourable 

:Member whether the decision that these two railways al't' going to nt~ 
taken Oyel' by the State is final 01' is subject to any further decision 
that the Government may come to in regard to the formation of :L 
Company line. 
Mr. C. D. M. Hindley: For the time being the decision is final. 
The Honourable Sir Charles Innes: I think the IIonourable Memhf'!," 

will find the answer to his question if he will read the debate on this 
subject that took place in February 1923 in this House. 

An H onollrabl€ Member: That debate is not illwninating as to what 
the decision is. 

The Honourable Sir Charles Innes: The Honourable Member will 
find it quite illuminating if he will read it. The answer to his quest-i(;)l 
is already on record. 
Mr. K. C. Neogy : If the Government have already accepted t ~ 

Resolution of the Assembly, is it subject to any further condition or 
restriction ? 

The Honourable Sir Charles Innes: Government have accepted tLat 
Resolution and have made arrangements to take over the East Indian 
Railway on the 31st December 1924 and the Great Indian Penimula 
Railway in July 1925. As I said in my speech, we have left the doo1'" 
open to negotiations for a real private Company. These negotiation!':, 
as Mr. Hindley just explained, have not been pursued because we haye 
not yet been able t(l settle the question of the separation of RaihYay 
finances from the General finances. 
Mr. K." C. Ntlogy : Is it not a fact that the Honourable Member 

moved an amendment specifically to the effect that the Government will 
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carryon these negotiations and that that amendment of Government 
was defeated by a large majority of this House 1 

Mr. President: That is not a supplementary question. Th6 
Honourable Member is stating a fact. 

Mr. A. Rangaswami Iyengar : ~ ay I know ",Iwther. as a matter of 
f1lct, there are proposals now before the Government for gh'ing oYer this 
Company to private company management f 

The Honourable Sir Charles Innes: The matter has not f!one bey(}nd 
the stage which I mentioned in my speech to which I han alread,y 
J'eferred the Honourablc ~ mb rs  It may be said that there are no 
definite proposals before the Government ;t this moment. 

Dr. H. S. Gour : Will not the Honourable Member feel bound by hI'" 
lipeech or by the Resolution passed by this House f 

The Honour"ble Sir Charles Innes: The Honourable l\Iemberper-
haps is aware that Government are not bound by the Resolutions passdl 
by the Assembly. 

Mr. K. Ahmed: Do I understand that the Government are not prl:)-
pared to  give effect to the e~o ut o  that was pas.'ied last ;rear 1 

The Honourable Sir Charles Innes: If the Honourable ~ ember will 
not listen to the answers that 1 have already given, I am afraid 1 carulOt 
help aim. 

(Mr. K. Ahmed wanted to put another qnestion.) 
Mr. President: Order. order. We ha\e had a sufficient number d 

supplementary questions on this question. 

OPERATIN6 RATIOS OF RAILWAYS IX FOREWX CO{'XTRIES. 

ll52. ·Sir Purshotamdas Thakurdas : (a) With reference to what is 
flaid in paragraph 46 in the Administration Report on Indian Railways 
for 1922-23, will Government be plell:5('d to state if they hare ascertained 
that the various items included in the figurer-; of o ~rat n  ratios of rail-
ways in foreign countries referred to therein are similar to those included 
in the figures of the operating ratios for Indian Railways T 

(b) If the reply to the abow be in the affirmative. will Goyernment be 
pleased to make these details available to the Assembly ! 

Mr. C. D. M. Hindley: (a) The items included in t ~ United tat~ 

of America, Great Britain and South Africa for the purpose of calcul;,t.-
ing the operating ratio are similar to those included in India. The 
Government of India have no definite information as tD the exact item,; 
included in calculating the operating ratios in FranJe, Tasmania an.t 
the Argentine. But as the operating ratio on railwliYs merely de!'otes 
the percentage which the working expenses bear to the gross earn ~s 

they think it extremely unlikely that there is any radical difference. 
(b) The items hlCluded in the lTnited States of Amel'ica, GrNlt 

Britain, South Africa and India are· shown in the statements which I 
lay on the table. 

UNITED STATES OF AMERICA . 

Railway Operating Rct·ClIUC8. 

]. Transportation rail line-
(a) ·Freight. 
(b) PU5scngcr. 

• 

• 
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(c) Mail. 
(d) ExprpsB, etr., cu. 

.. Transportation water line--

( a) Freight. 
(b) Passenger. 

(c) Mail 
( d) Express, etc., ete. 

3. Incidental 

4. Equipment rents. 

5. Joint facility rents. 

tj. Total Bailw8J Opernting Revenues. 

Railway Operating Expeflu,. 

1. Maintenanre of Way and Structures. 

2. Maintenanee '9f Equipment. 

3. Tra.ffie. 

i. Transportation rail lines. 

5. Transportation water line. 

6. Miscellaneous operations. 

7. General 

8. Transportation for investment. 

"9. Total Railway Operating ExpeD8e11. 

GREAT BRITAIN. 

Revenue Receipt,. 

1. Bailway-

(a) Passenger Train Traffie. 
(b) Goods Train Traffie. 
( c) Miscellaneous. 

::. Passenger Road Vehicles. 

S. Goods Motor Vehicles. 

4. Steam-boats. 

5. Canals. 

~  Docks, Harbuurs and Wharves. 

r2ND JUNE 1921. 

7. Hotels, refreshment rooms and ears where I'atering is carried on by the Company. 

8. Other separate business carried 011 by the Companies. 

9. Miscellaneous receipts. 

Expertditure. 

1. Maintenance and Renewal of Way and Worg. 

2. Maintenance aJld Renewal of Rolling Stock. 

3. Loeomotive R1llIniIIg ~es  

•. Traffic Expenses. 

S. General Charges. 

6. Expenses of o e~t on and Delivery of Parcels and Goods. 

7. "Running Powers" Receipts and Payments in reaped of Running Powel' 
Expenses. '. 

8. Mileage, Demurrage and Wagoll hire. 
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SOUTH AFRICA.. 

EarMnl1'. 

1. Passengers. 

2. Parcels. 

3. Goods and Minerals other than coal 

~ CoaL 

5. Lift stock. 

6. Other traffic receipt.. 

T. MiscellaneoUII. 
lCzpll1lditur •. 

1. Maintenance of Way and Works. 

2. Maintenance of Rolling Stock. 

3. Running expenses. 

·1. Traffic expenses. 

5. General chargee. 

6. Superannuation. 

7. Cartage services. 

8. Total ordinary working expenditure . . 
9. Relaying, strengthening, etc. 

10. Depreciation. 

1L Total Working Expenditure. 

L Pauenger Traftic. 

2. Other Coaching Earnings. 

3. Goods Traftic. 

'" Electric Telegraph Earnings. 

Ii. Steam·Boat. 

II. un~  

INDIA.. 

Earning •. 

Expenditure. 

1. Maintenance of Way, Works and Stations. 

2. Locomotive Expenses. 

3. Carriage and Wagon Expenses. 
~ Traffic Expenses. 

5. General Charges. 

6. Steam-boat Expenses. 

T. Special and Miscellaneous Charges. 

FACILITIES FOR THIRD CLASS PASSENGER TRAFFIC ON R&n.WAY8 IN 'fld 
UNITED STA'l'FS OF AMERICA, 

1153. ·Sir Purshotamdas Thakurdaa : (a) Will Goverpment be pleued 
to I!ltate how the rates for passenger traffic in such foreign countries com-
pare with the average income per head in these foreign countries, an.! 
have Government compared these with the rates ooarged per passenget: 
in India with the average income per head in India T 

(b) Will Government be pleased .to put on the tab'e a statement eo". 
ing the facilities and conveniences for third class passenger tra1Ilc, in 8&Y. 

~ • g 
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the United l:;tates of America as compared with those on Indian RailwaylS 
to which reference is made in the said paragraph t 
Mr. C. D. M. Hindley: There are no reliable statistics of the averaO'c 

income pel' head in India and the GOH-'rnment of India have no autho;1-
tative figures of the average income per head in the other ountn ~ 

mentioned. They are unable, therefore, to give the information or to 
make the comparisun for whICh the Honourable Member asks in the 
first part of his question. 'l'hey know of no basis 011 which the compari-
son suggested in the second part of the question could be made. 

Mr. B. Venkatapatiraju : Have the Government seen the statement 
made by the Cnder Secretary of State for India in the House of Com-
mons that the average annual income per head in India is Rs. 60 1 

The Honourable Sir Basil Blackett: Yes, Sir. The Government do 
not accept that statement. 

INDIANS IN THE HIGHER GRADES OF HAlLWAY ADMINISTRATIONS. 

1154. ·Sir Purshotamdas Thakurdas : (a) Regarding chapter 10 of 
the A.dministration Report on Indian l{ailways, ~ , under the head-
ing " Railway staff" will Goyernment be pleased to state the" reason-
able means" w \yhich they refer in paragraph 55 of the said Report, which 
Government say they have adopted to increase the number of Indians in 
the higher grades of railway administrations Y" 

(b) Will Government be pleased to define the standard of efficiency 
IJ'I.d economy to which they refer in the said paragraph, and wll4ch are 
.tated to be a condition of further Indianisation of the Itailway Depart-
~~  I 

Mr. C. D. M. Hindley: (a) In accordance with the policy laid down r 
ill the Preamble of the Government of India Act, Indians are being ill-
creasingly recruited for the superior grades of Railway service. In \ 
this connection the Honourable M.ember's attention is directed to the 
statement laid on the table in reply to Mr. Patel's Question No. 230, dated 
11th February 1924. 

(b) The speed with which thi's policy can be developed obviuusly 
depends partly on the occurrence of vacancies and partly on whetucr 
such candidates as come forward are qualified for the work which tbey 
will be required to do. In som': hranches of service, however, the pre-
sent practice is to fill vacancies by recruitment half in India and half 
in Europe. 

RECRUITMENT OF INDIAN ApPRENTICES FOR ORDNANCE F AC'TORIES. 
1155. ·Sir Punhotamdas Th&kurdas: With reference to the reply 

given by the Honourable the Army Secretary, to my unstarred Question 
No. 229 on 24th March last, regarding training of Indians in Ordnance 
Factories, will Goyernment be pleased to state whether any apprentices haye 
been recruited so far, and will Goverllment be pleased to put on the table 
a li!)t giving the names of such recruits? 
Mr. H. R. Pate: There are at present altogether 161 apprentices 

under training in the diffen'nt factm·it's. 1 will furnish the Honourable 
Member Iileparij,tely witl! the list which he desires. 
C-'-SE OF PANN.l. LAL GOPI, LATE ASSISTANT f:lTATlON MASTER, KARBIOIlWAN, 

EAST INDIAN RAILWAY. 

t1156. ·Mr. Gaya-Pr&aa.d Singh.: (1) With refe:ence to ~y starred 
Question' No. 768 of the 13th March 1924, regardmg the dlscharge of 
-~ t--i"or ~~~ t~ t  ~~~t on 86; the ns ~r b~  Quest ~~  o. 1157. ----------.-
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• • 
Panna 1;al Gopi, late As.<;il';tant Station Master of Karbighwan station 
East Indian Railway, and the reply of the Government that they have n~ 
information on the subject, has the attention of the Government been drawn 
to a lett!'r published in the " Leader" newspaper, dated the 11th April 
1924, in this connection! 

2. ((f) Is it not a fact that the said Panna Lal Gopi had submitted 
two representatiom to the Railway Board, on the 17th May 192:), and 15th 
an uar~  1924, on the fffibject of his discharge and forfeiture of his gratuity 
and that they were receiyed in. the Railway Board on the 24th :May 1923: 
and 16th .January 1924, rl'spechYely T 

(b) 111 it not a fact that a memorial wa1l al80 ~ubm tted bv the 8aid 
Panna Lal Gopi to His Excellency the Viceroy on the 17th an~ ary 1924, 
which was forwarded to the Railway Board, and the Railway Board 
aclmowlrdged receipt of it by Officr :Memorandum No. 75-E., dated the 25th 
January 1924 T 

3. (a) If the answer to the above be in the affirmative, will the Govern-
ment be pleased to explain, under the circumstances, how they are justi-
fied in saying that they haye no information on the subject ? 

(b) Are the Government prepared to call for all pape,rs in connection 
with this rase T And if not, why not' ' 

CASE OF PANNA LAL GOPI, LATE ASSISTANT STATION )IASTER, KARBIGHWAN. 

• EAST INDIAN RAILWAY. 

1157. "'Mr. Gaya Prasad Singh: (a) Are the Goyernment aware that 
after hi:-d ~ ar e from service. Panna Lal Gopi WitS awarded a service 
certificate, dated the 3rd September 1921, from the District Traffic Super-
intendrllt. Allahabad, and Acting General Traffic Manager, Calcutta, East 
Indian Railway, that. " his conduct has been fair" T 

(b) Are the Goyernment aware that under the written conditions 
of the serdce certificate, this form of certificate is not granted to anyone, 
who has been guilty of any misconduct. although of a light nature' 

(c) Is it a fact that Panna I;aI Gopi was al"o giYen back his contri-
bution and provident fund depo"it after discharge. and t a~, this money is 
"only payable in the eYent of the member's service being terminated 
without. fault, in accordance with clause 16 of the Rules and Regula-
tions" , 

Cd) Is it a fact-that even after his discharge, Panna Lal Gopi was 
called by Mr. W. A. Shakespear. the then Acting Agent of the East Indian 
Railwav. on the 28th June 1922, to give his opinion before the Economy 
Committ.ee at Calcutta, and tha.t the Committee had a~ e ted ~ opinion' 

(e) Are the Government prepared to consider the (,1I!';e1f Panna Lal 
Gopi for reinstatement T 

Mr. C. D. M. Hindley: With your permission. Si:. I propose to 
nnswer Qnestions Nos. J 156 lind llfi7 torrether. It);; a fllct that ,1 
memorial to His Excellency the Viceroy and representalion to the Rail-
way Board have been rece'ived as stated. As Mr. Panna Lall Gopi was 
II servant of the East Indian Railway om an~ , his appeal lies to the 
Agent and Board of Directors of the Company, ana he was a ordm~ y 
informed that the Government of India rould. n01 interfere in the 
matter. 
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1158. *Mr. X. O. Heogy: (1) Has the attention of Government been 
drawn to the statements made by Counsel while moving the Calcutta 
High Court on the 17th April, 1924, under section 491 of the Code of 
Criminal Procedure, on behalf of four persons who were acquitted on 
the morning of that day by the Sessions Judge of 24-Pergannas of chargeI'! 
under sections 120-B, 392,  395,  396, and 302 of the Indian Penal Code, and 
arrcRted immediately after and detained in prison 1 

(2) Is it a fact : 

(a) that immediately after they came out of court upon the 
pronouncement of the order of their acquittal, the said 
persons were arrested by certain police officers under the 
direction of an Assistant Commissioner of the Calcutta 
Police; 

(1)) that on being asked, the said police officers stated that the said 
four persons were being arrested under Bengal Regulation 
m of 1818 ; 

(c) that thereupon the said persons asked for the production of 
warrants, and the police officers stated that they had no 
warrants ; and 

(d) that the police officers finally stated that the arrests 1"er, made 
under section 54 of the Code of Criminal Procedure , 

(3) Have Government any authority to order persons to be arrested, 
with a view to imprisonment under Bengal Regulation III of 1818, with-
out any warrant or without any warrant being shown to them by the 
Police when so required , 

(4) Are Government advised that warrants of commitment under 
section 2 of en~a  Regulation III of 1818, issued to the Superintendent 
of the Presidency jail in Calcutta directing him to receive into custody 
the four persons mentioned in the preceding questiolls, constituted 
aumcient authority for the Calcutta Police to arrest them T 

(5) (a) Were the proceedings initiated in the case of the said four 
persons, by the Governor General in Council, under Bengal Regulation 
m of 1818, during the pendency of their trial in the Court of Sessions, 
or on its termination' 

(b) If the said proceedings were initiated on the tennination of the 
said trial : 

(i) on which date and at what hour were warrants of commitment 
issued under Section 2 of Beng-al Regulation III of 1818 ; 

(ii) at what place, by whom, on which date and at what hour were 
the warrants signed, and 

(iii) to whom were the warrants sent, and at what place, on which 
da.te and at what hour were they received by him , 

(6) On which of the following three /!rounds, mentioned in the 
preamble of Bengal Regulation III of 1818, was action determined to 
be ta ~n against the said persons : 

(a) that thbre may not be sufficient ground to institute any judicial 
proceedings ; 
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(b) that such proceedings may not be adapted to the nature of the 
case; or 

(c) that such proceedings may for other reasons be unadvisable or 
improper? 

The Honourable Sir Alexander Muddiman :  I have seen a report of 
the-statements referred to. The persons concerned were arrested in 
the circumstances detailed in thp question but it is not a fact that the 
police said that they had no walTants or that the arrests were made 
under section 54 of the Code of Criminal Procedure. The warrants 
were directed to the Supprintendent of the Jail ana. were not produced. 
The Regulation ~a es no specific res~r t on as to the mannH in which 
any person, a!!,ainst whom a warrant under the Regulation is issued, is 
to be received into custody but the question of the power to arrest under 
this Regulation has, I understaml, been answered judicially in the 
affirmative. The warrants issued before the commencement of the trial 
in the Court of Sessions but their exerution was stayed and the points 
raised in part;) (b) of the question do not therefore arise. The warrants 
were originally issued with special regard to the considerations recited in 
(b) and (c) of part 6 of the question, but without prejudice to the ques-
tion of instituting judicial proceedings if this course were deemed advis-
able. 

Mr. K. C. Heogy : May I know why these warrants were not issued 
beforeethe persons were arrested and placed on their trial , 
The Honourable Sir Alexander Muddiman : My information is that 

the warrants were issned. 
Mr. K. C. Heogy : Will the Honourable Member give the date of 

the warrants 7 
The Honourable Sir Alexander Muddiman :  I must have notice of 

that. 
Mr. K. C. Heogy : If judicial proceedings were not considered advis-

able at the time. ,,-11." were these proceedings instituted at all , 
The Honourable Sir Alexander Muddima.n :  I have already ex:-

plained that the walTants were issued w-ithout prejudice to the question 
of instituting judicial proceedings_ that is, without prejudice to trial on 
a particular charge. 

Mr. K. C. Heogy : Is it usual for Goycrnment to issue warrants under 
Regulation III of 1818 in anticipation of the decisions of judicial courts T 
The Honourable Sir Alexander Muddiman : The warrants in ques-

tion were issued before the trial in the Sessions Court commenced and 
were not issued solely on grounds connected with the charge there 
brought. 
Mr. A. Rangaswamy Iyengar: May I know why Government 

should have thought fit that a man should be put on trial be or~ the 
courts and also be interned without the issue of warrants ¥ 
The Honourable Sir Alexander Muddiman: It was to avoid ihe 

necessity of interning them that the trial was undertaken" 
Mr. A. Rangaswamy Iyengar: Am I to take it that in all cases 

where the trial proves abortive it is the policy of the Government to do 
without a trial' 

The Honourable Sir Alexander Muddiman : That ~s not the policy 
of the Government. 

• 
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Mr. X. C. Neogy : Will the Honol1l'ahle Memher give the reference 
to the judicial (lecision ? 

The Honourable Sir Alexander Muddiman :  I think the IIonourahlc 
Member no ~ tlIt' a~  qlli1P \"('11. It is thl' case of Amir Khan iII Ij 
Bengal Law Rl'ports. pag!' -t7!1. 

ALLEGE!) ASSAl'LT BY SOLmFRS 0'"' MR. STDHVA AT TTIE KARAf'TTI HATJ,WAY 
STATION. 

1159. ·Mr. Harchandrai Vishindas : (a) Has the attention of tb~ 

Goyernment been drawn to a Iptter from Mr. Sidhva published in the 
"Sind Observer" and" New Times" (Karachi) of the 28th April 
last stating that while entl'rillg" a railway compartment occupied by 
soldiers, he was foully abused, kicked, collared out of the compartment, 
his luggage thrown out and h(' was further threatened to be thrown out 
of the window if he entered ag-ain. the soldiers flouting the T(,Jnon:"trancel 
of the railway (lfficials and m ta ~  police: and to the editorial comments 
of the above two newspapers of the 29th idem? 

(b) If so, will G"oYernment be pleased to state what steps. jf any, 
they intend to take to punish the offenders T 

(c) Is it true. that such incidents are frequent but go unnoticed 
owing to the inaction of the victims '/ 

Mr. H. R. Pate: (a) Government have seen the artie.le and the 
comments referred to ·by the Honourahle Memher. I 

(b) The matter is being thoroughly investigated and the result will 
be communicateo to the IIonollrahh-~ em er in due course. 

(c) The Government han-no reason to helieve that the facts at'c 
as stated. 

SUBMISSION OF STATElfENT OF EARNTNGS BEYOND THEIR LAWFUL SAT,ARTES 

BY TICKET COLLECTORS OF THE NORTH-WESTERN HAThWAY, KARACHI 

DISTRICT. 

1160. -Mr. Harchandrai Vishindas : (a) Is it a fact thn! orders have 
been issued to the ticket collectors of the North-Western Hailwav, 
Karachi district, to submit statements of their earnings, beyond their 
lawful salaries, on pain of their punishment ? 

(b) If so, is the order issued merely to elicit information or to expose 
malpractices ! 

(c) If it is issued. witb neither of the above objects, then with 
what object' 

(d) Is the order confined only to ticket collectors or extends t.o 
other Hailway servants also? 

(e) If it is confined only to ticket collectors, why t 

Mr. C. D. M. Hindley: The Honourable Member is presumably refer-
ing to the wor):ing of the Travelling Ticket Examiners and if such is the 
case the replies are as below : 

("a) Travelling Ticket Examiners submit monthly statements of the 
moneys collected by them from memhers of the tJ'avel1ill!! 
pu1:t,lic found (i) travelling without tickets (ii) carrying 
more luggage than is allowed to be carried under the bye-

• 
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law!:) of the railway. There is no question of these collections 
having to reach a particular figure on pain of punishment. 

awl (c). 'fhe submis;;ioll of thCt;e statements is necessary as 
a check 011 the work of the 'l'ravellillg Ticket Examiners and 
also to keep the Railway Admillistration informed in regard 
to the extent to which travelling without payment prevails. 

(d) and (c). Ko. A similar principle applies mutatis mutandis 
to all other staff employed in connection with the realization 
of earniugs. 

DISINTERNMENT AND CREMATION OF THE BODIES OF HrNDu AND SIKll 
SOLDIERS KILLED IN THE GREAT W AB. 

1161. ·Mr. Harchandrai Vishindas : Will Government be pleased 
to state : 

(a) Whether Hindu and Sikh soldiers who fell in the Great War 
were buried along with Christian and Mahomedan soldiers f 

(b) If so, in what theatres of war had they fallen, in what places 
were they buried and what was their number Y 

(e) Whether Government contemplate to disinter and cremate them 
according to their religious usages ! 

Mr. H. R. Pate : ((]) and (b). The information desired by the 
lIonolWable Memher L'i 110t antilable. alld any attempt to obtain it would 
involve a quite disprOIJOrtiollate amoHnt of labour which Government are 
not prepared to undertake. 

(0) There is no sueh intention. 

IhsMISSAL Of' ~  tiUHlA How, .\ GOVERNM.t::",,"T TELEGIUPHIST. 

1162. *Mr. C. Duraiswami Aiyangar: (a) Hal> the attention of the 
Government been drawn to an article uwler .. Synthetic Seditio!l " &lld 
an editorial note in the Hindu, dat.ed ~ t  April, 1924 ? 

(b) Is it a fact that one Mr. Subha Row, a Government Telegraphist 
of 17 years) standing, was dismissed from service and his appeal to the 
Government was also dismissed ? 

(0) Will the Government he pleased to state whether the ar ~ 

against him were only the five chal'g-es reierred to ill the said article, namely, 
(1) contributing Rs. 5 to the Tilak Swarajya Fund in the name of lUs 
daughter, (2) his association with non-eo-operators and congressmen in 
his capaeity as a member of the Bezwada TOW11 Hall, (3) subscribing for 
the Telegraph club, the Hindu, the Bombay Chronicle and the Andkra 
Patrika and discontinuing the Just ice, (4) having retorted when a speaker 
Mr. Ongauti Ramaswami Sastri called l\1ahatma Gar.dhi a  " Duratma " 
and not" 1I1.ahatma " by saying in return" you arc yourself v Dltratma 
and, therefore, :you think that everyone is like you", (5) wearing 
Khaddar Y 

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. 

(b) Yes. 
. . 

(0) 'rhe attention of the llonourable Member is drawn to the memo-
randum of charges laid 011 the table ill reply to Qucstio. No. 1138 by Mr. 
Oaya Prasad Singh. 
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PaOHIBlTION OF 'J.'HE WEARING OF Kkaddar BY Gon':RNMENT SERVANTS, ETC. 

1163 .• It'Ir. C. Duraiswami Aiyangar : (a) Have the Government pro· 
hibited Government servants from wearing Khaddar and enjoined on 
them the ~ar n  of foreign cloth only Y 

(b) Is it a departmental rule that Government servants should not 
read the Hindu, the Bombay Chronicle or the Andkra Patrika and are 
oound to read the Justice 7 

The Honourable Sir Alexander Muddiman : (a) and (b). No. 

Mr. Devaki Prasad Sinha: Can Government say that there has b~n 
no instance in whieh any Govcrlllllcnt :servant ha:s been punished for 
putting on khaddar Y 

The Honourable Sir Alexander Muddiman :  I am not prepared to 
say that. 

ESTABLISHMENT OF :MATCH FACTORIES IN INDIA BY THE SWEDISH MATCH 

COMPANY. 

1164. '" Mr. Kumar Sankar Ray: Has the attention of the Government 
been drawn to' the Reuter's telegram and its eontradietion appearing in 
the Statesman on the 30th April and 1st May, 1!J24, respectively about the 
Swedish Match Company establishing several match factories in India by 
increasing their capital T If so, will the Government kindly state, if there 
is any foundation for the telegram and what attitude are the Gowrnment 
adopting in the matter ~ 

The Honourable Sir Bhupendra. Nath Mitra: The Government have 
seen the press reports referred to by the Honourable l\Iember, uut they have 
no information on the subject other than that contained in these report& 
They will watch developments for the reasons explained by the Honourable 
Commerce Member in his speech In the Council of State on the 24th March 
last. 

ALLEGED ASSAULT BY SOLDIERS ON l\lR. R. K. SIDHVA AT THE KARACHI RAIL-
WAY S'l'ATION. 

1165. '" Mr. Kumar Sankar Ray : lias the attention of the Governmeni 
been drawn to an incident reported in the Forward newspaper of Calcutta.,· 
in its issue dated the 1st May, 1924, headed" Ungallant conduct of British 
soldiers" about some British soldiers having  assaulted and kicked one 
Mr. R. K. Sidhva at the KarachI railway station Y Are the statements 
therein made true and if so, what steps, if any, are the Government 
going to take against the said soldiers T 

Mr. H. R. Pate: Government have seen the report re err~d to. The 
matter is under investigation. 

Mr. JamnAdas M. Mehta: Is it a fact that, as stated in the report 
which appeared in some llewspaper .. , these officers er~ to be courtmar. 
tialled , 

1rIr. H. Ii. Pate: I understand that a courtmartial is being held. 

FLOODS II>; BlIlAH. 

1166. *Mr. Gaya Prasad Singh: (a) With reference to my starred 
question No. 10M of the 24th March 1924 regarding the floods in Bihar 
and the reply of the Government that "the Railway, ban ~ are. 1!eU 



pl'!)':'iJ,O:] with f!:)od-orl'!I;/llZS as well ~ eulwrts," Ita;; thp '1tirntion of 
n:e G')"ernr!1I'!!t hl'i':! oira'.'.u to the report of the Comm;tt .. c appointoo 
by the Government of JU,,,I' !Inti !))";;,,:., ;;:. l-tn:()l:lti0n :\"J. 104;;-0.1. of 
the 24th St,ptember, l!1n, and pld,:ished ill the Bihar and Orissa Gazette 
Supplemrnt, dated the 1 :;t II F" '1 ,;ary 1924, pUg'e 217 1 

(b) Is it 8. fact thp. j til t' t, llov,'ing paRsagf'_" ocelli' ill the course of the 
Report: 

"Between Al'r:lh ;,1:1 Klllharia on the East Indian Railway, the 
l':"terway proyil1('{l by -'.e Railway Wa!! altogether inadequ,te to pm;s the 
discharge, with the ;":;ulr. that both the Al'rah canal for 3 mi:es above the 
Hailwav no,;.:"". ,HiU ~  . Rl!h .. "v lim, from Arrah to Kulh Itia were over .. 
~o ed  The c .. ;·,:.: :lld ~  were Loth ballly breached-AJ"rnh t.own 
lIufl'ered severely " 

" The East Indian Railway has t~e ded not t.) provide extra waterway 
between Arrah anti Kulharia, on the assumption that the Uihar and Orissa 
GO\"f.'rnment will take stt'ps to close the ~  The Railway is very largely 
interested in the mafter. 11S, if the spill is not (l}osed, an enormous increase 
in wllterway mu~t be provided if the main line is to be preserved from the 
risk of being overtopped and breached every yeal' ". 

" Thl' Railway line was overtoppf'd and breachd close to Bihta 
&aiion. The Railway Company propose to put in extra wate1'\my I1t thia 
place ''; 

" The shutters fitted to the (Kanwa) sluices on the Railway, by the 
Bengal and North-Western Railway do not work efficiently. The officiating 
Chief Engineer of the Railway who was present at the inquiry has agreed 
to modify the shutters and opening gear ". 

" The Agent and the officiating Chief Engineer of the Bengal and 
North-Western Railway have both laid great stress on the necessity for 
Police help ;n preventing the line being cut bctwt:en ~ a a and 
~one ur  DUring the recent floods. the line was Clli in a places with 
oisast1'(,118 results to the land within the a a~ , and no benefit to the 
persolls who cut t ~ I inc" , 

(c) Are the statements contained in the said ass ~~ cOrrect and, jf 
80, do the Government of India still hold the view t113t " the Railwat. 
banks are well ro ~ded with flood-openings as well as culverts , •• 

Mr. C. D. M. Hindley: (/,) Yes. 

(b) The passages quoted occnr in. the rl'"port lind OOyptnn1ent have nO 
reason to doubt their a ur~y but I would point to fhf' Honourablt! 
::Iember that when they are read along 1'I"ith the-rest nf the Bihar and 
Orissa Committee's report it will appear that the report ~ ort  the 
statement that" the Railway bank!! are well provided with flood openings 
as well as culverts " .. The CommitteI'" point out that the damage in thR 
ilistricts of Patna, Shahabad and Saran was due to an ahnormally hign 
flood but, beyond noting that the East Indian Railway Company propose 
to put in extra waterway near Bihtn. and that the sluices ·Oil the Bengal 
and North-W esterll Railway ncar Chapta art' ineffici('ut, they do not draw 
attention to nny deficien('y in the waterw/!ys under iJJ.e railways and do 
not make any r~ o nme dat on that additional waterway is llecessary. Lt 
regard to the Bengal a.nd North.Westel'll a a~  line between Dighwara, 
and ~one nr tll\! Committee recOIlH'ncmd that additional waterWat ahoWd 

~ - • 



LEGISL..o..TIYJi: A8SEMBLY:, 

not bo:- provided. In the circulllstallces Government see no reason to 
ttlodify their original statement. 

Mr. Deva.ki Prasad Sinha: Do Government propose to take any steps 
in those cases in which the report of the Bihar and Orissa Government 
says that the waterways are not sllfljcient ~ 

Mr. C. D. ltl Hindley: The railway companies concerJIed are taking 
steps in cOIlllectioll with the report, but 1 am 110t ill a position to say 
exactly what they are doing, witlJOlIt haying notice of the tpH'stion. 

Mr. Gaya Prasad Singh: Are UOYerIlmeut in a position to say that 
the railway companies will take the JH'cessary action before the time when 
the next floods are expected 'J 

Mr. C. D. M. lIindley : ! am not prepared to say that the railway 
eompanies will earry out ill full all the recommendations in the re or~ ; 
but the Honourable Memher may b" ~a s ed that the railway compameli 
will take all the steps lOeeessary before the next floods. 

Mr. Gays. Prasad Singh: \Yl11 the railway companies be able to take 
the necessary steps before the rains this year ~ 

Mr. C. D. M. Hindley: I WIll want notice of the question. but would 
suggest that it would be more conYenient if the Honourable Member 
will come to my office and see the papers on the subject, as the matter i& 
somewhat complicated. e 

Mr. GaY'a Prasad Singh: Are (iowl'Ilmeut ill possession of expert 
epinion in the matter ? 

Mr. C. D. M. Hindley: The matter refers to large areas of country 
and to varying conditions, aud it is not "po?sible to expect that a full report 
ean be giyen On the subject at such short Ilotice. There is no doubt that 
measures will be concerted to meet ~ r e a  difficulties. 

PROSCRIPTION OF MIt. IIYNDMAN't; BOOK" 'fHE AWAKENING OF ASIA." 

1167. *Mr. Gaya Prasad Smgh : With referenee to the reply given 
to Mr. K. C. Roy's question of tilt' 4th FeLrual'Y, 1924, printed at a~e 

165 of the tegis!atiYe emb ~  nebate~  Yolume IV, No.4, will the 
Government kindly state the name of the book which has been pro-
scribed, and the name of the author, as well as give referenee to t ~ 

official notification by which the book was proscribed T 

The lIonourable Sir Alexander Muddiman: The book referred to by 
Sir Malcolm Hailey was ., The A wakening of .Asia" by Mr. II. M. 
_Hyndman. It was proscribed by Commerce Department Notification 
No. 3044, dated the 17th May 1919. 

PRQSCBIPTION o:r LALA LAJPUT RAI'S BOOK" :YOUNG INDIA ". 

1168. * Mr. Gaya Prasad Singh: With reference to starred Question 
"No. 328 of .the 18th February, 1924, will the Government be pleased to 8tate 
how long the) intend to maintain their order of proscription of Lala 
Lajput Rai's book ., Young India," with a foreword by Colonel 
~ edgewood Y .; 

'1'h4J Honourable Sir Alexander Muddiman : No time call be stated. 
a ~rnment arc rlot at present preparcd to withdraw the Ilroscription. 
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• • 
{;NCOVERED PLATFORMS AT KOTR[ JUXCTION ON THE XORTn-WESTERX RAlL-

WAY. 

1169. ·Mr. Harchandrai Vishindas : (a) Are Government aware of 
the complaints published in Sind papers from time to time regarding the 
great inconvenience to railway p8f'Spngers ouring the hot days for 
want of roofing over the platforms of the Kotri Junetion station on the 
~ort estern Railway T 

(b) If so, do Goyernment propose to order the roofing in of the 
said platforms 1 
Mr. O. D. M. Hindley: (a) GO'P!'lIment have not seen the complaints 

referred to but understand that the Agellt, ~ort  estern Railway, has 
recently received one complaint. 

(b) AB waiting rooms and a large a t n~ hall exist at Kotri, it is not 
eonsidered necessary to provide additional shelter on the platforms. 

UNCOVERED PLATJo'ORMS AT KAR:.CHI CAXTOXlfEXT STATION. 

1170_ ·Mr. Harchandrai Vishindas: (a) Is Karachi Cantonment 
station considered by the Railway authoritips a first class station f 

(b) If 80, why are its platforms left uncovered thus exposmg 
passengers to heat and rain 1 

Mr. O. D. M. Hindley: (a) Yi·". 
(JJ) Roofing of the platforms is \IOt considered neeessary, as we.iting 

rooms and a large waiting hall haw heen provided at this station. 

PROPOSED CONSTRUCTION OF AN O\ERRRIDGE AT THE C'LIFTOX RAILWAY ('ROS-

SIXG AT KARACHI. 

1171. *Mr. Harchandrai Vishindas: (0) Are Government aware 
that the construction of an oYf'rbridge at tIl!' Clifton railway crossing 
at Karachi was sanctioned and the respective contributions hy the ~

way and the Municipality settled years ago 1 
(b) If so, why has there occurred so much delay in ('arryrng out 

the said construction , 
(c) Are Government aware that since the erection of the Ko-thari 

.parade, and Lady Lloyd Pier at Clifton there has been enormous tralne 
between that sea resort and the city of Karachi ~ 

(d) And are Goyernment aware that the absence of su~  overbridge 
is the cause of exasperating interruption and delay to such traffic 1 

(e) Are Government aware of the complaints from time to tirua 
published in newspapers in this behalf' 
(f) Do Government propose to direct the early eonstruction of th!s 

overbridge , 

Mr. O. D. •. Hindley: (a) and (b). The neeessity for an over-
bridge at the Clifton Road level crossing was accepted many years ago, 
Jut the actual execution of the scheme had to be deferred owing to con-
ditions consequent upon the late war. 

(c), (d) and (e). Yes_ • 

(f) The estimate for the railway portion of the work has been sanc-
tioned recently, and provided there is.no delay on thf' part of the Muni-
'eipality in handing over the necessary land, work will be put in hand at 
()llpe. .  • 
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« 
JlnxpTlON FROM ~  01" EXCISE Dl1TY ON ~ o  SPIRITS. GRANTED TO 

THE INDIAN PROm'CTR COMP.\NY AND THE HAR'rIKOOL OII, COMPANY, 

1172. Mr. Harchandrai Vishindas: Will GOV!ernment be pleased 
to state if it is true that they granted exemption from excise duty to the 
Indian Products om ~ ~  and the Ilartikool Oil Company On motor 
spirit' 

The Honourable Sir Basil Blackett : The answer is in the affirma.-

me. 
GRANT OF ~  TO THE ~ n l\h:MBER." OF THE KHII,AFAT DELEGA-

TlO!' '!'II Tl'RKFY, ETC. 

Il73. *lrir. Harchandrai Vishindas: (a) With reference to my Ques-
tion No. 54!'. daied l:!th :'Ilarch ~ ~  pllblished at page ~  (,f ~  Iff 
of the Assembly Debates in rf'ference to adjournment m"tirm" under 
Chapter VI of the )'lannal of us n s~  'will Govermnpnt be pleased to 
state whether there ir, lmy 1l'Q'ai provision or connection under lirb:(:h it is 
ord nar ~  the dut~  of Goyernment to giH' effect to the desire of the House 
lIB ~ res ~ed b~  the vote of the m or ~  cn a mot.ion of adjourr.lll('Iit T 

(b) If so, has effect h('pn [!i""n to the wish of the As:;embly as in(li-
eated b~  their a,lopt;on of Dj\nm f'hl1m:on Lal's motion of adjournment 
on the 25th ~ ar  last hy thp g-rftnt of a~ :ports to the proposed mem~ e  

of the Khilaf:it oeiegH!lon tn Tlirkpy 1 

The Honourable Sir Alexander Muddiman: (a) The answer is in the . . 
negatIve. 

(0) The IJonourahie :Member ~ referred to the answers given by me 
to-day to the questions hy :\1r. ~ a Pras!ld Singh on this subject. 

Mr. C. Dura.iswami Aiyangar : ~ ay 1 know when any Resolution is 
passed hy this As:o:pmbly rN" mnH'nding to the Governor General in 
Council, whether there is any method hy \';hich we may know what his 
reply is, whether His ExeelLnty ih· (Toyernor General in Council has 
accepted or rejecter) the Rrsollition : 

The Honourable Sir Alexander M-.lddiman : By asking a question. 

Mr. C. Dura1swami Aiyangar :  W ou If 1 it be convenient for His Excel. 
lency th!' (jon'mor General in Couneil's opinion to be commlmieated. to 
this Assembly at the next sitting hy thp Home Member? 

The Honourable Sir Alexander Muddiman : At the nrxt ~ tt n  f 

1IIr, C. Duraiswami Aiyangar : May I know, when a Ik=olt.l.Lc()l; bit 
been pa!<sed by this As!'emhly and f',rWfIlLI('d to the Governor General in 
Council, whether it will be convenient to t ~ Home Memb~r to c(;mmu-
nicate to the nrxt sitting of this ASl:!embly t e~ His Excelll!llcy the 
Governor General in COllllilil has aC('cptetl or reji'ded the ~ t  ? 

The Honourable Sir Alexander Muddiman : It would I;e extremely 
mconvenient to the Home Memher. Na.turally a Resolution pasRed by 
this Assembly re~e e  full con:-;ideration, and in·the time which elapl:!es 
:until the next ~ tt n~ it would be impossible. 

Mr. C. Dura.iswami Aiyangar : May I know whether it would be 
COllvenient. B,t t ~ nf',xl Jo;itting after the Governor General in Council'a 
cwnsent haR heen given or 110t given, 8H early as it is possible, for this 
~mb y to kno\\: i 
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• • The Honourable Sir Alexander Muddiman :  A question 8.8Sures that, 
I understand. A question is always put in my experience. 
Sli:IZURE BY TIlE POLICE CE' /'(,RTM", )1t,NI:SCRIPTS bELONGIXG TO MAC-LANA 

AIlCL hALJ.M AUJ). 

1174. eMr. AlJdul Have: (a) Will the Government please state 
",hc:tne!' !t is a fact that th·e manuscripts of Maulana Abul Kalam Azad, 
cntitlt"d the " Tarjman-ul-Quran " and " Tafsir-ul-Biyan " were taken 
aW:1y by the Calcutta Police in a search made at the residence of the 
Maulanll in N 0\ ember l!:J21. and that the said manuscripts are now 
lying with the Government of India' 

(b) If so, will the GOYernment please also state reasons as to why the 
abo n~ ment oned mallu:o;cripls L,lye lJot as yet been returned to the 
Maulana and whether the Government propose to return them at an early 
date' 

The Honourable Sir Alexander Muddiman: (a) The manuscripts 
are not with the Government of India, who hllve no information in re-
gard to their alleged Reizure. 
In that cage, the second part of the question does not arise. 
Ihulvi Sayad Murtua Sa.hib Bahadur : May I know if the Honour-

Ilble Member is aware that in the search sacred books which are held as 
holy as the Koran itself were removed, and, if so, will the GcyernmclIt be 
pleased to make early inquiry and return the books to Manlana Abul 
Kalan Azad ? 
T!e Honourable Sir Alexander Muddiman :  I have already told the 

Honourable Member that I have not ~ot the books. 
Maulvi Muh:J.mmad Yaqub : May I know if you will return those 

books to somr ether Honourable Member of this Assembly Y Then ther 
will be !;afe in his possessIOn. 1 thought I heard you say you had the 
books? 
The Honourable Sir Alexander Muddiman :  I have not got tho! 

books. 
PROPOSED ~  RAILWAY t'iu SAMRALA AND ROPAR. 
1175. Mr. Abdul Haye : \YiIl the GO\'ernment please state whether 

they are contemplating any <;ch!'Tlle ot LlIdhiana Kaika Railw;ty through 
Samrala and Roper, and if so, when the work is likely to be taken iu 
hand' 
lIIr. O. D. M. Hindley: The reply is in the negative. 

lNOIAN LAW HEPOHTS COMMITTEE. 

1176. ·Mr. K. Ahmed: (a) Is it a fact that duri!lg the Autumn 
Session in 1922 there met a Committee composed of the Law Member and 
representatives from all the High Courts and Judicial Commissioners' 
Courts to discuss what steps should be taken to amend the Indian Law 
Reports Act and to suggest means as to how the prt'Sent,ystem vr Inw 
reporting could be improved, and that the Committee held its mee!.wi:,"" 
for about ten days 0)' so • en camera' and arrived at some t1t'cisions. aud 
that the recommendations of the Committee were approved by the Law 
Membsr T • 

(b) If the answer be in the affit-mative, do Go ernm~nt propo"e to 
state at what stage the matter is now pending and o.x:pedite the publi<!ll-
tion of the recommendations of the said Committee along with the 
decisions arrived at by the Government' J .' 
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(c) Will the Goyernment be pleased to state in full what amount 
of money was spent in the matter of eonyening the aforesai.! Committee' 

Sir Henry Moncrieff Smith: (a.) and (b). The Honourable Member 
is referred to the answer given to Maulvi Muhammad Yaqub's question 
on the same subject on the 18th of February 1924. The Government of 
India do not propose to publish the B.eport of the Committee, but a copy 
()f the B.eport will be placed in the Library of this House for the informa-
tion of Members. It is for the Local Goyernments of the Provinces con-
eerned tl) takt> such action on the recommendations of the Committee as 
they think fit. 

(c) The total expenditure incurred on the Committee was B.s. 5,118 
and was met by the Local Governments concerned. 

Mr. K. Ahmed: Would not that amount be wasted if the Central 
Government did not think they were responsible to spend the amount for 
the purpose of a Committee ? 

Sir Henry Moncrieff Smith: I explained in answer to a question in 
February. 

Mr. K. Ahmed: Is not that amount squandered T Is not the 
responsibility of that on the Government? (Laughter.) 

Sir Henry Moncrieff Smith: I am afraid I only heard the laughter 
Df the Hcu<;c. 

. Mr. K. Ahmed. I suppose the Government of India have was\ed thp. 
'8.mount which the Honourable Member gaYe, probably some five thousand 
rupees, owing to the fact, that it is left to the discretion of the Local Gov-
ernment to decide whether they will consider the matter of reporting. 

Mr. President: The Honourable Member has put no question. 

Mr. K. Ahmed: Is not that so, Sir 1 

V ALIDITY OF CERT AIX CLASSES OF INsTRLuENTS EXECUTED ~  THX 

INDIAN STAMP ACT. 

1177. -Mr. W. S. J. Willson: (a) Has the attention of Government 
been directed to Question No. ]02 and supplement asked in the Punjab 
Legisl·'l.tive Council by Mr. V. F. Gray on 29th February 1924 and the 
answers given by the Honourabie !::;Ir John Maynard 1 

(b) Are Government aware that the validity of instruments re-
'Qwred to be executed on embossed stamped paper under section 11 of 
the Stamp Act, 1899, but whieh have been executed between the 6th and 
lOtlJ October 1923 upon which stamp duty has been paid by 2pplication 
of adhesive stamps remains in doubt ? 

(c) Do Government propose to take any steps to give protection 
to all such instruments executed in British India at any rlace which 
·cuulrl not have received the Government of India Gazetle of 6th 
October 1923 before the 10th idem and later if necessary, having regard 
to sections 35,.48, 66, 67 and 68 of the Stamp Act, 1899, which deal with 
the admissibility or rejection in ~ den e of insufficiently stamped 
,documents in Courts of Law, recovery of stamp duty by distress and sale 
'of movtlable property and offences T 

'"l'heJ![OnouTlioble Sir 1taSil Blackett: (a) The answer is in. th. 
;affirmative. . 
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(b) Attention b invited to the Notification, dated the 1st October 
192:1, permitting the use of arlhesive stamps, on these instruments and 
al!'o to the Press Communique, dated the 12th May 1924, from which it 
will be seen that the difficulty complained of does not arise. 

(c) Attrntion is invited to the Bill which has been published in th8' 
Gazet1e of India Extraordinary, dated the 20th ~ ay 1924, and will shortly 
be pilleed before this House for validating on payment of the difference 
of dut,,· on such of these instrument:.; as were made on or before 31st Decem-
ber, 1923, without any payment of penalties. 

REPORT OF THE INDIAN JIERCANTILE MARINE COMMITTEE. 

11i8. *Dr. B. S. Gour: (u) Will the Government be pleased to stat. 
whether the Indian l\l"reantiie Jtarine Committee have suhmitteJ their 
report to Government : 

(b) If so, when was the repOl·t submitted? 

(c) 'Vhat action have the GOYernment taken or do they propose to 
take upon the report ! 

(d) Will the Government be pleased to state why th0 repllr', ball 
not been puhlisherl as Yd·! 

((') Do GOYernment propose to publish the report and ma ~ it 
available to Members of the Lcg-islature ! 

Tee Bonoural:le Sir Charles Innes: ((/) and (b). The report was 
received by the Government of India on the 5th March, 1924. 

. (c) to (e). The Governmellt hllH' not ~ et eonsidered what a t o~ they 
will take on the report, but I hope it will be possible to publiSh it very 
~ ort r  . 

PAY OF OFfo'H'ER8 QIo' THE INDIAN TERRITORIAL FORCE ~G HONOR..:\RY 

KING '8 COM ~  

11i9. ~ r  H. S. Gom: (a) Is it 11 faet that an officer of the Indian 
']'t'rritorial Force is hc!d entitled to receive the pay only of his lIllhan 
Commission, even though he ma~  also hold the Honorary King's Com-
mission 1 

(b) If 80, what rliJTercnce does it make in the pay T 

(c) Is it a fRct that an Inc! ian Officer with Honorary King's Com-
mission receives the pay of his n ~ Commis;:;ion in the Indian Army T 

(d) If so, why docs such an Indian Officcr not receive his pay when 
he happens to be an officer of the Territorial Force! 

(e) Is·this discriminlltion consistent with Rule Ii. Pa"!"t IV of th., 
Indian Territorial Force Act of 1920, wherein it is distinctly laid dvwn 
that every person, other than a person enrolled in tha University Corps, 
shall for any period during which he is called out or embodied for train-
ing, be entitled to such pay and such allowances as are for the tiTtle 
being admissible to corresponding ranks of His Majesty'8 Iudian 
Forces Y 

Mr H. R. Pate: (a) Yes. 

(b) I understand that the Honourable Member "Wishes to know what 
. r.ates of plI.y are drawn by Indian offioers with the Viceroy'S Commission 
aBd by Indian officers with the King's Commission. Irthat is so, I would 
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re ~r him to Pari I of the Pay and Allowance Regulation!'; of the Armr 
in India. a copy of whieh is in t!:e L:brary. Indian officers oM n~ t ~e 

King's Commission oraw the same rates of pay as British officers of the 
Indian Army. 

(c) Yes. 

(d) Honorary King's Commissions are granted in the regular army 
only to risaldar-majors, subedar-majors, ri.,;aldars and subedars who have 
rendered specially di ·tinguished service and who are serving on the active 
li!;t. These commissions, with their higher rates of pay, are granted &I Il 
reward for services of exceptional merit, a consideration  which does not 
~r se in the case of 0 lficers of the Indian Territorial Foree. 
e e) Yes. The corresponding ranks in His Majesty's Indian Forees 

a-re Snbedar and Jem::Jar. 

RANK ~  PRECEDE.!·'CE OF OFFICERS OF THE INDIAN TERRI'J'ORlAL FORCE, 

E80. -Dr. H. S. G)ur : With reference to the provision made in the 
Provisional Regulations for the Indian Territorial Foree Issued as an 
Annexure to the India Army Order No. 282, dated the 4th April 1924, 
under the heading" Army Procedure" which lays down thRt the oftic'cr:;; 
of the Indian Territorial Force will for the purflO'ies of commanli taku 
rank and precedence below all Indian Officers of the Army of the s,1me 
rank, will the Government be pleased to state what will be the corre-
sponding Indian rank of a Territorial Captain, Major or o on~  and 
what rank and precedence will he take fnr the purpose of commaud ? 

1IIr. H. R. Pate: Officers appointed to the Indian Territorial Force 
reeeive commissions as Honorary Lieutenants and Subechrs, or Honorary 
2nd-Lieutenants and Jemadars. In the case of the Un;':ersity Training 
Corps, an officer, on confirmation in the substantive app"intment of Com-
pany Commander, may be promoted to the honorary rank of Captain, if 
re('ommended by the General Officer Commanding, District. His rank 
for the purposes of command, however, is only that of Snbedar, since 
tnere is no higher rank admissible to an officer under t' e Indian Army 
Act (see Section 2 (1) (a) and Section 7 (2) of that Act:. and he would, 
thpY'efore, take rank and precedence, for purposes of (0 :lmand, below 
all Indian officers of the Army of the same rank. 

The present form of commission in the Indian Territorial Forep, j!, an 
i-.1.tp-rim arrangement j the question of the rank and precedence whi,'h an 
Indian Territorial Porce colonel, major or captain will hke for purposes 
of command is accordingly being deferred for the time being. 

DUAL COMMJI';I';ION IN THE INDIAN TF.BRITORIAL ~ ,  

1181. *Dr. H. S. Gour : Will the Government be pleased to tat~ 

the reasons for creating a dual commission in the Indian Territorial 
Force T 

Mr. H. R. Pate : I would invite the attention of the Honourable 
l\Iemher to the Press Communique which was issued on the subject iII 
November, 1922; a copy of which is laid on the table . 

. Copy of Pf"., om ,u , ~ i8JfueiI on 90th NO'IJember 19£t. 

" In March 1921, the Legislative Assembly adopted a Resolution to the Ilft'ol't 
tl.at wmmiasions in '.:he Indian err ~ Foree Ihouldbe OD the lallle basis u 
f01Dl*eiiaiOJla in the India.D .uziliary Foree in 10 far .. th, authon,y lipine 1.1 •• 
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t'ommissions is concerned, and that officers in theBe two. forces should take rank intt<T !/J 
:i .. ",ording to dates of appointment. .Tlw. rero~mendat on was .accepted by .the Go ~ru
IIJCl!t of India in principle, but certam difficultIes have for a bme delayed Its practtc;lI 

application. 
The main difficulty has been that under the Indian Territorial Foree Act officers 

(I( the Territorial l"oree are in respect of powers of commalld and other mattl'rll 
ali'eding their status, o ern~d .by the Indian .Army !,-ct, and ~ e latter Act ro d~ 
onlv for Indian officers commIssioned by the Viceroy m an Indian rank, e.g., JeDlaili\r 
Qr ·Subedar. Legislation would therefore be ne ~ssary in order to ~ e full e ee~ to 
ti,e Resolution of the Legislative Assembly which has been mentioned above 81l1et, 
ollkc.rs of the Auxiliary Force hold commissions with British titles; and Government 
w'ould not be in a position to embark upon legislation until a decision has been reached 
upen cl'rtain important. questions. onne te~ with ~ an es ~  may require t? ~ 
marie in the T('gular IndIan Army III eonnc..t101! particularly \nth proposals for Ind,al'\-
b'Ution. The Indiun Territorial Forcl' is inknded ultimately to be a second line to 
tl,e regular Indian Army; and the final organisation of the latter must be settIe1 
frst. It would be manifestly incongruous and would g:vc risc to grave difficulti .. ~ 
to ill\ est ofli('('rs of the s('('ond line at allY time with hig'ler powers of command th.m 
tlal@!l enjoyecJ by o ~ers holding corresponding positions in the regular forces. In 
order, however, to stimulate healthy devclopml'nt of the Territorial Force it was pluinly 

etes~ary to devise some interim arrangement whirh should go as far as possible ill 
the citrection recommended. b~  the Lcg:slntiyc ssemb ~ , and it has aee.ordingly been 
,Iel'i,ll-d, with the appronIi of the Right Honourable the Secretary of State for I,d.i·,. 
that lor the present officers of the Indian Tcrritol'ial Force will exercise eomlllann 
oy \irtue of (·ommissions grantC'd by His Ex('clieney the Yiceroy under the IudiaTl 
Army Act, and at the same time will rec{'iyc honorary King '8 commissions in Hi; 
M.dl·sty'S Indian Land Forces. By virtue of these latter ('olllU1issions they wiiI 
P(MS('SS such rank alHi precedcnce as are n o~ ed by British officers holding the King's 
cOillmission, being junior of their rank only to officers of the regular army who hold 
the Kil\'k's commission. V.'hil(' for the r('asons which have be('n given officers of 
the Indian Territorial Foree will for the time being hold dual commissions, they will 
1,,-, ~ty t d by the rank conferred by their King's cOU1missions and wear the unUr,nn 
w.jth the authorised badges of rank prescribed for officers commissioned by II1;. 
Majesty." 

ABOLITION' OF PAY FOR OFFICERS OF TIlE INDIAN TERRITORIAJ, FORCE •. 

1182. *Dr. H. S. Gour: (a) Is it a fact that a Second-Lieutenant and 
a Lieutenant in the Indian Territorial Force get less than Rs. 70 and 
120, respectively, as their pay for 28 days in a year and receive no salary· 
for the remaining period of the year during which they are lialJt(.' to 
be called out for service , 

(b) Are the Goyernment prepared to consider the question of 
abolishing all pay and make the officer's rank purely honorary T 

Mr. R. R. Pate: (a) Honorary Lieutenants and onoran~ 2nd-
l:il'lltenants of the Indian Territorial Foree receive pay at the "rate of 
I.s. 130 per mensem and Rs. 75 per mensem respectiYely, plus rations, for 
any perIOd during which they are called out or embodied for training, or 
a ~ attached at their own request., under the orders of the General Officer 
Commanding, District, to a regular unit-vide rule 17 of the Indian Terri-
torial Force rules. 

(b) r ~ question will n.o doubt.receive the attention of the ~u ary 
and Territorial Force Commlttee WhICh is to meet very soon, . 

HIGn PRICE OF PETROL IN INDIA. 

1183. ·Mr. Harchandrai Vishindas: (a) Will Gove-nm$t be pleased 
to "t.ate if it is true that the price of petrol is nine pence (=9 annes) per 
gallon in the United States of _\merica and one shil!i.ng ,eight I'cn('e 
~  one rupee eight annas) in Great Britain, and that the .Indian eon-

• nt~r of.petrol has to pay one rupee ele"en ann~ and a halt per gallon' 
L79L4, ~ 

• 
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(b) If so, do Go"Vernment propose to take measures for giving relief 
to the Indian consumer T 

\ c) Are Government aware that the high price of petrol prejudieially 
affects trade t 

The Honourable Sir Charles Innes: (a.) The price of petrol in India. 
now is Rs. 1-11-0 per gallon. The price in the United Kingdom is believed 
to be Is. 11d. 'fhe Government have no authoritative information regard-
ing prices in the "United States. 

(b) As the Honourable Member is aware, the Government of India 
proposed in ~ ar  last to grant relief to consumers by remo\ing the 
import duty of 2k annas and by reducing the ('xcise duty from 6 annas to 
4t annas a galion, but the Assembly declined even to consider the pro-
po:;al. 

(c) It i<; possible that a considerable reduction in the price of petrol 
would stimulate consumption. 

PENSION OF ONE BEDAR BAKHT. 

1184. -Khan Bahadur Sarfaraz Hussain Khan : With refrrence to the 
str..rred Question No. 691 regarding the pension granted to a ik-wcndant 
of Bahadur Shah, a'lked by me in the last Delhi session of the Assembly 
and its answer, will the Government be pleased to state 

(a) if the inquiries have been completed 'I 
(b) if so, what has been the result Y 

The Honourable Sir Alexander Muddiman : The inquiries have not 
yet been completed. 

BOOKING DIFFICVLTIES AT JilARIA STATION, ETC. 

1185. *Khan Bahadur Sarfaraz Hussain Khan : (a) Has the attention 
of Government been drawn to the letters published in the Forward of 
1st May 1924, page 8, under the headings" Booking difficulties at Jharia 
station" and" No Signboard at Naihati Station" 1 

(b) If so, will they please state: 
(i) whether the statements made therein are correct: 
{ii) If correct, whether Goyernment are prepared to iiiS1W neces-

sary instruetions to the Railway authorities to rcdrelSS the 
grievances complained of Y 

Mr. C. D. M. Hindley: (a) Yes. 

(b) With reg-ard to booking difficulties at Jharia station, Government 
'tlnderstand that the position is as follows : 

.There is a booking office with 2 booking windows facing the 3rd 
class waiting hall. There is a light over one of the windows 
and a high power lamp is situated at the south end of the 
waiting hall, and arrangements have be('n made to lower this 
lamp so as to provide sufficient light in the hall. 

The bookings on ordinary days at this station do not justify more 
than one booking clerk at a time being regularly employed. But booking 
iowards the end of the week is heavy and it has, therefore, been arranged 
[or an?ther er~  to assist the booking clerk during rush hours: This. it 
lS conSldtred, meets present requirements. ' 
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~  With regard to Naihati station, indication boards for the direction 
flf paS5:engers who should changoI' at this station baye not up to the pre-
~rnt been provided, but GoW'rnment understand that their preparation 
is now in hand and they will shortly be erected. 

3. In the circumstances no action on the part of Government is con-
sidered necessary. 

ARREST AFTER ACQUITTAL OF PERSONS INVOLVED IN TIlE ALIPL"B ~  

CASE. 

1186. -Khan Bahadur Sarfaraz Hussain Khan: Will the Gov'eTnment 
be pleased to state: 

(a) whether the 4 persons who were acquitted by the Sessions Judge 
of 21-Parg-allas in the Alipnr conspiracy cru;e, were arrested 
immediately after their release; 

(b) if so, under what authority? 

The Honourable Sir Alexander Mnddiman : J would rrfer the IIonour-
ahle ~ ember to the aIlS,,'er I haye just giycn to ::\lr. ::\eo¥y on thc same 
Imbject. 

Mr. K. C. Beogy: Is it not a fact that the warrants 'I£'re not pro-
uuced when tb ~  wel'e asked for in this particular case! 

The HonqJlI'able Sir Alexander Muddiman: I bt!lieye it is the 
fact . 
• 
Mr. K. C. Beogy : How far is such arrest without warrant justified 

either by Regulation III of ISIS or by AmiI' Khan's casc ? 

The Honourable Sir Alexander Muddiman: That is a question of law 
on which I do not propose to give an opinion. 

DANGERS ATTENDANT ON THE LOCATION OF THE NEW TARGET FOR THE USE 

OF THE UllOlU'AUI CA'"ALRY. 

1187. *Mr. N, C. Kelkar: (0) .Are Government aware that the loea-
tion of the new firing target for the use of the Ghorpadi Cavalry near the 
Mula Mutha river in Survey No. 40 in Ghorpadi near Poona has become a 
source of great trouble and anxiety to tbe agriculturists within two or three 
miles in certain directions around the target ? 

(b) Is it a fact that a largely signed petition by the villagers of 
Wadgaon Sheri and others has been submitted to the Collector of Poona, 
detailing their grievances in this matter T 

(e) Is it a fact that the officiating Patel of the village has also sub-
mitted a report to the 1IIamledar of Poona Haweli praying for an inquiry 
into the grievances 7 

(d) Li it afaet that the firing practice arrangements are intended to 
be made erm~ent in this new locality , 

(e) Is it a fact that apart from rifle practice even machine gun 
practice is being made on this spot and that bullets of both the rifle and the 
machine gun are found scattered in the fields quite berond tJ.le limits indicat-
ed by stone pillars nominally put up as a warning, 

(f) Is it a fact that two cart roads and two foot tracks leadin ... to Poona 
and serving a number of villages to the east and Hit> north of '"'the firin<J" 
target have been put out of use owing to the danger of.stray. bullets sine: 
26th Mar<:h f 
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(g) h it a fact that the actual range of the firing commandR fields in 
acth-e culturation and a large number of farm house::> occupied by agri-
eulturist ownerR as well as workers f 

(1I) Is it a fact that owing to the new location of the firing targf't, 
most of the agricultural opt'rations within an area of two miles to the north 
of the target hayc  heen susJwnded, that some sugarcane fields and pome-
granate gurdens have been abandoned; and that the cultivators who hal'e 
taken loans from Co-operative societies for the improvement of their lands 
are in danger of becoming insolyent owing to the. stoppage in agricultural 
operations ? 

(i) Are GOYf'rnment prenared to order an inquiry into the a o ~ 

griev:mces in co-opel'ation with non-official gentlemen and take steps 
to remedy the same ? 

Mr, H. R. Pate: (a.) to (i). The Government of Imlia hay!' no inf!)r-
mation on the subject but are inquiring. I will let the Honourable 
Member know the result as soon aR possible, 

DISCOXTIXVAN'CE OF THE SALE OF GO,ERX:Ml:KT OF IKIHA PrIl!,ICATL)X;; AT 

TIlE PRonXC'IAL G , ~  BOOK DEPOTS. 

1188. "Mr. N. C. Kelkar: Is it a fa('t that Government have r~ ent y 

ordered th" discontinuance of the saleR of the GOH'rnment of India Publica-
tions at the Provincial GOYernn1!'nt Book Dppots ~ If 1'0 •• ill Gm'ernnwnt 
u ~ state the re3sons for this step ~ Has it been hrollg'ht 10 the,notice 
of GovernmE'nt that the diseontinn:mce of t ~  sales is likely to Cllu,:e 
ineonyenience, delay and Ullilecessary expt'nditure to intending pur-
chasers 1 

The Honourable Sir Bhupendra Nath Mitra: No such orders have 
b{'en issued by th{' Goyernmpnt of Inliia. 

Mr. Devaki Prasad Sinha: Can the Goyernment d India namf' 
any place where the puillic can [!et tllp publications of the Goyernment 
of India? 

The Honourable Sir Bhupendra Nath Mitra: Any bookstall. 

Mr. Devaki Prasad Sinha: Arp CI)YCI'nment aware that, in F.pite of 
repeated letters being-written b~ nwmher" of the public to the SU]1rrintl'nd-
ent of the Goyernment of India Printing \'lorks, no reply iR eYer spnt 
to them and sometimes the publications asked for are not sent even after 
one month? 

The Honourable Sir Bhupendra Nath Mitra: The Goyernment of 
India are not aware. 

Mr. Devaki Prasad Sinha : ~  the Gcyernmrnt of India hI' pleascd 
to make inquiries into the eausps of the drlay in supplying' Goyernment 
publications in spitc (If til" fad that thl'rc 01' foul' timt'R ordt'rs are 
placed with the Superintendent, Ooyernment Printing' \VorkR T 

The Honourable Sir Bhupendra Nath Mitra: If the IIonourahlf' 
Member "'ill address my office giving specific cases, the necessary 
inquiries will be made. 

Mr. Devaki Prallad Sinha: I may inform thr Honourable Member 
that I mys('lf wrote for a catalogue of these ub at on~ three times 
without getting 1l.:ty r ~ y  
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Mr. H. M. Joshi: May I ask whether the Honourable Member 
will consider the a(lYisahility of having bOGkstalls in the Secretariat at 
Delhi and Simla Y 

The Honourable Sir Bhupendra NathMitra : If the Honourable 
Member will make a specific request-will send a specific request to my 
office-the matter will be given duc consideration. 

Mr. N. M. Joshi: May I ask whether a request made on the floor of 
this Homle is nc,t a specific request Y 

Mr. A. Rangaswami Iyengar: May I know, Sir, if one month's time 
is considered by the Goyernment of India to be a reasonahle time for 
the Government of India Printing Dcpartmcnt to receivll a money order 
and not to send beoks to us ? 

The Honourable Sir Bhupendra Hath Mitra: I have no information 
on the subject but I should sar that that iF; a rer.sonablc time. 

Dr. H. S. Gour : Sir, thf' Honourable Mf'mhf'r has gi,'en no reply to 
Mr. Joshi's question. 1H1!nf'ly. thnt hookstalls should be cpf'nf'd here 
and at Delhi during tht' sf'ssion to f:.icilitatf' the sale of these ub at n~ 

to Members of the Legislaturc and others. 

The Honourable Sir Bhunendra Nath Mitra: The matter will 
receive due consideration. -

Mr, A. Rangaswami Iyengar : ~rny T know. Sir, how the ~rembers 
of this .House are going to carryon their "'ork, which involves constant 
reference to GoY!'rnm('nt T'llhlieations, if t ~  publications cannot be 
had for months either for lon' or for 1I1onry ? 
The Honotrrable S:ir Bhup:mara Nath Mitra: That is a matter of 

opinion. The IHlblications are placed in the Library as soon as p(;ssible. 

RITLES UNDER THE IMMWRATION 1:>11'0 IXDU. ACT, ]924. 

1189. ·Mr. N. C. Kelkar: Will Government state what progrf'Ss. if 
any, has been made by them in the matter of making rules under the 
Immigration into India Act. ~  T 

Mr. J. W. Bhore : The Goycrnmf'nt of India haw framed no rules 
undcr the Immigration into India Act, 1924. 

Mr. N. C. Kelkar : ~  Government state when they propose to 
do so 7 
Mr. J. W. Bhore : 'When circumstances arisf' rendf'ring it expf'dif'nt 

to do so'. They do not consider that those circumstances have yet 
arisen. 

Mr. A. Rangaswami Iyengar: May I know ,, ~ , if no circumstances 
have yct arisen under which the Act could be put into forcc, the Govern-
ment were in a hurry to pass it T 

The Honourable Sir Narasimha Sanna: TIll' Government were not 
in a hurry. It was 8 private Bill. The Council of State and the Legis-
lative Assembly asked the Government to put it on thf' Statute-book. 
Mr. N. M. Joshi: May I Il!'k thc GovernnH'nt what -those same 

circumstances are which they are awaiting to arise and which do not 
at present exist T 

The Honourable Sir Narasimha Sarma: 'Vhen an;· specific requf'st 
is made or Government think the interests of the countrv.will he serVt'd 
hy the framing of regulations nuder t ~ Act, the G ern~ nt will do so . 

• 
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Mr. N. M. Joshi: What is a e~  request' Do they want a 
Resolution moved in this House or a letter from a private gentleman 
like m~ se  1 

The Honourable Sir Narasimha Sarm!!. : A letter from a private 
gentleman like Mr. Joshi would reflect his own opinion and it may be 
worth the Government's "hill' to consider it, but it will depend on the 
nature of the request and the time at which it is made. 

Pandit Shamlal Nehru: Is Mr. Joshi a private member or a public 
mv,n 1 

RAILWAY CARRIAGES FOR FEMALE PASSEXGERS. 

ll90. *Mr. N. C. Kelkar: Will Government he pleased to state whether 
they haYe considerC'd or will consider the desirability of : 

(a) Painting figures of women in appropriate provincial dress on 
glass panel:; on ~a ay carriages resen-ed for women, so 
that such carriages may be easily identified by women for 
themselves eYen in the night time? 

(b) Issuing railway time-tabl!.' and guides in the vernaculars in 
addition to those issued in English 7 

Mr. C. D. M. Hindley: (Ii) The matter has already received the 
consideration of GOYernment and the necessity for makin!!; carriages cr 
compartments reservcd for females readily distinguishahle, eiTher hy 
painting the figure of a woman on the door or by boards of a distinctivtl 
colour, has been brought to the notice of Railway Administrations. 

(b) The prov isiom of the Indian Rail ways Act, 1890 (IX of 1890), 
require railways to exhibit at stations time tables and fare lists in the 
vernacular in common use in the terribry ,,-here the station is sitllatect. 
and, so far as Government are aware, this has generally been foun(l 
sufficient. 

The suggestion will, however, be brought to the notice of railways. 

LICENSE FEES RECEIVED BY RAILWAY COMPANIES FROM HAWKJ.:RS, REFfi.E:;H-

MENT ROOM KEEPERS AND HOTEL KEEPERS. 

1191. ·Mr. N. C. Kelkar: Will Government ascertain from the 
different Hailway Companies the figures of total amount of license fees 
received by them from hawkers, refreshment room keepers and hotel 
keepers during the years 1922 and 1923 T 
Mr. C. D. M. Hindley: The figures for Class I railways are being 

collected and will be supplied to the Honourable Member when they are 
ready. 

LOCAL ADVISORY COMMITTEES' FOR RAILWAYS. 

1192. ·Mr. N. C. Kelkar: (a) Will Government lay on the Table a list 
of the members of the Advisory Committees appointed for the different 
Railway Companies T 

(b) Do Jlovernment propose to direct the Chief Commissioner for 
Railways to frame rules for the m~ t n s and the business of the 
Advisory Committee T If any rules or directions are in existence will 
a copy of the same--be laid on the table ? ' 

Mr. C. D. M. Hindley:, (a) Lists of Members of those Local Advisory: 
omm tt e~ ,,~n  y~ b()c!! f(jrmed hayc been placed it! t ~ Library. :. 
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(b) The Honourable Member is referred to item (ii) of the reply 

given to Mr. B. S. Kamat's Question No. 376 in this A&<!embly on the 
19th February 1923. 

Mr. N. C. Kelkar: Are 1here any companies in respect of which 
Advisory Committees have yct to be appointed or have Advisory Com-
mittees been appointed for all railways 1 

Mr. C. D. M. Hindley: I have not caught the Honourable Member's 
question. 

Mr. N. C. Kelkar: Have Advisory Committees been appointed for 
all the railways or are there any eompanies in respect of which Adyisory 
Committees have yet to be appointed 1 

Mr. C. D. M. Hindley: !'\o, Sir, one or two railways have not yet 
formed Advisory Committee..,. 1 think this is a matter which was dealt 
with in reply to a question which was answered in the Assembly before. 

Mr. N. C. Kelkar: Will the Honourable ~ ember state the reasons as 
to why Advisory Committees have not yet been appointed for all the 
railways 1 

Mr. C. D. M. Hindley: Tbe question of appointing Advis:>ry Com-
mittees has been left to local administrations. Most of the railways have 
already appointed Local Ach'isory Committees, and those who have not 
appointed such Committees, I believe, are considering the matter, and 
I have no doubt that they will in time appoint such Committees. 

Mr. N. C. Kelkar: \Vho will ultimately decide these matters 1 

Mr. C. D. M. Hindley: In the case of the Company worked railways, 
the Boards of Directors, and in the case of State railways, the Govern-
ment of India. 

Mr. W. S. J. Willson: Who fixes the fees of Members for attendance 
on these Advisory Committecs Y 

Mr. C. D. M. Hindley: I think, if llly memory serves me correctly, 
the fees are fixed by the raibvay administrations, with the approval of 
the Government .. 

Mr. President: Mr. Kelkar. 
Mr. K. Ahmed: And what is the amount of fees the Members get T 
Mr. President: I haw already called upon :Mr. Kelkar. 

nEYISION OF THE PAY ~  ALI.OWANCES OF DIYISIONAL ACCOUNTANT;:> o~  
TIlE ~  PRESIDENCY. 

1193. -Mr. N. C. Kelkar: (a) Is it a faet that about 50 or 60 divi-
sional accountants of the omba~  Presidency have been memorialising 
the Government of India since 1920 and praying for a reVIsion of the 
scale of their pay and allowance Y If so, will Government &tate whet her 
and when they intend to consider and decide this question definitely' 

(b) Is it a fact that the scale of pay and allowance oS this class of 
the accounts department subordinates did not undergo any revision 
betw'een 1864 and 1920 1 

(c) Is it a fact that the scale of pay anu allowance ~  the Subordinate 
Provincial Establishment in the Public Works Department in Bombay has 
'recently undergone a, revision Y 
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(d) Is it a fact that in the Public Wo!"ks Departmtlnt code a1:<1 
Public Works Accounts code the divisional accountant is l'l'cognised ~ 
the senior member of the Public Works Departmcnt office establishment 
and the equivalent of the Public Works Department sub-divisional officer 
or the provincial assistant engineer ? 

(e) Is it a fact that the minimum of the pay of the office establishment 
over which the divisional accountant is supposl'd to hold control, excl'pds 
in many cases the minimum of the pay of the divisional accountant Y If 
so, do Government propose to remove the resulting anomaly? 

(f) Are Gov<'rnml'nt preparcd to consider the desirability of giving 
some temporary but imml'diate relief to the divisional accountants in 
the Bombay Presidency pending the decision of the question of pe1'1na-
nent revision of their pay and allowance Y 

The Honourable Sir Basil Blackett: (a) and (b). The answers to 
parts (,Q.) and (b) are in the affirmatiYC. Advance copies of further 
memorials praying for a rcvision of pay have rccently been received and 
the prayer of the me moralists will be considered when the original 
memorials are received by the Government through the proper channel. 

(c) The Goyernment of India have no information on the subject. 
(d) and (e). I ou ~ invite the attention of the llonol1l'able ~ e d r 

to the complete replyt (which will be found in the "Membcrs' Library) 
to a similar qm'stion asked in the Legislative Assembly by !Ill'. llarekandrai 
Vishindas on the 6th September 1922. 

(f) The answer to part (n is in the negative. 

MATURING OF GOVERNMENT POSTAL ENDOWMENT ASSURANCE POLICIES. 

1194. -Mr. N. C. Kelkar: (a) Is it a fact that the rules governing 
the Goyernment Postal Endowment Assurance Policies allow the repayment 
of the amOlmt of the policy only at the end of the month in which the 
birthday of the assured oceurs, apd not at the end of the month in which 
the payment of the premiums stops, though the latter may happen months 
before 1 

(b) lIas it been brought to the notiee of the Government that this 
. means a 10SlS to the assured , 

(c) Are Government aware that most of the Insurance Companies 
now follow the practice of repaying the amount of the Endov, ment Policy 
as soon as the last stipulated premium instalment is paid 1 And that such 
practice has received actuarial sanction T 

(d) Do Government propose to bring the rules goYerninO' their 
Endowment assurance into line with those of such Insurance om ~n e  T 

(e) L., it a fact that Government by G. R. No. 4038, dated 9th June 
1919, have changed the old practice in the matter of the time of termina-
tion ~  the payment of premiums and now allow stopping of payment of 
premIUms at the end of so many complete years of payment instead of in 
the month in which the birthday of the assured occurs t o~  the latter 
may happen later than the former? 

(f) Do Goyerlilment propose to change in the practice referred to 
in (e) along WIth a change In the rules referred to in (d) , 

1 Yide paie 122 of Legislative e~b y ~e~ate , VoL Ill. 



• QUESTIONS AND ANSWERS • 2H3 . 
The Honourable Sir Bhupendra ~  Mitra: «(1) e~  

(b) Although thc existing proct'dure is not so d anta~eous to "till.) 
assured as the procedure suggel;ted by the Honourable Member, Govern-
ment do not admit that it means a loss to the aSliurcd. 

( c) Goyernm(>nt understand that both methods are followed by 
Insurance Companies. 

(d) No. 

(e) Yes. 

(f) No. 

CALCUI,ATION OF PERIOD OF RS-E)IPLOY:>[ENT IN THE MILITAHY ~  

DEPARTMENT DURING TIlE \V,Ui f'OU PENSION OR GRATnTY. 

110;). *Mr. N. C. Kelkar: Will Goyernment state: 

(1) Whether persons with short service who had retired before were 
re-employc(l in the )lilitary Account!! Department during the 
period of thc Great War 1 

.(2) \Vheth{'r any of :mch pensioners were aHowed to count towards 
pensicn or gratuity, their rc-employed service 7 

(3) Whether on re-employment any persons who had retired or 
were discharged before were reinstated in their former 
appointments! 

The Honourable Sir Basil Blackett: (1) Yes. 

(2) No. 

(:n In one exceptional case only. 

CLAIM m' 1\1R. S. R. Ml'LEY, FORMEliLY A CLERK IN TilE Oi"FICE OF THE 

('ONTIWLLER OF l\llLIT.un: ~~ , POONA, TO PROPORTIONATE 

PENSION. 

11(;6. "Mr. N. C. Kelkar: (a) Will the Government state whether 
Mr. 8. R. Muley, a former clerk in the Office of the Controller of Military 
A.ccounts, late 6th (Poona) Division, Poona, invalided after seven ~ ear,,  

service, had put in a representation requesting that his subsequ{'nt rt;. 
employment service of six years in the office of the Field Controller of 
Military Accounts which was supported by a physical fitness certificate, Le 
taken into consideration for a claim to proportionate pension , 

(b) Will Government be pleased to say if they proposlI to deal with 
sn~  cases Wider A.rtic.le :361 (a), Civil Service Regulations f 

The Honourable Sir Basil Blackett: (a) A reptesentation on the 
subject addressed to lli:s Excellency the Viceroy by Mr. S. H. Muley Wall 
received. • 

L79LA " 
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(b) Cases can only be dealt with under Article 361-A of the Ci I'il 
Service e~u at o s on their merits and Government are not preptl.reu to 
give any general undertaking. 

ELECTION OF PANDIT SH.A:\II.1AL NEHRU TO THE COMl\lIT'fEE 
. . . ON PUBLIC ACCOUNTS. 

Mr. President: I have to inform Members that Pandit ShamlaJ 
Nehru, being the only duly nominated candidate for election to the Gom· 
::nittee on Public Account.svi<'c ~  K. C. ~ r, u, ueclared to be elccteu to 
that Committee. 

TIlE STEEL INDUSTRY ~  BILL. 

Mr. President: We will now take up the comideration of the Bill 
to proyide for the fostering and development of the stcel industry in 
British India. 'The question is : 

" Th.'lt the Bill, as amended by the Select Committee, be taken into consideration." 

Dr. S. K. Datta (Nominated: Indian Christians) : Sir, I rise to move 
the amendment standing in my name, namely : 

., 'fhut the Bill to provide fot till' fostering and d .. vcioPIlll'lIt of the steel industry 
i.! ~ t s  illum, as UllIl'II.1e,i hy the ~e e t r:Olll"-littcc, he circulated for opilli0!;l'" 

3ir. the main Bill is based upon two Reports of the Industrif',,, Commis."ion 
and the Fiscal Commission, whose r(w.ommendationjo; were apparently yery 
largely accepted by the Government. The Tariff Bill is th(! re:,;ult of the 
investigations and the ~e ort made by the 'farilI Board. TIll' first reason 
whv I desire that this Bill <;honld he cirnllht .. d for nuhlic opinion is that 
the' House and the public have not yet had an opportunity of studying 
fully the provisions of the BIll which has heen laid before the llouse. 
The Tariff Board Report appeared four weeks before the House assem-
bled, and the Bill WdS not pre&ented to the Members of the House until 
a few days before they aetualiy had to leave for Simla. It is because 
of the ,,,hortness of time that I urge that the Dill, as amended by the Select 
Committee, should be circulated for public opinion. 

In the second place, Sir, the House is new. The firRt Ression of this 
Assembly was taken up very largely with the discussion of political 
questions. And here at last we are face to face with a great practical 
question, a question which will affect the destinies of many millions of 
people in India. It has been said by the 'present Honse, at least by 
certain Members who form a substantial majority in this House, that 
the last Assembly was unrepresentative of India. Weare told also 
that we have to-day a House which is far more representative than the 
last AssemLly. 

I would say, thcrefore, that this House cannot possibly accept the 
12" recommendations made by a previous House. 
"JO.. We rlesire to examine de n01!O the principles which, 

though accepted h.,v a previous House, we feel we ought to examine again 
in this placc. The Bill concerns certain particular interests. I will not 
SlIY the Bill itseH concerns those interpsts, but this Dill will affect certain 
inLJrcr>ts here in India. There is the nt e~t of the manufacturer; there 
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is the interest of the wOI·ker ; and there is the interest of the consumer. 
Now, the Bill as it emerges from Select Committee confers very sub-
stantial benefits upon the steel manufacturer. As to all other parti"s 
to this transaction, they are merely to be content with the phrase" with 
due regard to the well-being of the community." I ask, Sir, is this fair f 
Is it not the duty of this House to make this phrase really effeeti,'c 
and not merely a pious expre3"ion of opinion! And, therefore, I sug-
gest that, before the Bill is passed. the country should have an oppor-
tunity, and this House should hhye an opportunity, of stating under what 
conditions it is willing to paSF the Bill so that those who are affected 
by it might also ha,'e protection. 

Sir, I have had opportumties of travelling in many countries. I 
have seen the eff('et of industrialisation. We haw talked about America. 
We have talked about England. Now, rapid indm;trialisation by means 
of protection may be possibly an instrument for good, but it may be a 
mo~t evil thing. America has been eited as a prosperous country, but 
those who will look at the prosperity of the country from the point of 
view of the consumer or of the industrial worker in that country would 
be willing possibly to revise their opinions as to the prosperity of the 
bulk of the people. Might 1 sugge!,1; to the Members of this House that 
ther should read 1\Ir. Sidney Webb's History of British Trade ['nions 
or Hammond's Town Labo1lrer in England' Reading these works one 
begins-to pause and ask whether. when we are about to embark on this 
new enterprise, certain precautions should not be taken so that the 
evils which have come upon those countries may not come upon us too. 

How are we going to use this new instrument that has been given 
into our hands' l,et us take measures that evil consequences do not 
follow in its train, as has been the case in other protectionist countries. 
Now, let us look at the Bill from the point of view of the consume!". I 
hllye tried to read it, in the very short time at m~  disposal. not merely 
the Report but have taken time to consult the Evidence Volumes of tl.is 
Tariff Board Report. I have tried to discoypr from that evidence what 
the consumer thought of the proposals that were heing made, and I find 
singularly little information as to anr measures haying been taken to dis-
cOYer what the consumer thou!!,ht, what his point of view "," 1:1 S. A11d ~ t, 

Sir, there are indications in those cautious documents that hn"e come from 
IJocal Governments regarding the position of the consumer. Here is one 
from an official of the Madras Government, who says : 
" The eonsumer rontcmplatro in thl' question will hn,e to pr.y much more for 

~ nl'cl'8llaril's and, whl'n til(' l'Xl)('ct!'d millenium of mass production is rl'ached, it will 
hI' the death·knell of thl' small producer, the village blacksmith, ~rr a e Ru·1 t~art 
bnilciN aud knife maker." 

May I then turn to the evidence from the Dir!'etor of Industries in a letter 
to the Financial Commissioner of the Punjab' lIe says : 

" It will be ~n tI at, if t1 • ., import ,Jut\" ou irou and st('el is increased, it will 
eutDil a cOIlJliderable burdt'u on the pt'ol'le of this province. " • 

Then he goes on : 

. "  I would draw your Dttpntion to the l'xtrsordinury 8et·back in building and genl'l'nl 
bU.RI,lless enterprise which took plaCE> in the yt'nr HI19 in this pl'b\;uce when the ~e 
0.1 ;I"on .was at a very high rate, and, if till' import duty as suggested is imposl'd. & 
SImIlar Impediment to industrial expansion will undoubtE>dly occur. -For these rl'RSOIlS 
~ Ill!l of opinion t ~t this Goverullll'nt shoultl strongly protest against auy iuerease ill 
tae IlDport duty aD non Rnd steeL" 
• • 
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Mav I also turn for a moment to the evidence of the Government of 
BeIigal : 

" Referring to the bttN portion of p::ragraph 2, I am to say th.'lt this GOV,°I':I' 
ml'ut does not Vlt'\\' with favour the suggestion to raise the import duty, al the r ~  

b til(' request of a firm, for it ·does not appear that the ne~es ty for protection by the 
i1l1po3ition of an enhanced import duty has been proved." 

As I said before, I do not think that the evidence of the consumer 
has come before this ou ~e  but I say, what little evidence there is in 
. this book, in this volume of pyidence taken by the Tariff Board, makes 
us uneasy and makPs us desire an opportunity for still further exploring 
the mat.cr and d s~oyer n  where really the intcrests of the consumer 
lie. My whole point is that this House at thc present moment has no· 
conception as to how the policy embodied in the Bill will react on the 
consumer and the artisan communities. We have little or hardly any 
evidence. Here for the first time the policy of protection has been 
embodied in a Bill. Let it be circulated, if the House has the courage 
of its protectionist cOllvictions, not to the Chambcrs of Commerce (this 
has already been done), but to the local Legislatures, municipalities, 
district boards, co-operative IDlions and communal associations. If you 
are embarking on this new policy, let us carry the people of India with 
us in this new departure. That is what I would urge. 

To sum up, then, I would say, the consumer's opinion h1s not been 
before the Tariff Doard. And, secondly, let us give an opportunity for 
it to be expressed. Sir, I 1m the representati\'(' here of a particular 
minority commun;ty in India,-a community desperately poor, a com-
munity to WhGill " the pick, the khudali the phaura, the rnamoutic aud the 
hoe" are the sombrc companions of life from youth to the grave. Iltl)ld 
that that community has nat been consulted. Nobody has been to them 
and asked, what are your intere!>ts? Here are these things upon which 
they depend. I hold that 1 3t least will not have discharged my duty 
towar'[s them unles'i I have had an opportunity tJ consult them. My 
community is not alone in this. There arc score" of other communities 
r,~ rese ted here in this place who are in a similar position. Further-
more, my community is one that has largely come from the very depths 
of Indian Society. They haye turned their faccs towards the sun, deter-
mined to b"Ct freedom, determined to get education. Shall we say to 
them, " \Ve are going to make life more expensive for you" and thn8 
dash their hvpcs to the ground! I feel that we ought to consider the 
consumer in these communities, the great communities of the poor, who 
make IIp the bulk of the population of India. 

There is {)ne other c()nsid'!ration, Sir, to which I do not think public 
attention has been directed, anci that is the problem of the Indian States. 
S0 far we have had an underi'>tanding with the Indian States in India 
tb,'c all materialS coming from abroad should be taxcd even if these 
par:.ieuh'r materials are d~st ned for consumption in the Indian States 
t ms~ n,s, yet tlH'Y h3.YC had to pay the tax which after all goes into 
onr re~ u ~s  But you are here making a new departure. Here is 
British India sayiy)g, " V,T e ar~ going to put a tax on materials coming 
into yom' territory to foster our own industries." Have we asked the 
.fndian States their opinion on this matter T We say that the burden 
will also fall upon them. Is it justice to them to turn round and say to 



THE t ~  INDUS'l'RY (PROTECTION) BILL. 24:4.7 

tlJCm Hlllt without their opinion, without their consent, without even 
referring the matter to them, we shall impose these duties which after 
a II will also affect every man in their States 1  I merely ask, " Is this 
justice 1" I<'or th'.lt reason 1 would urge again that this Bill shouW he 
recirculated for opinion. 

There is one other point. I (jonot know whether this Honse will 
have very much sympathy With me in it. For f;)ur bitter years my com-
panions in !"rance were the workmen of England. I did not discover 
amon~ them political units but just ordinary men, who want to be left 
alone with an opportunity to work. They were largely without a political 
outlook at all, just lll'man beings just like our own people, human 
beings,-just ordinary folk, I said to myself, as I re'ld the provisions 
of this Bill, " Can I yote for a measure here in this House which will 
make the condition of those men who were my companions more wretched 
and which ,vill increase UnemIJloyment in their own country T" This 
may not be worth considering, hut at least to my mind it is a factor which 
weighs with me and I would ask thi,<; Hous!' at least to consider some of 
these problems as affecting them, 'VeIl, Sir, we have had our economic" 
freedom. This Bill embodies the fiscal freedom--{)r tariff freedom whai-
ever the expression may be-that we have received. 'fhe British Gov-
ernment in England are apparently n~ that we should exercise this 
freedom, but I trust that this newly got freedom will be applied with 
caution. with int(·lIiger.t understanding of the situation and above all 
with justice and sympathy. 

Mr. President: Amendment moycd 

" That the Bill be cireulutl'd for opinion." 

Mr. K. G. Lohokare (Bombay Central Division: Non-Mnhamm'ldilll 
Rural) :  I think, Sir, that thi;;; amendment is the only solution of the 
difficulties that we haye before us reg-arding this Bill. After the Bill 
was considered by the Select Committee, we have here on the agend'l 
not le3s thiln 79 amendments to the Bill, It means that the House and 
the public require more time for consideration of this item of vital 
importance, The Fiscal Commission's Report has laid down certain 
r~ ommendat ons which are not found in the Bill at all. One of their 
r.ecommendations, recommendation No.8, was that: 

" concessions be grantl'd onl)' to companies inrorporatl'd and 1'l'::nste1'l'c1 in Ill"li:l 
'With rupee capital, su('h companies to haye a reasonable proportion of Indian Directors 
and to afford facilities for training Indian apprentices." 

Allow me to submit, Sir, that the Tariff Board Report, whieh we haTe 
before us, does not take into consideration the reeommt'ndations of the 
Fiscal Commission in this behalf. I do not know whether the question 
was referred to them or whether they dropped it without consideration. 
The question is of vital importance to the country and consequently, 
while framing the Bill, it should haye been first comidered. I might 
draw attention, Sir, to page 254 of the Fiscal Commission's Report, 
paragraph 53 : 

" There is one IIBped of the question to ",lIieh attention must be drawn. If t1llr 
C!ol1engueB' recommendntion is aeceptt'd, (this is a Minute of Dissent) it will be or.en 
~o ('very foreigner to establish manufa('tnring industries in India "tIy means of companit's 

~or ornted in their own countries nnd in their own currency. This. danger did not 
e:'<1st nnder a policy of free trade, but it is open to materialise·when the benefit of 
protective duties becomes available." 
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I have alrl'ady submitted, Sir, in my own !\tinute of Disl'lent that this 
Bill is dangerous in this fact that it gives to our country thc disadvan-
tages of free trade and yet taxc;; the general consumer and the tax-paYl'r 
with the cost of the bounties and thc cost of the import duties. The same 
fact qas been noted here also (the .F'iscal Commission's Report) : 

" It will also be possible for these eountries to obtain their whole enpitn! in th"ir 
own ("Quntrit'S and thus ear~ away the entire profit of nUlllufaduring industries 1><>11111 1 
II t:uiff ,,,all. The eonSUDler will haw paid a highcr pri'-l' dut' to protedive d t t~  

all" their entire m:ulUfaeturing profit will ha\"e gont' out of the country. We ('.allllot 
ob,-ious!Y understand how under Bueh conditions the main lind ultimate· l'nd, n:l 1111'1 I', 
the enrichment of the e nt~ , will be attaint'd. We would venture to assert t";,t 
lndia eannot possibly be expected to adopt a policy which is likely to lead to Buch 1& 

reglllt.' , 

In paragraph 55 of the same Minute of Dissent it is laid down ..... . 

Mr. President: I would remind the Honourable Member and the 
Rouse that the question that is being-dehated at present is only the 
narrow question whether the Bill should be taken into consideration now 
or whether it should be circulated for opinion. It is not open, therefore, 
to Members to go into t ~ merits of the variolls points which they may 
wish to be further considered. ~  can merely ind:cate the points 
on which they think there should he further consideration by the country. 
But I will not allow Members to go into the mf>rits of the various points 
that may arise, nor will it be permissible to Members to discuss In this 
debate the principle of the.Bii! which has already been affirmed by the 
Assembly in referring the Bill to the tlelect Committee. 

Mr. K. G. Lohokare : I submit to your ruling, Sir, and I will simpl.i' 
refer to the points in general. 

The next question, Sir, tlJat is before us is organisation of the labour, 
and the expert labour, that is to be involvl'd in this industry. If all the 
profits and all the payments that are to be paid in this industry are to 
be sent out from India, I do not think we shall be able to derive any 
benefit out of the protection that we are g-oing to give to this industry. 
Mor.eover, the greater and more vital question is that, by allowing in this 
cOlmtry foreign capital to grow in such a vital and b:-tsic industry, we 
have been handing oyer the basic awl the most essential industry of the 
country to foreigners, and peruaps it will not serve the purpose of the 
national interest of the industries that we have before us in allowing 
the country to suffer the wh'lle cost of protection. These arc some of the 
aspects of the question, Sir, wnich we have to consider, and I therefore 
request my friends to see that more time is allowed for the consideration 
of all these points, so that Government may send the Bill to the Tariff 
Board for detailed examination of these aspects of the question aD(I then 
come before the HOlL'>e after a detailed and more careful examination. 

Pandit Bbamlal Nehru (Meerut Division: Non-Muhammadan 
Rural) : I havl: no objection, Sir, if the Bill is recirculated, but the reasons 
given b~  Dr. Datta do not appeal to me. He mentions the Indian States. 
I submit, Sir, that we have nothing to do with Indian States at all here. 
In fact, their very name is taboo in this Chamber. Weare 110t allov.-ed to 
mention anything about them or their doings. I do not Ree any reaS011 
~ y we should take theit:, interests into consideration heJ:e. Beside,., 
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I believe th!lt thcre are some Indian Statcs in ~  there are 
sraports. I think one of them is 13hllvnagar, and if they want to import 
their own steel, they can do it through that seaport. Again, those Indian 
::lLaLcs who h:lve not got any ;;cdparts ca.n open seaports of their own or 
they can use the aeroplane. (Laug-hler). I do not think that there is 
any use in circulating the Bill for opinion. If the House wants to throw 
it out, we might throw it out now. 13ut circulation mrans inviting opinions. 
My experience has been that nobody cares to give opinions. It is only lhe 
Members of this s~ m  and other Councils who take aJlY interest in 
these things at all, and I think it is best to decide the matter now one way 
or the other. 

The Honourable Sir CharleJ Innes (Commerce Member) :  I am rising 
to speak rather early on this motion because I want to emphasise the point 
which has just been made by Pandit Shamlal ~e ru  namely, that we should 
decide this question one way or the other as quicldy as possible. TIH're 
are a yer~  ar~  number of aml'ndmcnts on the p'tper. Vol e have a very 
hard day's work before us. and I should like to have an early decision 
upon this preliminary p"int. 

I take first Dr. Datta's speech. Dr. Datta's speech would impress me 
more had it bren rrally rel<'Yant to the subject hefore us. bnt it was not. 
The real trouble of Dr. Datta is that he is a free trader amI the whole of 
his speech was direct!'(} a!!ain'it th,' whol(' prillcinle of protection. It 
was directed against the wholc policy of the Bill. and I submit that it is 
too latl" for tIll' llonnurahl<· .:\'f'lI1bl'r to tal\:r tllllt Jloint. I submit. ~ r  

that when this question wall discussed in this House on the 2ith May, 
that is. last Tuesday. tr.r IIous!' ag-reed to the principle of the Bill when 
it referred the Bill to a Select ('ommittre. \V r are now merelv con-
sidrring the Bill 8.'i amenurd by the Select Committee. Yery few 'amend-
ments have bern made by the Select ('ommittee and the IIouse has been 
committed to the r n ~ of the Bill. I sulnld. Sir. that if on Dr. Datta's 
special pleadinl! we now went back on the principle of the Bili and orderrd 
recirculation. not, mind you. on points ('onnectt'd with the urtails of the 
Bill, but on the general qur-;tion whether wr should haye a policy of pro-
tection or free trade, I submit that the IIouse would be stultifying itself. 

Dr. Datta sng!!estrd that tIl!' House has not had sufficient time to con-
sider this Bill and all thr implicati(,ns of the Bill. I say. l:->ir, that. thpre 
has never been a Bill presented to this IIouse which has Iwen present'·c! 
after more careful prcliminary inwstig-ation and preparat:f'n. LI)L me, 
for a moment. recount th!' history of this measure. As far back as 1!H6 
the old Imperial Legislative COUilCil asked that an examination might be 
made into the whole fiscal policy of India. That examin.ltion was made 
When the Fiscal Commission was appointed. It made eel'tain rerolH-
mendations. Those recommendations were put up bef,)r( the Indian 
Legislature and they were acrcpted. As the result of a Rel-olution pas. .. t'd 
by this Legislature thill Tariff Board W38 appointed. It was directed to 
go into the sterl industry and rl'port its reronulIl'udations. It spent eight 
months in doing so. Every single interest affel'ieu,-consumeis, industries, 
Local Governmellts,-had the fullest opportunity of. reprrscnting their 
"iews before the Tariff Board. Dr. Datta said that his communit'\" had 
no opportunity of doing so, and that he would not like to commit his 
c?mmunity to the principle of this Bill without on~ t n  them. WilY 
dId he 1I0t come bl'fore thl' TlIl'ilf Board and represent fhe special intrr-
Ci:lts of hils community f It t>60Dl.l:i to me that, if he fools ~o strongly in 
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the matter as he says just no",' he does, he failed clearly in his duty in ltot 
making the representations of his ommun t~, before thl' Tariff Board. 

Dr. S. X. Datta: I may say I was away from India. That is the 
obvious reason. 

The Honourable Sir Charles Innes :  I presume that he is not the 
only leader of his community and that the Indian Christian comlllllu!1y 
does not contain only one leader in India. 

Then, Sir, the Report of the Tariff Board hs." been beforc the p1!h!ic 
for five weeks. The Bill has been before the public for OWl' a ortn ~ t  

The reception received hv the Herf'rt in the Press has been. I may ~r y, 
uniformly favourable. There are differences of opinion, but these differ-
ences do not relate to the principle or the policy of the Bill. '1'lH'Y n I'U 
merely on questions of detaiL "het11rr the form of protecti0n sholllu be 
ill the shape of bounties or whether it should bc duties. I say with con-
fidence that right throu;:rh the conntry the principle of protert ion has beml 
accepted, and it seems to me that the time has come for the Indian ~ r s

lature to make up its mind. The wholE' facts are before them. AU the 
provisions in the Bill have been carefully exam:ned by the 'fariff Roar'\' 
I say therefore that we hayc all the material necessary to eome to a lhwi-
sion one way or another. I su1;mit t!wt thi" motinn for eireubtion ~ 

IDPrely a dilatory mot:on, a motion designed to shelw the consider ... t inn 
of the Bill for a period, and I do not think that t ~ lIouse should :l)!l't'e 
to a dilatory motion of that kind. If Ilonourallle l\Iembers g-eneI':llly •. lrs-
approve of the policy of protection or the pr:nciple 01 protection, t ~  

rcmedy is clear. They can ~ ro  out this Bill, but let tLem make up their 
minds here aud l,OW alld let them Lot !;hclve tte question for allother !;ix 
months-that i!; what it Will me!ln, for let me warn the House, if you shcl;·e 
this question now, when the time comes when we w.ll ha" e to consider 
the question of rrotection of the steel indu:-;try you mel,}" ha \"(:: no ... ted iJ\-
dustry to protect. I !;ay, :::;,1', that it i:; the Clear duty of this lIou,;e ]lOW 
to make up its mind one way Ill' ano1 her. Hnt! not :II :ow ourselves to Ioe 
.perslladed by Dr. Datta or anyb.)dy else iuio prolollgi!lg this que.:;tioll for 
several months more. 

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban) : Sir, a 
mere mischievous alJlemlmcllt COli tel lIot hcye beell moyed in this House than 
the olle before us. (A r oice : •• LandtI' ea~ e  Let us see what the 
position is. Dr. Datta has nd ~ed ill platitudes amI notliillg else. A!i 
the Honourable Member in charge of the Bill has pointed out, he is it fl'lle 
trader. It was open to him to oppO"p tIle Bill wht'll it (ame nn for the d ~

cussion of its principle. IIe actually served on the Select Committee and 
I take it that he has accepted the prillci];le of LUIS Hill. 01henvlse, t 
cannot understand how any Honourable Member who is oppo;;ed to the 
principle of that 1)]1 could a ~ served on the Select Committee. 

Dr. H. S. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : Yes, he can. 
Mr. M. A. Jinnah : Well, I do not know, his principles must be very 

loose then. SIr, let us remember that, when this Bill was taken up for con-
sideration, it was open to the Honourable Member to move that it be cir-
culated for opinion. Under our Standing Orders it was open to him to do 
so. He did not avaH himsclf of that opportunity. The Bill was committed 
to a Scleet C<l·mwittee. ,The Bill has ~mer ed from the e ee~ ~tt~ 
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,t~ bsta t a y the same a~ it was befon'. What ~round is there now fot" 
circulating this Dill for opinioll? I say it is a purely mischievous amend-
lnrnt and nothing rIse. If the HOllourable Mcmber wishes 1:0 throw out 
.this Bill let him do so. What is the ground on  which we are asked I1t 
'tbis stnge, when I say this Bill has emerged from the Sclect Committee 
practically and substantially the ;mme as it was before, 'tor suggesting that 
this Bill should be circulated 'I 

Dr. Datta says that you are ~ n t protection to the manu~ ture  and 
,that yon are not considering the protf'ctioll of other intere3ts. And what 
are t ~e other interests? lIe spo.kP of the workman lind the con "lImet'. 
'Now,' Sir, was that not present to the Honourable Member when he agreed 
that lhis Billlihouid te referred to the Helect Committee T e~ two poimli 
were present to this House. The House was aware tllat there was a strong 
feeliI,g, SO far as the protectioni"t argument is c(l'1lcerned. But, Sir, !,O 
far as the protectionist argument is concern cd. the House will have tf) 
cOllsidcr this. Is it possible for us, having rcgard to the discussion which 
has already taken place when we diseussed the princip'ie<; of this Bill, 
howryer much we may desire it, (and J may tell you that I fully sympa-
tili:c with the desire that some measures must be d{";i:;cd for the protection 
of lClbo:'r llJ1d workmen) io ~ o ora~e ill this Bill proo.'isions which must 
bc self-contaiood, provisions which will mean a totally different Bill on 
a rlifferent Hubject 1 'l'hat will be for you to consider when that que:"tion 
('omrs before you. Per.-;oually. I thillk that in fairness to workmen there 
"}lOuld ~ a totally separate leg-islat:on on this subjeet. It is not only that 
we al'o concerned with the Jar:lshedpur labourers but we are concerned 
with workmen all over Indi:t. and I think, Sir, the Honourable Membpl' 
must have l10ticed that in the Select ~m tt r it wa" lll!animousiv decided 
l,y the nOli-official Members that the need for legislatio!l for the protection 
of labour and workmen is mOre urgent than it ever ".-as. Let there be 8 
definite Dill introduced in this JIou'ie dellrng with that subject fully and 
completely, !Jut let us not try by this back doo:' to goet a clau:e inlor'poratl'd 
ill a Bill of this character, which is intended to be a purely protectionist 
rnemmre. 

Mr. N. M. Josbi : (Nominated: Labour Interests) : It is nota back 
ooor. It is a front deor. 

Dr. H. S. Gour: That is a side door. 

Mr. M. A. Jinnnh : One more point with re~ard to the commmer. The 
tIllc;tioll of thr burden on the consumer was fully discussed and the Tariff 
Board lrds fully dealt with that in their r\)p0.·t, but there again Dr. Datta 
'has tried to tickle the sentimrnts of some Honourable Me ~bers by sayillg 
that the agriculturist has only soml' sombre companions, namely, his 
im))lemellts. J am :mre that thl'!-'e !'"rntiments, expres'ed in most carefully 
conl'lidered and studied s e ~ , with beautiful phrases, call11ot reaUy im-
press us. 1 want to point out-and 1 want the Hoase to wurerstalld this 
-that in the first instance the Tariff Board say this : 

,. It would bedifferont if it were intended to imposc a protective duty on 
agricultural implements gCIlt!rally." • 

So, first of all, the protective dutv is J!Ot imposed on agricultural imple-
ments generally bllt on th.) grou;ld tha1 there IlI'e e a~ articles upon 
which the duty is impoc>ed which are no doubt agricultur81..jmplements ; 
but that is a very very small llllmbcr of articles. • 

L7!1LA G 



2452 LEGISLATIVE ASSEMDLY, [2ND JUNE ] 924. 

Baba Ujagar Singh Bedi: (Punjab: Lantlholtlers) : It may be small 
according' to the Hunuurable M!.'lllbf!". 

Mr. M. A. Jinnah :  I did not knuw that you are an agriculturist. lr' 
the Honourable Member is 11 zl1l111l1dal', he had better give more protection 
to. his workmen and labuu, ers. 

Baba Uja.ga.r Singh Bedi : That I am doing already. 

Mr. :M. A. Jinnah: This is what the Tariff Board say: 
" If all the steel bars produced in India were used for no other purpose than 

to provide the agriculturist with steel, an increase of duty to Rs. 30 per cent. 'Would 
mean an annual burden of about 43 lakhs of rupees, and spread over the whole popula-
tion it will come to hardly one anna per bead." 

Therefure, Sir, that argument is not really a puwerful arlZument, and I say, 
Sir, as the H{'jnuurable Member .ill chargl of the Bill said, that either you 
are against protection o.r not. If ~  are, thell thruw uut this Bill. If 
:you are of opinion that, unJer th,' pru;ent cir('um.stances, we are dealing 
only with one industry and that the sieel industry is entitled to. pro.teetion, 
then I submit there is 110 ca.:;e m;:de out fot' this Dill  being circulated for 
o.pinion. 

Mr. Devaki Prasad Sinha (Chuta Xagpur Diyision : Non-Muham-
macb.u) : The H01lll1lrable ::\11'. Jillllah ha>i said that this is the illost mis-
chievuc!,> amendment 011 the lisL. \\'ith g-reat respect to the Honuurable 
=iipmber who. has ju<;t )ll'eeelieu me, may I be pennitted to say that tl!is 
Bill which is befo"(' the HOIL"!' is th€' mo,;t mitic,hievous Bill that-has ever 
be~n placed uefort' the J llaian Leg-islature. tiir, the Honourable Mr_ 
Jitmah has criticised my HOlionrable friend Dr. Datta who has moved this 
amt'ndmellt, Oll the gro;lIId of his being a member of the tielect Committee 
and a~ such a ~ approved of the principles of the Bill. I have been 
a cluse student uf ::\lr .• 1 il1ltah's brilliant career in our politics. If I remem-
b('I' aright, the IlOllOuJ"aule ~ r .• J innah was a member uf the Imperial 
Le;!islat,ive Council ",hell the Bills that were known as t ~ Ruwlatt Bills 
were un the e ~ t e anvil. :.1,'. J innah opposed the Bill in i.he first 
F;tage, then became a memb('r of the ~e t Committee and when the Report 
of the Relect C'omm ittee ,,-as pIaef'd before the T mperial IJegislative Cuullcil 
h!.' oPP<bed the principles of the Bill as stro!lg:ly as allY other public man 
in the eoulltry could have uune. These aJ'guments are of no. avail. Let 
us llOW ........... . 

Mr. M. A. Jinnah : J do l10t thillk I was on the Select Committee. The 
HOIlOurable Membel is quite wrong. 

Mr. Devaki Prasad Sinha: I am s ea n~ from memory. I am not 
sure if I am correct, but I b"lieye that Mr. Jiunah was a Member of ~ 
cummittee un one of the Bills at least. 

Mr. M. A. Jinnah : Not on the Rowlatt Bill. 

Mr. Shamla.l Nehru: May I know what is the principle of the Congre91 
with regard to. protection for India 7 

Mr. Devaki Pn,sad Sinha: I am very glad the Honourable Member 
~s i?terrupted me .. Anybudy wh? st~nds to questiun the principle of the 
Btll IS threatened wlth excommUnIcatIon frum the Congress. Sir we are 
told. that the ,e~t ~ s ed policy of the Congress has been the policy of pro-
tection an~~ .111t\ Blp has been e ~med on the ground that it ushers in a 
new era 01 muustnal d~ o ent for the country. 'rhis at any rate ~ 
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the burden of the speech which the Honourable Sir Purshotamdas 
Thakurdas delivered on the first day on which this Bill was introdueed. 

Mr. President: Thc Honourable :;\lcmbt'r mll.,t hear in mind what I 
said that we are now not discussing the principles of die Bill at all. 'rhe 
ue~t on before the House is a very narrow onc, whetiher the Bill ;,hould be 
considered now or should be circulated for oplIliull, ana Honourable ~ em

bers must confine their remarks to that narrow question. 

Mr. Deva.ki Prasad Sinha: I am much obliged to you. I am only 
replying to the arguments which "ere advanced by tl,e Honuurable 
Mr. Jinnah and Sir Charles Innes for not recirculating the Bill to the 
country for eliciting further opinion. 

Mr. l'tt. A. Jinnah: I did not refer to the Indian Xational Congress or 
its policy. 

Mr. Devaki Prasad Sinha: 1f that was ilTelevallt I 8m prepared to 
give it up. Leaving aside the point of my HOllourable friend Pandit Sham-
laJ. Nehru, I shall take the ar<,;wnellt that has been Il.ciYanct'd by Sir Charles 
Innes. Sir Charle'\ IuneH said that thiH Bill has received almost" uniform-
ly favourable" support from the country. I hope that ~ r Charles Innes 
will not disputle it when J Hay that at the r ~ e t moment the majority iu 
the country are in fa\'our of what iH known as the Congress view. This 
Bill embodies the principle of protectioll. 1\0'0\', there arc two institutions 
in the ~u try, two very promincnt institutions, that are cutirely in the 
hands of the ('olleress. I refer to the Bombay Corporat.iull and dIe 
Calcutta Corporation. These two Corporations are presided on'r by two 
of the most prominent Congress men ill the country, and I take it that they 
are the representatives of puhlic Opill!On. 

Mr. President: Order. ol'(ler. Tlli:; Bill has nothinc no do with the 
Congress or who rules the omba~  and the Calcutta Corpo'i-atiolls. 

Mr. Deva.ki PI'8,sad Sinha: With flreat l'('sIJect, if you will allow me 
to finish my sent.ellec, I hOJ)(, ~ ou will find that I aIll relevant. 

Mr. President: I Cflllnot allow irrt'leYant matters t~ be discussed and I 
must ask the Honourable Member to ('oniin!' iUIIlself to the narrow qut"-
tion whether thc Bill should be proceeded with or should be circulated for 
opinion. 

JIr. Devaki Prasad Sinha: Sir, I am replying to Sir Charles Innes's 
argument that the Bill has received uniformly fa \ourable support from 
the country. 

Mr. President: That has nothing to do with the Congress or the 
Municipal Corporation of Bombay. 

Mr. Devaki Prasad Sinha: Sir, if you allow me to point out I shall 
show that, although it hll.l> been proelaimed frum the housetops of 
'Various platforms that this Bill embodies a principle for which many 
prominent public men in the eountry have always fought, important 
institutions like the Bombay and Calcutt.1l Corporations u.ave claimed 
exemption from the operations of this Bill. ~o , Sir, what does that 
mean' Does it not mean that the principle which this Bill seeks to 
embody is a very good principle f It is good for tl:,jl ~untry that it 
should accept this Bill. It is good for you but not for IIJIIl because we 
do not want to pay more for our iron and steel hnt tht' cost should be 
saddled on the poor people of the country. I ask, is this acceptinc; 
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'the principle of the Bill' Then, Sir, Sir Charles Innes has forgotten 
the editorial remarks of a paper which is known as " Forward" and 
which is edited by a prominent 8warajist of this country. That papp.l', 
in its issue of the 16th May, 1924, reviewing the report of the Tariff 
DO!l.rd ..... . 

JIir. President : The Honourable Member is not entitled to refer to 
'ft'hat i., ~a d in newspapers outs:de. 

Mr. Devaki Prasad. Sinha: Very well, Sir. As you want me to 
~ontne myself to the principles of the Bill, I shall do that. 

Dr. H. S. Gour: Confine yourself to the principle of the Bill! That 
is the very thing you are not to do. 

Mr. President: Order, order. I have already told the Honourable 
:Member that the principle of the Bill is not now under discussion. The 
principle of the Bill was accepted by the House when it referred the 
Bill to a Select Committee. All that is now being debated is, as T have 
~ eated y pointed out, the narrow question whether the Bill should be 
circulated for opinion or taken into consideration, and I do desire that 
the Honourable Member would confine himself to that narrow point. 

Mr. Devaki Prasad Sinha: Sir, I bow to your ruling en:irely. 
Mr. President: What is the use of your bowing to the ru ~  when 

you straightaway begin to disobey it. 

Mr. Devaki Prasad Sinha: Sir, I do not know what justification 
Dr. Gaur b:d for saying I was reviewing the principles of the Bill. 
Mr. President: Do not mind Dr. Gour, but address the Chair. 

Mr. Devaki Prasad' Sinha :  I was only referring to the fact that 
this Bill seeks to carry out the principles of discriminating protection. 
But Dr. Gour, who very often usurps the functions of the President, 
interrupted me...... . 

Dr. H. S. Gour : Corrected y'Ou . 

. ;. Mr. Devaki Prasad Sinha : Well I do not need this correction. I 
am m\lch obliged to you, but I can go on with0ut your correction. Well, 
Sir, this Bill seeks to embody the principles of discriminating protection. 
I snbmit that it was for the Select Committee to see how far the principle 
of discrimination whlch this Bill seeks to perpetuate is exercised in favour 
'Of tho.;c who need discrimination. I shall, Sir,  examine the Report of the 
&100t Ccmmittee in crder to show that in this case discrimination has 
bePn shown in favour of those who do not deserve preferential protec-
tion, and the heaviest burden has been imposed upon that portion of the 
community which is the least able to bear the burden thrust upon the 
cc,untry by this Bill. Sir, there are three classes of consumers in India 
if I may divide them ..... . 

Mr. President: The Honourable Member is again going into the 
merits of the-Bill and its principles which I have told him not to do. 

Mr. e~a  Prasad Sinha: Sir, I am not going into the principles. 
I am referrmg, t.er·the ..... . 

Mr. President: Order, order. I trust you will obey the ruling of 
the Chair. . 
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Mr. Devaki Prasad Sinha: Well, Sir, I am obeying the ruling of the 
Chair. I am trying my bcst to obey' the ruling of the Chair, Sir, the 
Honourable Mr. Jinnah has said that this Bill involves a burden of one 
unna per head on the population of the country. \Vcll, if we take into 
consideration the fact that at the present time the total production in 
the country is barely one-third of the entire consumption of iron and 
steel in the country, we shall not fail to be impressed by the fact that 
this Bill as it has emerged from the Select Committee impo;;es an unduly 
heavy burden upon two-thirds of the total consumers of iron and steel 
in the country' who would not at all have the opportunity of purchas· 
ing things that are made in India, Sir, it is admitted by the framers 
of the Report of the Tariff Board that the production from Indian 
factories would not be able to meet the cntire demand for iron and 
steel in the country. W cll, Sir, however much Tata's may try to in-
crease their total output, that output would t.ardly come up to onc-
third of the total demand in the country. I a!-.k, Sir, what is the justifi-
cation for imposing this heavy burden upon Ole ent,re body of consumers 
of iron and steel in this country when the products of the country can 
supply only, to the extent of one-third of the demand! In this Bill 
it has been sought to balance bounties and tariff duties. Well, Sir, I 
hope I shall be in order in referring to those arLcles of the Schedule 
in which tariff duties have been increa::ed and those provisions of the 
Bill where only bounty is recommended for certain articles. Well, Sir, 
about. 60 per cent. of the total ..... . 

Mr. res~dent :  I do not think the Honourable ~ ember will be in 
order in referring-to thc .. e duti,!s and bounties. I haye repe::ltedly warnell 
him that the on ~  question before the House is whether the Bill should 
be conRidered now or whether it should be circulated for opinion, and 
I do ask him not to go into the merits of the question at all. The 
Honourable Member should bear in mimI that I han given him snfficil'nt 
arn n~, and if he will still persist ill disobeying my ruling I will ha 'e 
to take action. 

Mr. Devaki Prasad Sinha: T assure you, Sir, that I am doing my' 
best to obey the ruling of the Chair. 

Mr. President: The Honourable Member is not doing so, 

Mr. Devaki Prasad Sinha: But, Sir, m~  only argument is this 
that certain provisions in this Bill are so objectionable that it is neces-
sary that those who are affected by the provisions of thf; Bill should be 
consulted before we finally enact this Bill into law. Sir, it is in ortIer 
to support my argument that I am giying some instances. But, if I 
am not in order in ~ n  these instances, then I shull give up doing 
that. Taking the Bill generally as it is, my first objection to it is 
that ..... . 

Mr. President: The Honourable Member cannot now go into the 
objections to the Bill. All that he has to show is that the Bill should 
not be considered now. 

Mr. Devaki Prasad Sinha: I haye only to submit that these points 
require eonsideration. 

. Mr .. President : If the nonourable Member ~ er e e what 
I am saymg, I will have to ask him to resume his seat.-

lIIr. Devaki Prasad Sinha: Then I am prepared to resume my seat . . 
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Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) : Sir, I rise to oppose the proposition of my 
Honourable friend from Bengal. and in doing so I shall try to pla\l;j 
before the House a few considerations. The Honourable Member hal! 
placed before us the hardships which the agricultural population will 
have to undergo if this Bill is accepted. Sir, if he goes through the 
report of the Tariff Board he will find the expert opinion on the ques-
tion. The report, I believe. has made it clear that the agriculturist 
has not to suffer more than one anna ..... ,(Interruption by Baba lljagar 
Singh Bedi.) I am asked as to why he should suffer at all. If you put 
in one balance this one anna suffering and in the other balance the 
great amount of good that comes to the country by encouraging the 
industries of this country and by solving the question of unemploy-
ment by giving opportunities to agricultural people who are unemployed 
for half the year, then I do n3t think anyone can say that the imposi-
tion of this one anna on agriculturists will be a hardship. 

Sir, this question of encouraging Indian industries has been before 
the country for long years, and when Government havc been holding 
out ...... 
Mr. Devaki Prasad Sinha: Mav I know if the Honourable Member 

is in order in referring to the ~est on of unemployment while this 
motion is being d s~u ~ d ! 

Mr. President: This is not a point of order. ·Go on, :Mr. }.langa 
Iycr. 

Mr. C. S. Ranga Iyer : The que<;tion has been before the country 
for long years, and at a time when Government comes forward to help 
the industrial cause,-howeycr feebly and a earted y~  am sur-
prised that the r end~  of agriculture, the friends of the masses, should 
in the name of the people of Iridia come forward and say that the Bill 
has not been adequately circulated! \Yhose fault is it? lIas it not 
been before Honourable Memhers for some time? Has not the Report 
been before Honourable ~ mbers for over a month? I would ask 
Honourable Members who have spoken in favour of circulating' the 
Bill, that is to say, in fayour of postponing the introduction of this 
Bill on the Statute-book, I would ask them if they have gone to their 
constituencies, to the agricultural people and told them what it means 
to them. It is all well and gOO(l, not having done their duty in the 
matter, to come here and say, " Circulate the Bill; give us opportunity 
to procrastinate!' I, Sir, vehemently oppose this as being not only 
" mischievous" but dangerous, because we are fruitlessly postponing 
a thing of vital consequence to the masses as well as to the classes. 
Suppose, for instance, Jamshedpur becomes a jungle to-morrow on 
account of the Bill being thrown out, what becomes of those numerous 
labourers there T Sir, the question that has been before this country 
is this : are we to be merely an agricultural people? Are we not to 
be an industrially advanced people, so that the question of unemploy-
ment may be <!nee for all solved T In the face of increasing unemploy-
ment, I am surprised that Me~bers of this House should say, " Postpone 
the measure." My friend from Bengal was talking of Indian Stateil. 
What is good e9LY1gh for British India should be good enough for 
Indian States.: :tie was a1<;o talking of his own community. I believe 
what is good fot' other communities is equally good for his own com-
!Dunity. The previous speaker, in his unusually interrupted speech, 
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took his stand on the principle, but I should say the principle of rote~

tlOn is in my favour. If he takes his stand on this policy, I say that 
the protectionist policy is ahlO in my favour, because it has been the 
policy of every accredited political and non-political party in this 
country. It has been the policy, of political leaders of any importance 
in this country-Moderates, Extremists, all have been for protection. 
Government having met us though not generously, is it fit that we should 
pause and postpone and end by letting things alone? The danger of 
procrastination lies not so much in India as in England. In England 
we have a Free 'rrade Party of 80cialists-in-Power. India is ruled 
from England. At any time a message may come from England stop-
ping the new move altob'ether. I am anxious to commit the Govern-
ment to thc policy of full-blooded protection. We do not know the 
mentality of the Socialists. 'l'hey talk a different language every third 
day. (Laughter.) At such a time I am anxious to commit the Govern-
ment of India to a policy of protection, so that the Government of 
India, backed by thc ludian people, may stand in opposition to the 
Socialists and Liberals ..... . 

Mr. N. M. Joshi: lIav I ask the nonourable Member whether 
his c(lDstituency has sent hini. here to support the Government f 

Mr. President: Order, order. Don't interrupt the Honourable 
Member. 

Mr. C. S. Ranga Iyer :  I thank the Honourable Member for the sug-
gestieft1. I have consulted my constituents well enough. I know thf'ir 
mind on protcction. If I had not consulted my constituents, if I ~ d 

not know their mind, I would not haw stood up in snpport of this 
Bill. Well, then, 8ir, for these considerations I think II onourable Mem-
bers here should not at all give any kind of sympathy to the motion 
before this House. 

Dr. H. S. Gour :  I should like to make m~  position perfeetly clear 
'in ('onnection with this Bill (Laughter,) On the last occasion. on the 
27th, when thf question arose whether this Bill should be taken into con-
f<i,k'ration or referred to a 8elect Committee under the existing Standing 
Orr!?rs, it was open to any Memher of this House to prop03e that it should 
he eirculated for the purpose of eliciting Jluhlic opinion thereon. The 
Honourable Dr. Datta was in th(' House. hut he did not thrn move that 
the Bill be recirrulated for eliciting public opinion thereon. and mv 
Honourable friends who now support him for a recirculatIOn of the Bih 
lwithel' tabled an amendment to that effect nor moyed in the open House 
for its recirculation. Now, Sir, in accordance with the established practice 
of this IIouse, when the Bill is committed to a Select Committee, this 
House stands committed to its principle ..... 

Mr. Devaki Prasad Sinha : Is Dr. Gour giving a ruling from the 
Chair! 

Mr. President: Order, order. 

. Dr. H. S. Gour : Now, Sir, that is the established principle. What 
IS the principle then to which this House stood committed ,'hen it acceded 
to the motion to refer the Bill to the Select Committee f The principle of 
protection ..... 

Mt:. Ohaman Lal (West Punjab : on Mu amm~ : May I rise 
t,o a pomt of order and ask whether Dr. Gour is in ordep in diseus'iing 1lI.e 
prineiple of the Bill,! 
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Mr. President: Go on, Dr. Gour. 
Dr. B. S. Gour : Now. Sir, this Select Committee has made a report. 

A nmnbel' of amendments upon certain details of the Bill have been set 
down for eonsideration of this House. At this stage, Sir, we are not hel e 
conc;'rned with the details of the various provisions of the Bill. We ha\'e 
been told by the Honourable Dr. Datta that hc wants to consult public 
opinion, but he has been beautifully vague because he has not informed 
this House upon what particular provisions of this Bill he wants to con-
sult publie opinion. We arc told that public opinion would be consulted 
upon the general question of protection, which is the underlying policy 
of this Dill. 

Mr. Devaki Prasad Sinha. : Who said that' 

Dr. H. S. Gour : The Honourable Dr. Datta said so. Well, Sir, if 
this is the intention of the mover of this amendment, I beg to point out 
to him that he is not only too late, but he is guilty of a dereliction of his 
duty as a representative of his people in this House, for I claim, Sir, that 
this House is the forum of public opinion and my friend Dr. Datta is a 
plenipotentiary of the people to speak for them on the floor of this House. 
For him to say, "  I wish to consult public opinion ;  I wish to consult my 
constituents" is, I submit, a dereliction of duty of which I SUbmit, Sir, 
no ejected representative of this House should take advantage (Laughter.) 
As my friend ~ r  Ranga Iyer has rightly pointed out, he is here with the 
consent of his con;tituents to support the principle and the policy '.mder-
lying i.his Bill, and I stand here, Sir, with similar powers to support the 
prlllciple and policy of this Bill. If there are any objections to these 

1 P.M. detailed clauses we shall consider them later on ; 
but here I submit therc is no reason whatever to 

necede to the blocking motion of my Honourable friend Dr. Datta and 
those who have supported his motion. My Honourable friends here in 
bupporting this motion say " What of the agriculturists 1 The burdeli 
that will be placed upon the agriculturist-which will amount to one anna 
per head-is not justified by this Bill." 

Baba Ujagar Singh Bedi : What is the average income of the agri-
eulturist per head ? 

Dr. H. 8. Gour : 'My Honourable friend Baha Ujagar Singh Bedi 
querips me as to what is the income of the agriculturist .... 

Baba Ujagar Singh Bedi : Per head 7 

Dr. H. S. Gour :  A question which he is most competent to answer for 
himself, and it has already been answered for him by my Honourable 
friend on. the baek benches. 

Baba Ujagar Singh Bedi : It is a mere postulation. 

Dr. H. S. Gour :  I ask those who are concerned for the 'protection 
of agriculturists clearly to state as to how far the agricultural community 
is prejudicially affected by the provisions of this Bill. Conceive the case 
of free trade -'1lnd the free influx of foreign steel manufactures into this 
country. We. know tha! to-day steel is cheap, but if our industry dies, 
who can predlCate that III three years or six years the agriculturists will 
not llaye to ~ ,~ , ~ay twelve, times. the price which they have to pay 
to-day for their koda!ws and o ra ~ In the name of which the Honour-
able mllver of the amendment has appealed to this House" Cauhe gEt 
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up u;1d say that th.e price of steel for od e ~  and pnwrahs will on~ nue 
all it is' I submIt that betwecn the low prices to-day and the hIgher 
pricos to eome, there stands this protective Bill, and if this is passed it 
will be the surest safeguard against the dumping of foreign goods 
upon this country. I therefore ask, Sir, the Honourable Members of thia 
House to take long vitws not only of the persons who arc employed in this 
industry, but of the great industry which we are ~tr n  to protect to-
day. My Honourable friend Dr. Datta says that thIS n~  liberty granted 
to the poople of this country of fiscal autonomy should be used with 
caution and due deliberation. As a student of history Dr. Datta cannot 
be unaware of the fact that, when the emancipation of the slaves of the 
West Indies was decided upon, those unfortunate wretches went to their 
masLers and said "Masters, movc slowly ; free us slowly ; we are not 
.vet ready for our liberation". Shall this be the attitude of this House T 
Bhall this he the attitude of those who are cryiJ1g for greater freedom, 
for gr'!ater independence. political, social and economic 1 Surely, Sir, 
when I think that and when I think of the vehement and violent protests 
made from all sides of the House at the slow pro!!,ress of reforms, I 
shudder to think of the consequences when Honourable Members stand 
up and say " You have offered this fiscal independence to the people of 
this country ; please let us pam,e and wait ; we are n()t at present ready 
to accept it." Surely, Sir, those are not the people who can stand up and 
a~  for political independence. Surely. Sir, those are n'lt the people who 
can sa~, "We are not only ready to-day but we were always ready fol' 
political, economic and social independence." Surdy, Sir ..... 

Mr. President: I am afraid the Honourahle Memher is travelling a 
little too far beyond the motion before the House. 

Dr. B. S. Gour : Very well, S;r. But I want to ask those Honour-
able Members who are adopting a policy of " strangling" this meanu-e by 
recommitting it to the country to pause for a moment at the dangers that 
loom abead. If this measure is recommitted to the country for the pur-
pose of eliciting public opinion thereol1, you might just as well. Sir, throw 
it out to-day. Remember, that, w far as the rates and duties are con-
cerned, this measure has a short life of three yean. Foreign importers 
are watching it.c; progress through this House. and if you were to send it 
to thE' country for the purpose of eliciting puhlie opinions, can you e~ 

wmt o~esa e dumping of steel products into this country "hich in three 
or six months' time would rendE'r the passagE' of this Bill entirf'ly nugatory. 
'l'hat is the position with which this House is confronted. and I ask, Sir, 
ruthel' than SE'nd it back to the country, let us throw it out if we feel 
strongly against it. Rather than throw it back to the Ciluntry, straight-
Ill"ay say that " \Ve are not prepared to assist you " in rehabilitating an 
industry which the Fiscal Commission regards as a basic industry in this 
cOllntry. On thet:Ie grounds, Sir, I oppose the motion of ro.v Honourable 
friend who says thlLt: it should be recirculated for tlt.e. ~ of eliciting 
public opinion thereon. . 

RaJ Bahadur Baj l(arain (Delhi: Nominated ~ a  I move, 
Sir, that the question be DOW put. • 

8everal Hrmo'Urable Members: " No, no. ,., 

Baba tJjagar Singh Bedi ': Sir, before I roeeed~  my observa-
tIons, I wish to thank the Honourable Chair for allot,t"-me time to 
expreRS my Yie,!s, .. Sir, I will not eriler into the details o( thr Bill. bf!(l8.use 
L79LA. • H. 
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it ha!'; brrn already ruled ont by the Honourahle Chair. buj I will onl\-
811swer one or two' questions whfch haw bren raised while proposing t ~t 
tbr Bill should be reeirenlated for elieitin;.r public oninion therron. I'n-
fort 1111lltely. Sir. not being-an e('onom ist. bnt as II layman. I will only 
lo;)k at the matter from a practical point of vip\\,. As I haw alrt'ndy sail1 
I will not enter into the d(,tails of tIl!' Bill. But. 8ir. I /lm reminded t r ~ 

of the stor~  of a ~reat mathematician who wa!> oncl' along with hi!> 
family s1anding on tl\(' side of a riYer, and by the virtue of hi!> ~reat 

mathematics. he took tilt' awrage depth of the river and ad\'is('d his fnmil:.· 
to wade throug-h the river. Bnt. unfortnnatt'ly, before tht' am ~  "oltld 
reach the other !>ilie of it theY were all drowned. I will not sa\' that llw 
policy enunciated in the Bill' is l;l;-el.\' to prow ht'neficial 01' otht'r\\'is(' to 
the onntr~  at lar?e. bt'canse. as I haw snid. I will be ruled ont of Ol'th-r, 
but I will just re ~  to one or two 4uestiulls. 

It has been said. Sir. that it is too late now to ask for. tht' e r~u

tion of this Bill. I do not k110w whether there is anv time-limit. S/l\' 
three months, six months or a year. 1 think the HOllolll'liblt' l\Iemht.'1 wh't) 
has moved this motion is quite ill order to ask for the recirculation of thi'i 
Bill. It has been said that the Bill was published in th!' Gazeti(', I>I:t 
as Honourable :\lember,; I1re well aware, there are millions of Jwop1e I\'hom 
this Bill affects who do not study the Government Gazettes. Only a small 
portion of the people of I nd ia a~e artiPlI late.  like some of 011/' g-rettt .lawyer 
friends ill this lIouse, but the ~reat bulk (If the p2!Qple of this country 
is un..ducated and is Inute. Therefore they de,erve some Sl.ll't of at t ~  

It is also said: Why did not tht,y apply before tht' Tariff Boar(l 1 HiI', 
i-; th(·r(. an~  impedillient in the way if they make an appealllow that their 
tase may be recollsidered? Have they got no rig-ht to ask this? I 
canllot l'nderstand why all these Honourable ~ embers try to rush this 
Bill in such a hurry .. With these remarks, Sir, I would' stron~ y HUp-
port the motion before; the House and would ask ahd implore the Bow.;e 
to reject the arguments of those who oppose this motion. 

Rai Bahadur Raj Narain :  I move, Sir, that the question be now put. 

Mr. Jamnadas M. Mehta (Bombay ~ort ern Division: Non-Muham-
madan Hural): \Vill you, HiI', protect us a~a nst the tyranny of tlw 
majority in this case. There is a clear indication that the Ifllljorit.v want 
to tyrannise oYer the minority. It is a little more than 811 hour only 
since the discussion on this important matter begal,l, and it would be Ii sherr 
act of tyranny on the part of the majority to carry the closure unless you 
::;ir, protect us by disallowing it. ' 

Mr. President: As I have poillted out, the question of the principle 
of the Bill is not now before the BOlLSI'. The only questi.,], is whether 
the Bill should be considered now 01' further circulated for opinion-a 
very narrow point which does not involve the merits of the Bill at all 
I am prepared to vut the question, that the question be now put. 

P'lDdit !tIltdan Mohan Mala.viya (Allahabad and. Jhansi Divi"ions ~  
~ u ammadan Hural) : Will you be pleased, HiI', to allow me to say 

a few words before you put the clolmre. It is true that the Ijuestion befl)re 
the lIouse is i149Jte sense a narrow one, namely, whether the Bill shHIl 
be re reu ate~r r opinion, but that involves the whole case, Sir, and upon 
tlw decision of this ~use whether the Bill shall be recirculated or nQt will' 
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depend the attitude of many ~ embers of this Assemhly, '1); f un erst~ r  
it, as to the manner in which they will vote. I submit that it im·l)ln·,; it 
wry important principle-not the principle of protection Polone hnt the 
principle whether. on a motion of this ya!'t importance. the closure ShO\llrl 
be moved at this early stage. I think. Sir, yon will find that there are 
many Memhers who wish to put their points of "iew befort· the l\lembcrs 
of this Assembly. and I appeal to you to allow the discussion to contimw 
for some time further. 

Sir Purshotamdas Thakurdas (1 nelian ~ r ants  Chamber: Indian 
Commerce) : If I may say a word in support of what the Honour"hle 
Pandit has appealed for. I also feel that it ,,"ould be in act:l)rdan('(' with 
the wishes of many Members of this nOllSf' that this amendment he allow('ll 
to be disclL"sed fo'r a few minutes more and the closure be not accepted at 
this stage. 

Mr. President: If that is the general desire, I will allow the dis-
cussion to procerd furt her. 

Rai Bahadur Raj Narain: ~ a~  1 say a ,,'or<1. Sir It i" this ...... . 

Mr. K. Ahmed (Ra,ishahi Diyision : ~ ammadan Rural) : Sir. my 
friend having mOyen the closure, how can he himself rise to spt:a1{ ~ I 
submit, Sir, he is not in order. 

Rai Bahadur Raj Narain : I on ~  wish to say. Sir. that we han' had 
Ii repetition of arguments both in support of the motion and in 0p[H'sition 
to it and I ask. if this diseus.sion i" to br permitted. that the procl'Pllings 
might be earefully watched and a repetition of arguments ~ ou d not be 
allowed. 

Mr. Jamnacias M. Mehta: Sir. T am onp of thosp who haw bepn 
protectionist by political com·iction. I am in favour of the print;iplp of 
1his Bill. and J would ask the ronntry to makp as large a sacrifice liS may 
be necessary in order that thp stt'I'l d str~  of this countJ',\' may be pro-
tected. But. Sir. b(>for{' 1 support thi" Bill. r must fcel convineed tlu.t it 
doe~ l'ea11y protp('j the indil!t'nous stt'd illdustn'. That is tht' one thing 
which bas concerned us all these da~ s : and m~  object in supporting th'l 
motion of mv friend. Dr. Datta. is t hi". that I am not wt sa! isfied that in 
the Bill be ~re tIl!' Honse wp ha\'r got a genuine article.--roming f.8 it 
does from a S!lllrce which has for 1;)() yeal'l' done f'\'plything in its power 
to crush !tnd ruin thr in(lustJ'it's of thi" <'onntr\'. It makes IU' all the more 
suspicious that thi" Bill comt's from Go t r~mrnt ""hich baye ne'Cl' yet 
been in favour of fostering thp industrir" of this onntr~  and therefore I 
would like to watch it on all fours to see whethrr it is a genuine arLcle 
or a bogus one. You will remember, Sir. the stor~  of th.> indu"tries u{ 
this eountry ; for LiO years, as I haY(' said in my :Minnte of Dissent. the 
Government of this country. first thr East India omran~  and nm" this 
Government from IH5H, haw done eycrything in their power rither to kill 
or to be negligent of the industries of this eountry. Mir ,I affrr anel ~ r 

Kasim, the Nawabs of Bengal, lost their lives on their ~ ron s in protectint; 
the industries of their country agaiIllit the attacks of the East India Com· 
pany. • 

Mr. President; The HOllou.rable Member is travelling far Q ut~d~ 
the scope of the present discussion. "'-

Mr. Jamnadas M. Mehta: 'fhis history T s m t ~  is not far 
outside t ~ !,copc of the prel:lent Bill, liud therefore 1 am r~  sns o ~ ; 
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it seems almost. Sir. as if thE' Tariff Roard's Report was drafted hy Sir 
Charles Innes and >iig-ned by the gentlemen of the Board. It is really so 
e~ suspicious. They are agreed with each other. This is for the f!rst 
t.ime that a Committee's Report has been so much hug'g'ed to the shouldera 
by the GOYernment of this ount~  and thl're£ore I am most sU'lpieiou! 
of this Bill. For that reason, Sir, I would like more time to examine this 
Bill and that is my first reason for supporting my friend Dr. Datta '8 
motion. 

M~  second rea~on ~  Rir. that we do not wllnt to give more protection 
to the Tatm; than may ht' necessary, and some of U>i are not yet quite satis-
fied on that point. Perhaps the Bill might tie y ~ them It.'l:Is 
than ne essa~  ; but we are not yet quite satisfiE'd that it does not give 
them more. I am particularly keE'n hecausE'. Rir. the Tatas I'Rve inherited 
a great name; those however who have followed the late Mr. Tata while 
they occupy his place-I rC!?1"et to Hay-do not fill it. They have turned 
anti-nationalist. They haw thrown overboard the nationalist sentiment 
by the employment of forcigners on their works. 

Mr. President: Order. order. ThE' Honourahle Member is now 
travelling far beyond the scope of the s~ue before the HollS€ in discussing 
how the Tatas are managing their affairs. 

Mr. Jamnadas M. Mehta: All I can >iay is that that is my Jecond 
reason, the unpopularity of the Tatas, my own suspicion of their intentions 
for the fnture. i>i m~  reason for not allowing this Bill to be c(msidered with 
so much hurry. I will stop at that if you, Sir, think that I am tra"clling 
too far. 

The othE'r thing'-the main ~ronnd s that we are being hustled ill 
considering this Bill. We are told that, if we do not consider this Bin 
to-day, the Tata industry will collapi;e. That is the gronnd on which, 
during the last week. a huge propaganda has b(,t'n going on, and lwre I 
will pause to congratulate the Tatas on the remarkably reso1'Tceful pro-
paganda they haye been carrying on. Many gentlemen on \\'hose support 
we had count I'd are already in the peckeL; of Sir Charles Innes, and it is 
becoming impossible fully tu eonsiu('r this Bill because t ~ question of 
principle comes in the way and we are being confined by yL'U-yery pl'O-
perly I admit, Sir,-to the strict limirs of this measure. Moreover, [ want 
to assure the House that this bogey that ihe T:lta.s will collap:;e unless 
we consider this Bill hcre antI n0W is ah:;;ollltely unfounded. Here I am 
to prove, on the statement made by the Tariff Board itself, that this is a 
bogey which has frightened well-meaning peoplc and which has ma(le 
them hustle and hurry far beyond what the circumstancl's of the case 
require. I have noticed that some people are more anxious than even 
Sir Charles Imles to proceed wiIh this Bill, and yet I find no justificl1tion 
for their assumption throughout that the Tatas will otherwise o a ~e  

If they were to collapse, as is being suggested, I will certainly pass the 
Bill to-day. But from the Report of the Tariff Board itself I find that 
there if; no justification for this assump.tion. 'I'he Tariff Board Report 
says on page 53 : 

" We have ~~ o er oo e  the fad that part of the fixed capital expE'llditur8 h:11 
been finaneed bl tlo'3 issue of debentures, and that interest on these debentures is :t. 
primary charge on the CompanY'1I resonre,llS. The production in 1924·25 we havlI 
taken as 250,000 tons of finilihed 8teel and, even if the worb rosts amount to RIi. 130 
1'(-£ ton, a sellini price of Ro. ISO per tOll me n~ 11 5url'lu. of Rs. 1:::5 I .. kha." ~ 
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II To this sum at leaRt RI!. 20 lakhs must ~ addeil on aecount of the mrp!WI 
JJi!!·iron. The debenture interest (RI!. 48 lakhs) and the interest on working eapital 
(Re. 26.25 lakh,,) are therefore amply covered." 

This is what the Tariff Board themselves say, and all that tbe amend-
ment before us asks for iE;. let u!; wait for two months or a little more 
during which time the Bill will circnlate for the opinion of the country. 
Messrs. Tatas will Pl"W1uC'p nllrinl! 1 !l24-2i'i ~t r  amonnting tll 2.)0.000 tonfol, 
and, according to the Tariff Board, they will make on it a profit of Rs. 125 
lakhs plus Rs. 20 lakhs of profit on pig-iron; that is, they will make 
Rs. 145 lakhs. Debenture interest is Us. 48 lakhs and wGrking capital 
interest is RR. 26 lakhs. So that ewn on the showing of the Tariff Board 
they will make Us. 14;) lakhs, and for creditors, th!tt is, the debenture 
holders and those who give them working capital, they bnve merely to 
spend Rs. 74 lal;:hs. The re;naining Rs. 71 lakhs ou~d be availaLle for 
the shareholders 011 the basis of tlIP proposed ta"iff. That is what the 
Tariff Board says. If we wait for two months the utmost thClt will happen 
is that the 71 lakhs for the shal'eholders will be reduced by 12 lakhs. 

The Honourable Sir Bhupendra Nath Mitra (Industries Member) : 
What about overhead charges T 

Mr. Jamnadas M. Mehta: You eRn ask the Tariff Board. They 
clearly say-I myself haye wondered, t e~  have made beWIldering state-
ments, but here they are themselves sayin!? t.hat,-that it will lea,'e to 
the sha.eholders 71 lakhs after giving Us. 48 la1-:l1s to the debenture hoMers 
and Rs. 26 lakhs to the prople who supply the working capital. That 
Leing so, the matter is not at all urgent and it does not seem at all prob· 
a ble. in "iew of the Board's aforesaid statement. that the TatRs will collapse 
if we wait two months. The sole justification for rushing this Bill in this 
indecent way, namely, that the Tatas will oth£'rwise collapsl', is thu<.; taken 
away. On the statement of the Tariff Board it is clear that t t ~  are to ·day 
in a position to go on with the ~ m nt of the dpbrntnre hc,]ders' int<>rest 
and the working capital interest and saye some Rs. 71 IlIkhs fot their 
shareholders. So that by waiting- for two months. the ouiy thin:.: that 
is likely to happen is the reduction of the 71 lakhs b.'-abmlt R.<;. 12 lakhs 
but certainly not the risk of a collapse; they mig'ht feel nn amount of 
suspense for those two months, but n'lt til£' d:mgpr of collapsr. re or ~, 

I say, on the showing of the Tariff Board themselves. we need ha"e no fear 
of the industry collapsing. It is quite proper that the ons~ should give 
the country more breathing time and allow it to eonsider whether thi,,; Bill 
is a genuine article or will let in foreign competitors who will r{-'ally strangle 
the indigenous industries and then become monopolists. That is what 
we are anxious about, and I hope people will not be frightenpd by thi .. 
insidious propaganda that has been carried on on behalf of the Tatas 
that they are collapsing and have to be saved here and now. That is 
taking advantage of the fears of this HOlL'!e. That is taking advantage of 
the ignorance of this House. That is taking advantage of the patriotism 
of this House. The apprehensions of this House have been taken ad-
vantage of, and we are being rushed in the consideration of the Bill which 
can easily wait for two months even on the showing of the-Tariff Board 
themselves. 

. Diw&n Ba.hadur M. Bamachandra Rao (Godavari ~ Kistna : Non-
Muhammadan Rural) : Sir, I should like to address t ~ouse on the 
Darrow issue to which some reference was made at the ~e nn n  of our 
pro\!'3t·diD-iS. It seEms to me, after hearing ~ e speeches of o~ourab , 
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Members in this House, a:,; if WE.' are at the first read n~ stage of this 
Bill. May I ask Honourable :\1embers whether there is one single argu-
ment which has been placed before us which they could not have urged 
on the first reading of this Bill t ThercforE.', I would inyite your atten-
tion to the rules and to one paragraph in the Report of the Select Com-
mittee. I concede that it is open to my HonourablE.' friE.'nd to make a 
mohon for recirculation or recommittal eyen after the Select Com-
mittee stage. In the first place, Standing Order 39 says that when the 
principle of the Bill is under discussion it is open to any Honourable 
Member to moye that the Bill be circulated for the purpose of eliciting 
opini(}n thereon by a date to be specified in the motion. Then at the 
f'ubsequent stage, after the Bill has been committed to the Select Com-
mittee, it is certainly open to an Honourable :Member to again move 
that the Bill be re:circulated for the purpose of obtaining further 
opinion thereon. Sir, so far as I know the practice in regard to Bills, 
] feel certain that, if the Bill has been so aiterrd, so radIcally alterE.'d, 
either, in detail or by the introduction of principles which were not in 
the original Bill. certainly my IIonourable friends would be III perfect 
order in ascertaining further opinion. 

Baba Ujagar Singh Bedi: Is it in the proyision , 

Diwan Bahadur M. Ramachandra Rao : Y ps, I am reading the rule. 
Then again I would invitc your attention to paragraph 15 of the Heport 
(of the Select Committee that the Bill has not been so altered a~ to re-
quire republication. I belieYc that that recommendation is in accord-
ance with the usual practice that where a Bill has not been so altered, 
either in detail or by the introduction of a further principle which was 
not III the ori!!inal Bill it is usual for the Select Committee to report 
That the Bill be passed without republication. I do not know whether 
I am r ~ t in.regard to procedure in this House. I am new to this House. 
This has been the practice in the Madras Leg-islative Council and the 
Provincial Council:; and, so far Hb 1 am able to bee, that is the procedure 
in t ~ House. 

Taking that view, may I ask my Honourable friend, who has men-
1ioned the case of the consumer, whether this Bill has increased the 
burden of the consumer more than what it was when the Bill was 
origmally introduced? I eontend that It has not. 

Then my Honourable friend mentioned the case of Indian State.;. 
May I ask whether there is anything in this Bill out of place and· different 
from what was proposed in the original Bill 1 The question in regard 
to customs in their relation to Indian States is one of great complexity 
and I do not wish on this motion to raiRe it or answer it, but I contend 
that this Bill has not said a single word different from the original BilL 
There is absolutely no change in regard to the Indian States. 

~n agriculturists have been mentioned. May I aRk whether there 
is an.'lthing j.q this Bill diffe'rent from the original Bill to make the 
burden on the agriculturist more onerous than it was under the 
original Bill' I think there must be some conformity to our own rules 
of procedure a~  I contend that everything that has been said to-day 
"ould hf.ve b.;,en said on the last occasion. It. is not open to my 
Honourable friends who have spoken on this matter and who feel that 
~ ey Rhould not commit t~emse e  to th.ill principle of protection to 
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bring forward a dilatory motion of this character. If we are commit-
ted to the principle of protection, then let us faee it, and certainly the 
only way open to those Honourable gentlemen who differ in regard to 
the' nrinciple of protection was to haye voted against the first motion 
on th" day on which the principle was discussed. The fact is that there 
are se\'erlil Honourable Members who cannot, I see, agree to the principle 
or protection. But the opportumty for them was when the principle 
was discussed, and to repeat the same arguments and reintroduce the 
same matter at a stage when it ought not to be discussed is certainly 
not ill consonance with the procedure of this House. I may cOllclude 
by s:lying that several llonoumble :'Ilembers have appended notes of 
dIssent. Except my friend Dr. Datta there is not a word in the"e 
minnie!' objectillg to the Bill being passf'd. 

Mr, Chaman Lal : May 1 asl, whethel' the Honourable Member 
has l'elld mv minute of d s~ent and whether it says that the Bill ought 
10 bo> passed ? 

Diwan Bahadur M. am~ andra Rao : It is unnecessary to ask 
",uch a question. I did not suggest that. L(·t us face this question as 
Wt· ought to. If WI: are for thp }ll'lIlcil'le of' pJ'otectiPll. it is certainly opeii 
to allY H onou "a hlf' " I'm her to amelld 1 he Bill ill uetail The Honourable 
gentleman who has spoken to-d:ty is rather inclined to oppose the princip!e 
ot the Bill and T contend hl' is frallkly ag'ainst protection. 

S:r Purshotamdas Thakurdas: 1 must admit, Sir, that whilst I 
reat ~ esy at se wit h thl' ['O!1\1 of "iew that has been put before this 
House by my friend nl·. Datta, r \I as n.thl'l' taken aback to hear my friend 
Mr. Jamlladas Mehtu supportillg' this amendment that the Bill be recircu-
11ltpd and that the passill!,! of the 13ill be si1llila!"ly put off tor six months. 
For although ill the tielect Commit h'p 's Report I see seYeral minutes by 
my Honourable frieml ther£' is l;ot a s ~ de minute of his which reCOffi-
m('uds that the Bill be recirculated Plld he has duly signed the main body 
of the Report, which says that the Bill does not require to be recirculated. 
] feel thel'ef'Ol'e, tiir, that whell he siglled his minutes of dissent, and when 
he s:l!lIed the ::;elect ('ommittl'e ',: R"l;ort, m)' friend from Bombay. did 
lIot think that the Bill required recirculation. I propose therefore only 
to say a few \\'ol'ds in l'l'gard to the various points raised by Dr. Datta. 

I must admit, Sir, that I should have been rather surprised if 
t.entiTrlents, ideas and appeals of the nature made by my Honourable 
frienJ from Bengal had not been made in this House on ~ e considera. 
tion of this measure. And when 1, Sir, supported the Honourable Panait 
Ma<'lan :\lohan Malaviya in his appeal to ~ ou not to accept the closure 
Ii littlfl while ago, it was because I felt convinced that in the considera· 
tion f.f an important measure like this, which from one quarter of the 
House is styled as mischievous and from another quarter of the House, 
perhaps wrongly, but certainly with great sincerity, IS looked upon as 
an epoch-making measure in the Government of India, full latitude 
should be given for the reflection of opinions on both sides. (Hear. 
hear.) But, may I submit, Sir, that the case put before th£' House by 
Dr .. Datta is a case which does not do justice to the TariirBoard or to 
theIr report. The very same grounds on which Dr. Datta bases his 
ease J.,ave been examined by the Tariff Board in paragraph 124 of their 
Report, where they say that- ~ .. 

" The principal objections to protection for steel ~ e been a~ d, 
hefore us and mlly be br e ~  stated as follow .. ;' 
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[Sir Purshotamdas Thakurdas.] 

First, that the Indian agriculturist is very poor-repeatiIli all the 
appeals that Dr. Datt<'l has so eloquently made to this Hou.-"e. 

Secondly, that protection for the steel industry is contrary to the 
interests of agriculture because it will involve a eonsiderable reduction 
of imports into India and consequently of exports from India ;  a point 
which bas not been touched on by Dr. Datta but which carries the 
argument one step further and will, I am sure, be approved as having 
been rone into by the Board. 

}.nd thirdly and lastly, that the cost of every industry in India will 
be raised if the price of steel rises and that the effect of a duty on steel 
is therefore cumulative and far-reaching." 

Sir, the Tariff Board themselves have examined these thoroughly 
And I cannot believe that Dr. Datta could not have read that part, or 
has forgotten that part of the Report. fr·r I know how deep and thorough-
~o n  a student he is of e\'ery detail when he speaks on a subject. 
Dr. Datta ............ . 

Mr. Devaki Prasad Sinha. : ~ray I, Sir, point out 

Mr. President: Order,  order. 

lYi:-. Devaki Prasad Sinha: I have not been heard. 

Mr. President : Are you raising a point of order , 

Mr. Devaki Prasa.d Sinha: I am only interrupting 

Mr. President. : Are you raising a point of order' 

Mr. Devaki Prasad Sinha : No, Sir. 

. Mr. President: If not, then Sir Purshotamdas Thakurdas is in pos-
session of the House. 

Sir Pursbotamdas Thakurdas : Sir, if I may have your permission 
1 should certainly like to give way to my Honourable friend. 

Mr. President: It is very irregular that Members should be inter-
rupted while they are in osse,,~ on of the House. I cannot yield to 
your predilection for being interrupted. 

Sir Purshotamdas Tbakurdas : Sir, the Honourable Dr. Datta said 
that the Bill should be recirculated and recirculated not to Chambers 
of Commerce, which r re~ent capital and therefore are prejudiced in 
this matter, but should be recirculated to municipal bodies, local board", 
co-operative societies and yarious other bodies which I do not remember. 
(A Voice: "Association.") Associations I have ment.ioned, as I 
remember them, the various bodies to which the Bill was suggested to be 
recircula ted. 

Sir, may I ask why it is that not a single individual from these variom 
bodies went before the Tariff Board to put forward the point of view th:lt 
Dr. Datta has to-day put forward before this House. The Tariff Board 
in their Repod say : 
,. We are indebted to Mr. Pil .. her of Calcutta for· a very full and al,le disc1l8IJion 

of the points that have been referred to." 

. What is ~  guarantee, may I ask Dr. l'>lltta, that these various 
};lodies whonf'hr expects to express opinions on this question wiH do 
lie ; and, further, how can you carry on legislation if, in spits of having 
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been O"iven opportnnities, you find that none of these bodies, as far at 
1 h(' ~ rt ~, ery few of them indeed-said anything at all about 
]j ,md it was left to Mr. Pilcher to express before the Tariif Board the 
"iews which VI'. Datta a~ so eloquently expressed on behalf of th. 
Indian agriculturists, the lower middle class and the small ind1l6trieB. 
I ftcl. Sir that to a c('rtain extent it can be said that the Tariff Board 
h<l\'e exall{ined ('\'CI1' onp of the points of view which Dr. Datta has tried 
tl) put before this House. Chapter IX deals with this' very aspeet 
thorouO"hlv ami in that Chapter the Tariff Board come to the conclusion 
that the -burden on the consumer is likely to be very small-in ~t 
sneh as not to make one go against the adoption ()f this measure. I saw 
illY I1ononrahlp frielld Daha l'jagar Singh Bedi interrupting one 
ll;)Jl()llrahle ~ ember who spoke in about the same strain as I d{) anlt 
lIskillg'-I han' taken down practically the very words that he said-
.. Why should thc agriculturist even pay one anna per head." That, I 
think. is a r~  pertincnt point to raise. And on this question, if the 
Housc to-day has an~  difference of opinion, I am inclined to support the 
HonourH blp t lit' Commcrce ~ ember \\" hen he said that the House ~ t 
lIlil!;:e np its mimI dpfinilely tn-day whether it wants protection at all or 
,,,·hethel'. it wants to lw free traders. After all, if agriclliturista 
("ol1lpl"ise 7;) rw!" cent. of til(' total population of this country, and if the 
policy (\f p]"ote('lioJl IlIpans tIl(' policy of a certain burden on the present 
!!!'lJeI'atiol1 ill orneI' that the future generations may derive the fullest 
1'l'lIefil of I hat policy, way I ask my Honourable friend from the Punjab 
1',lw1Ilf'I"lw 1 i:inl;:; 111<11 ;.-) I'pr cellt. of the people can possibly be excluded 
fr"lll that Inmlt'll: I fllIIy agree with him and, in fact, I will be OM of 
the loudest til oppose all:: measure which threw on the agrieulturists a 
hunlt'll out (If proportion either to their capacity or out {)f proporti{)n 
to what they, in the opinion of this House, can safely be askeq to JIII'Y. 
Bnt to say thl11 the a!!rieulturists should not be taxed even to the extent 
of less tl;an one amu~ pel" head. as said in paragraph 125 of the Tariff 
Board Heport, is .110t what I belieye my Honourable friend from the 
Punjab really wishes, his House to accept. I think the whole discussion 
on this subject should be crystallized in a few words. Do we want the 
policy of protection. protection meaning burden on the present genera-
tion in the hope that the benefit thereof will come with compound 
intercst, to the futun' generations as has been the case in other countries, 
provided the correct policy is carried through? Do we want that policy 
to be enunciated and acct'pted from to-day or do we want to follow what 
my Honourable friend from Bengal, Dr. Datta, said that we eannot 
afford a single pic more than what we can help T 

Baba Ujagar Singh Bedi : Am I entitled to give the answer to the 
Uonourable :\lcrnber OIl a point of personal explanati(ln! 

Mr. President: There is no personal explanation here. 

Sir Purshotamdas Thakurdas : There is just one more point that 
r shoul(l like to I'd!'!" to hefore I sit down. I also fpel that on this one 
qnestioll the amendlll('nt practically means that the House /ihould accept 
p!,oteetion for the st!·d indmtry now or give it up, practically indefi-
Illtely, as the lIoIlolll'nhll' Commerce Member said. On this question let 
lhis Honse make up its mind definitely and let it m.iUe up its nrind 
without hesitation. 'I'he agriculturists and the middle ~ses will all 
have t? pay something. That in fact is 4lhe underlJ"'iq prinQiple of 
prot.ectlOn. 

L79LA 1 
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An Honourable Member: I beg to move that the question be now 
put. 

Mr. President: I think the qestion should now be put. I have no 
desire to stop discussion, but Honourable Members will remember that 
on the first day when the motion for reference to Select Committee was 
made, we had· a full day's discussion, and strictly speaking, any motion 
for circulation for opinion should haw been made then. Although not: 
made then it can under the Standing Orders be made now, but obviously it 
must be based on something that has happened since the reference to 
the Select Committee. I am ready to accept the motion for closure. The 
question is : 

" That the question be now put. " 

The Assembly divided : 

AYES-46. 

Ahmad Ali Khan, Mr. 
Aiyer, Sir P. S. Sivaswamy. 
Bell, Mr. R. D. 
Bhore, Mr. J. W. 
Bray, Mr. Denys. 
Coehran, Mr. A. 
Cocke, Mr. H. G. 
Dalal, Sardar B. A. 
Das, Mr. Bhubanananda. 
Davies, Mr. G. H. W. 
Faridoonji, Mr. B. 
Ghulam Bari, Khan Sahib. 
Gour, Dr. H. S. 
Hezlett, Mr. J. 
1lindley, Mr. C. D. M. 
Holme, Mr. H. E. 
Hudson, Mr. W. F. 
HussanalIy, Mr. W. M. 
Hyder, Dr. L. K. 
Innes, The Honourable Sir Charles. 
. Tinnah, Mr. M. A.. 
Littiehailes, Mr. R. 
:\Iahriya, Pandit Madan Mohan. 

Mitra, The Honourable Sir Bhupendra 
Nath. 

}ion!'rieff Smith, Sir Henry. 
Muddiman, The Honourable Sir Alexander. 
Muhammad Ismail, Khan Bahadur Sai;yid. 
Nag, Mr. G. C. 
Neogy, Mr. K. C. 
Pate, Mr. H. R. 
Purshotamdas Thakurdas, Sir. ' 
Ramaehandra Rao, Diwan Bahadur M. 
Rajan Bakhsh Shah, Mukhdum Syed. 
Raj N arain, Rai Bahadur. 
Rushbrook-Williams, Prof. L. F. 
Sams, Mr. H. A. 
Sarda, Rai Sahib M. Harbilas. 
Sustri, Rao Bahadur C. V. Visvanatha. 
Ringh, Mr. Gaya Prasad. 
Singh, Rai Bahadur S. N. 
';ykes, Mr. E. F. 
Tonkinson, Mr. H . 
Tottenham, Mr. A. R. L. 
Townsend, Mr. C. A. H. 
Yenkatapatiraju, Mr. B. 
Wright, Mr. W. T. M. 

NOES-34. 

Abdul Karim, Khwaja. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Abul Kasem, Yaulvi. 
Ahmed, Mr. K. 
Aiyangar, Mr. C. Duraiswami. 
Aiyangar, Mr. K. Rama. 
Akram Hussain, Prince A. M.  M. 
Alimuzzaman Chowdhry, Mr. 
Chaman Lal, Mr. 
Datta, Dr. S. K. 
Vumasia, Mr. N. }L 
Duni Chand, Lala. 
Dutt, Mr. AQlur Nath. 
"Imlilig, Mr. E. (;. 
Hari Prasad Lal, Rai. 
Hira Singh, Sardar Bahadur Captain. 
Ismail Khan, Mr; 
Joshi, Mr. ,~, 

~ TIle motion was adopted. 

Kurtar Singh, Sardar. 
Kazim Ali, Shaikh·e-Chatgam Mauln 
Muhammad. 

Lohokare, Mr. K. G. 
!'.fakan, Mr. M. E. 
:\JaJaviyu, Pandit Krishna Kant. 
~ tn, Mr. Jamnadas M. 
Xarain DaBs, Mr. 
lkddi, Mr. K. Venkataramana. 
Sarfaraz Hussain Khan, Khan Bahadllr. 
Shams-uz·Zoha, Khan Bahadur M. 
Rinha, Mr. Devaki Prasad. 
Sinha, Kumar Ganganand. 
U jagar Singh Bedi, Baba. 
Willson,Mr. W. S. J. 
Yakub, Maulvi Muhammad. 
Yusuf Imam, Mr. M. 
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Mr. President : The original question walt : 
" That the Bill be taken into consideration." 

2 1'." Since which an amendment has been moved 
" That the Bill be circulated for further opinion." 

The question is that that amendment be made. 

The Assembly divided : 

AYES-21. 

Abdul Karim, Khwaja. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
AbuL-Kasem, Maulvi. 
Ahmed, Mr. K. 
Akram Hussain, Prince A. M.  M. 
Datta, Dr. S. K. 
Dutt, Mr. Amar Nath. 
Flt'ming, Mr. E. G. 
Hari Prasad Lal, Rai. 
!lira fo;illgh, Rardar Bahadur Captain. 
j"artar HillKh, Sardar. 

Kazim Ali, Bhaikh·e·Chatgam Yaulvi 
Muhammad. 

Lohokare, Mr. K. G. 
~ e ta, Mr. Jamnadas M. 
,\1 isra, Palldit Shambhn Dayal 
Rajan Bakhsh !Shah, Mukhdnm Byed. 
Sarfaraz Hussain Khan, Khan Bahadnr. 
Shafee, Manlvi Mohammad. 
i'ihams-uz·Zoha, Khan Bahadur M. 
:-Sinha, Mr. Devaki Prasad. 
'.' jagar Sh,gh Bedi, Baba. 

NOES-51 . 

Aiyangar, Mr. K. Rama. 
Aiyer, Sir P. S. Sivaswamy. 
Alimuzzaman Chowdhry, Mr. 
BE'll, Mr~ R. D. 
Bhore, Mr. J. W. 
Blackett, The Honourable Sir Basil 
Bray, Mr. Denys. 
('oehran, Mr. A. 
Co('ke, Mr. H. G. 
Ilalal, Sardar B. A. 
Das, Mr. Bhubanananda. 
Davies, Mr. G. H. W. 
Ih;masia, Mr. N. M. 
Faridoonji, Mr. R. 
("lUlam Bari, Khan Sahib. 
('(HIT, Dr. H. S. 
Hezlett, Mr. J. 
Hindley, Mr. C. D. M. 
Holme, Mr. H. E. 
Hudson, Mr. W. F. 
HUssanally, Mr. W. M. 
Hyder, Dr. L. K. 
Innes, The Honourable Sir Charles. 
Jinnah, Mr. M. A. 
Littlehailes, Mr. R. 
Makan, Mr. M. E. 

The motion was n.egatived. 

.\litra, The Honourable Sir Bhup6Ldra 
Kath. 
\loneripfi' Smith, Sir Henry. 
',iuddiman, Th" Honourable Sir Alexandr . 
.\1uhammad Ismail, Khan Bahadnr a~ 
,ag, ~ r  G. C. 
:l'OI{Y. )Ir. K. C. 
Pate, Mr. H. R. 
"urshotamdas Thakurdas, Sir. 
.tamaehandra Rao, Diwan Bahadur k. 
:aj :'\arain, Rai Bahadur. 
ipdcii. Mr. K. \'enkataramana. 
Rushbrook-Williams, Prof. L. F. 
:-,arns, Mr. H. A. 
'arda, Rai Sahib M. Harbilas. 
: lastri, Rao Bahadur C. V. Visvanatha. 
-';illgh, Rai Bahadur S. N. 
,;inha, Mr. Ambika Prasad. 
dykes, Mr. E. F. 
Tonkinson, Mr. H. 
Tottenham, Mr. A. R. L. 
Townsend, Mr. C. A. H. 
lenkatapatiraju, Mr. B. 
Willson, Mr. W. S. J. 
Wright, Mr. W. T. M. 
Yakub, Maulvi Muhammad. 

The Assembly then adjourned for Lunch till Three of the Clock. 

The Assembly re-assembled after Lunch at Three of. the Clock, 
Mr. President in the Chair . 

. Mr: Devaki ~asad Sinha. : 9n a point of or?er, ~ay I ask your 
ruling If I am entitled to move In accordance WIth the ~o ~dure of the 
l!ouse of Commons which is embodied in Ridliegh's Parliamentary Prac-
tIce and also in May's Parliamentary Pr,actice the following proposition. , 
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Mr. President: Order, order. I have ~ et to put the orig-inal IJll\'s-
tion. We disposed of the amendment and 1 now PHt the ori:!'inal qUl'S-
tion, namely : 

" That the Bill, as amended by the Select  l'olllmittt'l', be DOW takl'n into ('011 
.iJera tion. ' , 

The motion was adopted. 
Mr. President: What is your point of ordl'l'! 
Mr. Devaki Prasad Sihna: My point of orde!' is this. 1 find 'l'OIll 

Ridliegh's book on Parliamentary Practice and alsu from :'lay's Book 
on Parliamentary Practice that a motion ~  t ~

" That the Speaker do now leave the Chair " 
is considered to be in order ami is the only propel' mot ion for eOl)side:'-
ing the rulings of the Chair. May I ask your rHJiu:! whether I sha!l be 
in order if I propose : 
" That the Honourable the President <10 DOW leavp til" C'hnir ~ " 

My ob ~ t in proposing this motion is tha1 we want to disruss the 
ruling which you gave this morning' at the tim!' ",hen El(' dchatl' on 
Dr. Datta's motion was going on. That rulin/!. Sir. is considered by 
many Members to be not a correct ruling-. 

Mr. President: What particular rHlill;.:' an' ,1-dil I'eferr;!!g' to ? 
1Ir. Devaki Prasad Sinha: TIH' J'nJillg-ilud il'hilt' d uss n~  lIl{' 

motion of Dr. Datta for recirculating-the Bill. IIO llonour,l hIe ~ em er 

was entitled to go into-the question of tiJ('lH'in('ipl,' (If the Bili ('V('''I thOllg'h 
it may be ..... 

Mr. President: You will not be in order in mO\'ing tJlt' motion that 
you want to move that the President do leave til(' Chair. We have no 
such procedure at all. Here the decision of ali points of (mh'!' is en-
tirelY'And finally vested in the Chair ancl the lIouse cannll' discuss till' 
ruling of the Chair. 
Mr. Devaki Prasad Sinha. : Am I to und , ~tand tha1 I am not in 

order in moving that motion 1 
Mr. President: No, the Honoul'<lhle Member is not in orcler. 
Mr. Dev&k:i Prasad Sinha: On another point of ordel', Sir. I find 

from May's book at page 339 ....... , 
Mr. President: Please state your point of o!'der without referring 

to May. 
Mr. Devaki Prasad Sinha : My point is this that. siner' \\'C' are dis-

cussing here a Bill relating to a matter of public policy which directly 
affects one particular industry in the country, I propose that £Illy Honour-
able Member, whether in the capacity of a Member of this House or in the 
eapacity of its President, who is at all interested in the Tata Company, 
should be allowed to take no part in the debate. Sir, I h:!yf' autuOl'it,l' 
for this if you choose t9 f{)Uow the authority of the r t ~  Parliament. 
May I, Sir, draw the attention of this House to a paragraph on pag-es a:l8 
and 339 of May's book' The decision of this question rests entirely with 
the House. On more than one occaRion in the British House of Commons 
thia proeedllJ'e has been followed and the votcs of several MpllIbers who 
were deemed to be interested in the success of a policy have heen nulli-
fied. This decision, Sir, rests entirely with the House. Pollowing the 
procedure of tJli: H{)use 0;f Commons which has been 80 far vcry muC'h 
respected by..(riis Assembly, I ask your permission to move this. I rd ~r 

to pages 338 arid 339 of May's book. 
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Mr. President: To move what 1 

Mr. Devaki Prasad Sinha: To moye that any Honourable Memb~r 
of this liolls(' who rna" be interested in the Tata Iron an.! Steel Com-
Jlany either as a sharel{older or as a director should not be allowed to take 
part in the proceedings of this meeting of the Assembly and should not be 
allowed to guide its deliberations in the capacity of the President of th.ia 
Assembly. 

Mr. K. Ahmed : ~rom that point of yiew, Sir, what will be the result 
of the \"oting on tilt' suhjpet t ~  morning and before to-day r Will t e~ 

he a re\"oting-. because I understand that some of the Honourable Members 
who took part were either shareholders or directors or were interested 
'll tht' 'l'Hta Company. That is what I hear and that is what I believe 
to be the fact. 

Mr. Devaki Pra.sad Sinha : ~ ay J read ......... . 

Mr. President: You are milch too latl'. Considerable discussion on 
the Bill Iws tllken plaet' for tht' last two days and you are much too lata 
to raise this point. 

l'tIr. Devaki Prasad Sinha: I haw to mak .. a submission. I submit 
tlla! Sil)('l' t ht' mosl important part of the passa!r(' of a Bill iR the voting 
on amendlllents, this is the only proper time when I could brin!r this point 
to ~  Ililti('('. The amendments on the papel' al't' yery important because 
0lH' ,,,Ut'IJdlllt'llt a~  (,OI1('ern the life of tIlt' (·Olllpany. That is the reason 

~  I slIbmit tilat tbis is th!' proper timt' fOI' making a motion of this 
ki1ld. r lim t'l1tin,ly in your hands. but I submit th:a.t for the sake of 
justin' ;llld fain1t'ss ~ d ~  the sake of tl1(' SI1('C(,ss of a public policy it is 
l1l'el'ssary i hat ,; lit· hal (' 011 this lj uestion. \'.-:1 i" h involves the interest.>; of 
so lJIaIlY millioll., or (,III" l'Ollntl"Ymen, sholdd t)(' carried on in a most 

s nte ~stt d way. I lllay a~  in' refer to t he practice of the House of 
C:olll!llOnS and th!']'\, arl' not 0111' but SPYt'I'Il! instances qU{)Ted on pages 
:17M·;179 of tht' book] have just referred to. 

Pandit Kirshna Kant Mala.viya (Benares and Gorakhpur Divi-
SlIillS: :\'oll-:\IIIIHllllmadan RUl"al) :. M ~  ] know if it is too Il1te to 
ameli I} ! 

The Honourable Sir Alexander Muddiman (Home Member) : The 
point of pl'rsonal i1lterest is one that has bet'n taken in the House of Com-
1Il01lS d ted ~  There thl' extent to which II Member with a personal 
interest is justified in voting is II matter that in the first instance Memben 
should decid(' for themsplvps. The vote taD only be eh:ilko!/:ed after it 
has heen reco't'ded. 

Mr. President: I think we had better proceed to the consideration 
of the Bill. 

Mr. Devaki Pramd Sinha: Uay I know what your ruling is, whether 
I am entitled to ....... . 

The Honourable 3'r Charles Innes: ;\Iay I pvint out that several 
Members of this Hous!' on Tu('sday last (lefinit!'ly annoq,nced that they. 
wel'e shareho,Iders III til(' Tata 11'011 and Steel C'onmpany, and in spite of 
1 hat declal'utlOll on th!' part of those Members, the House as a whole decid-
ed to put them on the Select Committee. a ·Select CCllllD.ittee which wu 
charg!'d with very responsible functions ill the shapirii' of this Bill. It 

e~ms to me therefore that the House has already given-its opinion onth.ie 
pomt. 
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lWlr. X. Ahmed : I submit, Sir, that we have to follow the practice 
and preeedent of the House of Commons. ·When this House was opened, 
His Royal Highness the Duke of onnau ~t came e~e and m~de a speech 
in which he paid us the compliment of saymg' that thIS House I.S really the 
House of Commons ()f this countrv. If that is so, since your arrIval here on 
the 27th May when I saw you h;re I thought t!lat se oyer~ment in, th.is 
country had started. You beinO' the first IndIan PreSIdent m the ChaIr, 
we expect that you will keep up the dignity of the Cha.ir and t ~ dignity o.f 
the Parliament of this onntr~  and I ask ~ ou to gIve a rulmg on thIS 
IIlatter. 

Sardar V. N. MutaJ.ik (Guzarat and Deccan Sardars and Inamdars : 
Landholders) : May I suggest one -thing in reply to what has fallen from 
the Honourable Sir Charles Innes? I think that "'hen this House decided 
to put on the Select Committee Members interested in the Tata Company 
it did the most proper thing. The House offered an opportunity to them 
to have their say hefore the Select Committee on behalf of the Tata Com· 
pany as well as OIl the occasion "'hcn the Bill was fiI'St discussed. I submit 
that, when we are considering-the Bill clause by claIL<;e, this is the proper 
time when they should not be allowed to take any part in thr voting. 

Mr. V. J. Patel (Bombay City: Non-Muhammadan lJrban) : There 
are ill the various Ads of the Illlliall Leg-islature alld the Prm'incial l,egis. 
latures provisions which ),n'clud,' a llwmher of a municipality or uny other 
local body from takillg' part in thr procc('dillgs if the question under dis-
cussion is one in which hp is illtercsted pit her as sharehoIdet· or ill allY other 
capacity. There are express provisions to' that pifect. l:nfortunately, in 
the Government of India Act, we have got no such provision and we must 
therefore be guided by the practice in the House of ('ommons. It is, I 
8ubmit, not at all a question for this House to decide. It is entirely a 
question for the President to decide on the interpretation of the Act or 
on the practice in the House of Commons. I t is not for this House to say 
whether a particular Member shall or shall not take part. It is entirely a 
matter for your ruling:. If you choose to follow the practice of the House 
of-Commons you are bound to rule that Members who have a pecuniary 
interest in the Tata concern shall not be entitled to yote. If, however, 
y<JU. do not choose to follow the practice of the House of Commons and 
say that the Government of India Act makes no provision in the Act, you 
art bound to rule to the contrary. Because certain Members holding 
shares in the Tata Company were elected to the Select Committee, that does 
not in the slightest degree alter the situation. The question is whether the 
persons who have got personal interests in the sub e t matt~r of the di'3-
cussion should be allowed to take part in the proceedings or not, and that 
is a question entirely for you to decide. 

Mr. Jamnadas M. Mehta: I want the House and you, Sir, to consi-
der whether a person may not vote against his own interests. A measure 
may be favourable to his own interests, and therefore by voting against 
it he would really vote against hi" own interests. Surely he can do that. 
In giving yQ ~r lIUling, Sir, you will take note that whatever may be my 
interests, as my attitude shows, I am not voting for the Tata Company. 

lrIr. N. M. JoslU.· I want to say one word on this point. It is neces-
sary for Honouudfc Members of this HQUse who have got personal in-
terests in the subjeCt of the discussion not to take part in the discussion 
and the voting. If there is no legal obligation upon t ~  not to take art~ 



rr ~  ~ (PRO'rECTlON) lm.L. 

still it is open to us to establish good traditions and thereby enhsnce the 
dignity and prestige of this House. ~~y friend )Ir .. at ~ has ~ ready 
pointed out that there are cel1:alll mUIllclpal corporatIOns In WhICh the 
people interested in the subject-matter of the discussion are not allowed 
to take part. In the Bombay Corpol·ation it!';elf several memberR are in-
t('reste<1 in matters like the tramways and they are not allowed to take 
part where their personal interest:-; are involved. We should therefore 
establish a tradition here and people who are personally interested in the 
subject of the debate :-;hould not be allowed to take part in it. 

Mr. M. A. Jinnah : If the House remembers it, I was the first 
Member who pointed out to this Hou:-;e that T happen to be a shareholder. 

Mr. K. Ahmed: I neyer heard it. 

Mr. M. A. Jinnah: The Honourable Member is perhapM hard of 
hearing. 

Mr. K. Ahmed: Sometimes. 

Mr. M. A. Jinnah: I made it quite clear that I am a shareholder of 
this company and I asked the HoUl'£, to consider that point before it elected 
me to the Select Committee. T .. hall be the last person to exercise my vote 
in my own interests, but it is not II matter for you to give a ruling. The 
object with which thi:-; point. has hepn JlOW mooted is not quite on that high 
level on which the Honourable Memben are now trying to put it. The 
lIonolirable Member:-; of thi:-; lIous!' were 1I11 aware of it and yet they did 
not /-{rasp the question 1I1H1 decid<' i1 111 t he time. :'\ow that the voting hail 
gone against them on two matter:-;. t e~  eome fOI"\\"IlI"d amI they say that 
those who are illterestf'd shonld 110t hI' allowed to yote. (Cries of " No, 
no.") I wallt to inquire why wao; it 1I0t prelieJlt to the Honourable Member 
here who has been flinging into the fact' of this House the Parliamentary 
practice .... (Jfr. K. Ahmrri. .. Did I not inter.iect ? ") 

Mr. President: Order, order. 

Mr. M. A Jinnah: I entirely agree with the Honourable the Home 
Member that if the Hou:-;e de:-;ires I am not going to take up the pIta that 
this is too latc. It is never too late mend and I shall be the last person 
1(1 ad\"ocate allY principle "hereby any mall whO' is interested should vote 
in his own favour. And if tlH're is the slightest feeling III this House, 
whether this House decides or not, whether you give a ruling, Sir, or 
whether you do not, I personally shall refrain from votin;r. (Hear, hear.) 
But I doubt whether those wIto are now moving this matter are doing it 
.on those high principles for which they profess to stand to-day. 

Mr. K. Ahmed: Sir, since reference has been made by my Honour-
able frielld Mr .• lilll1ah to the fact that this matter was not pointed out 
before the voting took place, I may say that I did interject to Sir Purshot-
amdas Thakurdas that directors and shareholders should not vote and 
expres,.; a free Opilliol1 011 this sulljcct hecause this House would not accept 
that.. Apart !·rom 1hat, Sit" aft!·\" what has fallell from the Honourablt' 
l\Ir. Jinnah it will probably do him and the Assembly good ~ I cite certaiu 
rulings of the High Court, for I suppose my friend Mr. Jinnah, being him-
:-;elf u a ~ er, has II g"rellt respect for snch rulings. lIe ha.s taken two poilltlS 
into cOllsideration. One of the Chief Justices of the Ca.lcutta High Court. 
Sir Lawrence Jenkins, said .only It few years ago when Ile was to hear Ii 
case brought by a prh·ate com puny a&:ainst the Calcutta TramwaYIl 
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Company that he could not hear tht cafle becanse hI' held ~ a s ill l1w 
Tramways Company, and so he refused to hra!' the ap!>!'al ,yliieh was 
against the judgment of one of the Judges of tilt' original sid!', ,\1\(1 ',he 
two Judges who used to sit along with the IIolloll!'abh' tlie Chid ./listie(' 
both declined to hear the case hecause his Lordship the Chief .lllstiet' ,,'as 
inter.ested, That is exactly the position of Illy lIoJ!n:lralJl" i"'i'lld 
Mr. Jinnah to-day, And the fact that 111' did Ilot tl'll liS of 
his interest be ~e and we therefore chose h,illl to sit on the 
Select, Committee, does not com;titnte estoppel. 11,: ,hOllld -Ii;,':" 
taken the House into his confidence and tole! liS, \V" haw 1 ab'n 
his disinterestedness for granted, I newr 1]('11 I'd him (Laud;!!'!',) 
No gentleman having himself an interrst in a mattl'l' lik!' til'" ShOll!,: h,I\" 
been elected and, furthermore, preside(\ over the ('ollllllitl ee ll)('et illg'. ",he'll 
there were so many dissrllting' vOIcrs and 1I0tes, .. \ Ill! as I !'ead the mRtter, 
others also who hold shares or an directors ought not to han rakell part, 
When my Honourable 'friend Sir Purshotamdas 'l'hakurda.'; ,,:Hlk(, 011 this 
measure I interjecwd hy saying" lOU are a dirl'dm' ; YOlI should ][ot 
have taken part and you are making a spt'C'eh that hp,; 110 sellse." 
(Laughter.) Disinterestedness is a thing of which this ('O\llltry is proud, 
Sir, it is a thing to which the greatest regard is paid ('WIl ",hPII the jnries 
for a case are selected and whell they are takelJ ill (I pallC'1. I 1 billk that 
things have gone very far and I suppose the fact that some people have 
the honour to represent interests in thi!; matter has }lO\\, bee II dispclied of. 
Apart from the fact that my Ilollourahlp frielld ~ , I h'\,;lki 1'I',:sa<1 tiinha 
h&s said regarding the pra.ctice all(l procedul'e of the Hou,;e oi' Commons 
which this Assembly has to follow, there is a law, a enstolll alld " t.l'aditioll 
of this country also. Besidrs all th£' speeches that ''''1'(' ddiYeI't'd after the 
IIpeech of Mr, Devaki Prasad Sinha g(J to indicate thaI there should he a 
distinct ruling't'rom the Chair, otherwise' ,n' ~  our ~  ;:nd oar ;;elf-
respect is lowered. That being tbp case, I requ(".;t :"Oll. :::ii,·. to give your 
roling. 

The Honourable Dr. Mian Sir Muhammad Shan (Law :'Ilembel') : 
Sir, in view of the difficulty of the (j'lestion which has ])(,(,11 l'di"ersl by my 
Honourable friend over there, I trust you will pC'l'mit /I\(, ; Ii llIakt' a few 
observations and to inviw your att,('lItioll to certain illlpoi'lalit considera-
tions in connection with this matter, T may at the n'ry Utl1-!'t he per-
mitted to declare that personally, I have 110 intere"t of any ml't or kind ill 
the Tata industry (Mr. K. Ahmed: " Kor have I ",) (IJelUg-hter) and 
therefore the observation!'; which I am about to suhmit to YOI1. t-;il'. as the 
President and to the House are enti rely disinterested, I {I the House of 
Commons a distinction has always l·'!en made bdm'ell pl'iYatt' Bills and 
public Bills. In the case of private Bills it is a sett led I'ul (. t l, il t ;lI,)" }lC'!'SO/l 
directly and personally interrsted in the promotioll of the ,'ch',-me whieh 
is the subject-matter of the private Bill is not allowed to ','otl', But the 
case of public Bills stands on an ent e ~  diffrJ'rnt footing', With ref('J'-
ence to public Bills thc proposition whieh was ('nlllwiatf'd 011 17th .Tnly 
1811 by Mr. &'-peaker Abbott in the Honse of Comlllons [,IIns as follows: 

" This interest must be a direct pecuniary illtcreRt amI sC'P"r:ltl'1:; hl'lnnging t., tlw 
pel'AOD whose votes were questioned lind not in common 'ritl< t1,(' ],(·,'t oj' Hi" ~ u t  
nbjerie or on a ~ er of State poliey." ' 

Now, the Bill before the House is not 11 Bill dealing with til(' Tata ! 1'011 and 
Steel Company direct (Mr, M, A .• rinnah :  " Not only") ll!>" is it. I "vas 
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going to add, a Bill dealing ~t  .that company aI.one. :r'his is a, Bill which 
embodies a very important prmClple of State polIcy whIch the Government 
of India have for the first time adopted in this piece of legislation-
protection of Indian ndust~ es in general. It is a mere accident-no dou~t 
very important in its nature-that the Tata Iron and Steel Company II 
directly and very materially affected by the results of the measure which 
you are about to enact. 

But it seems to me that the principle embodied in the Bill is one of 
general applicability. The intention of the measure which is now before 
you is to protect a vital industry, the steel industry of the ou~try ~ a 
whole, including the Tata's. It seems to me, therefore, that a dlstmctlOn 
ought to be drawn in a case like this where the Bill before the House is not 
a private Bill. It is a Bill of a public nature introduced not by a private 
Member, but by the Government of the country for the protection of one 
of the indq:;tries of the country and in the interests of not any particular 
company but of the country as a whole. It is a mere accident that a 
private company will benefit. 

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban) : Sir, I am in the same happy position as my friend, Sir 
Muhammad Shaft, with regard to an~  connection or want of connection 
with thp Tutas. I haw no intprpst in the Tata Company, or for the matter 
of that in any other industry. The only interest I had at one time was 
that Mr. R. D. Tata had kindly put oue of his motor cars at my disposal and 
I took good care of it whilp it was in my use, that was the only interest 
I ever had ill the Tatas. I had no other but do not despair of having 
some interest in future. 

Now, so far as the general rule that Members who are interested in any 
subject-and the interest., as has been pointed. out must be a direct pecuniary 
one-are precluded from voting is conC'('rned. T haw no hesitation in saying 
that it is a most salutary rule. But that rule has been enforced and 
adopted, not only in the interests of the general public, but also in the 
interests of the Members themselves, because, as the House can very easily 
imagine, a Member who is personally interested in the subject-matter of 
II. debate, feels himself in a somewhat difficult position when he has to 
give an opinion either for or against his own interest. So I say that the 
rule is in the interests of both. I aro sorry, however, that objection 
should have been raised on an occasion like this and in relation to a 
matter of national importance. I do not think that the gentlemen who 
have raised the question have the slightest doubt as to the honesty, the 
integrity and the high ara t~r of Members of the House who are 
interested in the Tata concern. I do not endorse the opinion 
of my friend Mr. Jinnah when he says that there was some ulterior motive 
behind it. But, at the same time, I think I am voicing the opinioll of a 
large number of the Members when I say that they have no fear whatever 
on the score of some Members having an interest in the Tata concern not 
voting according to the best of their lights. So far as I am.concerned, I 
shall attach a special value to their votes, for this reason that I know that 
t~eyare all Honourable gentlemen who would think twice, even a hundred 
times, before they give an opinion in their own favour.' '. 

BIr. W. S. J. Willson (Associated Chambers of Commerce: Nominllt-
ed Non-Official) : Sir, while we are (In this subject and before vou give 
AllY ruling-.if you do-I would like to ask; the House to realise that it is 
L79LA ~ o - _ _  - J 
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impossible for a Member of this House a.'\sociated with certaill COI}('\'IW; 
to refrain from voting. If you take my own case,. Sir. I believe Illy ~  

ments in companies in this country would probably exceed 150 ill numlwl'. 
It is probable also that a great many of those cOllcerw; will come before 

this House in the general clamour for protection which has now started. 
For myself, Sir, I should be quite wWing to refrain from yot ~ on tlwse 
occasions, but what is my position? I belong ill this House to an exact 
party of one. There is no one who cal' take my place. I rqll'e,;ent tIll' 
Chambers of Commerce, some of thf> largest intere,ts in Tndia, and they 
have been pleased to send me to this House to represent tl1f'lll. If, Sir, 1 am 
to remain in my seat and take no part either in voting or in tht' d M~ n  

it follows that the interests that I specially come to f:limla to represcnt. go 
absolutely unrepresented! When this debate starte(l in Delhi, SilO I'll!'·' 
shotamdas Thakurdas was the first to speak on the subject and sa~  he hel,1 
an interest in Tata's, though it was a very small one. 1 mmed ate ~  follm\'-
ed that excellent example and declar':d myself. III oppning the dpbnte in 
this House I again declared my intenst ; so l\Ir. Jillnah was the third, and 
I submit, Sir, that when we put before the House exactly what our position 
is no Honourable gentleman can do more. or can ill' ('X)Wctp(1 to do more, 
and ought certainly to do no less. 
Sir Purshotamdas 'rQakurdas : I did not expect to take any. part in 

this debate, and I certainly assure the House tl](lt I won:,: ]Jot haY(' 
wasted a single minute of their time hut for the fact that 1\: ,'. Kabeernd-
Din Ahmed has been dragging in my name in causing that merriment in 
this House which is generally connected with his l'('marks It i, quit,· 
true that, when I addressed the House earlier in the day, l\Ir. KabeelUd-
Din Ahmed did say something about my being interested in the 'l'ata 
Steel Company. I halted then so that he might repeat it londcr and 
I might reply to it then and there; but, as usually happens to :'11'. 
Kabeerud-Din Ahmed, he sat back and said nothing. (Mr. K. Ahmed ad ~ 

a remark which was inaudible). I am in possession of the House ano ] 
do not propose to give way to him now. When I sat down, I went uT' to 
Mr. Kabeerud-Din Ahmed and told him in the presence of his neighbour.;; 
on the benches that he had best know 'how to behave hims .. ·lf, e an~  d' 
he intended to level a charge agaim;t me, it was for him to st and up creet 
and say so instead of interrupting me, in spite of the fact, as 1 he Honcl\l'-
able Mr. Willson has told the House, that I was the first to f':'ily last Mill'l:h 
in Delhi that I was a director and consequently interested in thc Tata 
Steel Company. I therefore greatly welcome thiR opportunity and this 
debate that has been raised by Mr. Sinha. If the House ",!shes that no-
body who has any share or any interest in steel companies in Tndia should. 
vote, I will be the first to bow to that decision and welcome it, :\11'. Willson 
has pointed out that he himself is, and so would any merchant of any 
standing be, interested in several companies. But may I ask Mr. Kaoeer 
(Mr. K. Ahmed: " My name is not Kabeer, but Kabeerud-Din Ahmed"), 
one question!' Why does he take it for granted that a man cannot, even 
when he addresses the House, put before this Assembly the various aspcch 
of a question which is not merely a question of the Tata steel industry ? 
And I have alL-«long spoken before this House, only on the question of 
protection geneJ;ally and to the steel industry as a whole in particular. 
A good. deal of merriment, Sir, is usually due to Mr. Kabeerud-Din in this 
House, but I certainly tp,ink pe is not justified in causilli that merriment 
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• 
at the expense of anybody wrongly. I think the HoUBe should show its 
:-;tl'Ollg disapproyal of the manner in which 1\Ir. Kabeer chooses to butt 
in and say whc!t('ver he like:-; irrespective of whether it is merited or not. 
I strongly ohjcel to the way ill which Mr. Kabeer has tried to put things 
before the House ill a manner which can carry all sorts of insinuation.'>. 

Now, Sir, as to the mat ter before the House, on page 112 of the Tariff 
Board '8 Hepo]'t. where th(· .... speak of the engineering industry, they say 
that there ar!' e neer n~ concerlls all ovel' India, the capital of which is 
12 crores, ete. Besides tht' Tata Iron and Steel Company, there are other 
industries that tilt' st'('ond amI third reports of the Tariff Board cover, 
and I do not think that any shareholder in any of these concerns would 
objt'ct jf the House laid down the principle that they should not vote. 
But I would likP to sa~  this rt'gar(ling the u~t on of taking part in this 
di:-;('ussion. As the Honourable the Law Member has pointed out so 
('\parly and lue idly. this <j uestion is. besides being a question of immediate 
lIlterests in a part ieular concel'll. a question of State policy, :lnd a question 
of puhlie poli(' .... , and I Yenture to think that the House would not rule 
that a Member of this IlOllst" ('wn though interested as a shareholdeL' or a 
!iil'l'dol'. wllulel lw (lepriyed of his privilege of putting before the House hi", 
opinion on the broad question before the House. He may not give ex-
planations; 1w may not. if yon so like it. giye any sort of facts or figures 
in reply to any criticism that may be made regarding any particular con-
el'l'Il. llllt ill >,(. fill' as the point raised may affect the relative State I')l)liey, 
i tbinl, tiH·llol\sl' should not cut (lut any Member, whether thns interested 
or not, -from expresl'ing his opinion upon it. Sir, I am not very anxioua 
;'" :'Ill'. Kabpl'l'lld-Oin Ahmed may think. to give my vote on this qnestion. 
As a mattrr of fact, I do not think that this is a question which could be 
carried or lost by one yot~ or a few more votes here or there. I there-
fore ~ ad y refrain from voting if that is all that would satisfy the party 
that has raised this question. But I certainly think, Sir, that every 
~rember here is entitled to ask if there is to be an attack, that it should 
be an attack from the front and not an attack from the back or the side. 
A qUf'stion raised bohlly on the floor of the House can alone permit a 
Member to meet it in a straightforward manner and respect the wishes of 
('\,pn :1 few ~ ernbe s of this lIol1sl'. 

Mr. Chaman Lal : Sir, I am very' sorry that the heated atmosphere 
in which this question has been raised has led one Honourable gentleman 
to east some aspersions on the motives of those who raised this question. 
I did not raise this question. I had no inkling of this question until 
I came into the House and heard my Honourable friend Mr. Devaki 
Prasad Sinha put this motion before you. But, Sir, may I be allowed to 
point out to the Honourable !Ilian Sir Muhammad Shafi that the quota-
tion hI' has given us is a quotation directly against any suggestion which 
S<lys that those who haye a direct pecuniary interest in any particular 
('elll'ern should be allowed to vote. Under section 141 of the House of 
Commons Manual of Procedure you will find that a member may not yote 
on any question in which he a~ a direct pecuniary interest. if he yotes 
011 sneh a question his "oil' may he disallowed. And, Sir, I take up May, 
page ~ , and r{'ad as follows : • 

'I In the Commons it is a rule that no member who has a direct pecuniary interest 
ill a question shall be allowed to vote upon it ; but in order to operate as a disquali1i-
caiioll this interest Dlust be immediate and personal and not merely of a reneral or 
relllote oharacter.'· 
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It would be of a general or remote character, Sir, applying to people like 
mV'self and Pandit Motilal Nehru who do not hold any shares in the Tata 
co'neern ; but it is a matter of direct pecuniary interest to those Who do 
hold shares : 

" On the 17th July 1811 "-1 proceed further-" the rule was thus explained by 
~ r  Speaker Abbott' '--J mil quoting from thp \,('ry same passage that the Honout!.lJk 
Sir Mian Muhammad Shafi referred to----" This interest must be a direct peeuniar.'· 
intl't't:st and separately belonging to the persons whose votes were questioaed and 
not in common with the rest of His Majesty's subjects or on a matter of State policy. " 

Now further on May gives an explanation as to what sort of interest it 
mm:t be and he says-CO This opinion was given "-he gives an example: 
"This opinion was give!). upon a motion for disallowing the votes of bank 

diYeetors upon the Gold Coin BilL" 

Now, I assert, Sir, that thf' statement is perfectly clear that those who have 
Ii direct pecuniary interest in any particular question brought before thf' 
-House should not be allowed to yote ; and I think as a matter of State 
policy, as Mr. Joshi has pointed out we should make it a rule, we should 
-make it a convention of this House, that those who are directly interest-
ed in a pecuniary sense should not be allowed to vote. 

There is just one point I should like to bring to your notice. An-
other example which May gives on page 339 is as follows: 

" On the 1st June 1797, however, Mr. Manning submitted to the Speaker ... hether 
he might vote consistently with the rules of the House upon the proposition of Mr. Pitt 
for granting compensation t{) the subscribers of the Loyalty Loan, he himself boiI.g 
a subscriber. The Speaker explained generally the rule of the House and Mr~ Ma u~ 
declined to vote." 

I a8dert, Sir, if you do not apply the rule strictly-and there is no reason 
why you should not apply the rule strictly-it is up to the Honourable 
Members who are themselves d re t ~  concerned, pecuniarily eoncerned. 
in the Tata Company to refuse and refrain from voting upon this ques-
tion. I am perfectly certain that those who are against this Bill have 
not raised this point because they want to side-track the issue by not 
making a frontal attack but a flank attack or an attack from behind. 
They want to assert a certain principle. That principle ought to be 
t ~ accepted rule. I do not care whether my friend Mr. Willson, as he 
has pointed out, is interested in 150 concerns or not, but what I do care 
for is that public policy should not he left in the hands of thosc who have 
any pecuniary interest in those concerns. 
The Honourable Sir Alexander Muddiman : Sir, I just want to make 

one point clear to the House, and I hope the House will consider it. In 
the House of Commons, it i" not possible to raise questions like these on 
a point of order. It is only possible to raise such questions on motions to 
disallow a vote after the vote has been given. That is an important point. 
The second point is this. There is no suggestion in the House of Com-

mons procedure that a Member interested in a Bill should not take part 
in the debate. That is an entirely different proposition, and though I havo 
heard it put forward here there is no basis for it in the English procedure. 
The proposition that I wish to put to the House is that, if a Member votes 
.in a division;then there can be, under the House of Commons procedure, a 
motion to disallow that vote, but you cannot under that procedure do so 
befor-e the vote has been given, and the point cannot be raised, as it has 
~n raised in this House, on  a point of order. That is my 8ubmiiliion, _r. 
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Dr. B. S. Gour : Sir, Honourahle Members have referred '¥err fre-
quently to May's Parliamentary Procedure, and they have pointed out 
that in the seventeenth century certain rulings were given by the 
speakers of the then House of Commons to the effect that !tlembera 
of Parliament having a direct pecuniary interest in a Bill should not 
vote thereupon. ~o , Sir. my Honourable friends have cited the 
earlier portions of May's Parliamentary Practice from pages 338 and 
~  ; but what is tht' latest Parliamentary· practice! It is set out br 
the author at pagps 340 and 341. Lpt me now cite to the House two 
extracts which will settlp the point so far as that question iii concerned. 
May says, page ::J40 : 

" The extent to which the rule of pt'Tsonal interest in a 'fote given by a ~r 

~ a st a private Bill whidl would ('reah' a l'rojeet intended to compete in an un ~r  • 
t:lking in which hE' has a pe('uniary' interest, is as yet undecided. As tht' Speuksr 
stated, on the 12th Ma~ , 188;" there is no mil' of the H,)u8e on the subjeet." 

This question, Sir. camp up. as May points out. on four occasions, 
and on everv one of thost' occasio1ls the vote of the shareholders in fhlt 
project with which tht' private nil! was concerned. was held by tb~ 
House as good. Let m!' give you two of the latest cases. I omit the 
earlier cases for the sanH' reason that 1 do not wish to go into the ancient 
history of this subjt·et. I gin YOIl the latest eases from page 341 : 

" On th(' 16th Jun.'. 184(;, o ~t ou ,,"as t.lken to the vote of a member .'!'l· 
hal "oted with th(' no('s, ht'('aus(' as dir('('tor and shareholder in the Caledonian Be.ilwa,. 

an~ , h(' had a direet ,u r~  interest ill thl' rl'jeetion of the Glasgow, Dumfrie. 
mu! Carlisl(' Railway Bill. Wh('n'upoll Ill' stilted that th(' sole dire('t inte-rest -tfI1rt 
I", harl ~n thl' Caledonian a a~  was :'" holtlN of twenty shares to qualify hitu to 
be a din'dor ill that und('rtaking"; and that II!' voted against thl' Bill ('oneeivin& 
the proposed railway to 1)(' in (lir('('t eomJl<'tition with the Caledonian Railway, as 
,),·:·ided by the Il'gislatur(' in thl' last session. A qu('stion for disallowing his vot.e liB 
th" ground of din·,·t p",·uniar." interest was Jl('gatin'd. On the 9th March, 18811, 
oh.i!'etion was taken to th,' ,"ot('s of two m('mbers, gi\"('n in favour of committing the 
Manehest('r Hhil' Canal Bill to It H('Il'd Committee on til(' ground t1l.'lt, 3@ direet-OPll 
cor til(' London and :\"orth-W('st(,lll Railway, the r('('eipts and dividends of ~  lIu;rlrt 
h ... "ffeetl'd by thc ('onstrut"tion of th ... ('an3 I, t , ~  \\"('re pE'Cuniarily nter t~ in the 
lII:ott('r. The Illotion for disallowing tlH'ir "otes ,,·"s ll(·gati,·ed .. , 

Now, Sir. that is with refl'renee to private Bills. On all ·the occa-
sions mentioned by May on pages 340 and 341, when the vote of '" 
Member was challenged on the ground that he was a shareholder it! 
a companY' competing with another company which was the snbject 
of discussion in the House of Commons alld in which be was directly 
concerned, it was decided by the House that his vote was a good vote. 

Well, Sir, so mueh I submit as to the question of law. My Honour-
able friend appealed to you and said that you shoUld f;lIlow the practice 
of the House of Commons. I have given to you, Sir, from the very 
book which my friend cited the practice of the House of Commons in 
general terms and as applied to specific cases in which that question 
came up for adjudication. (Mr. K. A.llmed :  " That does not .pp}y 
in this case.") Now, Sir, that is the first point. 

The second question, Sir, i!f the question of propriety and expedieney. 
As mY' friend the Honourable Mr. Willson has pointed out, if MeJftben 
of this House interested merely as shareholders in a 'company are 
debarred from discharging their duty to their constituents ·who han 
sent them here, then I do not think, Sir, that there will be many Mem-
bers of this House who will not be directly or indirectly inkrested 
in many of the questions that come up Jor adjudication -before 'hill 
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·Bouse. And. further, I beg to say that, if my Honourable frif'nd l\Ir. 
Sinha had raised this ob.iection on the last oecasion, wilt'n the Bill 
was discussed and committed to Select Commitee, ~ m rs interested 
in the Tata Iron and Steel Company or any of iis auxiliary' ('ompanit's 
would have abstained from giving notice of amendnH'nts whieh they 
hllve given and which they are now in honour bound to press. If my 
"'friend had said that Members interested in the ('ompany should take 
no part in the debate and should not record tlwir votes, they would 
have got other people to g-iye notiet' of the alllt'mhnents which the:-
have done in the discharge of their ordinary public dutit's. ::\ow, what 
answer has my friend to give to the fact that. aft!'r these amendments 
• have been tabled, he wants to muzzle those l\I(·mher,.; by say,ing, " You 
are interested in these concerns and thereforp dis4.ualified frnlll ta n~ 
paJ"t"in the discussions of thi,.; House." I :.;ay, Sir. with Sir Pur:.;hotam-
qas,thatl\lembers of this Hou:.;e han' not only H dut~, to thpmseln's 
'but to their constituents; and what i:.; the quantum of interest which 
debars them from taking part in the discussion of this subjeet in this 
House' The other da~ , the question of inCOlllP-tax eam(' llP before 
this House,. I haye no doubt tht' question of in("nnw-ta::. tllp rNlu('-
tion of income-tax or the nr~rease of in("om('-tHx, woul(l hay/, afi't'ctC'll 
-and directly affected-a large body of l\icmbC'rs of this House. 
Would it be said by the Honourable Mr. Sinha :  " Yon st~ d aside 
because this uest o~ will diree1ly and yitally affpet your incomt'-tax 
<whether it is deciderl one way' or the othp!, 'I " . 

. My friend has been speaking of direct per:-;onal interest. What 
is the meaning of " direc-t personal interest in the cOIl('ern"! lIe has 
not vouchsafed any reply or any explanation of the meaning' of those 
terms, and I submit (Mr. K. All med : .. Income-tax ha:-; II" analog-y to 
this T") that; guided by the procedurl' amI IJrt'eedents of the House 
of Commons, we stand on fiaie ground in nrging that a ~ em er of this 
House, merely because he happens to be a shar(,holclL'r. ,.;hould not be 
disqualified from taking part in the disellssion hdore thi:-; lIouse. I 
have already said, Sir, on the last occasion, an (1 I ]"('»('at it. that like 
Mr. Jinnah, I also made a declaration that I alll a :-;hareholder in the 
Tata Iron and Steel Company, and that, in spit(' of that declaration, 
the House appointed me as a member of the Select ('ommirt('P. and as 
a member of the Select Committee I have taken part in the delibera-
tions of that body. For the rest, Sir, I am entirely in the hands of the 
lIouse and of y()urself. If a ruling is given, I, as a shareholder, will 
~e~ta n y abstain not only from yoting but also from further taking 
part in the discussions in this House. 

The Honourable Sir Basil Blackett (Finance Member) : Sir, this 
discussion professes to arise out of an attempt to apply the' rnles of 
the House of Commons in this Assembly. 'l'he rulC's of tht' House of 
Commons on <this matter have already been repeate(l more than once. 
I:,cannot share the natural adyantage of Mr. Kabeerud-Din Ahmed ill 
being dea,f. rI have already heard them read ont seY('ral times. But 
it is perhaps worth while repeating the import.ant passagp. 1t is on 
page 338 of Erskine May's Parliamentary Practice 

: ,', <'J This Interest must be a direct precuniary ·interests * * * and not 071 a 
fMlNer 6f8tat# polioy." 
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Nearly all the cases that have been .quoted are priyate ~ s  It 
has already been explained that the rules m regard to prIvate BIlls are 
different. ..... (bIr. N. M. Joshi: " Gold coinage.") ...... that the rWeti 
in regard to private Bills are different from t ~se in re a~d to. public 
Bills. The rule is that" the interest must be a direct pecumary mterest 
and not on a matter of State policy,." I think this is a very important 
matter ami although, possibly, the moment at which it has come up il; 
not quite the most regular one, I do not think that it is at all unfortunate 
that the matter should have been discussed. But 1 do think it 'viII. be 
very unfortunate if we were to rush into a decision or the estab s ~ 

ment of a convention which is not suitable to a case of. this so.rt. 
Mr. Willson has pointed out very clearly the difficulty in which an 
llonourable Member will get ill relation to his constituents if the rule 
is pressed tl}at nothing which directly or indirectly interests him in 
a pecuniary way can be spoken on or voted on by snch a M~mber  

After all what we have before us is not a private Bill to give money.t.Q 
the Tata Iron aml Steel Company', It is a Bill to protect the steel 
industr,\' in pursuanr,· of a pulicy of disnimilJCItlng protection. If it 
were ::'.1r. l'atd'" Bill to I'urrlw:-;e the Ir01J ::nd 8teel ('ompany for the 
State, then there might be ohjl'ction to :-;,1' Plil'shotamdas Thakurdas 
voting' on tht' subje('t. But it ~ not such 11 Bill. TIlt' position of the 
'1'ata Iron ami Steel Company i:-; accidental to this Bill. The same 
question might ha Yl' be~  rai:'wd on every BlIdg:et that has been before 
this ~se ~ , In the ~ ar ~ , and again in the year 1922, ust ~ 

duties 'W'l'e raise!l all round. ] believe tiud thl' Customs dun' on steel 
was raiM'd in 1 ~ , Then' is uo difference ill e,~sen e et e ~ the deci-
sion of 1922 to raisp the Custom::; duty from ",hateH')' it was to lO or 
Iii per cent. on particular clas:-;('s of st(",1 anti the decision which we 
are no,,-discussing, 1f a rule is introdll('l'd that ~ embers may not 
speak 01' vote OIl a matter in whieh they ar,' jlccuniarily intereNtell when 
it is a question of public policy, we shall. t'il', I submit, de r ~ thiN 
Assembly of till' valuable athiee and as::;istanee and judgment of a 
11lrgt' n1llil]H'i' or l)('1'SOI1S ,,,hom "'t' part.icularly want to listen to in this 
Assl'mhl,\·, 

Maulvi Muhammad Yakub (Rohilkulld antI KUU1<lOn Divisions; 
l\1.uhammfHlan Hnral); I am tlnable t(l H!,!l'ei' with lhe Honourable 
Mr. Joshi and Ill'-Ilonou1'ahlp friend Mr.' _\'hlllt'J when the" say that 
the Members of this lIons(' \\"110 have got <my interest in the' at~ Iron 
and Steel om an~  should not vote or tak" p;lrt in the discussion on 
this subject. I fully ag-ree with the HOllourable Pandit l\Iotilal 1\"eh1'u 
when he says that W(' have full confidence in the honc:-;ty' and. integrity 
of the Member~  and. 1 would strongly objp(·t to any aspersions being 
cast on the mtegrlty and honesty of an~  Memher of this House; 
(Some Honourable Members: "Nobody did tllftt .. ,) I am sure that 
,Members of this House wil.l not be guided uy any motiyc of persoRat 
mterest. It seems to me, Su·. at the sami' tiill(' .tll<lt fhe jiu;-;ition f)l .. ~ 
President of the o~ se is quit t' cl ifferent ~  t he os ~ ~n !.: .. ~ n ord ~ ~ r~ , 
l\Iembp.r. The PreSident of the House gl1ldrs till' uestmles ,of the' debate.' 
He can stop any Member fr?m spe.akinl!' His eye mar' and waY:lIot 
c,:ttch any ~mber  HI' can ~ e rlllmgs III any ,\'a,\' hr ,~ , and tht'il"_ 
fore 1 submit that, although Members wh ) haye got an interest in the 
Tat.a om an~ s ~u d  be allowed to take part in the ~e on  and 
votmg on thIS Bill, It would be for the President himself .to judge 
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wuther on a Bill like this he shQuld guide the destinies of this House 
or not. I leave that point to the self-respect of the. Honourable the 
Pre8ident himself. 

Pandit Ma.da.n Mohan Malaviya: I am very sorry that there has 
been a great deal of heat imported into this d s~ ss on .. I do not doubt 
that the propos;,! was start('d purely from the POlllt ~  Ylew of what prac-
tice should be estl1blished in this Bouse. I do not thmk that the Honour-
able Member who moved the proposal had the smallest idt'a of sugg,esting 
that any Member of t ~ Assembly who happelled to O'nI shares ~n the 
Tata Company wo,I1d allow his judgmellt to be affected by ,that ~ r um
stflnce in arrn'ill!! 111 a celisi(,n 011 a matter of momentous 1IatlOnal Import-
ance. I think J mkY safely say that Mr. D!'vaki Prasad Sinha had not 
the faintest idea of ~a  'ally'illsinuation, no)' do T thillk that an~  other 
Member of this House who has sUPPOl·ted his proposal had that idea. 

Now, Sir, it is important that a mattpr of this nature should be decided 
npon once for all. but that it ,:!wllld be (le<::detlllJlOn afl('!' dllt' eonsidel:ati,m. 
There is 8. great deal in support of the view that persons who are dIrectly 
interested in a matter which comes befol'(' the House should abstain from 
voting. I do not think that there can he any law depriving any person 
of his vote in such a matter, but tht·re may he a conH'ntion (,sta.blished, 
OS the Honourable the Borne Member was pleased to obsel'\'!' at tho com-
mencement of this debate, for the !'I'Iember himself to decidp whether he 
would vote or not, and T think that the ma:tt('r should be left at that at 
the present moment. I think that there is no rule yet of this Assembly 
that any person who is directly interested in any matter which is affected 
by a measure bef,)l"e this House should abstain from voting. It is one 
thing to trust to t~e good sense of the Member who may be directly interest-
ed in & concern ant] quite another thing to lay down a rule at thi" stage 
whereby he shall be deprived of th!' right which he enjoys as a Member of 
thia A88embly of voting upon every mea.<;ure that may come up before 
this HOQiIe. If such ft rule is to be laid. down it should be laid down after 
much greater, fuller, and if I may say so without any disrespect, calmer 
consideration that has been given to it at the present time. I submit, 
therefore, that thiF; is not the occasion on which a rule should be laid 
down on this qnMtion. The matter haying been discussed, it has been 
tmfticiently ventilated, and it should be left to the good sense of the Members 
themselves, those who have any direct interest in the Tata Iron and Steel 
Company, whether they will or will not vote on questions rt at n~ tl) it 
that will come before the House. 

But there is one more reason why I put forward this view before 
• 1'.M, this House. It is II matter for satisfaction that 

. a point of principle has been brought to the 
notlee of the House on an occasion like this. That is entirely a matter 
fer thankfulness, and I think Mr, Devaki Prasad Sinha dcscrve,,; tht' 
tII&nb f)f the House for baving raised the question but at the same time 
it! it ~Gt the proper time, if I may say so, at which it has been raised. 
TIle Bill has now been before the House for several days and it is a matter 
for atiafaetion to me, as I am sure it must be to every Member of this 
AsaeJllbly, that the Assembly has shown its entire confidence both in the 
~ de t~ ,and in those Members who had declared that they had a direct 
iBtere8t lD the Tata Iron and Steel Company. We have known it the 
Howle bas knO'WIl it, all thii'i time and not a breath of SUSpiC1Qn Wij./j r~ s~d 
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either against the President or against auy Honourable Member of this 
House tlhat he would allow the fact of his holding a few shares in the 
company to affect hi!'; judgment 011 this moruentous matter. That is a 
compliment to thr Members themselves. The President has presided over 
our deliberations. 1 am certain that the thought that he had any share 
in the Tats concern was absolutel" auseHt frum the mind of the President. 
At least I take it .:;0, as I have "had the privilege of knowing him for a 
JOllg period of puulic lif,'. So aL<;o we Imow, and I appeal to every 
Honourable M~ mb r to lh:nk for' himself, that during all these discussions 
Sir Purshotamdas 'l'hakurdas or ~ r  Jinnah wuuld 1I0t allow their judg-
ments to be affected by the circumstance that they had either at the 
request of shareholders or of their own will, taken some shares in this 
concern. We must remember that sometimes people are sought after 
by companies. TillY do not always seek the shares of these companies. 
1 know nsta ~es in whil'!l lmsinessmen of estaLlished reputation were 
),Pljuested by the Pl'Ol!H.tors of companies to give the prestige of their names 
to the company by accepting a seat 011 the board of directors. Lawyers of 
reputation have ueen so requested in order that the fact of their having 
taken shares may Le puLlished, as it is oftentimes an inducement to others 
to take fiharea in tlJe company. It creates confidence in the general public. 
Now we have to discriminate hetwccn casP,; and cases, and I am certain 
that thc House hm; shown riuring' the last fe,,' days that it had not the 
remotest suspiciOl: that allY of these llonourable Members whose public 
life has J>een an opl'n chapter for years past, would allow the fact of their 
holding a few shan's III the companies to affect their judgment on a matter 
in which t ~ inteJ;ests of the people as a whull' throughout the country is 
concerned, in which an important question 0;' Ilat iunal o ~ is involved, 
on which independent Ilublic opinion has bel'n jll'llctically unanimous for 
sc,'eral decades PlISt. That twing so, I would suggest, Sir, that this debate 
might stop here, that you may not lay down any rule for the purposes of 
the present Hill. and that the matter may be left to the )Iembers concerned 
who ma,y have a direct interest in the concerll either to yote or not to vote 
as they please. 'l'ht.re being no mle of the House at this moment, it would 
not be desirable tu as!.: lil:Y luling to be laid down at this stage, much less 
to lay down thO! rule loy 11 yote of the llouse at this stage. The matter should 
be taken up at the proper time, nde endent ~  of any particular measure 
or motion and should be considered from all the a!';pects wrjch have been 
put before this House. not merely from the points of view which have 
been urged by the mover of the proposal, but also from the points of view 
which have been put forward by Mr. Wilbon, Sir Purshotamdas Thakur-
das and otherlil. 1 therefore suggest that the House ruay now proceed 
with the discussion of the amendments. We should certainly weleome 
and be thankful for the light that any Member coneerned in the Tats 
Iron and Steel Company may throw upon the discussJOn which will now 
take place in the Assembly . 

.Ai; for the matter of voting, that should he left to thl' )Iembers them· 
selves. They will decid!' whether the occasion just.itit·s their abstaining 
from voting when I am HUrl' they will ablitaill from YOtillg' .. 1f they feel 
that the occasion does not call for it we should 1!'1l'l' it to them. And the 
very last thing that might hppen is that if the Yc>ting is so close that t.wo 
or three or five votes would turn the scale, attention may' be drawn to the 
fact and the matter may be considered by the House then. But at any 
rat. at this ~  I think the matter should ::itop here. 
107al..l. 
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Mr. K. Ahmed: L"nless the ruling is given now, I tmhlllit, Sir, that 
further consideration in regard to the Bill cannot be proceeded with, 
becau'>e that depends upon your ruling. You have two points in your 
ruling to 1,,:-i \·e. 'I'll first point is ,that, if ~ our ruling upholdlS th,-' ob· 
jection raised. what has been passed should not have been passed and 
is therefore still to he decided. And the second point is that if there 
is no application of the procedure, read from May's " Parliamentary 
Practice," page 342 by Illy Honourable friend from ~a ur, Dr. GO\ll', 
I say that the Honourable Members who voted should not ,'ote again, 
and the practice of t he House of Commons should he established in this 
Asse..n bly. 

Pandit Shamlal Nehru: Sir, 1 am surprised that the gentleman who 
has moved this proposal has only included the shareholders of Tata's. 
There are other firms in India excluding Tata's who are doing the same 
business. The Kityanand Iron Works in Calcutta is a very big firm. 
Like Tata's they are sending their apprentices to England to be 
trained. I believe the capital is many lakhs if not crores. (A Voice : 
" 50 lakhs.") Then the'-must have taken a loan of another t,,·o or 
three crores .. Then ther(' 'art' many smaller works in the country. Why 
shouiil. not the directors and shareholders of all these firms be also 
asked not to vote? If they <lee asked, 1 haye not the least doubt that 
some of the ~ embers will turn out to be shareholders of other companies 
as well. (A Voice : •• ~ot the Bihar ~ embers  Wl'll. I for one can-
not say offhand that nohodY in Allahabad or til\' l"nited Proyi"'('es is a 
s are ~ der of Tata's. e~e must be. Any way. Sir, I d() not see how 
the shareholders of joint stock companies benefit dire('tly and personally. 
'rhey certainly do benefit personally in tht' long run if ther!' is an)· mone:· 
left from thr ~ ana n  Ag-ents. etc. (Lang-hter.) Bllt it is rta n ~  

not a direct benefit. In this "iew, Sir. ] think the Gowrnment haw 
agreed with me ; as in the Pnited Proyince,; :Mlll1icipalities Act there 
is a s('ction which S<lys tlHlt a Municipal ('ommissioner wh{) is directly 
interested in a firm ,,·hos(' lender is befort' th(' Roard is not to yote OJ) 
that question. hilt it is marl(' distinctly clear there that if he is a share-
holder of a joint stock eompany he can yote. Sir. I think in India this 
question has alr!'acty h(,pn decided thM a shareholder of a joint stock 
company does not hem'fil directly. l'nder these circumstances, Sir, I 
hope that your ruling will not he such as to debar the shareholders of the 
Tata Steel Company. 

(Mr. Devaki Pra>;ad Sinha rose to speak.) 

lIlr. President: I have heard your point of order. 

Mr. Devaki Prasad Sinha: Sir, personally ........ . 

(Cries of" Order, order.") 

Mr. K. Ahmed : Since he has opened it, Sir, I think he is 

r ~ of" ()rder, order.") 

Mr. President: I haye sufficiently heard Members on this point. 
It a~ been raised :ather in an irregular manner. Still I am 11Ut sorry 
that It has been ra):->ed IIml wc have had the expression of opinion from 
various Memhers of the HOllse. In the HOUl;e of Commons objection has 
been rai:seu to member!> ha v in&: a direct perilonal intenbt voting--not 
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takinp: p8rt in thp r at ~ n ~  in case of privatp Rill!'; amI even tht'n 
lhe 01 jPction has on a good many occasioru; not bepn upheld. My 
conchsion is that in this case I ('Ilnnot uphold 1 he objprtion raised by 
Mr. Devaki Prasad Sinha. This is not II privatr Rill dpsig'lled to pro-
mote the interests of the Tata Iron and Rtpel an~  Tt ~ a Rill 
hrou;!ltt in by Government involving It f]upstion of pll hli(' policy to g-in 
protection to the steel industry. 

Further, we have to bear in· mind the action that the Rouse has 
already taken during the two daYR' debate when "p apTlointpd a!'; 
memhers of the Select Committee of this lIouse various l\fembpl's who 
declarpr] that they were shal'pholdp)·s of thp 1"ata om an~  T must. 
lhpJ't,foJ'(> o'-PJ'rlllf' thp objf'ction. 

Mr. Chaman La! : May T take it that you would have ruled other-
wise J:t! •.......••••• 

Mr. President; T have giyen my Mlling. 

Mr, Chaman La! : Sir. as definitply pointed out hy Dr. Gonr. the 
rule as far as privatp Bills are concerned is different. But as far as 
public Bills arp conrprllf'd it is another matt!'r. It is Rule 141 of tlw 
1fanual of t.hp Ronst· of Commons "hirh dil'prtly g'OYf'rns thr point at 
iSATIe. 

Mr. President: Order, ordpr. T have /!iven m:,' ruling. 

Sir-Purshotamdas Thakurdas : 'May I have your permission to 
make a statpmpnt. J should just like to say. in dpfprpllc(> to those 
Memhprs who haw raised this qnestion. that 1 do not wish to take part 
in tht' voting on tl::is Bill. 

Mr. Devaki Prasad Sinha: May 1 raise another point of ord,>l' ? 
In thp lllst dphate it has been brolleht ont hy two Honourahlp M"mhers 
at an~  ratp that the Honourable thp res d~nt also may hp said to be 
intprPF.ted in this Bill. 

Pandit Madan Mohan Malaviya : 1 risp to a point of ordrr. T think 
lhl' Presi<lent's ruling' COYf'rs e r~  asprct of th(' qnestion that a~ beeil 
d seu~sed  J think we should now procepd to the discllssion of thp next 
point on the Agenda. 

Mr. President: WI' will no,," procee<l to the consirleration of ~  

Bill clause by clause. We will take clause 2 first. th,! Preamhlp and 
elansp 1 will bp ta kell IIp latpr. 

Mr. Rangaswami Iyengar: Sir. the motion that thp Bill pe taken 
into consideration has not yet been put. 

Mr. President: It was put to thp ,"ote and ellrril'd. Thp Honourable 
Memter was not here. 

We will take clause 2 first. 

The .question is : 

" That ~  ~ rlo Rtand part of th!' Bill." 

There are various amendmpnts to that clansI'. The first one ~  
1 think, No. 23. 

Mr. Chaman LaI : On 11 point of or!ll·r. Rir. Tlll'rr is a'1 amenoml'llt 
stanel ing in my name in connerti(1TI "'ith tIle Preamhlf'. 
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Mr. President ~ Than' alrelld" said that the Preamble is always 
taken last. hecanst' tht' Pl'{'amble' do!'s not gm'Pl'n the Act but the 
clausell a.'i passed rt'a ~  o t~rn the PI'amhlt'. 

Mr, V. J. Patel: There is also an amendment to clalls!' 1 againFit 
my name. 

Mr. President: Claus!' I will also b(' taken laU:'r. becllllse it deals 
with the title of th!' Bill. ThE' title 11111,\' d('pend on what the clauses 
Ilre. 

The first amenamt'nt is No .. 23· standing against the namt' of 
Mr. Duraiswami ~ an ar  As I intimatE'd on the first day. in my ,iew 
that amemlment is nut of order. It raist's the initiation and ~o 

the imposition of an a ~m nter  dnty in the Commift(-e of the Honse, 
an authority other than Goyernment. and surh Il proposal cannot he 
made except on the recommendation of the Crown, I would however 
like to hear 1\11'. Duraiswami AiYHngar if II{' has anything to sa~  on 
this matter. 

Mr. C. Duraiswami Aiyanf!:ar (Madras ceded district!; and Chittoor : 
Non-Muhammadan Rural) :  I would like first to say just a few words on 
the rll1inl! whieh the Hononra hIe President has announced both to-day 
and tht' other day. I wish to point out that in the proposal which T 
haye made there is ahsolnt"l\' no initiation of taxation which is raised 
by that proposal. I quite s~  Sir, that the initiation in the sens(' of 
the leyying of the tax which has heen sanctioned by this Legislature 
rests with thp Ex('clltiy" G,,'."prnment of the conntry. But the initiation. 
propt'rly s ea n~  of authnrising-tIl!' Icyy of any taxation cioeR not rest 
('ither with the Executive or with any othrl' body. but with thl' ~e s ature  

Therefore. Sir. when oncl' thl' Ll'g'islatnre authorises the leyy of any 
particular tax, it is oompetent for t ht' Leg'islatul'e to prf'scribe the mf'thod 
by which that taxation has to he enforced. 

So far as the qul'stion of moying in this As.<;embly any motion to enahll' 
the GOY!'rnment to y~  an~  taxation is concl'rned, I quite adtnit that thl' 
initiation must start from thl' (;rown. and in this country, underthl' GO\'-

------------
* For sub·clause (1) of claus!' 2 substitute the following: 
" In the Indian Tariff Act, 1894, tit!' following sections shall be ineerh-d, narnE'ly : 

, (i) A standing Turiff Ro:ml ('onsisting of fivp luembers elected by the 
I .. cgisiativp AS"'mhly "hnll 11" (·onstitutecl at th" ('ommelleement of' o?nry' 

emb ~  ane] ('ontillne till the ('Ild of tI.3t A8sembly and: the 'raJ'ill' 
Board of tl,.. prpspnt AssE'mblv shall be in like manner constituted forth-
witb, ' 

( ii) 

(iii) 

If tbt' Tariff Board is satisfie.], aft"T 8u(·h inquiry as it thtDb. neeeeaary 
tbat articl(·s of any claRs liablp to duty under Part VII of the eeo~  
R(·hedule are being imported into British India at such a price as i8 
likely to 1'(-ndl'1' inP1f"eti,'p thl' protection intended to be afforded by 8udl 
<lut;<, to similar :l1'ti,·I,," IIwnufaeturer] hI Tn<lia, the sai<l Boar<l shall recom-
mend to  th .. GO\'(,),!Ior (l,'nl'r:d in (1oun"il to issul' u notification in the 
G'azett .. of lndill ulld illde,," ... slH'h ,jut" or levy sll('h a<lditional OJ' off-
setting r ~t es to such ('xtent and for such articles 8.8 may be J'eeommende(l 
by the saH] Board, and thereupon such duty shllll be levied ,~ en imported 
or subsequently ~ may he speeiuf'.d in the notification. 

The Tariff Board shall also have  power to recommend to the Go.ornor 
Gpnp1'al in COllllcil su(·.h on ~s on in Ruilway freights or t·xemption from 
tux!'s as tlley 1l1"'y tll1nk fit III tb" ('asp of all 01' any of thE' Tron un'l 
Ste(,l manufacturing firms in Indi9 '." • 
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ernmf'nt of Tndifl Art. sneh motions fire made, whethl'r it bf' by privflte 
pel'sons or II Gowrnment Memher, with tlw previolls S<l.netion of .11H' Go\'-
I'rnor (ll'neral. If the GOYl'rnor GplleJ'al has once sant·! 11mI'd thl' mtt'oilul'-
t ion of ~me  measure, it is open to the As.-;f'mhly to pas.-; t ~ measnrf' or not. 
That initiation has heen taken in this ease; that measure ha.<; been intro-
dnc('d bv Government with the sanction of the Governor General, and now 
it is op;·n to this ASl;Cmbly to presct\bl' in what mannpr that duty shall 
he levied. The Bill as it stands says: 

" If the Governor GelH'ra I in ron neil ill satisfied, after such inquiry n~ lip t1:iltks 
l''''·($sary, .......... he may, ~  notification ~  such taxation." 

The aml'ndment which I have proposed is to the effect that : 

,. A standing Tariff Board ~o st n  of five lIlt'mbt'rs eleetRd by the Lfogis!ati· ... • 
~semb y shall be constituted at the "Olllllll'lI<'eou'ot of every ASSI'Dlhly and eontinw.' 
till the end of that Assembly." 

and that this Board shfl11 go into the question whether the circumstances 
whif'h are prescribed ~  the ~e s atnre under the present Bill have 
arisen or not. and if such circumstances have arisen. it is as much eom-
petent for thl' r~e s ature to prt·serihe that a Committee appoint('(l b~  

the Jjegislature shall take the initiatiw or that the Executive Government 
itself shonld take the initiati,'e. It all depends upon the provision which 
is now made in the Bill which is now placed before the House as to 
whRt form the taxation should tah. That taxation itself is sanctioned 
by th;'; Bill. authorised by this Bill. The only question is whether tbf' 
EXl'rutin (;onrnuH'nt shall ta]((' th(' initiati\'e (lirertly of making an 
n n r~  awl satisfying itself that such circumstanc('fl have arisen, or 
wlll'tlwr it is competent for this Jjegislature to say that some other body 
1'1('('ted by this Assembly, or any bo(ly whieh has been prescribf'd ~y 
the Jjf'gislatnre uncleI' th(> prm'isions of this Bill should take the initiatin' 
of a preliminary inquiry and t hf'n rf'('ommend to the Goyernor General 
in Conncil that the Executiw Government :;;hould f'nforce that taxation. 
1 submit that it may be a committee elected by this House or some other 
('ommitt('e 1I1lthorised by this Bill which is no\\' on the am'il of thi:;; 

~ s ature, If an~  r~ s on is made as to the particular body which is 
to take the initiatiye. it is always left to the Executive Government to 
carry out. the order hy levying the taxes. I submit that my amendment 
is perfectly in order according to law, and if the Bill is passed into law 
it is open to this Legislature to introduce any roy ~on l"fhich it thinks 
proper. leaving it to the Executive Government to It'vy the taxes. 

Tn reply to thc ruling of the Honourable Presid('nt I ma~  add that 
if, in spite of what T haw stated, tlw Honourable President is not 
satisfied with my contention, I will ask him to give a ruling whether 
~  ~ an n  " shall" into" Illay " Illy amendment will be in order, that 
1S : 

" If the 'furiff Board is satisfied, after such inqUiry as it thinks ne es r~ , 

tl,::t artieles of any cla/l/! liable to duty, et"., are being :mported into British Inlia, 
c\",' t.h!' ~m n Board shnll reeomDl('nn, cte., ann thNl'npr.1l  suell duty may be Je"i"d 
wht-JI imported, etc." 

By this I mean that the body which is elected by this Assembly should 
r('('ommend to the Governor General in Council or the Executive Govern-
Inf'nt, so that if upon that recommendation tlw Executive Government 
arf' satisfied that such recommenoation is propt'r, they may leyy t ~  

t.axation. If they reject the recommendation it will be for the Assembly 
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prr. C. Dnrllil';wami ~ n ar  

to jlldgl' how milch it wal'; just ified III Iloing 1';0. Thil'; il'; mv anl';we1' to 
tlw rill ing whil·h il'; propost'rl to lw given hy the Iionollra ~ Pl'esidt'nt. 
If the 1I0non1'3ble Presillt'nt is satisfied wit.h mv eontpntion, thc amcnrl-
ment will stand CIS it is. 1 wOllld also rllqllt'st ;{ ruling as to whether by 
converting" shall" into .. mil) " Illy 1l1l11'lHlnll'nt will be in order OJ" 
not. 

Sir Henry Moncrieff SJDlth: I think Mr. Dlll'aiswami Aiyangar's 
closing" rl'marks show that lw ]"('alisp" that I\(' has sO!llewhat misrl'prescnt(,a 
tIll' effect of the allll')Hlmcllt \"hich he proposl's to 1'1 a W';I' ~  lIe laid grl'at 
stres.<.; on til(' fact that hI' was only nropol';ing to hl't up SOUlr authority 
other than till' (lon'mo)' Uenl'ral in t 'ouneij to initiate proposal:;. Well. 
Sir. his amendment as it stands on the papt'r goes very much he yond that. 
It substitutes for tlH' GOYerllor Gencrnl ill COllllcil anothrl' taxing authority. 
He is asking' thr Legislature 111'1'1' to pass a law whi('h will actually force the 
Governor Gem'ral in ('puneil to delegatt· his power to initial!' taxation to a 
Committee of this HOlls(·. hI faet Ilf' \\ollid I'llilhlf' tlH' Tm'iff Board t.o 
issne its commands to thr OowrnOJ" General in ('ol\T\('il. It is for 1 hal 
reason that he has suggestl'd the posHibility of substitutillg" tIlt' word 
" may" for the word" shall," a point which may be cOllsidered separatelY . 
.\1'; hil'; anwndment stand" 011 the papcr, r haye no donbt. whatewr that it il'; 
out of order, that it is asking tIll' Oo\"('rnor Gt'neral in Council to ddegate 
hiH powers of initiat.ing taxation. to make a delegation which j" not ,wit.hin 
tilt' pO\\"('r of tIll' (JoYt'rnor (JPT,pnll in ( 'oullei I to do. 

Mr. President: Clanse (iii) of ~ r  Duraiswami ~ an ar s IImend-
ment is e ear ~  out of order, being outside tl)(' seopl' of th,' Hill. 

Mr. C. Duraiswami Aiyangar :  I WIsh to submit that I haye answered 
only the objection to parts (i) and (ii) of m~  an1l'ndll1cn1. 

Mr. President: I thought yon wer(' dealing with the whole amrnd-
ment. If you wish to s)wak about clausp (h'i), 1 will allO\\· ~ ou to do so. 

Mr. C. Duraiswami Aiyangar: With rt'ft'rence to cla1!se (iii), my 
propm;al is that the Tariff Board sh{)uld also haw }l0\\"('l" to recommend 
to the Governor General in Council such concessions and rights or 
exemptions from taxeR as they may think fit in the ease of all or any 
of the iron and steel manufacturing-firms in India. I wish it to be stated 
and definitely understood by the Honourable Members of this House 
that we are now dealing, not with any Finance Bill, but with a Bill as 
to the bcst form of protecting the industries of India. In proceeding 
to legislatp a'i to the Lest form in which the indnstrieH should be protected, 
it is competrnt for thi" Assemhly to sllKg"st all till' varions mdhods 
hy which industries can be protected, and in thi::; "iew I rpfer to the 
utility of a Tariff Board. The Fiscal Commissibn bas also recommended 
that a permanent Tariff Board should he ('reaterl, whose duties will be 
to inq·,.;tigate tl)(' claims (If particular inc\ul';tries to protection, watch 
the operat;on of thr tariff g"pnerally, and arlvisl' the Govt'rnment and the 
IJegislature in earrying out th{; policy indicaterl aboyl'. ;\fow, Sir, in 
view of that policy, it is, I suhmit. eompetent for this ASRemhly, when 
it iR proceeding to legislate liS to the best mannllr or the hest form in 
which the inrlustries of India ean be protected, to make a provision in 
this Bill that there shall be a Tariff Board or Committee,-whatever its 
constitution may be, which may be settled later on,-appointed, whose 
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functions will be not to take the initiative, not to take the executive 
Jlower into its own halHls, but only to study the question and to make 
recommendations, 'l'his third clause of mine is only a modest state-
ment that the Tariff Board, which may be appointed if this Assembly 
apprO'.'es of it, will be competent to make some inquiries and make a 
recommendation to th" Governor General in Council and nothing eLo.;e, 
It is open to illI' EXl'('utin' Government to undertake the initiatiye on 
sueh re('olllrnendation m' not, hilt when we are proceeding to legislate 
on the general question as it ~ beeIl so long ~tated, not with reference 
to any particular industry in this country, but as a general question of 
protecting th" industril's of this ('ountry, about wbieh we have heHrd so 
many eloquent speeches just now. 1 submit it is competent and perfectly 
within the se·ope of t II(' spirit Hnd policy of this Bill that we should make 
a provision for a Tarifl" BoarLi being a t or ~,ed to make additional or 
oth('r rf'eomml'ntial ion" as to the safer amI hetter manner of protect-
ing ollr industries; and. ina"much as I have stated in clause (iii) that 
the Taritl' Board will ha'(' nothin:,! more to dQ than to make its own inquiry 
lind make a recommendation to His e en ~ , I submit it is not out I)f 
order. 

Mr, President: I thiuk that ela ~  (iii) i" clearly out of order, being 
outside the SCOpl' of thl' Bill. 'I'll(' l'luuse deals with protection to be 
gin'lI b~  duty alld Ily honnt ies. ,,:hill' the all1l'ndrnl'nt proposes a new 
suhsid,' alto!!l'tltl'l'. I'arb I. i) a III I 1 ii! as thl'" stand. 1 think. are also 
Ollt of·order 'fol" the reasons 1 haw already gh·ei-t. As regards Mr. Durai-
",,"ami Aiyangar",.; n'q 11",,1 thal Ill' should 1)(' allowed to alter his amend-
ment by substit IIting till' word " may" for " shall," I think it would 
be irreglllar til allow him to (io that at this stage because we do not 
know whut the ef1"eel of that might be and it is not fair to the House to 
allow amendments to he altl'red at this stage. !\or will there be any . 
hardship ill the matter, because thf're al'e later Oll other allwndments-
which I think art' ill ol'ller-ai)(lut the Go,eol'nOl" General in Conncil 
taking steps in cUJlsultation with a Stalldillg Tariff Board and those 
amemhlH>nts will be dphated upon. 

'fhe llext Clll1l'nliment is No, ~ o by :\1 r. A. 1'\, Dutt. 1 would di!Spuse 
of it in the SaJJ\(> Ill/UlDt'r as Mr. Dm'aiswami ~ n ar s amendment unle&: 
':\1r. Dutt has anything further to say, 

* In Bub·daus!' (1) of clauS<' :! for tlt(' l,roposetl Hub·sl'<'tion (.f) substitute, the 
following: 

" U) A TarifT Hoard ,'.onsisting of seVl'n ele"ted members of the Legislative 
.\,iSCllIbly cle('tcd by the memlwrs of the Legislative Assembly and four mcmbers 
110luinah,t\ by the lioH'l"Uor General iu Council shall be l"oustitutcd at ont'e, anJ 
thereaft .. r ai. th,' beginning of a~  new Legislatiw Ass"luhly, who shall, "'Ill'II-
ever they are satisfil'd, aft .. r u~  inquiry liS t11l',Y ma.," think n eessnr~ , that nrti ... ~ 

of auy "lass, Iiuble to duty IIIll"'r rart \" If of tIll' ISt'cond St+etlule an' bl'ing imported 
iuto British llldia from auy place outsidc India at snch a price as is likely to rend,~r 
ineffectivc the protcdion intcndt,d to be afforded ~  su~  duty to similar artidlJS 
mlllll:fudllrcd in ]ndill, recommend to the GO\'ernor Gene~n  in COllndl to increnbe 
Bu,·h duty to such extent us they think llIwessary, wher('upon lh., Governor General 
in Counl"il shall issue n notifit'ation in the GuzPlte of ]Ildia in t.'I"I11H of the re~om
Illendatiou of the Tarift· Rounl, increasing the tIuty in n s~ t of sUl'll articles imported 
from or lIIanufa('t.urt'tI ill an.," on tr~  0.1' "tlllntrit'" spl'('lfied in tht' re"\Jll\llll'n<llitiOlI"l 
uf the Tariff Board. 

All vlt<'!lJl('i.'s allloll.l!:sl Ih,' ,.)ed.,.1 IIIt'IIIIt.'I·S of the 'faritT Board shall Ill' filled 
tiS' (Jection for the lIn-f>xl'in·tI t!'I'1lI of thc BOllrd aud vacancies amongst tho nominated 
members shall lie tillcd lIy nOlllination. 
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JIr. Amar :Hath Dutt (Burdwan Diyision : Non-Muhammadan Rural) : 
I tmbmit, Sir, that the Tariff Board which I haye proposed hert' docs not 
in any wav impair the powers of the Gowrnor General in Councilor the 
Exeet;tiye' which has the power of taxation in India .. That being so, 
Sir. I want only to give relief to the Goyernor General in Council and 
:Members of the Executiye Council b~  the constitution of a Tariff Board, 
and I think it is perfectly legitimate that it should be provided in a 
Bill like this. :l think the reasons which haw already heen submitted 
before you by Mr. Duraiswami Aiyangar a ~  to this case also and I 
think further, Sir, that this proyision will not in any way impair the 
powers of the Governor General in C'ouncil and may therefore be 
allowed. 

Mr. President: J think ~  Dutt's amendment is out of order on the 
same grounds as apply to that 01 Mr. DuraiswHmi Aiyanger. 

The next amendment to takt', I think. is ~  2() of )Ir. Acharya : 

.. In clause 2 (1) in the proposl'd sub se~t o  (.j) for tit!' words' after SlI .. h 
in'lt;iry aa he thinks necessary' tht' words' in l'onsuitatioll with a Standing Tariff Huard 
cOlllposed of three members of whom 011<' ut kast will 'w a nOll·"tli .. ial "I"t·ttd by 
the Lt'gislative AlI8embly , be substituted." 

The question is : 

" That in clall8e 2 (1), the words 'after SUr Ii ilJ(juiry as he thiuks llen·,sa l'y , 
pW]Josed by Mr. Acharya to bc deleted stand part of tilt' (·!aUSl'. " 

...... K. Aaharya (:South .Arcol cum Chingleput: Xon-lluham-
madan Rural) :  1 thank you, :Sir, for allowing me to place before the 
House the re3.liOllS which wliuced me to prolJO,;e that in plael' of the \\onl:,; 
" after such inquiry a:-; he thinks neces..,ary ., the ,\,oflls .. ill con:mltatioJl 
with a Standing Tariff Board composl'(l of tlirl'l' lUl'mber . .; flf ,\'110111 om' 
at lea..,t will be a non-official elected hy the Legi,;latiye .A:;,;embly " lJl' 
substituted. 

I wish to put the arguments for my amendmeJlt very briefly. I a ~ 

you, Sir, I am not one of those who are ne\'er tired of listening to the 
mllsiC' of their own voice and therefore ] am as anxious as anybody else 
to be. as brief as possible on the :mbject. I am glad to find that in a way 
in the Select Committee'l; Ucport, as also ill the introductory lSpeech made 
by the Member in charge of the Bill when he placed the Bill before ~  
Honse, it was admitted that the Government would con:;ult the 'farif 
Board in all matters of detail. In the Report of the Select Committee also 
we find in paragraph 12 this particular question of a :standing T,'l'iif 
Board has been ad ert~d to. They say: 

"We have carefully considered all the amentllllents of whil'1i llotice haa been 
giYCll. Our conclusion on Illany of thes!' ~s "!'t out in the foregoing I':oragr:lph" of 
thIS report ............. In regard to a senes of amendments suggesting that vario'IS 
hod i • ." should be constituted for the purpose of advising the Government in the matter 
of (.ff·setting duties, we desire to 511Y that th!' hody most fitt .. d to :ulviHc th!' Govel1l' 
ment. in any: ~ue  ~atters is the Tariff Hoard, whit'h has fonnulated the prt'st'nt o oba ~ 
and IS famIliar WIth all aKpects of the Hubject." 

'Vhat I wish to point out is that the present Tariff Board has ~en 
a o~te~ only for a y~ar  suppoiSe it was appointeu only in July lw,l _ 
and It will cease to eXlst III the course of a few weeks, unless of o t ~e 

The memht'r; ~ t a ~ ~ ~  ~ ~~tt t  o r , d nt ~~~  
t ~~ es, and ill CRse of differen('" of opinio!1 thl' opinion of the majority HI."iI 
I,rellUl The 1.ucllILcn Khall gyt "ueh allowaucoK for thelllslllveK and tililir atalf t~ 
may be detemllnlld by the Leilslative Assembly." 
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the Board is reappointed .. Probably, it is in the mind of the Government 
to re-appoint the Board. If it is so, then an explicit statement and the 
inclusion of it in the Bill itself will only make matters more clear; foIO 

t hat what is done by executive action will become part of the Statute 
jj self, that a Tariff Board will be appointed from time to time; ann in 
~onsu tat on with it the Government will be issuing proposal,> from time 
1.'.1 time and varying the rates of offsetting duties. Therefore, I trust the 
'Ionourable Member in charge of the Bill will be disposed to think that 

~ is not a proposal which seeks to affect any very radical change. It 
is a practical proposal, the value of which has been admitted. I move 
it. and I desire that it should be made part of the Bill for the simple 
r~ son that it is b!'tter to have matter., put quite clear than to leave them 
, ~ue y  I make no insinuation against any particular individual. Hut-
h)mehow or other, there is the feeling in the minds of most of lL" nen-
officials that, as far as possible, t n ~ should not be left entirely to the 
/-:,ood will and charity of the executive. The past history of India ~ oes 

nOI warrant us to expect a great deal of charity from the Executive Govern-
lllPnt in matters where Indian indu"tries are concerned. If, therb1'0re, 
\I c are to take a lesson from the past.-I dare say we do feel that a challge 
for the better hai-i been initiated just now after a century and a half; 
that as everybody knows, after long' last, the Government of India have 
now a desire to foster and dew·lop Imlian industries; and we are thank-
fn1 to them-but if we are to take a lei-ison from the past, we feel that to 
It'aY!' tl.le matter entirely to the good ,,-ill flf t ~ executive, to allow them 
to Hppoint a Tariff Board or not to appoint a Tariff Board, and to consult 
or not consult them is perhaps a little precarious. I therefore think that 
it should be mad I' part of the Bill that therf' will be a Standing Tariff 
Board, and that in consultation with it the Goyernment will from timf' 
to time declare what offsetting duties they consider ne essa~ to impose. 

Another point that I would like to emphasise in respect of my amend-
ment is this,-that one Member of the Board should be elected by this 
l.ssembly. I hope, Sir. although "'e are now in a very unsatisfactory 
~t e of constitutional progress. the time will come when this House will 
have the power of the purse completely in its hands; but in the meantime 
>OOlllt' slight effort may be made to associate this House in some measure 
'o', ith the initiation of financial and taxation matters. To have one member 
(Jf this Board elected by this Houi-ie out of the three members will sbow 
tllat the Government are in earnest to take this House into their confidence; 
and it will establish harmonious and healthy relations between the House 
ilnd the bureaucracy. It is for that reason that I suggest that Due 
r ~ ber should be a member c]ceted by this House. There will not be ::tty 
"pry drastic change. and I hope Goyc'rnmf'nt will accede to my propol!ul 
to a ~ a Standing Tariff Board ; upon that Board one of our members 
would be elected lind made to sit. That is all .tha: is suggested in this 

~ endment, and I would appeal tQ thf' Member in charge of this Bill 
if hI' cannot see his way to arced I' to this small amendment,-it will not !>o?t 
the Jamna on fire or bring down the heayens. ami therefore I trust that 
he ,,,,-ill see his way, if possible, to accede to the request and see that it is 
I! very reasonable and a very moderate amendment. 

~ e e is only one ?ther small matter. I find even the European 
~ so at on of Bombay, m  a represf'ntation that they sent, ~em to he /I, 
1atJe apprehensive that the whole matter is to be entirely left in the hands 
t).f the Executive. They are a little apprehensive of 'leaving the entire 

~  _. 
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rMr. N. 1t. Acharya.] 
r ~ t on with the ExecutiH>. It would be well. thereforI', if 1he 
1!\xecutive themselYes. aud ill the Bill itself, provide that t e~  will IIOt 
~a  any action without rommlting the Tariff Board. I \wlieYe. ~ r  
fu;·ther that the lIousl' will ag'rl'C that this is desirahle. I am sorry 1 ~ t 

tl"> members or the Select Committee thoug'ht that all these amendmmli.s 
(11 /;loe should be thrown out. 1 was not on the Select Committee; had 
1 h,-en there T should haw pre,.i<pd this point at once. It is very dpsir-
<:811', I repeat. it is mos1 n , ssar~  I think. that this House must in some 

~  be as.'lociatl'd with thl' Tariff Board. The whole thing must not I);' 
merely a matter of (jOYernllH'l1t nominations. and that is the ehief reaS(1l1 
for this amendment. T tlwrdore a ~a  to my Honourable fl'i!'nds here 
to s,upport this amendnH'nt <lIld I shall he very glad, as I said, if Sir' 
Charles Innes wiU himself /I('('('pt this amendment. We wish that the 
Government should not nOll-C'fl-ll]H'rate with us. The charge g'enerall.\· i-; 
that we non-co-operate "'ith tlwlIl. Rnt when Govcrnnwnt do not accrpt 
reasonable and moderate· suggestionI' from our side then Government 
lun .. 1 not got that real chang'r of heart with respf'et to national mattI"'" 
no-1'Ppresented by us; whieh chcmgf' of hf'art is absolutely neel's,'lar.\' if 
,,'(' /Ire to ro~ress at all. I thrl'f'fore appeal to thf' )Iember in ehan!p j.) 
ae ~ .. pt the very reasonable anei moderatf' mf'asnre that J haye s ~ ested  

The Honourable Sir Charles Innes: Sir. if the Governmt'nt arf' eom-
pellNi to non-co-operate with the Honourable Member in this ]Hj,rtirniar 
matter I hope that I shall succeed in convincin!r him that \\1' haw good 
reasons for doing so. The eff-ect of Mr. Acllal'ya '8 amendment. if it w('re 
aecepted by the House, would he that the Governmpnt of India ,eould 
not put on an o ett n~ dut.y without consultation with this Tariff BOllrrl. 
)fr. Acharya makes a special point of that. He mentioned, T think, that 
the Bombay Chamber of Commerce felt rather doubtful II bout entrustin/! 
these wide powers to the Executiw Governnwnt, and he su~ ests that the 
Bombay Chamber of Commerce might be comforted if Government's powers 
were limited in the manner sU!rgested by him. But J desire to point out 
to my Honourahle friend.. Mr. AchaD-a. that in giving these complete and 
unrestricted. powers to the Executive GOYernment we were delinitelv 
carrying out the recommendations of the Tariff Board themselves. The 
Tllriff Board. said that. if yon al'e goin!r to !rive these power'l" to tl\l' 80\'-
ernment at all, you must make the powers complete and not ed~ed ahont 
with restrictions. Now, the reason for that. is that this o ett n~ duty 
clause is a clanse intended. partly to meet drops in priceR which would 
destroy one of the bases on which the Tariff Board worked. These d.rofls 
might occur very sudden ~  and you might have to act in an emergency. 
and that is the reason why the Tariff Board suggested that the Govern-
ment's powers should. he complet!' and that they should. not be comrellcd 
to consult anybody. Supposing' you had this body. Well, you wonld 
have to aRsemble them together. e~  would have to make a complicated 
investi!ration into thf' qUf'stion whether an offsetting duty wou1d be 
required. and there mig'ht hr (Iday. That is the first point, antI that 
explains why we have not made dpnnite provision in the Bill for consulting 
any outside body at all. But. as I explained in my opening speech. the 
Government do not like these powers at all. 'rhey do recognise that they 
are powers upon which commercial opinion might reasonably look with 
sorne suspicinn. and ordin<trih-the Honourable Memher may take it. from 
me that we .shall not exereise those powers without reference to the {'xistinq 
Tariff Board. The Honol\l'ahlr )fem.ber asks wPy we do l)f>t P\lt in this 
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provision in the Bill. The only reason for that is that the Tariff Board. 
as it exists at prl'st'nt. has 110 statutorr existence. It was appointed in 
1 he first nstam~  for Oil!' ~ ear and that appointment has been carried I)n 
for anothl'r year tn' II yotp of tI\(' As.<;emblv last March. I have no doubt 
that thl' Histenc(' ~  th!' Tariff B(JIlrd willl;c continned bllyond that. Nm·.·. 
I wOllld (Isk till' II 01\SI' to ('(tnsidpr this. 'V(' haw got a Tariff' Bmlril 
a read~  in existl'llct'. a Tariff Boal'(1 which has just completed II. very care-
ful and f'laborate and impartial investigation into the steel industry ana 
which is now engagf'd in an inycstigation into the claims of other industries 
for protection. A casf' arises whether or not we should impose an offsetting 
duty, Would it not 1)(' rellsonahlf'. would it not b(' right, that we should 
on~n t, in deciding wlwtlH'r \\"1' shnnld put on the offsetting duty, the exist-
ing Tariff Board: ] a~  point out that it will he absolutely essential 
that we should do so. The sort of Board that the Honourable Member 
suggests would not he ill :1 position to give us any uliieful adYice. If the 
Honourable Member will look at paragraph 45 of the Tariff Board's Report, 
he will find that in fixing their basic import prices, they took on weighted 
prices. They took into aceonnt not only the price at which British engi-
neering standard stl'l'l "'as ('ollling in but abo thl' price at which co.-
tinental steel was coming' in. Supposing the price of conl.inental steel 
drops. Nobody would be in a position to adyise us whether that drop 
necessitates th!' imposit ion of an offsetting duty except the cxistiDi Tariff 
Board, beclluse it is only thl' existing Tariff Board who know exactly h01\' 
they ~ e arriwd a1 tlH'il' w!'ightl'd 11I\sie priee. I suggest. therefore, that 
the House will be wdl alhised not to accept Mr. Acharya'8 amendment. 
In fact, I hope that in "icw of the explanation I haye giyen him, he will 
not himself press that amendment. After all 1\'e have got to remember 
that the people most interestl'tl in the way in which we exercise and utilise 
these offsetting duty powers lire the commercial communiTY and I am 
quite sure that the commercial community, and indeed the communit:r 
at large, will have more confidencl' in this independent Board whieh hlUl 
already done one useful piece of work and, which has already made a \'ery 
careful study of the conditions of the steel trade, than in a body appointed 
ad hoc merely for the purpose of this offsetting clause and composed 
partly of people elected by the e s atur~  The experiences of the United 
8tates of America and of Australia are both against the Honourable Mem-
ber. In both countries they haw refrained from making Tariff Board's 
political bodies. 'fhey haw tried to kcep them quite independent bodies. 
On the whole, I am perfectly sure that the adTantage lielS in not accepting' 
t.he Honourable l\Iember's amendment and in le.vine the olause as it 
stands. 
Mr. O. Duraiswa.mi Aiya,ngar (Madras ceded districts and Chittoor : 

Non-Muhammadan Rural) : Sir, II.S I have not had an opporunity of say-
ing anything about the merits of the amendment which I had sought to 
place before this Assembly and which has been disallowed on technical 
grounds, I wish to say briefly what my point was in bringin" forward 
thllt amendment. 

Mr. President: 'fhe Honourable :Member cannot deal now with 1t!1 
:1IlJ('ndml'nt t hat has h!'l'n ruled out of order. 

Mr. O. Duraiswami Aiyangar :  ] beg the pardon of the Chair. I 
am now speaking in support of the amendment brought forward by 
Mr. M. K. Acharya. 

Mr. President: That WIiS not what the Honourable Member said. 
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111'. O.Duraiswami Aiyangar :  I only submitted that having been 
disallowed, upon the merits of my amendment which involved the same 
principle as that of Mr. M. K. Acharya's amendment, I took this early 
opportunity of saying why I brought in an amendment for the purp?se 
of the appointment of a Tariff Board. the present amendm~nt also beIng 
for the appointment of a Tariff Board and the reasons bemg the same. 
The Honourable Sir Charles Innes has referred to paragraph 45 of the 
P..eport of the Tariff Board and pointed out how it will be n~ essary to 
consult only the present Tariff Board always upon the questIon of the 
imposition of offsetting duties and the circumstances which properly 
arise for levying such duties. But will he also refer to paragraph 36 of 
the report in which the Board have stated: 

, •. The power which we propose should he conferred on the exeeutive Government 
ill any legislation undertaken to give effpct to our proposals may be defined as 
follows. " 

Then ther' have stated that the Governor General in Council should bl.! 
given t ~t power. They proceed to say: 

" It. will be seen that the only point to be determined by inquiry would be tht" 
r-rieeR at which steel was actually entering India, and these would be compared with 
the 3!sumed prices taken as the b3sis of th" protective {luties determined by the An 
itself (tlide paragraphs 45 and 97 below). Arrangement... would be necessary at th .. 
Customs Houses in the principal ports to rpcord from the invoices the actual r e~ 

lit which protected goods were being imported, and if this were done it shoul,l hI' 
possible to complete the necessary inquiries promptly. ' . 

SO, according to the Report of the Tariff Board. and according to their 
opinion, it is not absolutely indispensahle that  that Tariff Board which 
recommended this report should lwcome immortalised and that thp.y 
alone should be consulted in 1 his matler. In fact, the provision that 
has been made in the draft Bill is not to consult that Board either but 
that the Governor General in Council should make independent n u r ~ 

and on being satisfied that there is ground for levying offsetting dutio: 
it is competent for the Governor General in Council to do so. It was 
only in the Select Committee that this question about the present TGriff 
Board arose, but it was hardly the idea of the Honourable Member who 
introduced this Bill that there should he consultation with the preseJlt 
Tariff Board ..... . 

The Honourable Sir Charles Innes: May I rise on a point of explll-
nati{)n, Sir 1  I definitely stated in my opening speech that it was our 
intention ordinarily to consult the existing Tariff Board. The only 
reason why we did not put it in the Rill was partly because the Board 
had no statutory existence and partly because the Tariff Board them-
selves had said that our power should be complete and not hedged in 
with conditions. What the Honourable Member has just said is absll-
lutely incorrect. (The Honourable Sir Basil Blackett: " Withdraw".) 

:Mr., C. Duraiswami Aiyangar : Even after hearing the Honourabl(· 
Sir Charles Innes I feel that I was thoroughly justified in having stated 
that it was not in the contemplation of this Bill, inasmuch as it has not 
made any specific provision ; it wap competent for me to say that th(' 
Honourable the Commerce Member who introduced this Bill did not 
make it a specific provision in this Bill thereby going to show that what-
eve; consultation he might have had in contemplation it was not to be 
obbgatory on anybody in future. Therefore, I say that in the framing 
of this Bill that was not intended or contemplated. Now, Sir, the 



Honourable Sir Charles Innes has referred to other countries as paraHels. 
But it is equally clear to anybody that in the other countries which he 
has quoted as parallels th(' Executive Government is responsible to the 
Legislature, the Executiv(' Goyernment is responsible to the people. 
In this country the Executi ve Goyernment is in no way responsible either 
to this IJf'!lislature 01' to the peoplf:' at large. 111 this state of things, 
unless w(' get HWllraj, unless we get an Executive Government which ill 
n"sponsihk to thl' people of this eountry, it is impossible for us, what-
ever respect we ma~  han' for particular Members on the Government 
Bench,-it is impossible for liS to commit ourselves to a poliey of placing 
our faith in the ext'cntivp Government in a matter of so important It 
nature. The provision that h8.-; bf>en made in the Report of the Tariff 
Board and tIll' method that they h8'.'p sUg"gested for finding out the cir-
cumstances when offsetting duties shall be leyif'd are very peculiar and 
to my mind to sonw extent ("onfiicting. They suggest ill their report 
that: 

" Arrnng('IIlt'lIts wOllld I.e M ar~  at' the ustom~ HOU!leH in the principal porh 
!o r"("nrd frolll tIl(' illnlit'''' tt.p aetllal pri .. e& at which rrot t~d 1r00d8 were b',illg 
1"'I",rtp(1. .. 

And ill thl'ir l'eeOllllllf>lldations alld ill the Rill as it is placf>d befoff> us 
it is net Up'lll a;l ad 1'(110,'1111 or valuation system that customs riutier.; 
ought 10 hf' ;mpon'<l h"rt'lIft('r. hilt as sperific outies of so much per ton. 
In that statp I fail to sef' IJ()\, it ",ill Ill' eompf>tent for the customs officers 
tu find" out " .. hat tht' "alm' will bf' in any im'oice which the merchantil 
will not he hmuHl to show or will not bf>' ablf> to place before them. So 
long as we are not going to yallle the articlf>s (fd valorem, so long i/o'> we 
are going to impose on ~  speeific duties as per ton, it is competent for 
the importer and for tllf' merchant who sends and the merchant who 
receives to show to the l'ustoms officf'r only how many tons he hai! im-
ported lind not what yaluation it bears. ~d still it is 'said that arrange-
ments must bl' madf' with the ('ustoms honsf' to find out from the invoice 
what thf' yaluation will lit'. at what priet' it is bf>ing imported and uron 
that basis tIll' I'xprllti\"(' Gov!'rnment is going to act. 'Next, I may also 
point Ollt in this eonnpc·tion that so far as elause 4 of the Bill stands. 
I am rs na ~  nnabh' to IIn<lerstand thl' meaning of the last sentence 
in that claus(' : 

" When import!',1 frollJ or mllnllfaetllrl'r1 ill any eountry or ~o ntr e  spccitil'd in 
tl ... • notification." 

1 am unablf> to understand thf> meaning as to how the.,*, dutif>s arf> If>yiN! 
when the goods art' manufadured in any ountr~  or ~ountr es which are 
specified in the notifieat ion. I can er~  wdl understand the articlel 
being charg"f>d when they lire imported hf>J'('. whf'n ~ e pricf> is known or 
when thf'Y art' sold hl'l'r. ",ht'n subsequently the prirf>s are known lind 
are brought to tlH' notire of t ht' Government. But taking this aspect 
of the matter. that the f'xt'cuth'e Goyernment will takf> steps to milk., 
ill<juiril's as to how tllt'sf' articles are sold h('l'(, snbsf>qnf>nt to their iIu-
portlltion. whf'1l aImH'. it is possible for them t·) know the pricl' unoeT 
t Ilf' existing systf>m. the rl'mf'<ly will come aftt,r the mischief has b('('n 
done. Thf>reforl'. my object in snpporting Mr. Acharya's amf>ndml'ut 
is to s('e Ii Tariff TIoard which is rf'sponsible to this Leg-islatnre. whosl' 
duty will be constantly to study this question, rf>c('ivf> reports make 
inquiries and make a recommendation to His Excellency 1>he G~ rnor 
General in Council and His Excellency in consultation 'with that body 
may take the necessary steps. In this view of the matter I entirely 
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,>upport the amendment brought hy Mr. M. K. Acharya, hO\vever. un-
satisfaetory it is in my yie,,'. seeing that. my amendment ha<; heen lost. 

Mr. Devaki Prasad Sinha: I ask you, Sir, if. I lllay mil\"(' my next 
amendment at this stage as an amendment to Mr. Achar,ra's amendment 
or separately. It is generally the practice here that ullll'nduH'nts like 
Ihis are moyed as amendments to an amendment. 

Mr. President: What is your amendment ! 

Mr. Devaki Prasad Sinha: It is ~o  2i on the list. Sir Charlt"s 
Innes also said that this could be mol"t'd a" all c1HWlldment to thi," amend-
ment. 

Mr. President: 'Ye are not dis!'llssing YonI' amendment. 'Y t' are 
discussing Mr. Acharya's amendment. '. 

Mr. Devakai Prasad Sinha: 'rhen I shall move it next. 

Mr. President: I will ten ~ on then what the situation IS. 

Mr. K. Rama Aiyangar: (Madura and Ramnad ('1//11 , ~  

:\on-Muhammadan Rl1I'alj : On a point of order. I should likl' to have 
your ruling as to whether amendments Nos. ]8 and 25 IlHlY hl' 1akl'1l up 
now Or may be taken up separately. 

Mr, President: \Vhat amendment? 

Mr. K. Rama Aiyangar : Nos. ]8 and 25. They bear on tht" (,onsti-
tution of the Board and go together. 

Mr. President: 'Ve are discussing Mr. Acharya's amendnH'nt. 

Mr. K. R.a.m& Aiyangar :  I am only raising the matter no",. so that 
it ma.\' llOt. be ruled that these are out of order as having heell ('o"ered 0\' 
pl'a!'tically covered by Mr. Acharya's amendment. 

Mr. President: I can not say that now. 

Mr. K. Rama Aiyangar :  I only want to know wheth-er they will he 
ruled out of order later on. I want to clear up that matter now. 

Mr. President: I will deal with the matter when the timp comes, 
after disposing of Mr. Acharya's amendment. 

Mr. M. A. Jinnah: Sir, I rise to speak but I do not know whether 
I am speaking in the interests of the Tata Co., the steel industry or the 
State policy. I take it that thl' mOH'], HncI supporters of this amendment 
are trying to help the steel n str~  amI are trying to safeguard the 
national interests that are involved in th(' steel industry. If that is to 
be takell as correct, that they are ~a e uard n  the national illterests 
and therehy nd ~ t y safpg'lIanling Tata's. and if I oppose this amend-
ment, I think I should IH' opposing m~  own interest; and T rIse to OPlh"," 
this amendment. I think that ('ven mv Honollrahlc friend Mr. Devaki 
Prasad will not have an~  ohjp(·tion to 1I;at. 

Now, Sir, I oppose this amendment because it seems to me fll!,il(', 
m~,an n ess and r~  bail draftsmanship to begin with. You will see 
that if the power that is given to the Goyernor General in Council ~ 

to run as follpws, namely, ..... . 

• , If the Governor General in Council if! satisfied in consultation with the 'rlt!'11l' 
Board, on. of the members of which shall be elected by t ~ Asselllbly." 
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...... what il'! the use of that Tariff' Board T After all, if the Govern-
ment are satisfied in consultatioll with that Board that they should 
enhance the protection afforded by' increasin!! certain duties "how are 
you in the least advancin!! you)' position. how "rp ~  tying down the 
Goverlllnt'llt by having an elected '1 ember of this Assembly on that 
Board Y What will ht' bt' doing tlwre? (A 1 ""0 il'l : "What are we 
doin!! hert'?") That is exactly why r say it. T say to the Honourable 
Memhers who have moved and seconded this amendment that they 
cannot gain the object that they have at heart. It if; a futile amelll]' 
ment altogether and therefore I strongly object to it. 

Mr. Narain Dass (Agra Division : on ~ u ammadan Rural) : Sir. 
I rise to support Mr. Acharya's motion. The (IUestion before us is to 
d!'terminl' till' hl·;t way in which I'rotl'l'tion can he !!.j""l) to the <';ll't'i 
industry, and in doing-so ?,'!' gin' the execcltiyt' GO\'('l'!llnent a ,"CI'y 
gr!'at pow!'r. But the I{lll·stion in what mam.er it is to y~  the duties. 
and when and to' what extent to rt'yist' them, is not to bt' dett'J'mined ~ t t

Iv by the ('x{'('utiyt' authorities. I 'can well ima!!ine a case in which hv 
~ y n  duties without consultation of the e ~ ature the Governmen't 
coffers might be replenished to any extent. I can imagine a eir011fl1-
stance in which even a protectionist. who recognizes the necessity of 
!riving the greatest possiblt' measure of pr()tection to the steel industry, 
would like to provide safeg-uards ag-ainst the free taxing tendency of 
the executive. And I eannot imag-inf' how you can leave the Government 
an en6rely free hand to (](·terminc what duties to levy, what protection 
to !!rant. After all. when we are going' to extend protectioll t(l 1111 indus-
try, the question in what way to extend it is legitimately connected with 
it. Are we p:oing' to lean' thf' Goyernment entirpl,\' to deit'J'mine thl' ~  

of the measure of that protection? I think the amendment of "Mr 
Achar."a involves the ,,'hol(' of the ql!('stion. and in giving' your l'uJini'·. 
Sir, whether it is consistent with the spirit of the Bill, the helples.-:ness 
of the Legi!llature should be fully kept in view. It is not that we are going 

5 P,M. to adopt the obstructionist policy. It is no+. our 
intention to put an obstacle in the way of the 

ro os~d measure. But the question is to provide a suitable agencJ to 
determ~ne the measure of protection and the best way of giving that 
protectlOn. r e~e ore  Sir. I think that the crucial point and the most 
Important pomt IS involved in lVIr . .Acharya's mot.ion, and I support it. 

~e Honourable Sir Basil Blackett: If the last speaker had i.een 
speakmg' on an amendment to oppose this clause or to include in it 
the words" aftf'l' consultation with or b." Resolution of the .Assemhly " 
I should have understood what he was talking about. But I am afraid 
that in the circllmstanees in which he got up in order to support <ill 
amendment moverl by MI' . .Acharya, I could not follow his argument. :rhe. position is that under this clause. as drafted, a very great pow-er 
IS given to the executive Goycrnment. It is the sort of power that anv 
Legislatul'e dislikes giving to any exeeutive. I do not think that the queR-
t ~ of this executive's responsibility to the Legislature i:; really germane. 
It IS als? ~ e sort. of power which, on principle, most executives very 
much dislike havmg. An executive Government normallv does ll'Jt 
like having power to decide for itself without eonsultatio"D with the 
Legislature whether or not to impose a certain amount of taxation. It 
stands to be shot at any way and it prefers, where it can, to get the 
. support of its Legislature before imposing new taxation. But we are 
in a difficulty. The Tariff Board have recommended certain specific 
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duties and certain bounties as being the minimum that are ne ~s~ary 

during the transition period, between no,,· and some time at least three 
years ahead during which the steel industry is to be fully established 
in this country. That is the minimum protection necessary. But that 
is on the aSlsumption that certain calculations which they entered intn 
are moderately correct. Now, there are two main variables in their 
figures. One is the question of the price at which a steel company in 
India can manufacture and sell steel. That they have after very care·· 
ful examination put at a figure of 180. But that, again, is not for all 
classes of steel. So that within that figure there are $l great many 
further variables. But taking that figure they assume that, as a start, 
it will cost 180 per ton for steel to be prodl"',d and sold. But tllilt fibure 
will gradually come down or will vary. That is one of the variables. 
The other variable is the price at which steel of the type that will com-
pete with Indian steel can be imported into India. There, again, al-
though it is one variable, there arp many individual variables withill 
that big variable. There may be many classes of steel and it may be 
coming in from different countries at different prices and in different. 
qualities. If the protection which we are giving by this Bill is to :)(, 
adequate, there must be some prm-ision which enables the Government 
to ensure the adequacy of that protection by imposing an additional 
duty on occasions wllt'n the stpel is coming in fro III els('\\"ht"·" at a ur ~ 

considerably lower thall that assunlf'd by th(' Tariff Board_ Now, what 
sort of variations can occur in the cost of imported steel is shoWl! by 
the history of the last six months. Take the pric(' of the franc. It is 
the Belgian franc rather than the French franc which is important, but the 
two yary in proportion llnd I haye the figures of the French franc ratht:r 
than the Belgian frane in my head just at the present moment. The 
sterling value of the French franc rose as high as 120 and has faUen 
as low as 63 within the last three months. Obviously at the moment 
when the franc is standing at 120, other prices not haYing adjusted 
themselves in France or in Belgium, it is possible for Belgian mnnu·-
facturers of steel to produce steel at a very small cost in terms of rupees 
or in terms of sterling. That steel could come here at a price for the 
time not much more than half that at which the Tata Iron and Steel 
Company in this country could produce steel. Then the franc fell to 
nearly 60. The price at which steel could be imported from Belgium 
was nearly double, and so far from under-cutting steel produced in 
this country, the Belgian manufacturers found themselves in such diffi-
culties that t e~  wcrt' unable for a time to quote any price for stee! ;;t 
all. Those are the sort of difficulties that have ~ot to be dealt with. 
If you do not have a dansl' of this sort, you leave protection dur n~ a 
considerable period possihl;V quite useless to the people you are trying 
to protect. You must thel·cfore have some clause giving the GoverJ,-
ment power to act fjuicldy in order to pass orders imposing an off-
setting duty. Mr. ura ~m am  Aiyangar said that he 'lupported the 
amendment beeause he was afraid that the remedy might come after 
the damage had been dont'o I submit to him that the amendment which 
he is suppl)rting is much more likely to have that effect because it in-
volvf'Sinquiry by a new Tariff Board not at present in existence whleh 
has not 'got the experience and prestige of a ~ ar s workinlX, an inqUIry 
which would certainly take time and which may surely be well callm-
laW to have the very effect he fearf> of bringing the remedy in after the 
stable door has shut. 
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The Government, as I said at the beginning, do not themselves fed 
particularly desirous to have this power, but if it is to be given to them, 
it must he giyen to them in circumstances in which they can use It 
effectively. ~ must be able to act VI'Q' quickly, possibly withm a 
fl'w days of receiving" particular information. They will of course, 
wherryer they oss ~ ('an for their own self-protection, get a report 
from the Tariff Board. whi('h t ~ will he ahle to quote as justification 
for their act in imposing-taxation ; but t r~  must be in a position, if 
necessary, to a('t qniekly. Thai is onp reason ~ we oppose this amend-
ment. bl'eause this amendment puts a statutor~  obligation on the Govern-
ment to aet in a way whieh may not he quick enough. 

There is another I'('ason which I think I may put to this House. The 
proposal is that til!' new Tariff Board should hi' superimposed upon tne 
existing Tariff Board. The existing Tariff Boarll, though not a statu-
tory one. ~ et is a Board whil-h has donI' what evrrybody recognises to 
bt· an extl"('mely nduahlt, pi('e,' of \\"(ll'k ill a yery valuable way. Its 
composition is OJl\' (lnieial alld t\\'o nOll-officials, one of whom was a 
Member of this Ass(,lIlhh' and (lJI!' "'as a ::'I1('mht'r of the COlmcil of State. 
Neither of tlH'm was 11' l't';!lliaJ' Sli pport pr of GOYernment. So that. in 
ess('ne(' ~  !W\'I' a Tariff Boar,l not at all unlik" the onp proposed by 
thii<; amendment. 1'''11 hay!' II Tariff Board \,-hich has done for you fl. 
good piel'!' of work. Its (·olll]losirion was in (lpl'ordance with the decision 
of the ASSPlIlhly. That lwing Sil. \1"0111<1 it not he a little hit unkind to 
the rne'mbt,J's of th .. ('xistinp: TarilY Bo,m1 to pass an amendment of this 
sort, ~  to SOIlW ('xt('nt would look lik(, a slap in th(' faee? It is pOlS-
sible to haye 11 claus!' whil'h 1'!''1l1iJ'('''; that the Go\'ernment should COllie 
to the Assemhly ill adYanl'f' and ohtain the authority of the Assembly 
b.efore imposillg' offsetting' duti!-,.,. Th!' GOYf'rnment would be extremely 
glad if they ('011](1 h<1\,(' had SOlll!' such clause. but they n:cognise, and 
the Tariff Board rpcog'nises. that >;nch a clause would make this pro-
vision largely ineffectiy('. It lwing impo>;"iblp therefore for the Govern-
ment to come for the apJll'oYa\ ill' Ill!' ss , b ~ before tnking action, 
we submit that the clanse, as it stam1>;, provides the best means of securing 
that effectiv(' protection which is the' ohject of thii<; Bill. 

Mr, K, Venka.ta.rama.na Reddi (Guntur rum Nellore : Non-Muham-
madan Rural) : Sir, I rise to oppose the amendment. I will state that 
I am in full sympathy with the principle that the executive should consult 
this Le!!islatnre in financial matters and that the executive should be 
l'€spon"ible to this Legislature in every matter, but in addition to the 
reasons given by the Honourable the Commerce Member. I will put an-
other hypothetical one before this House. Supposing a Member is eleet,ea 
by this Assembly to the Tariff Board at the be nn n~ of the session, and 
snpposing that the Board has been entrusted with the investigation 
whethf'r protection should be granted or not to an important indust.ry 
which is in urgent need of protection, and supposing that Member is un-
seated ~r an election petition, then two contingencies will happen, f'ithf'!' 
a new Ression should be called to fill up the vacancy or the industry would 
I!O to piccelt, because thl' Board cannot go on with only two membrrs. 
But having' regard to the present financial conditions of Our country, 
frf'qncnt seR"ionR of the r~e s ature cannot be held at a ea ~  cost and 
r do n(,1 think it is advisable that. the industry should be allowed to go to 
pieces. In pither case it is not desirable to bring about this state of affair:; 
by aMepting this amendment, so I oppose it. 

L79LA )( 
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Mr. President: Before putting this amendmeI?-t to the. vote,. 1 will 
tell Honourable Members what the procedure ':'111 b~ wlth ref.en'JH.'.' 
to what fell from Mr. Rama ~ an ar  TiH' motIOn will be put III till, 

form: 

. "That the words proposl'd to be left out do stalllt part of the clause." 

If that is carried that is. tht' words which art' proposed to be tp.lt 
out remain part ~  the Bill. thrn ~ r  Acharya's amendment will fall. 

s~, in consequence. Mr. Dt'yaki Prasad Sinha's amendment No. 27 
will also fall. If. on tIlt' contrary'. tht' House rpso]ws t a~ the words 
proposed to be left out do not stand part of tlH' elanse, t ~n 1 will 
next put to the House that the "'01'<18 proposed to Ill' sullstltuted by 
Mr. Acharya be substituted in their plael'. If that is accepted by the 
House, then again )1r. Dt'YHl;:j Prasad Sinha's amendment will iall. 
If the House does not agree to substitute tht' words proposed by 
lfr. Acharya, then Mr. Deyaki Prasad Sinha's amendment proposing 
to substitlite some other "'orels can be mo\·e(1. The amendment of 
Mr. Rama Aiyangar will not be touch(·<l by this bpcause it proposes 
to add certain words at the beginning-of the clansI'. That will be taken 
in due course. Tht' question is : 

" That the words proposed to Iw left out ~  :\Ir. Acharya's amendment do ~tan  

part of the clause." 

Mr. Devaki Prasad Sinha: The motion before the ous~ is for 
substitution, and may I submit that it is usual for the amendment to be 
put to the House first. 

Mr. President: This is the recognised form in which the thing is 
done in the Houses of Parliament, and it is fair to all to do it in that 
manner. The question to be put is : 
" That the words proposed to be left out by Mr. Acharya's amen,lment do stan 1 

part of the clause." 

The amendment wants that for the words " after such !T,qUiry as he 
thinks necessary," the words " in consultation with a Standing 'faritr 
Board, etc.," be substituted. Therefore it involyes first the leaving 
out of the words" after such inquiry as he thinks necessary." 

Mr. C. Duraiswami Aiyangar : May I rise to a point of order. 
According to the ruling of the Chair, supposing we omit these words 
and do not add anything, the effect will be to pass this amenlment with 
these words omitted and no others added, and a d u t~  will arise. 

Mr. President: No difficulty will arise. If the House is so unreason-
able as to achieve that result, the whole clause will go. 

Mr. Devaki Prasad Sinha: But the arguments in faYour of thc 
amendment will not be heard. 

Mr. President: It is very simple, if the Honourable Member will 
follow it. Su,pposing the House resolves that these words be left out 
that will serve the Honourable Member's purpose. Thep whcn it ~ 
put to the HOUSe that the words proposed by Mr. Acharya be substituted, 
Honourable Members who do not want those words to be substitutrd 
but some other words substituted, may vote against it. If the HOUSl: 
then resolves that the words Mr. Acharya wishes to be substituted 
~ou d not be substituted, then it wjll be open to Mr. Deyaki l?raHad 
Sinha to propose that some other words be substituted. 
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Dr. H. S. Gour : Maj· I suggest some simpler form ..... . 

Mr. President: There is nothing simpler. The form that I have 
statcd is the proper form and I am going to follow that form. 

Dr. H. S. Gour : If ~ ou ..... 

Mr. President: Order, order. The question is : 
" That the words ' after such inquiry as hf' t n ~ necessary,' proposed to Le 

!eIt nut by Mr. Acha rya, do stana part of the e.lause." 

The motion was adopted. 

Mr. President: So the words " after such inquiry as he thinks 
necessary" will stand part of the clause. Therefore Mr. Acharya'8 
proposal to substitute other words for these words goes out, and 80 
does Mr. Devaki Prasad Sinha's amendmcnt. • 

Mr. Devaki Prasad Sinha: Am I now entitled to move my amend-
ment f 

Mr. President: The Honourable Member cannot move his amend-
ment because the House has resolYCd that the words he wanted to leave 
out in order to substitute some other words in their stead do stand part 
of the clause. If they do stand part of the clause, the Honourable 
Member cannot substitutt' them by ;;omt'thing else. 

Then c'omr l1r. Hama .Aiyangar's amendments Xos. 25 and 28 which 
are in the fm'm of aclrlitions to the clause. 

MI. K. Rama Aiyangar : Sir, because you did not take clause 1, 
it becomcs nee ssar~  .for me to refer to my' amendment Xo. 18. I pro-
pose th('rp that the followin/! bt' added to clause 1  : 

" It shall bt" lawful for the Governor General in Council to constitute at the 
ht":;iuuing of eneh ~ ar, or Olll'e in Ii number of years, a Tariff Board consisting of one 
(,f!ieial member and two non·oftil"iai members of tllP Indian Legislatnre. The BO'lrd 
shall be kept informed of the condition of the steel trade. ,. 

In consequence of that I also wish to moye here in clause 2 of the Bill 
that in the proposed sub-clause (4) the "'ords " on the report of the 
Tariff Board or " be inserted at the beginning of the said sub-clause; 
and later on in the same sub-clause that the word " otherwise" be 
inserted after the word "satisfied." In view of the constitution I 
refer to in my amendment No. IH, Honourable Members will now find 
that all the objections that were raised to the last amendment by the 
Honourable Sir Charles Inncs and the HOJlourable Si!" Basil Blackett 
will not stand when this amendnll'nt is accepted. I y~ full power ..... 

Mr. President ~ Befor!' t ~ amendment roee d~ further I may draw 
the Honourable Member's attention to this. that his amendment, as he 
has worded it, is rather ums~  and may be set right b~  a little yerbal 
alterAtion. As he has liut it the sub-claust: would run like this: 

" On the report of the Tariff Board if th!' GovpnlOr Gt'Ilt'ral in Conncil is satisfied 
ntl"'rwise, after such inquir.,· as he thinks necessar.,·, et.c." 

That is clumsy. Therdn!,!· if I may so sug-g-est it should run: 
" If the Governor Genpral ill Council ~ satisfi .. d Oil tit(' report of the Tariff Bo.ll.rd 

or ntuerwise." 

Mr. K. R&Dla Aiyangar : Thank you. Sir. As 1 said, mY' amend-
ment when taken with amendment No. IH that 1 haye referred to will 
satisfy all the conditions that have been put forward by the Honourable 
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Members on behalf of Government in connection with the last amenll-
ment. I do not want to interfere with the power that the Governor 
General in Council should haye in this matter. I leave them perfectly 
free to take action on the information they have receiyed. I only 
want that there should be a recognised Tariff Board, and 1 leaye the 
constitution of it to the ·Goyernment themselves. Not only so, I want. 
the Tariff Board to be constituted, as it has now been constituted. I 
want that there should be one official and two non-officials on it. That 
is the way they have constituted the present 'l'ariff Board. But what 
I want is that Members of the Indian Legislature should be put on the 
Tariff Board. I dare say that some Members of the Board may be 
treated as past Members, but of cours\:, if necessary past and present-
Members of the Legislatul'c may bp on the Tariff Board. 

Mr. President: V'll' haH' kept back clause 1. The Honourable 
Member's amendment ?\o. ]S is an amendment to that clause. Thl!t if> 
why we have not tal,en it llO\\". But the present amendment thnt js 
being moved rea ~  hang-s on that substuutive IH'ovision in No 18. There-
fore, I think it will be more convenient if amendmt'nt No. 18 is moved 
first, not as part of clause 1. but as an additional clause after clause 1. 
The Honourable Member ".-ill nnw 1lI0VP that after clause 1 h new !!lause 
he added as specified in No. Ii( 

Mr. K. Rama Aiyangar : Sir, 1 now move 1\0. ~ in the for1;11 that 
has been suggested by the Honourable the President. 

Mr. President: That the following clause ue addpd after clause 1. 

Mr. K. Rama Aiyangar : As I said, Sir. this will giYl' them full 
power to continue the present 'l'ariff Board, or, if circumstances so 
require, to modify the constitution of that Board. But I beg to place 
before the Government the view that, if you put it in the Bill itself 
in the form that I sugg-est, it will he a cOll>;ide!'ahlp hplp to Govemmput. 
It will not take any extraordinary power which is soug-ht to be given 
to it. The Board that was constituted has reported unanimously, the 
Government themselves have ag-reed to impose protectiYl' duties, and 
they are supported by the Tariff Board's recommendations also. 
Similarly, if the Tariff Board is also allmnod to lll' eonsultecl--and it 
is conceded on behalf of the Government that they ,I'ill he consulted-
then it should be embodied in the Bill. If there 'is a provision in the 
Bill it will give a right to the Tariff Board, and ill emergent cases it 
will give them an opportunity to make representatio.ns to tlip GOYl'rn-
ment so that Government will be left absolutely in a safe position with-
out being attacked even from outside. There will he a '1'ariff Board 
with a majority of non-official members who will have made the recom-
mendations to the Governmcilt if ther!: was allv necessity for such re-
commendations being made after action is tak;n in eme~ ent cases b.Y 
the Government. Where there is no emergent easp, or where till' 
Government themselves have not got the tim!' to get th(' information, 
the Tariff Board may make the recommendation, and it should be cast 
upon them as a duty to make the recommendation. '1'he whole effect 
will be, the representations to be made on behalf of the public will be 
made by that body, and they may talte action independently of Govern-
ment when necessary. The Govcrnment will be supported by the Tariff 
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Board, if they do not object to it or (10 not make representations on 
behalf of those actions taken and the rfi'ect will be a complete system 
which will be quite satisfactory bot h to the Goyernment and to the 
public. And I submit that it will be a brtter safe!-!'uard to the Govern-
ment themselves and it will be absolutelv satisfactory. I therefore 
suggest that the amendment that I haY(' put' forward s o~ d be accepted. 
As I have mentioned 1 purposely intended to coyer the necessity to 
continue the present Tariff Board, if it was considered necessary. 

Mr. President: That will not lIf' the case, because you want two 
non-official Members of the Indian Legislatu]"(,. 

Mr. K. ~ ama Aiyangar :  I Illpan the past and ~resent  'file 
ob5ect with which I worded it so was that they need not be taken away 
for the period for whieh we are now introduc.ing the Bill. I submit it 
will be very good for the Government under thp rircumstances to 
accept it, if n essar~  in any modifil'rj form thllt thry will hr pleased to 
give it. 

Diwan Bahadur M. Ramachandra Rao : ~ r  I regret that I cannot 
support my friend in regard to the composition of the Tariff Board. 
Honourable Members are aware thrt the present Tariff Board consists 
of three Members and they are paid officials of the Governmt:nt at 
present. My Honourable friend proposes that two non-officials in the 
sense that tiwy do not receiYC any ';1l1ary art' to be appointed to this 
Board .• I regrd, Sir. that tIl(' work of this Board will be seriously 
handicapped. You will see that th(' Tariff Boanl were engaged on 
work in eonneetion with the steel inclustn-for nin(' months and they 
ha ve produced all admirable report and' hacl to collect eyiderce ii:J. 
various places an(1 tIlt' e\idenel' has heen printed in three volumes. 
And now a~a n there <In' a number of questions in rC'gard t(l paper,_ 
cement and various other industries which will mean ont nuou~ work 
by this Board. and. if Illy Honourable friellc1 sllg-gest:i that two non-
officials without any pay shoul(l \)(' engal!ecl ill the ,,"ork of nyest ~at on 

of the various industries from (]IlY to day and throughout the year, I 
think that this proposal is impracticable. On this one gronnd I recom-
mend that this proposal should not he put into this Bill. 

Pandit Madan Mohan Malaviya : ~ r, I rise to support the amend-
ment of Mr. Rama Aiyangar, Ma~  I invite the attention of the Honour-
able Member in charg'e of the Bill to some proyisions 01 tht, Safeguard-
ing' of Industries Act, of 1!l21? There they appointed a committee to 
advise the Board of 'l'racle on the question as to whether any help 
was to be g'iYen to any particular ndustr~  The object of the Act. 
as Members of this House ,,,ill probably know. a~ the prevention of 
dumping and the iiupporting of the indigenous industries against foreign 
competition. In section 7 of tlUlt Act it is pro\'ide.J that: 

" (1) A rommittee for tht, purp08t'8 of this Ad Hhal: ('onsist of five pt'rnons 
t t ~ed b~  the res dt ~ of tht' Bonrd from a permanent p.'luel of persons appointt't: 
hy hIm who shall be mamly persons of ('ommereinl or indnstrial expl'rience. 

(3) Any persons whos(' illt('f('sts ma)' be lllatt'riulh nffl'<'h'd by any u('tioll ",hi,.!! 
may be tnkt'll Oil thl' r<'port of n rommittpe shall not be eligibll' for seleetion :IS a 
hll'ilI her of the eonunittec." 

I think Mr. Rama yan~ar 's proposal is a good one that thert' should 
he a Tariff Board appointed at the eomuwnt'ement of 'the vear. And 
if instead of 3, you hav(' ;) persons coming Ollt of It erma~ent panel 
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of persons mainly of commercial or industrial experience. they will 
report to the Government, they' will advise the GOYernnll'nt of India, 
who will take the place of the Board of Trade Iwre, as to whether any 
enhancement of the duty is desirable. I will draw attention to another 
important provision of the same Act. It proceeds to say : 
"If the ('ommittee report that as respects goods of an~  ('Iass or rlescript.ion 

lllannfactured in any ount~  the conditions speeified in f.ub·seetion (1) lire fuhille,j 
the Hoard may, after taking into consideration the report. if any, maUl' under·s<lb· 
.ection (2) by order apply this Pllrt of this Act to goolls of that duss or (It'S<'ription 
it' manufactured in that country: 

Provided that : 
(a) no order shall be made undE'r this section applying' this Part of this A(·t 

to goods of any class or description unless th!' ('ommittE'I' to who III t"(' 
matter has been ref!'rred undE'r this s!'etion haH' report('!l that in thea 
opinion production in th!' ndust~  manufal'turing simiiar goods in the 
United Kingdom is being carried on "ith reasonable et nr~  awl 
economy; " 

It is further laid down there that : 
" (4) If at the tim'l whE'n it is proposed to makE' an~  su('h ordf'rs the Comma/ul 

House of Parliament is sitting or is separated by sueh an adjournment or prorogation 
IlS wiB expire within one mouth, the drafts of the propos!'(i orders shall be lai,i 
before that House and the orders shill! not b!' madE' unless and until a T{'solutioll i5 
passed by that House appro\ing of the drafts either witbout modifieatioll or subjl'..t 
to ~ue  modifications as may be specified in tlu> resolution, and UpOIl Bu('ll approval 
teing given the orders ma~  be made in the form in which the drafts han' been ~ ro d  

In any other case an order may be made forthwith, hut al! onl .. ", so mafie ~ a  

t,e laid before the Commons House of Parliament as SOOIl as maY be uftl'r its llJxt 
~t , and shall not continue ill force for more than one 1I10nth' aftl'r 8uf·h mel,till:,( 

l;nless a resolution is passed by that House dE'elaring that tIl(' orders shall t ~  

ill loree, either without modification or sub,ieet to such JlIodifil'ations as IIlny bp 
§pecified in the resolution; and, if any modifi('atiolls U/'(' 80 rna(l ... as rl'Hpel'ts l<Jl." 
Ol'i1CI, the order shall thenceforth have effect subject to Bu.·h mOliifi('atioll. but wilhol.t 
prejudice to the validity 'of an~ t n  pre'viously don(' thefl'lIllde'r.·' 

I think, Sir, similar cautious provisions might well be considered by the 
Member in charge and this amendment of Mr. Hama Aiyangar might 
be accepted as a fair basis of an arrangement which will guarantee 
that the matter will be considered duly by· a propcrly comtitutcd Com-
mittee and that it is upon the advice of such Il Committee that the 
Government of India will take action and also that any orders passed 
will be brought before the Assembly at the earliest opportunity 

The Honourable Sir Charles Innes: Sir, if any criticism is needed 
on. the Honourable Pandit's speech it is that his suggest ions have 
practically no reference to the amendment move(] by l\1r. K. Rama 
Aiyangar. Mr. K. Rama Aiyangar's amendment also was obviously 
made under a misconception. He thought that if this amen(lment were 
accepted by the Government and the House. it would be possible for 
us immediately to convert our existing Tariff HOH]'(l into th!' statutory 
Board he contemplates. But that is not so. The amellllnH'nt sa~ s t ~t 
the statutory Board must cOllf;ist of an official Memhel' and two non-
official Members of the Indian Legislature. It is perfectly true that two 
of the members of the existing Tariff Board were originally, Members 
of the Indian Legislature. But they are not so now an(l therefore it 
is quite impossible for Uf! to eonvert our existing Tariff Board into the 
new Board suggested by Mr. Rama Aiyangar. Therrfore. we should 
have two Boards, one the existing Board and the other the statutory 
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Board which-for Mr. Rama Aiyangar's present amendment must b ~ 

taken with his two other amendments Nos. 25 and 28---would be of no 
usc otherwise and whose duties will be confined to working this off-
sctting duty clause. Moreover, we should  even in that case not be 
compelled to consult the Tariff Board suggested by ::\11'. Rama Aiyangar, 
for he exprcssly says that we should put on offsetting duties if satisfied 
on the report of this Tariff Board " or otherwise. " Well, having had 
experience of the working of the existing Tariff Board J think the Hous;! 
may take it from me that we should always make use of the " other-
wise" procedure. \Vr shoulci haye one Board which is reaLly a COIn· 
petent Board, and another Boa I'd that will not be of much I.SC for our 
purposes. 1 think that 1 haY!' shown that Mr. Rama Aiyangar's pro-
posals would not arr~  us any further. I suggest that he should drop 
the amendment. 

Mr. M. K. Acharya :  I helieve the rl·al illea that is now in the 
minds of most of us is that there must be some statutory Board provided 
of some kind or other. There is no idea in our minds that the present 
Tariff Board should be replacpd or that tlH'l'e .,hould be another Tariff 
Board working on the same lines and f()1' the samp purpose. Surely 
it could not be beyond the ingenuity of tlH' Government to deyise some 
means of putting the present Tariff Boar(l on a statutory basis. That 
is all We' art' chipth' ('oncerned with. It is easy at any rate to have 
some Iftatutory pro;'ision made for the 'LIl'iff Boarll t~ be appointed 
from year to ~ ear or for a }wriod of year,;, read~ an example has 
bel'n set of having onp official. and of ('ours(', I myself am ready to 
admit from what I ha\'e heard that the presellt Report of the Tariff 
Board is due greatly to the talent and assiduity of the official member. 
Hut, instead of leaving-it entil'ely to official discretion. I wish that it 
were possible fm' GOYel'Dment to make this Tariff Board a statutory 
body Ilnd'l desire that some pro,-ision should be made for it in the Act 
itself. 

Diwan Bahadur M. Ramachandra Rao : May 1 put to the Honour-
able Sir Charit's Inn!'1S whether he is prepalwl to put the present Tariff 
Boar(l on it statutory footing. If he is, I ;,hould think' the amendment 
mig-ht lw modifit'tl so as to bring it into on orm t~ with his wishes. 
Instead of having-a Tariff Board as sugge;;ted by my Honourable friend 
and a Tariff Board appointed by the Governor General in Council, with 
a slight Ilmcndmpnt. the amendment of ::\lr. Rama Aiyangar can be 
brollg-ht into shape. J suppose in that cast' it will r~n t ~ : 

" It shall be lawful for the Governor General in CouDeil to ~ ~ tute at thf; 
beginning of each year, or onee in a number of ~ ears, a T:uiff Board cOlll!istiug of 
t n ~ Jnenlb(,fS." 

As regards their qualifications. their salaries, and other questions it will 
certainly be in the hands of the Governor General in Council. 

The Honourable Sir Charles Innes: I think the Honourable ~ ember 

asked me whether I was prepared to ~ ert the Tariff Board into a 
stfltlltory body, whether it "'I11S our intention to convert the Tariff 
Bmmi illto a permancnt statntory bod~  The matter was discussed ill 
onn~~ t on with. the Res.ollltion on fiscal policy in February last year 
and It WI,S defimtely dccld('d by the lIons,' that the Tariff Board should 
be appointed at first on a temporary bflsis in order that we might see 
how many applications for protection were forthcoming and whether 
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there was any necessity fn!' rna king it a permanent body .. 'l'he a~ tr 
Board only· e'xists so long as inrillstril's a ~  for proteetlOn. As far 
as I can s·ee. the Board will go on this year and next year, but. 1 C!ln-
not say for certain that it will be a ermane ~t b d~  That heillg' so. 
I do not. think I can COll1luit GoYerllnH'ut to maklll(! It permanent by ctlll-
\'erting it into a statutory body. 

Mr. President: The amell(lment sa~ s : 
"It shall b!' lawful for th" (ioYt'rIwr General ill ('ountil to constitute at. lli(' 

hl.gilming of eaeh year. or onee ill a numher of y ar~ •. 1 Tariff Board consisting lOf 
three members," ...... , 
It leaves it to Government. 
Diwan Bahadur M. Ramachandra Rao : It may he for an~ period : 

it need not be permanent. 
Mr. President: It merely empowers Government, if they choose, 

to constitute a Board. not othC'rwis('. TIl(' amendment will run thus: 
., It shall lw lawful for til,· (ioH'rnor General in ('oull<·il to eonst tut~ :It til .. 

teginning of eal'h year, or on!'" in a nUlllber of ~ ears, a Tariff Board cOllinstm;! of 
threE' members." 

Mr. C. Duraiswami Aiyangar: Ma~  I say a few words with 
reference to the sug!!estion made by Di,,-an Bahadur M. Ramaehandra 
Rao ~ 

The Honourable Sir Charles Innes: liay J know the l.nlggested 
amendment '! 

Mr. President : It \'I"ill be like thifi : 
" It shall be lawful for thl' GO'Vl'rnor GCll!'ral in ('ounril to ('onstituh' at the 

lcgiulling of each year, OJ' OW'" in a number of years, a Tariff Board consisting of 
tbre~ members." 

That is all. 

The Honourable Sir Charles Innes: I have no objection if it merely 
enables and does not tie us to any particular proposal. 

Mr. M. A. Jinnah : Is it ever unlawful for Goyernment to appoint 
a Board' 

Mr. President: It is always lawful without saying it in the Act. 

Mr. C. Duraiswami Aiyangar : With reference to that, since thtl 
Government are willing to accept it, I wish to say a few words. Thert. 
was an objection that the word "shall" shall not he converted into 
" may" at this stage so far as my amendment was concerned. But 
we are now at a stage when an amendment entirely different in spirit, 
in letter and in effect can be permitted. This is an amendment which 
converts the entire amendment which was put on the agenda which 
suggested two non-official members. That is taken away now. We 
have got three official members to be appointed by the Government 
at their pleasure; and when the Government under the present Bill 
are undertaking to make this inquiry wii hout additional cost why 
should there be three more officials for carrying on the same inquiry' T 
If there was any object at all in proposing a Tariff Board, it was the 
object which myself and Mr. Acharya hail, namely, that there shoul!1 
be a body which is independeIlt of the Government, which will be re-
sponsible to the Legislature and in which we may have a thorough con-



THE STEEL INDUSTRY (PROTEOTION) nILL. 2!)o7 

tidl'nce thllt it will take thf' intl'rests of thp (·ommnnitv into consirlera-
tion. T thf'rf'forp oppose this amendment on thf' oro~nds, firstly. that 
wp harl no notiep. secondly, it is Ollt or orrler, thirdly. it is objectionable 
amI. onrt ~  it is not in the interests of t.hp country. 

Mr. M. A. Jinnah :  I object. to the amendmpnt yery strongly 
lwellllse it spems to me that WI' giw sompthingo to thp Gowrnmpnt and get 
nothing-in return for it. \\Tp give them full pO\\"Pr to appoint a Tariff 
RO!!I'" in snch mannpr as ther may think' proper. What will bp thp d t~  
of t hat Board and what will bf' thl' proepdurp and what will hI' thp con-
sequpnep of thpil' decisions? WI' goiw the Government full power, a 
hlank eiwqne and say: " You shall appoint a Tariff Board whenever you 
shall think it la",fn1." Rnrf'h' that is not an amendment which we want 
to ,~  I ean quite unde~tand the Honoarable l\Iembf'r saying what 
1h Tnriff Board ~ to 1)1'. how it shall be constituted. that it shall eonsist 
of the following members who ,,,ill satisfy the qualifications or the standard 
tllat the Statntf' lays down. that thf' following" shall hp their dutil'S, that 
thf' following shall he thpir IlJ·ocf'dnre. ur ~  tlti" is an absolutf'ly lIsple:';.;; 
sort of amendmf'nt. which serves no THlrpo<.;t'. On the contrar,'" you 
hand O\'er the wholf' 1 hing to (to\'ernnH'nt IIDe1 sa~  ,. You shall appoint thf' 
T/lriff Board ". 

The Honourable Sir Basil Blackett: T do ask tht' Housf' not to spend 
100 m\ich tillH' hut to g'f't to wtll'k and ('Ilnsidf'r somt t n~ serious. ~e 

arp at presf'nt. ns far as I ran St't'. trying to framf' up a stef'l frame that 
j" nol of an,\' \'alut' to anybody. The GO\'\'rnmt'nt hayt' a r d~  the power 
10 I'slahlish a Tariff Board lind it hilS f'stahlisht'd one. This amendment 
take . .; us no furthf'r. It attempts to Cl't'atp a Tariff Board whieh mi!!ht bf' 
a st t tor~  institution, but. as Mr .. Tinnah  poillts out. it dot'S not define 
the duties of the Tariff Board or ea ~  add anything-to the position as it 
stllm]"; at ]lJ'Psent. On thf' otht'r hanrl. it lloes prejlldiee thf' decj"ion as 
to wh .. tl1l'r w(' do want ill the fntuI'l' it Ilf'rmalll'nt Tariff Bpard and what 
its constitmion shonld hI'. ~  Hononrahlt' frit'lld thr l'If'mber for Com-
mfC!rrC' has stated that the Go\'t'rnment lire lwrfp('fly prf'pared to consider 
thr qnestion of haying a permanent statutory Board in plarf' of the prf'-
Sf'nt Board which is exprrim('ntal and I SI1g'g'I'St that ~  eclll ta!;;,' that 
question up ql1itf' separatelr and thllt what wr arf' disellssing now does 
not sl'riously takf' lIS forward ill the discussion df the Bill now beforf' 
Us. 

Mr. K. Re.ma Aiyangar :  I think we al'p here llJ this Assembly to 
earn' om the objects whi('h WI' ha\'f' in nt'\\'. 'Ve are not herp t,) oppose 
raeh (1\ her. Simply beeal1s(' onp allJPndment is lost and anotht'r is more 
suitah1p ..... 

Mr. President: Will the Honourable l\lt'mb.·r tell lIS ,,"hethf'l· hI' is 
pressing his amf'ndmf'nt or not! Ht' eannot malH' a spennel speech. 

Mr. K. Rama Aiyangar :  I have no oh,ie('ti'Jn to :\11'. Jinnah or any-
body clst' putting in the necesslln' languag'r. Thf' olljP('t is to continne 
Ih" Tariff Board during the period of this Bill ..... 

Mr. President: The Honourable Mt'mher has alrt'adv madf' on I' 
"'pf1e('h. lIr cannot makr another. Dors the Honourable Member want 
Illf' tn pl11 tIll' original amf'nthnent or tilt' IInH'n(11'(1 1I1llt'ntlnll'llt ' 

Mr. K. Rama Aiye.ngar: Thr or ~dn  alllenrlment. 
L7!lLA N 
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Mr. President : The question is : 

" That thl' following be added to ~e 1  : 

, It shall be In",ful for the Govt'rno]' G(,Jll'rlll in Council to ('onstitute, nt tIll' 
beginning of each year, or on,·(' in. a nUlllher of years, o. Tnriff .Board consisting or 
C'ne offieial member ano two non-offi"wl 1llt'H1ht'rs of thp IndIan LI·glSlatlll'<'. The B'''lr'! 
sJ:aTI be kept informed of thE' condition of the stepl trnlle '." 

The motion was negatived, 

Mr. President: This disposes of amendments Nos. 25· and 28t which 
are consequentiaL Then wc come to l\Ir. Patel's Ilmendllwnt Xo. 2!I·t 
This is out of order. Then then' is Mr. Amar i'\ath Dutt's amendment 
'No. 30§. I should like to hear l\1:r. Dutt as to why his amendment should 
not be ruled out of order. 

Mr. Amar :Math Dutt: My reason for introducing these words" with 
the approyal of the Indian Lq!islatiYe Assembly" in the proposed sub-
section (4) of clanse 2 (1). i., this. De('ause T find that the proposed 
BUb-section gives ycry wide powers to the Gon'rnor General in Council 
to tax the people of India. In fact, Sir, in the present Schedule. Part VII, 
I1S it is in thp Bill. the amount that is to be levied upon iron and steel 
good"! is too high. and hy this sub-seetion the Governor General in 
Oouncil wants to reserye powers oypr and ahove that, anrl whenever it 
seems necessary to tlWlll thpv will be ablp to len-furthcr <lutics. I \\:1111 
to limit the p<;wers of the Governor (;-cn"ral in Council so that tb ~y ma~r 
hav\, to se('k the appro\'al of the l'h'ded represcntativcs of th(' people. 
hcforc the peoplc ?ore furth('r IdX('d. Xow. Sir, tIJI' taxahlc eapacity of 
the pcople may he unlimitcd ill the eyes of the hnreancra('y, but we, who 
know the people, and espccial\:, thl' poor people who are to be taxed by 
t his measure _ . , ... 

Mr. President: I am now only asking the IIonourahl(' ~ mb r to 
fell me if he has anything' to submit why the amendm('nt is ill order. 

Mr. Amar :Math Dutt : It is in ordcr in this way, Sir. inasmuch as 
J submit that the representatives of the pcoplc should 'hc consulted bcforc 
any ~ te s are taken. Is the Governor Gcneral in Council above the wishes 
eyell of the representatives of th(' p('ojll('? J Sllbmit that this is in order 
and it may be allowed. 

Mr. President: I think th" amendmpnt is ont of ordpr. The next 
amendment is Mr. Hussanally's which asks for the additioll of two pro-
~s to Rub-section (4). TIl<' sceond proviso, namely : 

"Provided also that Railway fares or freight sh:']! not be en an~,ed in "011-
8(,cluenel' of thp saio f'nh"nrNl protertiw duty: " 

is outside the spope of thp Bill. r willllPlir )fro Hussanally about it. The 
first proviso can be moved, 

Mr. W. M. Hussanally (Sind: Muhammadan Rural) :  I thank you 
Sir, for allowing me to move the first proviRO and I do arlmit that' t ~ 
seeonu proviso is outside tlH' seope of the Bill. So far as the first proviso 

. ~ cIau;;-2 o t~ ~ n t ro o e ~b ert on t e words' on the 
Report of the Tariff Board or' be inserted at the beginning of·the Raid sub-sedion " 

t '( In clause 2, in the proposed Bub-section (") after thl' word ' satisfied' . th" 
word ' otherwise ' be inserted." ' ~ 
t" .In sub·clause (1) of clause 2, in the propoB!"} SUb-section (4), thl' word ( sholl ' 

be substItuted for the worn' nun-'," 
§ "  I n ~u e 2 (1), ill t h,: prop08PU I'<U ],-R('{·tion (4), after the words 'he may , 

the words' With the approval of the Iudian T,c'gisJative Assembly' be insertell." 
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is concerned, I propose that the following proviso be added to sub-
section (4) : 

" Provided that when any article is ualta fide imported from abroad for ship-
building, or for the UHll oi' all,\-other nas('('lIt industry in India, duty thereon shall not 
be increased. ' , 

Sir, we are all anxious about our llld"cantih' marine and for that pur-
pose a public inquiry has been instituted and we expect shortly to have· 
their report. It is also expected that they will make certain recommenda-
tions in order to encourage the ship-building industry of this country. 
Mr. President: I ~ nnot hear you at all. 

Mr. W. M. Hussanally : Sir, it has been admitted that we should 
encourage the ship-building industry in India with a ,-iew to monopolise 
all the coastal trad(: 01 Indict. .:\0\\ if ship-building is to be encouraged, 
stct'] and iron are the principal thing" , ~  that industry would need 
and if this additiollal duty j,; imposed UpO::l all imported steel and iron, 
that industry, cannot dt'Yciop and cannot be encouraged, 

Last year )lr, ~es u r  Ayyar in the last. ,Assembly proposed a Bill 
which ha.d the objpej of encouraging ship-building and also mercantile 
marine, but it lapsed on account of 'the dissolution of the Assembly. I 
under::;1 and that !Some such Bill will also be brought forward in the near 
future, If that be so, it i:; all the more 'uecessary that a proviso of this 
kind that I advocate should be in:-.erted in the Bill so that the ship-building 
industty can get steel and iron as cheaply as possible. Mr, Jadu Nath 
Roy, who is a member of the llHlian Mercantile Marine Committee, has 
written a note on this subject, which 1 learn has been circulated to all the 
Members. 'l'his is what he says in regard to this matter: 

" 'I'he pre-war price of steel was Ra. 5 and 6 ppr ton and at the present tinw it 
a d~ at from Re. 9 to 10, But we have reaso!.l to iwpe that with the ratulll of 
uOJ'lllal couditiollil the }Jntc of "h'd will come down alulOst to the pr",-war rate. If 
the duty is raised to 33 ~ I"'" Cl'nt.. Great Britain and other European countries 
will be able to build ~ at a cheaper price than India, as they will escape the 
J udian duty :lItogethcr; ;wL! Llie chance of our developing the ship-building industry 
ot lndia will be lost, At pn'"!'lIt inland Yes.!' Is are being built here and we olUllelvcs 
artl Luilding them in our dOl'k. Jf the tiU!J on the sh'el is ra.ised it will not ue 
pos"iLle to uuild thelli IUll'e, as big iuland vessels which can come on their own steam 
will ue built in Eilr"l'(' and Indian builtll'rs will not be able to COllipete with Europeans. 
Thus instead of (·ncouraging the ship-building industry her!', it will go to put 0. stop 
to it altogether. The importan('e of the ship-huilding illtiUHtry for purposes of national 
llefcnce e.a.nnot be ignorod. ~ t a time when the Indian :liercantile Marine Comnuttee 
arc ill(luiring into the prosp!'cts of awl uevising means for the development of tht! 
shil,-b'lilding intlustry in Inuia a "poke should not be driven into the wheel of progl'88ll 
by raising the duty tWill j() to 33 i per cent," 

'l'hat, Sir, is the opiniun of an expert who is engaged in the ship-
building industry, There Clre ship-building yards at Calcutta, Bombay 
Cochin, and we all wish that this industry should be developed as quickly 
as possible. There are large rivers in India and Burma wbich are suit-
able for navigation. F'or this reason, if this prevision is riot made this 
ship-building industry will be killed, and all the l<Jbour available now will 
be dead, and it will be very difficult to re"i VI' it again, ~ m ar y, in the 
case of nes~ent industries. Tltt'y should get <Ill :heir steel aud iron cheap 
from outs d~ India. 

In Japan amI America there is this protective policy but similar 
~ t ons Hr\' madl' and 1 hope t1lit; House will provide that the duty 

:::11all uot be inerealSed, in exceptional cases, so that these nascent ndustr ~s 

SilOulJ be encouraged and dereloped. 1t way be argued that tile pro,-i-
s o~ in this Bill are only temporltl'y and that t er~ore no provision i:i 



2510 LEGISL.i.'l'IVE M ~  [2ND JUNE lU24. 

[Mr. W. M. Hussanally.] 

n~ sary Ht re~ nt f(ll' tlw ship-huildinl! nd str~ , hilt [ ~ o not t ~  fol' 
a ntoluent that tilt' stl'e! nd str~  will 1)(' thoroughly estHbhshpd dlll'lIIg tl](' 
next thre(, \'l'ars to eOIll(" and one('  a protp(,ti\'p poliey i" adopted, it will 
ha"\'t! to con'tillue fill' a yeQ' much longer period. !<'or these reasons I re-
commend to the House the adoption of this proviso. 

The Honourable Sir Charles Innes: Sir, we haY!' had a \'l'ry eloquent 
speeeh from my Honourable friend ::\11'. IIussanally about the harm \\'hieh 
4,hlS Dill. or rather 1 hesp offsetting duties art' lihly to canse to the shi p-
building illllustry. If the ship-building industry is likt'ly to suffer all lll1s 
harm, I should haye t'xpected my friend to move that iron and stcel requir-
ed for ;,;hip-building-should \)(' exempted a!tog-ether from th(' ~ n an em n s 

of duty proposed. and not lllt'rely from tht, offsetting (lutie,;. 1 put it t () 
this House that the proposal to cxempt these industries from the offsetting 
duties would not help ship-building at all. Apart from that, 1 mllst point 
out to the House that it is ent re ~  impossihlt' for t hp lIollse to ,rork a 
clausl' of tbi>; kind suggested hy ::\11'. ussa a ~  In the first plaee, who 
~ to deeidt' what CI m~ , :'llt industrY is. Is it to be tIlt' Collt'etor of 
Customs '! In the s{'ron" 1'1<1("'. when' a man eomes to tlw Collector of 
CtlstOlllS and says. " TiH'Sl' w' ;'1' nails, or this eommon steel bar is rl'quired 
for the s bu d ~ industry, or for another nHS('ent industry," how is 
the Collector of Customs to sat s ~  himself tilCit this i" ('orrect or not Y 
1\111'. Hu>;sanally's amendment is entirely useless. ht'I'allsc' it ext'mpJ;s these 
industries only froni the offl.;etting·· dutil'S. and abo it is m oss b ~ for 
OlIr C()ilecf(,rs of Customs to work. I put it to him that if these industries 
want prpteetion they should go to the Tariff Board alld haw their ea:-;e 
taken up >;('parately Clild indt'jleTlflf'lltly : but this anWlIdlJll'nl will h('\p no 
one. I therefore oppose it on behalf of Gowrnment. 

(At thi:-; sta!!t' Mr, ,'rc'sidr'nt Y1H'alt-'d thr' (hair. which was taken by 
:Mr. K. C. eo~y  

Mr. Chairman: The t , ~t on  is : 
"That in "!aus,' ~ (1 ), the following proviso be addl'tl to the proposed Huh· 

section 4  : 

'Provided tlwt \\1"'11 allY article is /J(!/I(I fit/,· imported from ubroa,l ior ship. 
building, or for thp UH" of :IIIY other naRC'(,llt illduAtry in India, duty then'(jll -hall 
no:. be increas('d '." 

The motion "'as ne~at y d  

Mr. W. S, J. Willson: Sir, the amendment which stands in my name 
6 P.M. i:-;, as you r ~ t y obserye, widl'r than Mr. Patel's. 

It ('oYers hlS, and T shall attempt to do a little 
justice to his daim a>; well as my own in the process of moving it. This 
amendment, Sir, merely seC'ks to exclude from the operation of this 
Act certain >;teel "'hich is in process of coming out to this country 
which was ordered from home before the Tariff Board issued the'il: 
Report. I merely wish to quote tl\·o instances. I will quote the instance 
of the. Calcutta Corporation, who nearly two years ago, ordered a large 
quantity 0f piJws from En/!Iand. ~  dc·liheratt'l.'" r e a~ d thp arrival 
of these pipes in tlJi:-; country, in order that the money should not be 
locked up in them and the pipes should not arrive here until the road 
was ready ~  them, and they should he paid fo]' hy <leg ret's, The ease 
of o~bay IS tilightly diffel'PIIL They had othe]' reaROlL'-; for delaying 
the arrIval of their pipes, hut thl' principle iti the sam!'. AU I wish to 
say here, Sir, is that I have, in taking into cOIlliideration the cases of 
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COl"llOratiolls, also in miud the eOD;;ideration of private intereHts. There 
lire also people who Ita \ e ordered good;; out for their own factories, 
t heil' o\\"n hous(';;, or w Ita tev('r it may he, g'ood;; ordered out before the 
report of the Tariff Board wa;; ~su  I submit that, as the result of the 
Tarin' Board's finding, the meaf'ure now lJefore the House is one of gn'at 
"enerositv to til(' steel trade, and T say that hefore being f!enerous to 
~ue ;;I't 01' nte ,~ , wp ;;hould at lellst he fair to other interests. I think 
it i;; llOt fair to ~a  hounties upon some and penalties UpOII others at 
the sam(' timp IIl1d by the opel'Cltion of the !lame Act. ~ y amendment 
goes further than Mr. Patel's only in tltf' fllct that it also excludes private 
property liS wl'll as municipal. 

(At this stagf' Mr. Prpsi<i('nt re;;umed the Chair.) 

~ y suhmissioll is t 1101, if it is fair to omit municipal, it is fair to 
oHlit private }ll'opcrty and make no dilltinction between one and the 
other. I have only fnrtht'1' to add that T lla\'(' put the 1st Xovember 1924 
as a da.te in this Bill because I thillk it desirable that there should be some 
"atl'. some reasonahlt· oate. which will just gin' pt'ople time to get. in a 
reasonable quantity of thpir orders. hut I hold no brief for the 1st ~oyem
hcl' 1 !,i2-L If any onf' elst' has a bettpf dat!' to propose. I shall be quite 
ready to consider it. With these r ar~, I think I need not read my 
amendment, which is ill pl'illt UpOII the paper. 

Mr. President : ~ endme t 1IIo,-ed : 

,. n BuL-elans,' (:!) of ,·lallse :!, th,' following pro,-iso Le addl·d : 

, 1'rll\'id('d tl",t Ilo\l,illg' ill tlil' sain sl'h"du\t· sl,all a ~  to "()!l;;trudiuual and 
o~  stt'('1 arri\"wg at Iudiall ],orts IlPfoTl' lst .:\on'u.i>er 1!124 , whi('h can be pro"e-l 
[U th .. satisfaet.ioll of till.' ~ tors of ('n_tolllS to lwn' h(,PII df'filliteh-ord,'rl'd fro.1l 
"bn>:;'; awl dl'iillit"ly ,'arlllark"d for 81""'ifi(' ('ollstru('tions in India before the PlllJl!P'l-
ti01: of til" Tarift· B";I rd ~ H"I)()rt aud not for ordinary salt· ~  the importers '," 

Mr. H. G. Cocke llloruLuy : E111'opean) : Sir. I ;;hould like to sup-
port this ameJl(lmcut. r admit 1 hat exemptioll ill I;pecial ca"es is bad 
ill pl'illl'iple bUt thpse ea:-;cs are \ ClY except ionaL .dS Tl'gards the Report 
of the Select COlllluitt':'e, it was decided hy a majority, th8;t ullles. ... the 
operation of the pl'otl'etiYe scheme is to be indefinitely post.poned, it 
would be impossihle to make pxceptiOlls ill particular a ~es, and further, 
that if any suell l'xct'ptions were recommended, it. would be difficult w 
draw distinctions J,.!tweell the llI111ll'rOUS claims which would undoubtedly 
be made. Well, a.lmittl·dly til(' Collector of u~toms will haw some 
difficulty in ~ t  out thest: elaillls hut I do not think it impo:-;sible. ~ nd 
as regards the finalh:lal aspect. although this Bill is framed on the assump-
tion that the t'xtra tariff willmcet tIll' hounties, that is rather guess-work, 
and it is impossihle to say llOW to wha.t extent the tariff will meet the 
bounties. By excluding these particular impol'tat:olls it is quite pro-
bable, in fact it must be expeeted, thnt the tMriff will be less aliI<, to meet 
t.he bounties. Well, 1 thin\, that is a situlltion whieh oug-ht to be faced. 
I think if thl' requisit.e number of lakhs which are required to make 
this particular concession has to COUll' UpOII tht' l!'l'lleral surplus the 
situation is onc which the Assembly should lH'cept. ' 

The Honourable Sir Ba.sil Bla.ckett : ~ , I rise t.o oppose this amend-
ment. I objt'et to it 011 Ulany groullds. In t ht' first. place, it. introduces 
au entirely lit'\\' (l!'i !lei pip i lito onr lIlpj hods of imposing' customs outies, 
It. has heen thf' habit ill India for a eonsiderable number of years to 
have a revenue duty on a great many articles and in time of need it 
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has been known that that l'CVCnlW dut~  hal'; been inc)·eaf;ed. In the 
year 1922, and again in the ~ ear ~ , 11 wry considerable inerease was 
madc to our customs tariff. In all those CRsrs the usual rule applied 
that the tariff came into force for all goods to which the tariff applied 
as from one date---in that case of the introduction of the Dill, but as 
from a specific date. It has neyer bcen the practit'(' to introduce a 1lt'w 
customs tariff and then to proceed to make exceptions from it in respect 
of particular articles. There is tbe ~enera  provision in the law that, 
if a new duty comes into force between the time "'hen goods were 
ordered and the date when they are d.elivered. the duty may be passed 
on to the consumer. 'Ye canllot go further, 1 submit, and introduce a 
new principle that the duty should not be chargeable on goods because 
they have been ordered before the date on which a cllstoms duty comes 
into force. 

Secondly, I oppose it beeause although. as .MI'. Cut'ke says, it mi!!ht 
not be impossible for our Customs Collcd"rs to work it, it would be 
extremely difficult, cumbrous and expensive and probably not at all in 
the interest of the consumeI'. if we were [0 try anu mab:l' a uistinction 
between goods said to have becn ordered under a contract before a 
particular date, and goods ordel'eu after that date, it would mean very 
difficult work for every customb ufficer throughout tIll' country at every 
port, and it would mean that all.sorls of g'oods would be held up while 
the customs administration wa" trying to find out whether or not a 
claim--of which certainly many would be made-that the goods were 
ordered before the date proposed was in fact a jnst claim. 

Thirdly, I object tu it because it is at least as unfair to the Finance 
Member awl the tax-Pdyer that he should be saudleJ with the cost of 
these exceptions as it is unfair to 11r. Patel and his friends that they 
should be saddled with the cust. It is imposbible to give an,)' accurate 
estimate as to what the effect of tllis amendment will be. but from the 
figures that I have been able to obtain, it would ('osf at least 30 and 
probably 40 lakhs. 'rhese are not recurrent but total figures. That 
is rather more than the expected cost to the tax-payer of the bounties 
during the year 1924-25. If, therefore, this exception iH to be made, 
in justice to the Fiil:tJlce Memher and to the tax-payer, you should follow 
it up with another clause po:;tponing the introduction of bounties until 
say the 1st of April, 192;). I do not know whether thr House ,,"ould care 
to do that, but I do not think that, un ~  that is done, you would be 
jUHtified in imposmg 011 the general tax-payer a burden which 
under this Bill is carefully laid Oil the eommm!'I' of steel. I 
have heard it 'laid more than ollce that thil'; is a Bill to protect 
steel, but it is also a Bill to raise the money with which to 
protect . ste~ , and, unless· you ~re willing to raise the money, 
I do not thmk that you should c:Jlltmne to propose bounties which will 
cost a large sum this year without making proyision for paying for it. 
The objections to excluding all, that is the objections to Mr. Willson's 
elause as it stands, apply il fortiori to the other propol';e(l clanflcs. Hard 
cases make bad law, but the justification for the attitude of Government 
in all calles is t~~ same. If you are going in for a policy of protection, 
you must be wdlmg to pay the cost, and it i" not fair that YOU should 
make proposals which will be f())' the bCliciit of indiviuual e;'l'poratiolU; 
and others unless at the same time you decide that the date at which 
you call begin paying the bountieli is pOlitponed also. 



THE STEEl!. INDUSTRY (PBOTEC'l'lON) BILL. 2513 

Mr. V. J. Patel: Mr. Pre;;ident, I rise to support the amendment of 
my friend Mr. 'Villson. 'l'he main ohjection, so far as I have been ahle 
to gather, taken on hehalf of Government to this amendment is on the 
score of finance. 1 say the main, 1 do not say the only objection. The 
ml]:l1 ohjection taken ~  (ioyernment is on the score of finance. The 
Honourahle the Fillance )fember suggests that if this amendment is 
rarril'll, then necessarily thp grant of hOllntie!'; must he postponed to an 
indefinite fiatI'. .May 1 ask him whetllPr he would he prepared to com-
pensate these particular hmlir·,; in ease Government find that t ~  get 
more rCYt'nlll' than t ~  rp<jnire at the end of the year for the purpose of 
hounties t 80 fHr as 1 ('oul<1 bee, Government are likelv to realise more 
than douhlp the estimate they han' made. They have e~t mated 38 lakhs 
of rupees as excess revenue on account of these duties in the year] 924-
2:i, and they haye got' to pay 2-i htkhs of rupees as hounties. But I 
should like to point out that the 'Tariff Board cannot possibly have taken 
into considl'ration in the estiml1te of these :3H laldls. til(' particular cases 
,,,hieh are likely to brillg' ill lakhs and lakhs of rUlWl'" as revenue, and 
my sllspicion is that the GOYt'rnmpnt propose to raisp revenue beyond 
tll(' necessities of the ease. Tlln' want 24 lakhs for the bounties. Let 
thl'lll realise 24 lakhs from t es~ duties. . Why should they have more? 
I want the House to remem e~  that this is a Protection Bill and not a 
R",'enlle Bill. My friend -;a,\::, it is also a Rennue Bill. Assuming 
that thJlt. is so, the revenue to I)l' realized should he for the purpose of 
grllnting- t~  only and no furthpr. and if you grant that principle, 
tlWll may I <Isk him onee a!!ain. whether the G ~rnment are prepared 
to ('ompensate these plirtieular bodies who now seek relief at their hands' 
)fy frielHi says we shall be making a (leparture from the existing practice 
in the matter of such legislation. if ,,-e were to exempt individual 
corporations or i1}.diyidual contracts. That is not so. What )Ir. Willson 
say~ is that certain contracts which Wt'\'e entered into before the dat.e of 
the puhlication of the Tariff Board's Report should be exempted from 
the operation of this Ad. '}'here could not he a more .iust case than 
this. The claimants neY!:'r I'ontemplllted that the Tariff Board was going 
to be appointed, or was going' to consi(h'r the question and that Govern-
ment were going to introduce a Bill imposing higher duties when these 
contracts were entered into in 1921 and 1922. And now we say that these 
contracts having been entered into long before the Tariff 'Board was 
ever in contemplation or any such question of protection to the steel 
industry was ever in contempiation, we justly claim that we should be 
allowed special treatment in this matter. I am not talking here rt'gard-
ing the special case of the Bombay Municipality. But on general grounds 
and in fairness to people who have entered into cont:-aets long hefore the 
Tariff Board was in contemplation, a case for exemption is clearly made 
onto I therefore ~ ad y support the ampndmf'nt of m~  frif'nd. 

Mr, M. A. Jinnah : Sir, I was amused to hear the Honourable 
M('mber when he spoke and let the ('at ont of t hI' bug thai he was not 
supporting the Bomhay 1\1 nnicipality case at all, hut that he was sup-
llol'ting this amendment on general grounds. But surely the Honour-
ahle Member knows that the greatt'r ineludes the less an(l he knows per-
fectl! well that if he succeeds in su ~ort n  this he will he equally sup-
portmg the other. He put one qupstIOn to the Honourable the Finance 
l\Iemhrl' and he saitl that, if therl' is Ilny surplus after you han' paid 
the bounties out. of the reyenue that you realise by this tariff. what 
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will vou do with it? Hayf' YOIl any Imsi1wss if V011 hay<, IIny balllJl(·f· " 
\Vl'li. I do not know whpth!'l: 11]('rr 'will lw any balanl'P or n~t  but will 
tIl!' .IIononrahlp Mf'mbf'r ~  a g'naranter 011 lwhalf of tlw :\illnieipality 
of Bomhav that. if thpl'<' is a ddicit. tl]('Y will lllakP !!'ood the deficit 1 Tt 
is a spl'c;1Iation. and th!'r!'forf' rrally' it is Ilt'sidr: HI(, point to say; 
"  I say then' "'ill be a ha lan\w." "That gl'0l1llr1 hay!' yon got for saying' 
so, The Goyrrnment mig-ht turn roulHl and say ;  " \V .. ll. as far as ollr 
calcnlations go. ther!' might hl' Ii (lpfi('it or the twn ellt1s might mp(,t 8l1t1 
that's all." Thr'refol't'. that is a spe('ulation. 

~o  I objret to this anwndmrnt pnrf'ly on principle. \Vhy are 
the peoplr entitlN1 to eOIlH' to this Honse an(l say; " Exempt us because 
we g'a,-e our orders heforr the Tariff Board's Report was published" ! 
Wby is not a man rntitlen to enme and say; " Exempt mr also because 
I hayr already giyen m~ order before this Act comes into operation." 
Yery wrl1. Th('n whert' are ~ u going to draw tbr line? 'Ve know 
perfectly wrIl that thl' prin('iplr of tariff lq!islation-ann h('re is a case 
which involves both taxation a~  well as ]1rotertion-wr know perfectly 
well that the principle of legislation of this kind is thal it mnst come into 
operation the moment it become:; an Act and it must apply to eyen' single 
ton of steel or iron that comes into onr ports irrpspectiyp of any difference 
or (1istinction as to when the eontract was given ilnil so on. TThless we 
follow that principle, it ,,-ill he impossihle to ileal ,,,ith this case. Pro-
bably the ('o]]r('tor will hf' ftoorleil with an~  number of applications and 
he will bave to hold inquiries. Thrrpfore. I say that abso nt ~  no case 
has been manr out. 

I will say one word more ar.il that is this. All these people in 
India knew perfectly well that there ,,-as a Tariff Board sitting. They 
knew perfectly well that thprc was II Tariff Board which was inyrsti-
gating thr question whethpr the iron and sterl industry should he given 
protection or not. Daily reports were rmblishpd in rycry newspaper 
and T think he must be a yer~ bad business man inilerd who din not 
anticipate that somp sort of pr(Jteetion ,,'as going to he given to this 
industry. 

Mr. V. J. Patel: In 1921 ' 

Mr. M. A. Jinnab : Mr. Patel says " in 1921." If the Bombay 
Municipal Corporation gives a contract in 1921 thinking that it was going' 
to get a g'ood ratr. it is an incident of contract. It is a pure incident of 
contract and either the vendor or thl' purchascr has got to pay the en-
banced duty. If you are so circumspect, if you are so very prudent as a 
merchant. an(l if you choose to giye your contracts as far back as 1921 
for steel which is going to arriw in 1924, then you must take the conse-
quences of thr incident (If .VOIII' contract and either the vendor or the 
purchaspr has ~ot to pay thf' onty. That is no IIrgumpnt at all. The 
only argument that r can unilerstand is thi:;;. "We gave our contract be-
fore the report of thr Tariff Board and therefore give ns exemption." 
That is the only argument. (A YOiN ; " Why not for thosp ,vho are? ") 
Quite so. ~ not for those who are? 

Maulvi Abul Kasem (Bengal; Nominated Non-Official) ; Sir, r riRe 
to snpport thr amrndment moved hy my friem1 to m~  If'ft and in doing 
so I hayp only a vpn-frw words to say. In thp firHl p111cP the Hononmhle 
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the !<'inance Member said tlUH it would not be fair to the tax-payer 
and to the Finance Member that the Collector of Customs should have 
to make all these inquiries, as. it will cost much. ~ry submission is that 
the tax-payer, if he wants to gain by prutecLng the stt'el industry in this 
country, ought to make some sacrifiecs and slJffer losses as well. I do 
not see any rhyme or reason in 1 he fact that all the bunleJl sh.ouLd fall 
en consumers of steel or 011 those who lise slecl or an~ to llse steel ill fac-
tories or manufactories. Sir, ill Bengal they build ships for inland traffi·.!" 
and' we have recej,'ed intimatioll from the directors or OIJe or those com-
panies to say that by this protection t ~ are g:Jillg" to kill the ship-building 
indllStry and that they will have to close th.-.ir shop. As we have already 
decided to. give protection to steel, I think it is only fair and rcasonable 
to give some protection and be just and fair to those "'ho had entered 
iute> contracts long before til!> Tariff Board made their !.!.Bport. 
Mr. Jinnab, a distinguished Jurist. h:u; laid UOWIl the prillciples. but as & 
man in the street I beg to say this to him. How could an ordinary man 
anticipate this in thc first pLace when many of these contracts were-
made long before the Tariff Board itself was created 1 And even after-
its creation. how could a man know that the first bllSiness of the Tariff 
Hoard would be to ask for the protectioll of steel. and that Governmcnt 
would accept it and introduce a Bill and that that Bill would be passed 
80 soon! Therefore, Sir. I submit that it is on ~  reasonable, that it is 
Gnly faIr, that those contracts which were made before the Tariff Board '8 
Rcport was presented to the public ought to be exempted. 'We do not 
sa) before the Bill was presented. 1\1r. Jinnah or somehody else may 
eome forward and say that before the· Act comes into operation they 
Qught to give protection. But then, after the Tariff Board Report was 
puhlished, people had an idea of what was coming· and what was in store 
for them. But before thei.r report was published, nobody, unless he was 
8 great prophct, could have possihly anticipated. that steel. was going 
to be protected in this' way. It lias also' been said tliat, unless you 
charge customs duty on these contract goods, money will be short to 
pay the bonus and bounties which are proposed under tlie Act. 

I tliink that if"the income from these new duties is short, the ordinary 
tax-payer who ultimately enjoys the benefit, as we are assured that he 
will, slmuld. be made to pay for the same.. I do not know whether 
Mr. Patel. is correet or the Honourable the Finance Member is correct. 
Mr; Patetsays tliat there wil1 be no ~ orta e  but that they will have more-
money; Tlie Honou1!able the Finance Member says that they will be 
short. Whatever it is, if the income is short, the tax-payer should be 
made to pay for it. r submit that in protecting tlie steel indUstry we 
should not try to kill a good many others. 

The lnmourable Sir Ohari{}s Innes: As Mr. Abul Kasem has refer-
red to the authority of Mr. Patel or rather Mr. Patel's estimates of the· 
excess customs revenue we are likely to get from these enhanced duties, 
I should like to make a few remarks on that particl)lar point. Mr. Patel. 
says that he does not acct:pt the estimates of the Tariff oard~ He thinks, 
and his information is, that we shall get very much more excess revenu" 
out of these enhanced dut.ies than th.e Tari.tl' Board have estimated and 
that after we have 'paid ourbOl,mt.ies we are likely to have'!llarge surplus. 
Now, Sir, I do not think that I shall have HDy.difficulty in showing that 
Mr. Patel is too optimistic in this matter. In the first plnce, the 'l'ariff 
Board '8 st m~te s .:were the estimates of excess rnenue for the whole 

~  0 
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of the year beginning from 1st April, 1924. Already two months of that 
year have passed, and in these two months we have not got any benefit 
out of these enhanced duties at all. Therefore, it seems likely that we 
shall get very much less excess revenue than the Tariff Board estimated. 
Apart from that, it seems-in fact we are absolutely certain-that our 
expenditilte on boutlties is likely to be greater than the Tariff Board e"ti-
mated. The 'rarifl' Board estimated that we should pay Rs. 26.92 lakh'l 
bounties on tails. They calCUlated on a production of rails by the Tata 
Iron and Steel Company of 83,000 tons. My information ill that in all 
t>robabilitr we shkll have to pay bounties on considerably more than 100.000 
tons of rails this year. Therefore, we are likely to lose in two ways: Om' 
excess customs I'evenue will bot be so great as the Tariff Board estimated 
and oUr payments for bounties ate likely to be greater. In addition to 
that, there is a toot '\vhich Mr. Patel has not noticed. We have to pay 
out of the excess revenue bounties on wagons. I think I have shown thnt 
this year our eness J;'evenue will hardly cover the payment ot bounties., 
and if we aceept this amendment of Mr. Willson we Shall be man$" lakh. 
doWll. 'rhat I think is the real aspect of the question. 

I should like to put in a word for the Collecto!' of Cu&toms. Doe .. 
)(r. Willson seriously expect that every eonsigIiment of iron and steel 
eoming out to thi. country is to be held up whil8t the 0011&6tor of 
Customs makes a summary inquiry whether this particular consignment 
is covered by some particular contract, which contraet was entered into 
before a particular date T It seems to me that it is quite impossible to 
work your customs adminiltration in that way and it will elog the 
wheels of the administration. 

Finally, I come to the third point. I do object on behalf of the 
genetal tax-payer to these special interests. very weighty intetests who 
command great influence, coming in and saying ,. We quite agree in this 
policy of protection. We quite agret; that India should pay the price, 
but we want to be exempt. Let the other people pay." tt means that 
you ate only shbving the burdett on other people ~ b are less able to 
l>&y, and I say that the House, as a matter of principle, and having 
tegard to these Collectors of Customs, and in the interests ot propet 
administration of our eustoms houses, shOUld reject this amendment 
which is a most mischievoliB One. 

Jh'. Pr8llidettt : 'I'he qUesti()ll is : 

" That to s.llb·c1aulI6 (2) at daulKl 2, the foUow!.ttg ptovt.o be added, 

• Provided that nothing iII the said schedule shall apply to coJl8truetiolial 1111(1 
6ther steel a~r n  at Indian po]'t! before tat November 19l!4, which BIlJl be proved 
to the satisfaction of the Collectors of Customs to have been de1lnitety ordered ro~ 
l!.b-:-oad and definitely earmarked for speeifie construetioJUI iII India betore the ~t b t  
tion of the Tariff Board's Report and n«lt fot Urdinayt sale by ~e hnporte .. '. '  , 

'I'he motion was negatived. 

Mr. President: The next amendment is that ot :Mr. Patel. 
Lata Sao bJ (Jullundut Division! ~on M u a t adan  i 

:Mr. Neogy told us that the buainess fOr the day will conclUde after this 
imendment if! disposed of. 

Mr. lr •• idllD.t . l am not bQulld PI what M:r. NrolY !laid. 
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Maulvi Abul aae~ : On a point of ord~r  After having rejected 
the hlst amendment, I \\"811t a ruling if Mr. Patel '8 Imendment iI in 
()rder. 

Mr. Preaident : It ls a. iesser ro~ a  than the otner. 

Mr. V. J. Patel: The amendment which I have the honour to mo," 
iims as follows : 

•• That to 8ub·e!auile (2) of clauae 2 the fblloWing lIrovi80 be added : 

• Provided tbat nothing iil ihe said ainendments 8hli.1I in 8J1y way a~e  or apply 
to the sUel to be imported on behalf bf the Bombay Mul1icipal CofJ?Olation by MeaarB 
lJmitilwaite nnd Company fbr the purpose of t!bnatructing water pipes in e rda~ 
,~ t  the contract made between them and the 8aid Corpom.tion .in 1922 '." 

Tllis amend n ~nt ill in ~s e t of one contract only. I waJit that 
this House should malre el:ceptioh in thl! case tjf iI. contract for steel 
entered into in 1922 by the Bombay Municipal Corporation. Tile 
facts are theRe. In connection with the duplication of the Tansa water' 
pipe.. tlie Bonibay Municipality invited tendets and in doing so they 
fixed thp 31st of May 1922 as the last date for Umdet. Now, WP. received 
ett~r  from America and from other parts of the world asking u.s to 
extend the date of tender in ordl!r to enable contractots fro in those 
Muntl'ies to send in their t~nders  The Municipality refused to do 
so, blJt a few day!! before t ~ final date of tender the Tata Construction 
Company wrote to the Bombay Municipality asking the latter to give 
them ft.n opportunIty of sending in th.eir tender whieh they Baid they 
could do only if the. time was e t~nd,ed  The Bombay. MUnicipality 
ha4 rf'solved that, all far a8 pO!:lihle, Swadeshi goods should be encouraged 
and fot that purpose, whIm t ~ Chief Executive Officer found that there 
was a om an~  that was wantiTl(Z to tender for indigenous steel, steel 
manufactured in India, he naturally, in pursuance of th{, Corporatien's 
Resolution, gave two months to tht' c,oinpany and extended the time of the 
tender up to the end of July. it was contended In the Select Ctnnmittee 
and It will be contended here that the Tata Construction Company has 
~ot nothing to do with the Tata Steel Company, and that they pre 
not the same though in my opinion it is a distinction without a difference. 
tn this c(inhe('tlon T wiilInvlte the attend on of thf< Members to the lettet' 
of the Construction Company. I "'ill read the letter: 
"We have. bet'ft for some time eommunieating witli the Tatil. Iran atid t~  

C()Iupany regarding the arrailgement under whieh a tender for the above ~or t will 116 
sent in, the pipes being inade of steel from Jamshedpur and within the last few 
t ~  we have received an ll88urahee from the Steel ComplLIiy that they will II1lFpl1 
the rcquired quantity of plates. " 

It will thus b~ clear tliat on the 8.88ui'lintt! of the Tata te~  Co. 
the i].'atll Construction Co. whieh to my mind is not a different body, 
wrote to us n~ n  us to extend the time.. We extended the time for 
two months, in order to eticourage the indigenous industry. If we had 
not given t es~ two moillths, to-day we would han' had our full supply. 

is 1 
l'"nciit .hatnla1ltebru : :May j inquire what the value of that tender 

Mr. V. J. ~ate  The Y81ue df the n~read duties will ~ .• , •.. 
P"ndit ShamL'\l Behrb. : No, the mUnicipal tender. 

Mr. V. J. Patel: Two crores or thereabants: bst the increaseri 
duty ~  the steel that has not yet heen iinported lilt6 lndia will be 1h 
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1akhs. \Ve wantlkl Si,OOO ton;; of steel. Out of that 55,000 tons have 
already arrind on t ~ existing rate of duty, but 32,000 tons have yet 
to arrin> and tlwY' will arin III a few days' time. So the Housp. will 
see that, if we' had not gin>n two months' timl' on the applicatiun of 
ih-p Tata Com;trne60n Co. based on the aSSIlrance given by the 'rata 
Steel and Iron Co .. ,,'e would already have had our steel in this country. 
This Bill is intended for the pllrposp ~  /ri\'ing protection to the Tata te~  
Co., lind t.hat company by the action of this Assembly in passing the 
Bill as it stands, without including this exemption clause, will be giving 
an adyantagc to thp. Tata t,~  Co. for its own wrong. I therefore 
hope that the House will support this amendment. 

I will make onf' more ohseryation. My friend Sir Charles Innes 
stated that my estimate of excess duty was not correct. May I ask 
him whether the Tariff Board had in contemplation the Hi lakhs which 
the Government are o n~ t() get if this exemption is not allowed, whether 
they had in contemplation the 6 lakhs or so from the Calcutta Corpora-
1ion, lit lakhl' from two Corporations' And the whole estimate for 
the v:hole of India is 38 lakhs. Do-es it stand to reason 1 The whole 
estimate is wrong. and I feel confident that the Finance Member will 
rea ~ more than double thc (,Htimate in the year 1924. Perhaps it 
lDay be that Government de'lire to use the excess after paying bounties 
in giving effect to tIl(' recommendation(.; of the Lee Commission. I can 
fJuite understand that; but you mus! say so frankly jf that i's your 
IIbject. But this is a prote('tion Bill, why make money Out of it Y Will 
you l,,-inaly tell me whether, if you find that at the end of the year you 
~et more than 38 lakhs, ~ ou are prepared to do justice to the Bombay 
'Corporation? 

Mr. W. S. J. Willson: :::;;r. I beg to support the amendment, P!'o-
'\Tided of course that Mr. Patcl will allow me to add the worrls " by 
or on behalf of the Calcutta Corporation" between the words 
.. , imported" and" on". I hope he will acc€pt that. If so, I make 
him a present of one further argument in his case. The Government 
have informed us that thcy are making a grant or payment to the 
Provinces to cover the duty ",hich the Provinces now have to pay on 
articles t ~  import, and which are now lia hIe to dut~  in ;!ecordanl'e 
with the Resolution of this House. That being so, Sir, if it is fair to 
give reductions of duty to Provincial Governments, my snbmifol"ion if; 
that it is fair to gi:ve it to Corporations, which ~r  III effect another lut'm 
'()f local gove1'nment. 

The Bonouraile Sir Charles ll!lnes : Sir, Mr. Willson's last argll-
m~nt has no force in it at all. The reason why we make these com-
pensat6ry s ~nment , if that i<; the COrI'ect ~an a  tf'rm, to T.local 
Governments is that under the .proyiso to section 20 of the Sea Customs 
Act goods belonging-to Local Governments were free of dllty. When 
we amended that provil;loin tbe last session of the Assembly, it was 
t on~bt necessary fol' a time 'at any rate to make IIp the loss to Lo(>al 
Governments ar s n~ out of that amendment of law, be('ause iL would 
otherwise· have upset the nnauCia1 arrangenwnts. 

'I'hen I come to Mi'. Patel'R llmendment. Sir, if the House had 
Jla!!sf.'d Mr. Willson's amendmeiIlt it would ~ye been t9 a certain 
~ tentr~asonab e, because the amendment would apply to .all Indj,a. 
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. But Elnce the House has refused to accept Mr·. Willson's amendment, 
I am quite sure that it will refuse to make a s e ~ a e e t on ill an 
All-In dill Act like this in favour of a particular. corporation, namely 
the Bombay Corporation. Now, what a ~ the reasons which have been 
advanced ill' favouT of this special exemption. Mr. Patel has told us 
n pathetic story. He has told oIl' how some years ago the Corporation III 
order to benefit indigenous industrif's, allowed an extension of time for 
t he putting in of tenders for the steel in order that Tata's might sub-
Inlt Their tenders. l::;lr. we cannot possihly III passing Government of 
India Acts go into questions of thllt kind. If the Corporation at that 
time tiecided to postpone or to delay t ~ calling for these tenders, we 
must presume that they had Jrood reasons for doing so. At any rate 
they "'ere reasons which seemed good for the Corporation at that time, 
and they han n0 right to come now and say that because they took 
t hat action in the interests (,f Indian industries. therefore YOll must 
'exempt tlltm from this additional taxation. Sir. if the Tata Iron and 
Steel Company has done the Municipal Corporation of Bombay any 
ron~  then tbe Corporation should seek its remedy for that ron~ in 
tbp civil eourts, if any wrong' has been committed. I mu.,t pllt it on ~ 

again on tbe question of principle. The House has re n~ed to a~ t 

1 he wider amendmen't put forward by Mr. Willson alld I put it to the 
on~e that WecaJ'.Jnot possibly make It special exemption in favour ()f 
the Bombay 'Corporation. 

M,. Jamnads:sM. Mehta': Bir, I find that tbe case of the BombaV' 
~ un a ty has 110t properly been under.,tood b~  the Honourable Sir 
Charles hmes, and the whole discussiOlI has so far I!0ne as if it was a case 
of exemption on the general grounds. As a matter of fact, Sir, that is not 
'"'0. I am 1I0t claiming any exenlption for the Bombay Municipality on 
the g-roulltl that it is a municipal corporation or a lrcal body or a local self-
gonrnment bOfly. Nothing of the kind. I aclm:t that if you goG 'm 
making-exceptions like these, which may be well deserved generally, you 
('annot work an Ad. and therefore ~ ou cannot rel'dily or ,villingly lDRke 
"xct'ptions in ordinary cases. But the case of the Bombay ;\{unicipality is 
based on speeial equities and that is what the Honourable Sir Charles Innes 
and Mr .. ~ a  also to son1(' extent, I am sorry to say.--tlle Bombay city 
expected hetter from him, I thil1k,-have not understood. They have not 
entered into the spirit underly;ng this amendment. We do not say tlint 
you shollid f'xempt the Bombay Municipality because it is 3 municipalitY' 
bllt because this Bill gives protection. among other companies, to the Tata 
Iron and Steel Company which has done us a grievous wr(lng. A pro-
ceeding at law is not the only remedy and Mr. Patel as a non-eo-operator 
cannot properly go to the Court. (Laughter.) You must remember that 
point abo. 
Mr. President: The Bombay Corporation will have to go to the 

Court. 

'Mr. Jamnadas M. Mehta: But, Sir, he is the President and Lord 
Mayor and he will not allow any snch heterodox proceedings. 'Then, Sir. 
my case is that it is the Tata lron And Steel Company who have done a 
grievous wrong and they are bpinll protected by this legislation. 'l'llf'rc-
fore, this ITol1!1e must see whether in the circumstances under which this 
eontract was entered moo the Tata'8 have not really done \lS wrong and 
whether this House will not gi'\re us some relief. The Taw are running 
,UI, iildigenous ~durtr r  They eame to' us when t ~ regular tend~r time 
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had elapsed and asked Us t.o give theb1 two months I a~e whil'h we grantt'd 
to them. We had refused that indulgence to everybody else. We hud 
many Ilpplicatiolls from various foreig-II firms which we refused, and be~ 
'cause we wanted to sUPllOrt this indigenous industry we are in this un-
happy position to-day. Alld all that Tatas did at the end ()f the tw(1 
months was to say that they w('re very sorry. In 1921, when this cOntract 
was contemplated, we asked the Government of India, through Sir 
~ amset ee Jeejeebhoy, What would be the duty leviable on. thuse plates; 
,and we had a letter from the HOllourllble Sir Charles Innes, who Was thel1 
'Secretary in the Commerce Department, saying : 
'., With referent'e to our t'onversatiOn this morninl/:, and to the letter VO'I sho,,.e,{ 

me 'regarding the steel plates which are to be brought out on behatJ of the Bombay 
:Mllnieipality, 1 am to a~  that, provided the C.olleetor of Customs is aatisf1ed tlmt 
the ~tt e  plates are broultht out a$ part of the Tanaa pipe lille aud are on I," to 1.0 
rive1:ed together, the Go\"ernment of India consider that they can be property asl.'I8et! 
.at ~  per cent. rates." 

This was the opinion of the G<n'emment of India 011 the nter reta~ 

tion of that particular section. at the time, and yet when the pipes arrived 
We were, charged 11 per ct'!It. m~  we are called upon to be further 
mulcted here to the tune of Rs. 111 lakhs. On behalf of the Bombay 
Municipality I support this amelldment, first OIl account of the Govern-
ment's interpretation above referred to, and secondly, because the Tatlt 
Company are being given this protection after their virtual brsa<"!h of 
contract with us. On these two groundb, therefore, we ask that the H(juHC 
should take the very proper view and exempt this Bombay Municipal 
contract from the duties leviable under this Bill. 

Mr. N. II. Dumaaia (Bombay City: Non-Muhattiinadan Urban): 
Sir, as a member of the Bombay ~ un a  Corporation, and a representa-
tive of the City of Bombay, I lUust protest against our city bcing penalized. 
Sir, we are not asking any special favour. I would I'oint ollt to ydu that 
when the silver duty was imposed, a large amount of s ~r was on its 
way to Bombay, and exchange banks were largely affected thereby. A 
great hue and cry was raised against the duty imposed upon the silvcr' 
that was on the high seas ; and the duty was subsequently refunded. \V e-
have, therefore, a precedent, to go upon in this C88e. Sirf 
delay in this matter has occurred because the Tata Cont!truction Com-
pany gave an assurance to the Bombay Municipality on the strength of an 
assurance given by the Tata Iron Company that they would be able to 
supply these pipcs. The case of the Bombay Municipality has been so 
ably put by my friends Mr. Patel and Mr. Jamnadas Mehta that I will not 
take up much time, but I must sa~r that there are special circumstanees 
in this instance. I ask the House ~ot to penalise the Bombay Corpora-
tion which has been doing yeoman service to the country. (1.'he ono rab ~ 
Sir Basil Blackett: " What sort of scrvice T") Bombay is a grcat in-
dustrial and commercial capital and is the gateway of India; and nothing. 
passes without touching Bombay. Sir, the Government have made this 
Bill their favourite child. That is no reason, Sir, why Government should 
ignore the paramount interests of the City of Bombay. Sir, I am a share-
holder of Taia's, but it may not be alleged against me that I am giving any 
undue support to them. Sir, when the Select Committee was appoint;eq, 
I refrained from putting myself forward as & eandidate for the Select 
Committee because I was interestfd in the Taia Company, but, Sir, I nQW 
l8.y that this is not a matter to be lightly treated. You should n~t ~  
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the claims of the Bombay Municipality when we know that the injury that 
jll now sought to bc perpetuated b~  Government on the Municipality is due 
t.o the fault of the Tata Company itself. I see that Mr. Jinnah is trying 
to he 011 hi" legs to reply to my arguments. Mr .• Jinnah was a member of 
the Bombay Municipal Corporation. He is a citizen of Bombay, and I 
hope he will IIOt do anything to go against the interests of the city, against 
his own city, where he is thriving and flourishing, and where he is getting 
a copious supply of water on account of thc measures taken by thc 1fnni-
eipaIity. 
Mr. M. A . .Jinnah : Sir, I can undcrstand th{' Honourable 1I!ember 

who spoke last. The whole of his argument comes to this; save the Bombay 
Municipality III lakhs ; give the Tata Company the benefit, and if there 
is a deficit, let the tax-payer pay it. That is what it comes to. Exempt 
the Bombay Municipality from ~ lakhs. Tatas should get bountiC!> 
and the poor tax-payer is to bear the burden. I can quite understand 
Mr. Dumasia, being a sharchold{'r of Tatas and a member of the l\funici-
pality, supporting that view. (Mr. N. M. Dumasia :  " I am supporting 
the interests of the City of Bombay.") I say I am not going to be guided 
by my own city that I love. I am not going to be guided by so small an 
area as the City and town of Bombay. I have got here as a Member of 
this Assembly to consider the larger and national interests, and thai; is 
one eon~ derat on which weighs with me in this Assembly, and I hope that 
is thee only one consideration which will always weigh with me. Cer--
tainly, I would be the first to assist Bombay if I could, bnt not at th& 
expense (It larger interests. 

Now, Sir, the Honourable Mr. Jamnadas said that Sir Charles Innes. 
wrote a letter. Well there is one thing from which we are perfectly safe-
guarded and protected. Dnd it is this. that eyen the Government of India 
cannot alter the Statuteli, whatever may be their opinion. If Sir Charles. 
Innes, on behalf of the Government, happened to express any opinion,. 
and if the Municipal advisers were so badly adyised as to have acted on 
that opinion, it cannot alter the Statute, and if t e~  had to pay more 
than 2i per ceb!., 1Vhich the Member of the Government of India. happened 
to think was probably the correct thing to do, surely nobody is to blame 
for that. That does not give the Municipality of Bombay the right tQ. 
come hQre and sas they want an exemption from this Act. Very well then. 
what is the special equity' Special equity in the terms of law, 1 under-
stand, givei you a legal right. Either it is a legal right or a moral 
grievance, or a moral Mmplaint, or a moral wrong if you like. If th& 
Tatas gave some sort of assurance to the Bombay Municipality indirectly, 
of course as far as I can see t rou~  the Tata Construction Company, 
which does not happen to be the same company. and so far as the Agents 
are concerned, I understand they are di1terent ; bllt if the Tata Iron and 
Steel COPlpany, through the Tata Construction Company, gavd an 
assurance to the Bombay Municipality, either it is an actionable wrong, 
where the Bombay Municipality has suffered damages by ~on of certain 
representations made by this Comp8.ll1' or it is not a legal right but merely 
IL moral cQPSideration which may welgh with that CQmpany. Now are we 

~ n  in this Bouse to consider either its legal right or that the Bombay 
,Municipality was to a eertain extent misled f Are we going to eonsider 
that sort of thing in this Legislature and say that because you were misleq 
therefore you should be exempted 1 And therefore what follows T There-
fore these. 11i ~ a of rupee!i must be paid by tbe tax-payer. That is 
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what it comes to. Sir. I hope that this amendmffit will not be presseU. 
After all the population of Bombay is about 15 lakhs, and ewn if Bombay 
has to pay 11ilakhs of rupees more, it is not such a big sum for Bombay 
which is the first city in the Indian Empire. and Bombay will bear the 
brunt better than the general spreading of 11 t lakhs, some of which might 
fall on the poor penple. 

Pandit Motilal Nehru: Sir, the question before the House seeJDJJ 
to be a ,"ery simple one and so far as I have been able to follo-w the argu-
ments for and against the proposition before the House it seems to me 
that there has been a great de~  of beat n~ about the bush. The simple 
question is whether there should be any exemptions to a t'l.xation Bill 
on the ground put forward. Now it has been admitted that this ill 11 ~om

bined Bill, that ill to sa~ , it combines a protection Bill wiH' a taxatioll 
Bill. That being so. we haw to ud~e and to examine  both the Bill" hr 
the special considerations applicable to each. When you consider pro-
tection, there is one set of considerations which you have to apply; wht'n 
you consider taxation. there is a different set of consideratiom which lnU'lt 
be appliea. Now, I ask as a matter of principle. and on n n~ myself' 
merely to the taxation Bill, is it any answer to any fresh taxation to say 
thai this taxation comes upon us as a surprise, that we gave our orders 
long before this taxation was contemplated' Is it not always tlW ease, 
in every case of fresh taxation, that people are taken by surprise 1 In 
the case of ordinary taxation Bills they do not even have the opportunities 
or the foreknowledge which they had in this ca'le? I will ~  the House 
to leave entirely out of consideration the fact that this is a protection Bill 
when you are considering the question of exemptions from the tax. Look 
upon it merely and solely as a taxation Bill. Now I ask you, suppose for' 
one moment that this taxation had been proposed at the time of the Budget 
in the Finance Bill, would it have been any answer to say ., the Rombay 
Corporation have given such a large contract; the Ca!cutta Corporation 
also have given a very big contract and they will be great sufferers if this 
taxation is impo-sed '! " Of course any taxation Bill may be throW! .. out 
on its own merits, but, admitting that the tax is a good tax, call it be said 
that there should be special exemptions made in favour of persons who· 
had placed orders before the new tax was contemplated T I say on prin-
ciple that that is no answer to a fresh taxation Bill. 

Then we come to the special equities of the case. What are the special 
equities of the case? There has been an ad misericordiam appeal mlldtt 
both by Mr. Patel and Mr. Jamnadas Mehta that they have suffered. Whyf 
Because Tata's are the wrong-doers and they have placed them ill this; 
predicament. I hold no brief for the Tatlls, but in order to examine 
whether there are any special equities in the case, let 11$ see what the case 
really comes to. It comes to this, that at the request of the Tata Comtrnc-
tion Company-I will admit for the moment, as Mr. Patel has said, th;1t 
t.he onst rn~~on a~y and the Steel Company are one·and,the same ;-
well, at t ~ request of the Tatas the time for making tenders was ex-
tended, Now. what does that m~an 'I It meaus. that the T.atas go. 

t.o the CorporatIon and say tbat they are not in 
7 UL a position, to come to an understanding with the 

Corporation, nor t.o enter into a: Qontract with. them, beeause they want 
more time to give their terms. The time is given. At the _nd of that 
tP.n.e, Tatas sa~ :  " rhaIl-k you for ~ n  u~ the time, but ",ve are not. inl 
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a position to enter into any Mntract with you." :wnere is t ~ equity, 
where is the wrong done, and what ~mrt of law ~ e ~r cOIlSlder thd 
a cause of action for damages has ansen' I submIt, SIr, that on both 
these grounds there is no case made out not only for the Bombay or o~a  
tion but for any exemption whatever on the ground that any pnor 
contracts had, been made before the Tariff Board made their recommend .. 
til)ns. 
Pandit Shamlal Nehru: I move, Sir, that the question be now put. 
The motion was adopted. 
Mr. President: The question is : 
.. That to sub-clause (2) of clause 2, the following proviso be added : 

, PJ"Ovi.Ied that nothing in the said amendments shall in any way  affect or apply 
to the Httwl to be imported on behalf of the Bombay Municipal Corporation by Me ~  
l:lIlithwaite and C'ompanv for tit!' purpose of constructing water pipee in aeeordallee 
with th" ('ontraet made between tltem and the said Corporation in 1922 '." 

The motion ~  negatived. 
Mr. Kumar Sankar Ray (Chittagong and Rajshahi Divisions: Non-

l\Tuhammadan Rural) : Sir, after the full discussion on the last two amend-
ments, and especiallJr at this late hour, I do not wish to take up much tim. 
of the House. My submission is that the Calcutta Corporation stands on a 
:;imilar footing as the nascent industries which the Honourable the 
I<'inance Member has given us the assurance he would help being public 
utility institutions. After all, it is the ta a~rers who have to pay the 
amollnt.. Therefore. I submit my amendment to the House. It rUDII 
thus: 

" To Bub-clause (2) of rlause 2, the follo'ving proneo be added : 
, l'ro\'ided that nothing" in th .. said amendments shall in any way affect or apply 

tl) tIll stL'eI to be imported on behalf of the Cal('utta Municipal CorporatiOll for ,,-biLk 
oruers hl\\'e already beeu gin·n before this Act eomes into force '." 

Thp motion was negatived_ 
, Mr. President: The next amendment is that of !Ir. JamnadM Mehta, 

and he wants to substitute the figures " ~  " for the figures" HI27 " 
in sub-clause (:q of clausp 2. That is not in order because it !ll'0Poses •... 

Mr. Jamnadas M. Mehta: Sir, it can he only out of order when Sir 
Cbarles IIllles sa~ s he does not ac('ept Illy amendment. 
Mr. President: It is not. neeessarv to sav that. -Without a recolll-

mpwiatioIl of thp ('J"l)\\"Il such a proposition is ~nt of order. 
Thcn the next allll'IllIIlll'nt is that of Mr. Alllar Nath Dutt which pro-

poses to substitute the figures ., ~  " for the figurcs " 1927 " in sub-
clause (3) of claus!.; 2. Mr. Dutt's amendment really goes with amend-
ment No. ~ , which seeks to limit the life of the Bill to 1925. Both thei8 
all1endments are, to my mind, out of order, because they are calculated to 
destroy the whole frame and scope of the Bill. Honourable Members 
will remember that when the motion for reference to a Select Committee 
",'as debated, almost e er~ non-official ~ ember insisted that this measure 
should 110t be a tem orar~  one at all but should lay down a settled policy 
of protection in pUl'SUlin,·p oi v.. hieh this l1lutil'u;ar measure was under-
taken. And necessary changes were made in the Select Committee to 
make this a permanent measure but limiting the operation of the 
particular duties and bouuties to three Yl'ars. That position was accepted 
by,--t.he Govemml'ut. To limit the life of the Act to 1925 would be really 
to destroy the whol!' t"rl-lme and scope of the Bill and tb er~ ore it is out 
of order. 'l'he obYious course for :\11'. Dutt i:s to vote ~ a ust the Bill. 
L79LA r 
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Mr. :&mar Ha.th Dutt : I beg to submit, Sir, that we have been told 
when we wanted to extend the operation of the Act to a further term than 
was in the original Bill it was out of order. But, Sir, I ne~ knew that, 
if we wanted to limit its operation and to limit its mischievous operation 
to a lesser number of years that it would also be out of order. Are we then 
to accept the number of years for whieh this Bill is to remain in force 
as brought forward by the Mover of the Bill and is no one entitled at leust 
to limit its operation' I beg to submit that this cannot be out of order. 
I quite appreciate the view of the Honourable the President that, if \\WI 
wanted tb extend the operation of the Act to a further term than was 
intended it would militate again!'t certain rules and provisions, llamely, 
taxing the people and so forth, and in that "iew of the case, of course, it 
might be said to be out of order. But 1 do not see, Sir, if you want 10 
minimise the evil effects of a mischievous legislation brought aboUl by 
exploiting the patriotism of a certain section of the members and brought 
about by mis-representation and by not placing all the facts with regard 
to Jamshedpur against Indian aspirations and Indian labour, I submit, 
Sir, I was quite justified and I think, Sir, the Honourable the President 
will decide in my favour that I am entitled to have the operation of the 
Act limited to one year. 
Mr. President: What Mr. Dutt has said clearl .. shows that his amend-

ment is out of order. He has told us Nlat. this B'ill has been brought up 
by wicked people to exploit and so 011 and so Oll. That shows that he is 
wholly against the Bill and his amt'I1dnwl!t i" d ~ ed to desiroy the "'hllle 
scheme of the Bill Mr. Dutt must remember that it is a rl'cognised prin-
ciple that an amendment is out of ord.'r which purports to destroy the 
whole scheme and :;cOpt' of a Bill. In such a ea"e as I ha.ve the obvious 
course for the Member is to vote against the Bill. 
Pandit Shamlal Nehru: May I mon, 8ir, that we adjourn till 

Wednesday morning ? 

Mr. President: I think we han disposed of all the amendments to 
clause 2. I will now put clause 2 to the IIouse. 

Mr. C. Duraiswami Aiyangar : On a point of order, Sir, with refer-
ence to this clause. The other day I was told that all the amendments 
of which I had already given not ~t  would come up before the Assembly 
without any further notice being given. I have giyen notice under the 
original Bill of an amendment that the period up to 1927 should be altered 
to'1939. 

Mr. President: I can ea;;ily dispose of that by saying that it is out 
of order. 

Clause 2 was added to the Bill. 

Mr. N. M. Joshi: :\1;;y J su e~t, Sir. that the House do adjourn now' 
Sardar V. N. Mutalik : Sil', I wanted to put a question to the Honour-

able the Leader of the House, whether the Government are prepared to 
make the statement which they promised the other day about giving a day 
for the Lee omm s~ o  's Report, but I find that the Honourable the Leader 
of the House is not here. 

Mr. President: The Honourable the J,eader of the House is not 
here. Perhaps yon would put tlH' question again when he is here. 

The Assembly then adjourned till Eleven of the Clock on Wednesday 
the 4th June, ~  • 
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